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The Lok Sabha met at
Eleven of the Clock

[MR SPEAKER ithe Chairl
ORAL ANSWERS TO QUESTIONS
[Enghsh]
Awport Facilives in Goa

‘441 SHRI HARISH NARAYAN
PRABHU ZANTYE Willthe Minister ol CIVIL
AVIATION AND TOURSIM be pleased to
state

{a) the total revenues earned by the
Goa arport dunng each of the last three
years year-wise,

(b} the amount out of it actually spent for
the davelopment of air facilties in Gao

{c) whether the Government have for-
mulated any comprehensivé action plan for
modemisahon/expanson of the present airpit
" faciihes in Gao dunng the Eighth Plan pe-
nod,

(d) f so the details thereof and

{e) the funds likely to be rhade
available dunng 1993-94 und projections
of revenue and expenditure dunng the
Eighth Plan penod?

THE MINISTER OF CIVIL AVIATION
AND TOURSIM (SHRI GHULAM NABI
AZAD) Astatementis laid onthetable ofthe
Sabha

(a) The revenue eamed by National
Anports Authonty (NAA) at Goa Aurport dur-
ing he last three years 1s as follows -

(Rs inlakhs)
1990-91 4087
1991-92 65 20
1992-93 8950

(b) A part from operational expenses of
As 110 45lakhs NAAhasspentRs 48 33
lakhs on capital account towards develop-
ment of awport faciities at Goa dunng the
last three years ]

(c)and(d) aplanhasbeendrawnupby
NAA to notify the existing terminal buiiding
and construct a new block to pervade sepa-
rate biocks for domestic and mtemational
passengers it s also proposed to expand
the existing apron to accomadate two wide-
boded arrcralt simultaneously instead of one
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at present. in addition, provision has also  themark. Tha ressonbeing thetprimarily the
béen made toupgrade navigationalaidsand  Alsport which baiongs 10 the navy and was
ground and safety services. meant for them, has 1o cater 1o domestic
servion as well. Sir, consequent to the iiber-

(e) TheinvestmentenvisagedanyNAA  alisation of policy on tourists alr charter

in the Eighth plan on development of this  peration in October, 1991, a number of

alrport is about Rse. 11. 5 crores, including
Rs. 2.75 crores in 193-94. Revenue reafisa-
tion and opevational expenditure of NAA
during he Eighth plan period in respect of this
airport have been estimated at Rs. 5.35
crores and Rs. 5.56 crores respectively.

SHRI HARISH NARYAN PARBHU
ZANTYE: Sif, Goa today is one of the top-
most tourist paces in the world and traffic is
increasjng day by day by leaps and bounds.
| would like to bring to the notice of the hon.
Minister, through you, that in the last twenty
years, no modemisation or no expansion of
Alrport has taken place. Over and above,
there is no night landing faciity. What steps,
the Govemment is taking on war-footing? |
would like to propose the hon. Minister that
¥ he connects Goa to the major citles of
india, more and more traffic will come.

_ in view of this, | would ke to ask two
questions. firstly, as there are no Might land-
 ing facilties there in Goa, what steps, the
Govemment had taken in this regard?

Secondly, when and how modemisa-
tion will take piace and when it will be com-
pletad?

Andthirdly, what is the existingcapacity
of Arrival and Departure lounges and after
the complation of the new Terminal Buliding,
what will be the capacity? Shri Ghulam Nabi
Aznd: Sir, 1 appreciate the amdety of the hon.
Members. Ha had been a Minister in Goa for
@ very long time. And since them he had
been pursuing this matter.

8ir, | agree with the hon, Member that
heeping in view the traffic which we have af
themoment, the Airport facilities am notuplo

chartered fiights are coming to Goa with the
reault that the incoming traffic from different
parts of the world has increased tremen-

dously.

Sir, keeping in view the increase in
trafic. | must admitthet the existing Terminal
Buliding at Goa is inadequate.

The hon. Member has asked abouf the
capaoity . The pask occupancy al the termi-
nal buliding now cbeerve is about 200 as
ageinatthe capacity of 150 passengers each
at the arrival and departure lounges.

Tha hon. Members has mentioned that
the capacily is inadequate. | agree with the
hon. Member that the capacity is inade-
quate. Thersfordthe National Airports Au-
thority has drawn up a plan to undertake

expansion of the terminal bulld-
ing, an terminal buliding with
proposal peak capacity of 600 passengers
each in the anival and departure segments
is imended o be constructed to crer 10
Mmmmm&
estimated cost of Rs.9.22 crores.

The hon. Member has asked that by that
time this terminal will be competed. In 1983-
94, there is a provision of Rs. 2 crores,. and
tenders have already beer inviled; and
opening up-of the tenders will be by the end
of Apeil; and the work will be swarded by the
ond of may.

The hon. Member has aleso men§oned
aboutnight lending facilities and modemiss-
tion of the airport. Modemisation and devel-
apment of this alrport is & continuous proc-
aus depending on the operational require-
menis of the Navy and 1o faciltiss night
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operstion as well as bad weather operation
of commercial fights. Repeirne have been
undertaken of the airleld lighting system,

andthis will cost the Nevy approximately Rs.
1 crores.

As for the instrument for night landin-
ued is concemed. is aiready there; Non-di-
rectional Baacon is avallable; PAP! (preci-
sion approah path indicator) is aiso there

There is one problem, as far as light is
concermned. Basically, this airport is meant
forthe Navy and sometimes they use sudued
light, but the efforts are being made for the
nunway to put up the fights with much more
mitensity; and | am sure that in coming fow
months we will be able to Jave the full night
landing tacillies.

SHRI HARISH NARYAN PRABHU
ZANTYE' | am happy with the answer. Our
Minister is very dynamic and definitely there
Wil be a further boost in the development of
tounsm; and | thank the hon. Minister for this.

i have not heard anything about the new
airport , which is being constructed What
progress has been made so tar? Today,
Goa is a grand tourists attraction for every-
body. If it is connected with major cities like
Patna, Lucknow, Hyderabad and soon, then
there will be a booet in tourism; otherwiae,
Paina paopie will have to come to Delw to
take a flight S~ they have 1o waterous day,
which is not possible. Will the hon. Minister
consider to have move flights directly from
the major cities of India?

SHRI GHULAM NAB! AZAD: As far as
the new aliport at Goa is concemed, as |
have aiready said, the present airport be-
longs to Navy. Wel, inthe past, some efforts
wora made at the request of the State Gov-
emment to have a separate civilian airport.
Oniy on the 17th September, 1992, my sar-
Her colleague, the Minister of State for Civl
Aviation, Shri M OH Farook and the Chair-
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man of the National Airport Authority visited
Goa and had a detalied discussion with the
Chief Minister and the officials of the State
Govemnment our of thesites suggested by
state Govemment was not considered suit-
able since this site was not big encugh to
have a airport having a runway of 12000 .
So, another site was suggested by the State
Govemment, which was found prima facle
suitable. The State Government authority
promisedtofumish the full details of this site.
Such as land available, toporgaphical map,
possible run-way orientation, efc, to enabie
the National Airport Authority of india to carry
out the survey. The details from the State
Govemment are siill awaited.

| would like to inform the hon. Member,
that whenever the State Govemment pro-
vide us suitable land keeping in view the
topographical situation of Goa, in future we
will certainly consider this issue.

Asfarasthe hon. Member's demandfor
connecting Goa with rest of the country is
concemed | would fike to inform him that
there are already connecting services i.e.
Alr-Bus A-300 Bombay-Goa-Bombay; B-737
Madras-Bombay-Goa; and also B-737 Deltw-
Goa-Cochin.

Apart from these air laxis aleo operate
between Goa, Bombay and Deihi.l think,
keeping in new the present demand of the
passengers, ! do not 566 any reasons to
have some more flights to Goa becauss
there are connections from Madras, there
are connecting from Delhi, there are connec-
tions from Bombay and thete are connsc-
tions from Cochin. Aimost from akt parts of
the country there are connhections whereby
the passengers can have connecting flights
and reach Goa.

SHRI SUDHIR SAWANT: Goais a major
tourist attraction centre and along with Gos
the neighbouring areas of Maharashira also
have been taken mio the national circust for
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tourism [fthisis plannedthenheavy traffic is
likely to come to Goa in the next five years.
In fact, today the infrastructural facHities in
Goa cannot look after the tourists who are
coming to Goa.

Secondly, the Defence Airport is not
very well utilised for catering to the needs of
international tourism. Hence # is essential
that the airport should be shfted somewhere
also and an intemational airport should be
bunit.

As far as the question of land is con-
cerned, they have an expanse of land in
Southers Maharashtra in Sindhudurg Dis-
tnctand in North of Goa. | would thus request
that while examining the site for airport, even
these sites which are just one hour ride from
Pangim must be considered.

My question 1s whether any site has
been identified in Sindhudug while examin-
ing proposals for new site or in North of Goa
where land is available in plenty.

SHR!I GHULAM NABI AZAD: Sir, as |
have aiready said. keeping in view the im-
portance of Goa and also of the neighbour-
ingtourist places including Sindhudurg, which
18 in the tourist circuit, in the near future we
would like to improve the condition of Sindhu
during

| have already said, the present passen-
ger capacity each of arrival and departive
Goa Airportis only 150 passengers and after

expansion of this terminal we will be
having the capacity of about 600 passenger.
t an sure that it will take care of the passen-
ger both international and domestic.

Apart from this airport we are also keen
and so is the State Government to have civil
airport for which we are in contact with the
State Government. We will try to identify a
suitable place as soon as possible and we
will be too happy if this is very close to

MARCH 28, 1883
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Sindhudurg so that we can take care of
Sindhudurg also.

Relations with Erstwhile USSR

*443. SHRI ANNA JOSHI: Will the
Minister of EXTERNAL AFFAIRS be pleased
10 state:

{(a) whether the newly independent
countries of the erstwhile USSR have made
offers to strengthen further the
cultural. .commercial and political relations
with India;

(b) if so. the broad details thereol coun-
try-wise; and

(c) the response of the Government to
such offers?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) Yes, Sir,
The desire to further strengthen cultural,
commercial and political relations has been
mutual.

(b) A Statement 1s placed on the Tabie
of the House.

{c) It 8 Govemment's policy to
strengthen friendly and mutually benefical
relations with all the independent countries
that have emerged from the former USSR.

A number of agreements have been
sigried/are under discussion with the newly
independent countries of the former USSR
with the objective of strengthening relation in
different sectors, Country wise details are
attached.

List of agreements signed/under con-
sideration withthe Republics of former USSR.

1. Russia

A. Agreements signad
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Treaty of Fnendship and coopera-
tion

Agreementon Trade and Economic
Cooperation

Agreement on Rupee-Rouble Ex-
change Rate

Agreement on Defence Coopera-
tion

protocol on Indo-Russian Consul-
tations

Agreement on Cultural & Scientific
Cooperation

Agreement on Information

Agreement on Combating licit
Trafhic m Narcotics

Agreement between Minmstry of
Home Aftawrs and Russian Ministry
of Security

Memorandum on Scrence and
Technology

Exchange ot Letters on Trade
Matters

Agreement on Establkshment of
indo-Russian Joint Commission
(Note Diplomatic and consular
relations with Russia continued as
State-contamnuer of USSR)
AGREEMENTS UNDERCONSID-
ERATION

Agreement on Civil Aviation
Agreement on shipping

Agreementoncooperation between
MHA and Russan Intenor Miistry

UKRAINE

A AGREEMENTS SIGNED

n Treaty of Fnendship and Coopera-
tion

(m  Protocols on establishment of dip-
lomatic and consular relations

{m) Protocol of consuitations between
MEA and Foreign Ministry of Mold-
ova

() Agreement on Science and Tech-

nology

{v) Agreement on Cooperation in Cul-
ture Arts Education Tounsm
Sports and Mass Media

B Agreements under consideration

() Agreement on Cwvil Aviation (al-
ready initialled)

(n)  Aggeement on Shipping

(m)  Agreementon Avoidance of Double
Taxation

(wv)  Agreement on estabishmen! of
Indo-Ukramian Joint Commission
3 BELARUS

A. Agreements signed

(1)  Protocols on establishment of
diplomatic and consular relations

()  MOUonmodalihes of countertrade
B Agreements under conswideration
()  Agreementon Tradeand Economic
Cooperation (aiready intialied)

()  Declaration on pnnciples and Di-
rections of Cooperation

{w) MOU on Defence Cooperation

imy  Agreement on Tounsm
(vy  Agreementon Cultural Cooperation
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AGREEMENTS UNDER CONSID-
ERATION

Agreement on Bolence and Tech-
Agresment on Cultural coopers-
ton
Agreement on avoidance of double
taxation

Agreement on Civil Aviation

Agreement on Technical and Eco-
nomic Cooperation (ITEC)

GEORGIA
AGREEMENTS SIGNED

Protocois on establishment of dip-
lomatic and consular relations

AGREEMENTS UNDERCONSID-
ERATION

Agreamenton Trade and Economic

ESTONIA
AGREEMENTS SIGNED

Protocols on establishment of dip-
lomnatic and consular refations

AGREEMENTS UNDERCONSID-
ERATION

Agreemanton Trade and Economic

LATVIA

Protocols on establishment of dip-
lorhatic and consular relations

AGREEMENTS UNDERCONSID-
ERATION
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Agresthenton Trade and Economic consular relations between the
Cooperation Govemment of the Repubiic of india

' andthe Govemment of the Repub-
LITHUANIA lic of Kyrgyzstan. '
AGREEMENTS SIGNED (vi) Memomandum of Understanding

between india and Kyrgyzstan on
Protocols on establishment of dip- bilateral trade and economic coop-
lomatic and consular relations eration.
AGREEMENTS UNDERCONSID- B. AGREEMENTSUNDERCONSID-
ERATION ERATION
Agreementon Trade and Economic (i)  Agresment on Civil Aviation
Cooperation
(i)  Agreementon avoidance of double
KYRGYZSTAN taxation
AGREEMENTS SIGNED 11.  Kazakhstan
Declarationofprinciplesanddirec- (A} AGREEMENTS SIGNED
tions of between the
Republic of india and the Govem- science, tourism, sports and mass
mentofthe Republicof Kyrgyzstan.  media. '
between the republic of (iv) Wmmbmdbc}r
India and the Government of the nical cooperation between the
Republic of Kyrgyzstan on coop- Govemment of the Repubiic of india
eration in the fields of trade, eco- and the Govermmaent of the Repub-
nomic relations and science and lic of Turkmenistan. '
technology.
(v  Protocol on the establishment of
Agreement between the Republic diplomatic relations between the
of India and the Government of the Govermment of the Repubiic of India
Repubiic of Kyrgyzstan on coop- andthe Govemment of Turkmenis-
eration in the spheres of culture, tan.
arts, education, science, mass
media and sports. (vi)  Protocol on establishment of con-
sular relations between the Gov-
Agresment on economic and tech- emment of the Republic of India
nical cooperation between the andthe Govermnment of Turkmenis-
Govermnment of the Republic of India fan.
andthe Govemment of the Repub-
lic of Kyrgyzstan on inter-govem- (vi}  Memorandum of
menial commiesion on trade, eco- between the Government of the
nomic, scientific and technological Republic of india and the Govern-
cooperation. ment of Turkmenistan on bilateral
trade and economic cooperation,
on the sstablishment of
reiations between the B. AGREEMENTSUNDERCONSID-
of the Republic of the ERATION
and the Govem- ®  Agreement on Civil Aviation
Repubiic of Kyrgyzstan.
(#)  Agreemanton avoidance of double
Protocol on the establishment of taxation.
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UZBEKISTAN

AGREEMENTS SIGNED

Agreement between the Govem-
meant of Republic of india and the
Govemment of the Republic of
Uzbekistan on Trade and Economic

Cooperation.

Agreement between the Govem-
ment of Republic of india and the
Govemnment of Republic of Uzbeki-
stan on cooperation in the field of
Culture.

Agreement of Economic and Tech-
mical Cooperation between the
Govemment of India and the Gov-
emment of the Republic of Uzbeki-
stan.

between the Govem-
ment of the Republic of India and
the Government of the republic of
Uzbekistan on Inter-govermmental
Commission on Trade, Economic,
Science and Technological Coop-
eration.

Memorandum of Understanding
between the Govemment of the
Republic of India and the Govern-
ment of the Republic of Uzbekistan
on bilateral trade and Economic

Cooperation

Memorandum of Understanding in
the filed of Banking between

Declaration on the basic pnnciples
anddirections of inter-governmen-
tal relations between the republic
of india and the Government of the
Republic of Kazakhstan.

Agreament between the Govem-
ment of the Repubiic of India and
the Govemment of the republic of
Kazakhstan on cooperation in the
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ment of the Republic of india and
the Government of the Republic of
Kazakhstan on cooperation in the
spheres of culture, arts, education,
sciance, mass media and sports.

Protocol on the establishment of
diplomatic relations.

Protocol on the establishment of
consular relations.

Agreement betwen the Govem-
ment of the Republic of india and
the Gverment of the Republic
Kazakhstan on inter-govermmental
commission on trade, economic,
scientific and economic coopera-
tion.

Memorandum of Understanding
between the Government of the
Republic of india and the Govemn-
ment of the Republic of Kazakhstan
on bilateral trade and economic
cooperation.

AGREEMENTS UNDERCONSID-
ERATION

Agreement on Civil Aviation

Agreement on avoidance of double
taxation

TURKMENISTAN

AGREEMENTS SIGNED.

Declaration on principles and di-
rections of between
the Govemment of the Repubiic of
india and the Government of the
Repubhc of Turkmenistan.

Agreement between the Govern-
ment of the Republic of india and
the Republic of Turkmenistan in
trade and eCONOMIC COOPETation.

Agreement between the Govem-
ment of the Republic of india and
the Government of the Repubiic of
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Turkmenistan on cooperationinthe
spheres of culture, aris, education,
the Government of the Republic of
India and the Government of the
Republic of Uzbekistan.

Memoranaum of Understanding on
Scentific and Technological Coop-
eration between the Govemment
of the Republic of india and the
Government of the Republic of
Uzbekistan.

Agreement on Civil Aviation.

AGREEMENTS UNDERCONSID-
ERATION:

Agreement \on avoidance of the
double taxation.

AZERBAIJAN
AGREEMENTS SIGNED

Memorandum of Understanding on
establishment of diplomatic rela-
tions between the Government of
the Republic on India and the
Govemnment of the Republic of
Azxerbaijan.

between the Government of the
Republic of India and the Govemn-
mentof the Republic of Azerbayan.

TAJIKISTAN
AGREEMENTS SIGNED

Declaration on pnnciples and the
directrons of cooperation between
the Repubiic of india and the Re-
public of Tajikestan.

Protocol on cooperation between
the Ministry of External Atfairs of
the Republic of india and the Minis-
try of Foreign Affairs of the Repub-
tic of Tajikistan

Agreement between the Govem-
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ment of the Republic of India and
the Government of the Republic of
Tajikistan on trade and economic
cooperation.

(wv)  AgreementonEconomic and Tech-
nical cooperation betwean the
Govemmentofthe Republic of india
andthe Government of the Repub-
lic of Tajikistan.

{(v)  Agreement between the Govemn-
ment of the Republic of India and
the Government of the Republic of
Tajikistan on cooperation in the
spheres of Culture, Arts, Educa-
tion, Science, Mass Media (includ-
ing Cinematography) and Sports.

{vii  Agreementoncooperationbetween
the Commercial Bank for Foreign
Economic activity of the Republic
of Tajikistan (Tajikvnesh-Economic
bank) and the State Bank of India.

B. AGREEMENTSUNDERCONSID-
ERATION

(i)  Agreement on civil aviation
(i)  Agreementon avoidance of double
{axation.

SHRI ANNA JOSHI: | had asked about
the reaction of the Government regarding
estabhishing relatrons with these newly bom
countries. The answer only says that it is
Govemment's policy to strengthen friendly
and mutually beneficial relations with all the
independent countnes that have emerged
from the former USSR. That is not the exact
answer | expected. | want to know what the
Government has done, because there is a
race among the neighbouring countries to
get acquainted with them, to exploit the
commercial and trade relations with them
and for that they are doing so many things. |
would like to know what the Indian Govemn-
ment has done for exploiting these relations
and for that whether they are going to send
delegations in the fields of trade, cultural,
social and pofitical relations, for strengthen-
ing the understanding and cooperation
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SHRI DINESH SINGH: Yes, Sir. If the
hon. Member would see the statement that
we have lald on the Table of the House, he
wil ses the numberof agresments that have
been signed with them. They are fo
strengthen these relations. Merely sending a
delegation doss not bring everything. There
has to be an agreement first. That agree-
ment has been reached. No peopie are free
to go and discuss and arrange for various
contacts that may be possible and may be
necessary.

SHRI ANNA JOSHI: An sisborate an-
swer has been given about the different
agreements these countries are having with
india. | would like to know under what con-
straints the Govemment has accepted the
latest rupee-roule exchange rate and whether
the same rate will be taken as basic ex-
change rate for negotistions with those
countries for trade, commerce elc.

The second part of my question is what
about the dues that are due from those
countries of the erstwhile USSR fothe Indian
companies, or indian cooperations, indus-
tries or trade corporations?

SHRI DINESH SINGH: The exchange
rate that has been negotisted and settled
was for long term and short term loans that
hadbeen taken earfier. The trade willbe now
on free foreign exchange. There is no fixed.
There is no fixed parity with the Rouble; it is
in free foreign exchange.

So far as any claims that individual
companies may have with any individual
company in those countries, they have to
negotiate with them directly. if there is any
difficulty in which we could be of any assis-
tance, we shail be glad fo Ja 8o,

SHRI MANI SHANKAH AIYAA: Irise to
put my supplementary in my capacity as the
Hon. Speaker's nominee on the court of
Visvabharati, Rebindranath Tagore's uni-
versity at Santiniketan which was in its time,
in the time of the freedorm movement, a
symbol of the Asian renaissance and which
we must now make into & symbol of the
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Asian resurgence. in that capacity the ques-
tion | wigh to put to our hon. Minister of
Exiornal Afisirs is whether e would be
Whmmmu&m

Resource Deveiopmaent with a view to see-
ing whetherthe Visvabharati at Santinietan
could be made the focal point of india's
educational, technical and scientific rela-
tionship with the Central Asian States; also
in order to give to Vishwa Bharti the nodal
responsibiity for networking other institutes
around the country such as the Indian Coun-
cil of World Affairs in New Delhi. the Acad-
emy of Islamic Studies in Madras and Natura
Hasan's institute at Calcutia, 80 that we are
able to offer to the citizens especially the
student citizens of the Central Asian States,
opportunities for education both historical,
cultural as well as scientific, economic and
technological and management here in in-
dia. .

SHRI DINESH SINGH: | entirely agree
with the hon. Member and your representa-
tive onthe Vishwa Bharti. if i may say so, with
great respect, you have chosen a very able
representative. So far as his sentiments are
concemed, | entirely agree with him that
Vishwa Bharti would be an excefilent nodal
agency for close educational, cultural con-
tracts with the Central Asian Republics. We
shall be very glad to support his idea. But,
perhaps, his voice will cany more weight
with the Minister of Human Resource Devel-
opment than ours.

SHRI HARIKISHORE SINGH: Su, there
is a general impression that in this particulai
area we are lacking behind Pakistan and
iran in promoting our relationship with the
people and Govemment of this area. May |
know from the hon. Minister how many o

‘ministerial and official visits have taken plact

from indian side and in how many loca
languages there is an arrangement for broad
cast from Delhi?

SHRI DINESH SINGH: Sir, thare haw
been many visits from those countries &
india and our ieaders from here to thos
countries. The Minister of State, Shri R.L
Bhatia and the Minister of State, Shii Saima
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Khurshead have visited these countries. The
President of Uzbekistan has been here, the
President of Kazakistan has been here; the
Presiden Kyrgyzstean has besn here the
pPresident of Turiddonenistan has been here;
the President of the Russian Federation has
been here, the President of Tajidetan has
been here. So, there have been very ciose
official contacts. What we are now aiming at
s more peopie 1o peopie contact particularly
our businesamen going there and their busi-
nessmen coming here and seeing what are
the prospects of closer economic
relations.

SHRI P.C. CHACKO. 57, as stated by
the hon. Minister, a number of agreements
have beensignedbetween the various States
of the erstwhile Soviet Union. | congratulale
the Govemment because in such a record
time such agreements were singad between
india andthese States But, | amsonrytosay
that the problems of indian students, study-
ing in the emstwhile Soviet Union Republics
ke Lizbelkistan, Kazakistan and other Stales,
are not being taken care of. in spie of all
these agreements we have signad with the
Govemnment and aiso the vielt of our Minister
of State in the Ministry of Extemnal Affairs %0
some of those States, the students studying
in those States are facing an uncertain fu-
ture. The institutions where they are study-
ing are not prepared to continue with the
conditions when they were admitied. Willthe
Govemnment see and assure that the future
of the Indian students studying in the erst-
while Soviet Republics will be taken care of
and their future will be assured? Wil the
Govermnment aiso take up this malter spe-
cially with the Governments of those States

SHRI DINESH SINGH Sir, ths matter
has been taken up with the governments and
we are continuing to do whatever s possible
toassistthem The realproblemisthatthese
are students who went on their own or were
sponsored by non-govemmental organisa-
tions in this country
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SHRI ANNA JOSHI: But st least they
were recognised by the Government.

SHRI DINESH SINGH: Who were rec-
ognised?

SHRI ANNA JOSHI: Those inatitutes
which have sent our students abroad.

SHRI DINESH SINGH: That has noth-
ing to do with their going there. What | was
trying 1o submit was that Government was
not in the picture in sending them there, nor
did the Government take any responsibliity
for them. They were arrangements... (infer-
ruplions)

ERher it me Stale the position or you
may speak, how both of us can speak
simultaneously...( interrupiions)

(Englien}

They had gone there sither on some
kind of scholarships that were given by the
regime that was in power at that time or on
some arangement between party 10 party.
Both do not exist any more. The govem-
ments there ane unwilling 1o take any respon-
sibility for them. They went them to pay the
normal fesin dollars, as would be applicable
toforeign students. The Govemment of india
cannct bear this burden. We have offered
them that ¥ they wish to come back to india,
wo shall faciitade their retum and we shall try
1o find them place in our educational nstitu-
tions. if they can arrange private funding, we
shall be giad 0 negotiate some kind of a
reasonable amount for them. This is already
being does. itis asituation whuch varies from
country to country, depending upon the
resources in that country and their own pol-
icy. Therefore. there is no uniform policies
that we can apply, except 1o take them up
from country, as the situation may be. But it
15 a very difficult question. The hardships we
appreciate. It will cost us a lot of money o
continue to keep them there in the present
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situation. Then again, the situatin there is in
aflux our suggestion tothem wouid be either
to be able to arange for some finances if
there is only a short time left, otherwise to
retum to this country and continue their
studies here.

SHRIK.P.REDDAIAH YADAV: Sir, due
to financial crisis in Russian trade, the re-
quired trade could not take place. India has
gotabundant quantities of tobacco and other
commercial items and Russian States have
gotabundant crude oil. Wil the hon. Minister
consider to export tobacco and other com-
mercial tems against crude oil import? The
crude oil also we can axplore there and bring
to India. In view of the financial cnsis in
Russian States, the trade could not develop
and the tobaccofarmers in Andhra Pradesh,
Karnataka and other States are suffering a
lot. Rupee five hundred crores worth of to-
bacco can be exported Will the hon. Minister
consider in terms of exchange of goods
rather than in terms rouble and rupee?

SHRIDINESH SINGH: Sir, private trad-
ers are free to do that.

[Translation]

SHRI RABIRAY: Mr. Speaker, Sir, after
the disintegration of USSR and the kind of
special relationship we had them, | would
like to know from the Hon. Minister whether
some difficuity 1s arising inthis relationship in
the unipolar world. Similarly, we have al-
ways considered USSR as four fnend, phi-
losopher and guide regarding Kashmr 18-
sue. | would like to know from the hon.
Minister whether any discussion has been
heid with the President of Russia regarding
the veto which was reserved for us tilinow on
the Kashmir issue. if any such discussion
has been heid, the hon. Minister shouid give
details about it in the House.

SHRI DINESH SINGH: Mr. Speaker.
Sir, | have already nformed the House, but
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for the information of the hon. Member, |
wouid like to say here that during the visit of
Shri Yeltsin, the President of Russia, he had _
clearly stated that he did not want any divi- '

sionof our country and would fully cooperate
with india at the intemational forum as was
done earlier.

(English]
Canceliation of Boeing Flights of Air
india :

*445. SHRI MANORANJAN
BHAKTA:
SHRAIGEORGE FERNANDES:

Wil the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(@) whether the Air India has cancelied

fifty per cent Boeing fiights in early March,
1963;

(b} 80, the main demands of the Flights
engineers:

{c) whether talks were held between the
management and the flight engineers; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (d). A statement is laid on the
table of the House. :

(a) Yes, Sir -

(b) The main demands of the Flight
Engineers of Air Incha are: )
1)  The Flight Engineers should be
given 3stripes on hig uniform anda
full wing equal to that of First Offi-
cer.

i}  There shouid be a second Flight
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*  Engineer on long-haul flights that

are operated with an additional
Commander.

i)  Airindia should introduce the con-
ceptofintegrated cockpit crew and
towards this end, provide training
in line with the practice followed by
otherinternational cames. Equally,

(c)and(d). A series of talks were held by
the management m course of which man-
agement's stand has been explained as
indicted below bnefly -

i) The system of mntegrated crew
practised by other intemational
carries invoives, the Commander,
First Officer and Second Officer.
The Second Officer is a hicensed
pilot who undertakes the task of
flight engsneenng and progresses
to become a Commander. The
Flight Engineers of Air indka are not
licensed fiyers Introduction of the
suggested system in Air india would
require a major change inthe flying
practice and cockpit procedures. it
would aiso require techmical clear-
ence of the Director General of
Civil Awiation. Further, the agree-
ment on carrer progresson with
indian Pilots Guild would need to
be modified.

#)  Insofar as the demand for a sec-
ond Flight Engineer i1s concerned.
the management has clanhed that
while the agreement signed i 1989
with the Indian Pilots’ Guild con-
tains a provision that the manage-
ment would strive to provide a
second Commander on long haut
flights, no such provision exsts in
the agreement signed with the
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Indian Flight Engineers Associa-
tion. They may include this in thewr
charter of demands for the next
round of settiement.

u)}  Inrespectofstnpesontheunform,
the management, in consultation
with the indian Piots’ Guild, has
offered that three stnpes can be
worn by the Flight Engineers, pro-
vided the design is settle mutually
and normalcy s restored.

SHRIMANORANJAN: Mr. Speaker, Sir,
after the Indian Aurines’ mishandiing by the
Management, another glarng example we
find 1s that Air Incia 18 not only suffering
monetary losses, but at the same time our
tounsts inflow is reduced, and at the same
time theare is harassment of the passengers.
Sir, the question 5 that any Aurines when
they are worlang on a fight, its operation 18
done by the pilot as well as by the engineer,
and all the time we find in the Mangement’s
handiing that the pilots are gven the benifit
more and rewarded more compared to the
engineenng stafl. That is why in the instant
case, though the Minister has gven some
reply, | would like to know that in case their
demands are accepted, what will be the
monetary involvement m that which the
Management is not i a position to accept;
secondly, at the same time , what is the
money we have aiready lost due 10 this
strike?-

SHRI GHULAM NABI AZAD: Sir, as far
as the hon Members first part of the ques-
tion regarding monetary involvernent s
concemed | must till the hon Member thatin
accepting the first two demands of IEFA,
hare 18 no question of involvement of money
because of the nature of demands. The
demand have been already mentioned—
the flight angineer should gven three stnpes
on s uriform and a full wing equal t that t
First Offhcer Thes does notinvoive any monay.
The question is, we have go take the pilots
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aiso not confidence. | think we have already
taken the IPQ into confidence. and the IPG
have agreed. This was on account of the
efforts made by the Management. They took
the IPG also into confidence and in consul-
tation with the IPG now the Management is
ready to provide them three stripes. Of course
the colour and all that to be decided in
consultation with the IPG.

Sir, as far as two other demands are
concemed, that there should be a second
flight enginesr on long-haul flights that are
opersted with an additional Commender,
Sir, some time back there was a demand
fromthe Commanders— Pllots—thaton the
long-haul flights instead of one Commander,
there should be two Commanders. S0, an
agreemant was signed between the Man-
agement and the IPG that on long-haul fight
which is more than nine hours, there would
be two Commanders. Sir, at that pointof ime
twas the Engineers Association whichwent
inagresment with the Management that they
would ke 10 have only one fiight engineer
oven on the long-haul flight and that agres-
ment between the Management and the
IFEA otill exists.

Asfar as the third demand is concemed,
the IFEA (The indian Flight Engineers'Asso-
ciation) wanted that the concept of inle-
grated training should be introduced as in
the rest of the worid. in the rest of the world,
the flight engineer is a liconsed pliot by
profession and he progressively becomes a
commander in due course of item. But unfor-
tunately in our country, the flight engineer is
notalicensed pliot. So, fwe have fotake that
resource which the other intemational air-
fines are taking, for that also we will have to
take the indian Pilots Guiid intoonfidence.
An agresment on career progression in the
indian Piiots Guild would need 1o be modi-
fied. Unlass we modify that, we cannot go
ahead with that.

While having discussion with the indian
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Fiight Engineers Association they wers told
time and again—if the hon. Member would
lika, | can give the whole detalis. But then a
iong discussion was undertaken. | do not
think there is any direct money which they
are asking at the moment. We have not
caicuiated how much ik would be. That de-
pends ¥ we agree to those points which they
are mentioning. As | have already said, one
point which we have already agreed to does

As far as the second part which the hon.
Member raised is concemed, namely about
the agitation, we have incisred aimost a loss
of Rs. 30 crores 30 far.

SHRI MANORANJAN BHAKTA:
Though the hon. Minister has tried 10 justify
the action of the management or the fallure
of the management, even then he has ac-
cepied that there is no coordinated effort to
rescive this crisls. On the one hand you are
saying sbout IPG. and on the other the
Engineer because they have two separale
agresments with them. Whan the crisis have
come up, t was the duty of the management
10 see from both the sides in a coordinated
oflont, it should be rescived. It is not only Rs.
30 crores money has been lost by the coun-
fry but at the same time, there is the harass-
ment and the bad name of the Airiines,. The
people will iry to got 10 some other Alrlines.
In the world so many other privale Airlines
are also operating.

The basic point Is in the indian Express
i was given in one of the editorials.

MR. SPEAKER: You pisass ask the
question.

SHRI MANORANJAN BHAKTA: The
question of Association sirike is not for that,
It is & question of enginesrs also, whose
mmwhmwlm
not be only the pilots that you satisfy them
but i is both the pilcls and the engineers.
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Both the piiots and the engineers join to-
gether and then only the aircrafts operats.

That is why, in the present context, |
would like to know from the hon. Minister
when are you going to resolve this issue
because it cannot go in in interrupted? We
have seen in indian Alrlines, what has hap-
pened. Uimately the Govemment had to
interfere. Kindly tell us, and give an assur-
ance to the House when you are going to
resolve this crisis sothatthese issuescanbe
resolved.

SHRI GHULAM NABi{ AZAD: As | have
already said, as far as the money part is
concemed, that has not been raised by the
fightengineers. They have raised only three
demands and their demands and the man-
agement’s position before the conciliation
started and after the concillation remain the
same. The management has said that apart
from these thres stripes which they have
alroady agreed, with regard to the addiional
fight engineer, the agresmaent with the in-
dian Pilots Guild signad in 1989 containes
the provision that the management would
strive to provide a sacond commander on
long haut flight Such a provision does not
exist in the agresment signed by IFEA.
Howevar, they may include this. The Man-
agsment has gone to this point that they may
include this as a part of their charter of
demands for the next round of settiemeant.
Altematively, this matter could be referred to
NIT, National Industrial Tribunalto whichthe
matier relating to the next wage settiement
already stands referrod. The wage settie-
ment has aiready been referredtoNIT What
the management is subritting to them 1s that
since this is already before the NIT, let this
aleo be referred to NIT.

The management has made a number
of other officers. The Chairman went to the
office of IFEA and withdrew the suspension
orders and also asked them to select any
thres members from the Board of Air india
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who can negotiate on their behalf.

The Chairman of Air india also went to
the extent of saying that he is ready to refer
this issue to a retired High Court Judge or
Supreme Court Judge for conciiiation.

The Chief Labour Commissioner (Cen-
tral) and the Regional Labour Commissioner
{Central) are already seized of the matter
and both of them have intervened but they
have not so far reached any conclusive
decision.

Apart from involving the Chief Labour
Commissioner (Central) and the Regional
Labour Commissioner (Central), the man-
agement wanted to settie this issue and they
have taken a number of steps 10 settie this

issue, but unfortunately they have not
reached any settiement so far.

[ Transiavon}

SHAI GEORGE FERNANDES: Mr.
Speaker, Sir, the Govemment has made all
efforts to misisad the House on this quee-
tion..... (inferruptions) This issus is more
grave than simply being a privilege issue.
Whatever answer he gave on this issue is
misieading. He is misisading the House on
the issus of strike as well as on two other
issues. Her means 10 say that this what the
officiais have submitted before him. He has
mentioned about long agresment and when
it was brought before other pliots in 1968,
they had refused. Afer their refusal, Mr.
Rajan Jetely convinced the fight engineers
and made them agree. The management
served administrative orders on the piliols.
Thera after the pilots went to Court, but cold
not win the case. An agresment was made
with them according 10 which armangements
ware made for paying them more salary, and
raising their strength The flight engineers
accepted this after being insisted by Mr
Rajan Jetiey Acordingto nde, any agree-
ment or order implementad on pilots should



31 Oral Answers
be applicable tofiight engineers aiso, butthis
was not done. He says that the pliots fan
write it in the charter of their demands. This
is great injustice and totally misieading and
instead of solving the issue, this will make it
more complicated. Not only the House, but
the entire country is being mislead by this. it
is being published that the flight engineers
getasalary or Rs. 23,000. | have the pay-siip
of flight engineers and with your permussion,
| would like to lay it on the Table. The fight
enginears get the opportunity of long-haul
flights for 5 to 6 times and income tax is
deducted from the eamings of that period. If
they get this opportunity, then it is different
thing, but otherwise, the senior flight engi-
neers, who have service of 20 years, get a
salary of Rs. 10,500/- p.m. The hon. Minister
is misleading the House about long-haul
flights and bout integrated
proof....{Interruptions)

SHRI NITISH KUMAR: Besides mis-
leading, he is laughing also.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, please excuse me. | know that
| shouid not take s0 much of time. | have got
(interrup-

with me. it contans the three regulation
board for senior flight engineers and cap-
tains and the issue of three strikes is also
mentioned in it.

[ Translation)

| have your Boeing traming manual with
me. It contains details regarding system of
integrated crew and a manual regarding
imparting training. | hdve a note ot 1889 in
connection with your talks with the organisa-
tion, in which the fact regarding imparting
training tothem has been accepted. Thereis
a note of Civil Aviation Ministry (D.G.C.A)
which contains the syllabus prescribed for
imparting training tothem. Therehadbeena
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programme viz. Air India Flight Suppont
programma in which flight representatives of
Being had participated. There is a note in
regard to that programme whare by the
training was declared essential. As faras the
question of the Committee, which you had
constituted in the month of February, is
concemed, it has also mentioned that it is
improper that flight engineers are not being
imparted any training. On the one hand you
are misleading the people of the country and
onthe other hand you are posing a dangerto
the lives of those travelling with the Air india
and this Housa is also being misled by your
officiais. fore kindly reply to my these
questions.

SHRIVILAS MUTTEMWAR: You have
raisad any question.

SHRI GEORGE FERNANDES: Your
officials have not pronded any information to
you in this regard. | can well understand the
problem of the hon. Minister. He may sit with
me and | will solve his problem.

SHRI GHULAM NABI AZAD: We are
making our utmost efforts to solve this prob-
lem. | am ready to take the help of Shri
George Femandes. | will be pleased if he
does so. Bacause its going to atfect not only
the Government but the entire tourism in-
dustry and all are wormed about it. As | have
told earlier, an agreement was reached in
1987. At that time this agreement was
reached with pilots and |.P.G. only not with
I.F.E.A. They have made this issue a base.
According to the information given to me
LF.E.A. was of the view that second com-
mander should not be provided. At that time
i was advocating the cause of management
that there 15 no need of providing second
commander on long Hall pay. But in the
meantime they again raised the demand, as
| have already mentioned that | am not in
favour of out nghtly rejecting thesr demands.
They were having a cialogue with Regeonal
Labour Commussioner. The Ministry advised
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them to inftiate fresh efforts in this regard
before taking any concrete step Those ef-
forts cuiminated intoameetingof | P G and
| F E A andthis issue was decided between
them Sofar as the ssue of Long Hall fights
18 concemed, it cannot be done in a day's
time We will also have to take into account
the number ot engineers and so far as the
training 18 concemed, we will be happy if they
are promoted as commanders from Fhght
engmeers as is being done in foreign Inter-
national camers |feel that t wouid be bene-
ficial for the Air Incha i future So far as |
knowforthig, | P G willhave tobe taken into
conhdence and it 1s impossible to accom-
phshtius taskinaday'stime Theyhavetheir
own problems There are three points They
probably may not hke to merge with any
other services The officars may think that if
an outsider come in between, they will be
depnved of ther promotions Therefore. itis
necessary that they shouldaiso agreetothis
proposal

SHRI NITISH KUMAR 1f you have any
nformation, kindly tell otherwise there 18 no
need to deliver a iong speech

SHRI GHULAM NABI AZAD We had
requested them forthese three ponts whether
ths shouid be sent to atnbunal, a High Court
or a retired Supreme Court Judge and even
recently Chief Secretary, Maharashtra also
made an effort and at last we requested
them to aliow three month's time and in very
viear words

SHRI RAM NAIK You should invite
them for a discussion

SHRIGHULAMNABIAZAD Noldonot
want to mvite them  Just now an appeal
has been 1ssued in clear words The Chief
Labour Commissioner had 3-4 meetings with
the Regional Labour Commssioner of Deihi
on 24th and he made an appeal 1o both the
paries
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This 1ssue could be referred to NIT a
Caicutta and that he would persuade the NiT
to settle the i1ssue in three months

[Transiation}

We have gone to the extent of solving
this matter through 3 months time founc
programme but | do not approve the strong
action being taken by your engineers as 1t
would not only cause imconvemence 1o the
peopie but also to the indian Air Lines

(Englsh]

PROF KV THOMAS Swr, when Shr
Ghulam Nabx Azad took charge as the Crvi
Awviation Minister, the Pilots of the Indiar
Airhines were on stnke He called the Mem
bers of the Association and this 1ssue coulc
be settied within one hour

Here aiso there 15 a false preshge of the
management | would kke 10 know from the
hon Menster, instead of referring this matte:
to the High Court Judge or to the Trbunal
whether the Minisier will dwectly call the
representatives of these engineers and | ar
sure he will be able to settle this asue n ar
hour

SRGHULAMNABI AZAD Sir.laming
difhcult poshion to answer this queshion
When 1 had meetings with the Prlots of inchar
Airknes, althogh the matter was setiled, bu
| thank there are shil iot of editonals saymng
that the people were not interestea n setting
the issue and they were saying that | shoulc
not have ntervened So, having burnt the
fingers i the past, | am trying that the man
agament should try its best to settie the 18sue
nstead of the Minuster coming into the pic
ture

PROF KV THOMAS Sir, mstead o
leaving 1t to the management. the Mmiste
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can settie this issue in an hour. So far, the
loss to the nation is Rs, 30 crore, and the
prestige of national Alriines Is in trouble. This
is & matter which could be settied in one
hour.

SHR GHULAM NABI AZAD: if that is 80
and ¥ my meeting is going to solve the
problam, | have no objection in meeting the
angineers.

MR. SPEAKER: Good.

SHRAI E. AHAMED: Mr. Speaker, Sir,
everybody has been championing the cause
of the organized pliots and organized flight
engineers, but nobody is taking any interest
in the sulfering passengers.

Last week, Sir, | had experience at
Jeddsh as well as at Muscet also, where |
was on a four. The indian passengers are
the only people who ware suffering. Air india
had suddenly cancelied their fiight and our
passengers had 10 run from plller 1o post at
Jeddah Alrport. Thers was no arrangement.
And what happensd st Muscat? Those
pecpie who wanied 1o come back 1o their
homas 1o celebrale the id, they could not
come and no arrangement was made for
them. Qur Alifines is nether having any
contract with the other interantional airiines
nor does it cancel the flights sulficiently in
advance. Why Alr india is showing this le-
thargic attitude towargis the interests of the
passengers. So, ekher you fly or you do not
fy but, do not make Air india and the indian
passenger a mockery in the ayes of others,
in other countries.

Therefore, | would fike to inow from the
hon. Minster, why Airindia has not made any
contingency pian 1o mest the present re-
quirements or 1o meet sufficiently all the
arrangements that the passengers of indian
origin may require, who are now dependent
on this Aldline? Therefore, | would ke to
have an assurance from the hon. Minister
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shoutthe sudden canceliation. 7Spercentol
747 fights are not aperaling nhow and 100
per cont of Airbus A-300 are not aperating.
80, | would like 10 inow a8 1o what is the
srrangement that you are going 1o make for

. the peopie of this country, for the passen-

gers of this country.

MR. SPEAKER: The short question is,
what arrangements are being made.

SRI GHULAM NAB! AZAD: As far as
Guifin general is concermned, we do not have
any probierm; we do nol have any problem in
the aircralts which are plying to and for
between the Gult and our country becauee
most of them do not have fight enginers;
they are most modem aircrafit. There are
only afew of them and for those few of them,
We are operating with the help of Executive
Pilots.

As far a8 the canceliation is concemed,
u_m always made a conlingency ar-
rangemant; nearly 700 passengers were
accommodaied on fights of other intema-
tional carviers during the past ane month, for
those who have booked in Air indla.

Terminal Faciities st Bombay and Delhi
Alrporte

+
*448. DR. LAXMINARAYAN PAN-
DEYA:
DRA. A. PATEL:

Wil the Minister of CIVIL AVIATION
AND TOURISM be pleased 10 stale:

(a) whether the intemational Ariports
Authority of india had notbeen able to handie
additionsl fights at Bombay and Delhi air-
ports deposiie development of terminal fa-
clities;

(b} it 0, the invetment made so far at
both the piaces; ) “
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(c)thelossssincurred as a result thereot;
and

(d) the action taken or proposed 10 be
mnhl'hm

THE MINISTER OF CIVIL AVIATION
AND TOURM (SHRI GHULAMNABI AZAD):
{a) intemnational Alrports Authority of india
(JAA)) is presently equipped to handie the
crurent traffic volume as well as any addi-
tional flights both at Bombay and Delhi Alr-
ports. However, sometimes during bunching
of flights due to delays caused by weatheror
operational reasons, there is stran on the
facilities temporarily.

{b) 1AAl have invested for construction
of new terminais ‘and provisions of other
infrastruetureall facilities at Delhi and Bom-
aby, a sum of Rs. 200.59 crores and Rs.
186.57 crores (appro) respectiviey upto
Feburary, 1993. )

(c) and (d) Do not arise.

[ Transiation)

DR. LAXMINARYAN PANDEYA: Mr
Speaker, Sir, through you, | want to know
from the hon. Minister whether it is true that
even sfter providing such facilities at Bom-
bay and Delhi airports, due to nonavilability
of the Air Traffic Control faciiity you are
unable to provide the additional facilities. the
hon. Minister making any amangements or
has done anyting in this regard?

. SRIGHULAM NABI AZAD: Nr. Spaaker,
" Sir, as | have already said that there is no
such problem but the funds allotted for
modematiation work in Delhi and Bombay
druing the 8th Five yeer Pian are much more
than the funds allocated dumg any five year
plan during he last forty years. During sighth
Five Year Plan Rs. 260 crores and Ra. 240
crores will be spent for Alr Traffic Control in

Delhi and Bombay respactively At present,
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we donothave any such problem which may
cause incony sfnince to ourplanss as well as
10 the passengers.

DR. LAXMINARAYAN PANDEYA: Mr.
Speaker, Sir, | have not got my questions
answer. | had stated that additional facliities
provided by you were not being utiized in the
abeence of Alr Traffic Control capacily. Are
you going to make any arangement in this
regard with a view 10 provide such facilities
because Accountant General in his report
has made a comment in this regand that in
the absnce of such system this faciity can-
not be used?

SHRI GHULAM NABI AZAD: Mr.
Speaker, Sir, the exising alrpoists of Bombey
and Delhi

[Englsh}

those airports can andie 18 alrcrafts an
hour and k will become 35 flights an hour
afterthe modemisation of Bombay and Delhi
Alrports.

SHRILOKNAT CHOUDHURY: The hon.
Minister in his reply has said that during
bunching of ligts due 0 delays caused by
weather, eic there are temory difficultes. |
want to know the number of timas that tem-
porary difficullies. have been faced. | think,
anumber of times, It is being repeated. Has
it become necessary 10 make some con-
tengency arangement 80 that there would
be no such difficulty when buncing of flights
is there? )

SHRIGUULAM NABI AZAD: Te bubch-
ing of fiights is mostly because of the bad
weather in different parts of the country.

SHRILOKANATHCHOUDHURY: That
s why | have asked you. Have you taken any
statics about this? On how many occasions
has R cocurmed? And what are you doing?
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SRI GHULAM NABI AZAD | will take
the statistics and send the same to the hon
Member

WRITTEN ANSWARS TO QUESTIONS

[Enghsh]
Deodhar Committee on Metro
Channels
*442 SHRIB DEVARAJAN
SHRIMATI MAHENDRA
KUMARI

Willthe Mimister of INFROAMTION AND
BORDCASTING be pleased to state

(a) whether the Government have ac-
ceptedthe Deodar Committee Reportintoto
regarding pnvatisation of Metro TV cham-
mels and F M radio stations,

(b) whether the Govemment now pro-
pose to go in for pnvatisation of Metro T V
channels,

(c) if so, the loss, if any, to Doordarshan
on this count, and

(d) it the reply to part (a) above be inthe
negative, the reasons therefor?

TE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK P SINGHDEQ)
(a) The Air Time Commuittee of India was not
required to submit any report to the Govern-
ment

(b) No, Sir
{c) Does not anse

(d) Does not anse
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Helicopter Services

*444 SHRIMATI DIL KUMARI BHAN-
DARI Wil the Minister of CIVIL AVIATION
AND TOURISM be pleased to state

(a) whether the certain organisatons
are providing Helicopter Services to general
pubkhc;

(b) if so, the names of these organisa-
tions with areas of these services

(c) whetherthese services are fully safe
and insured,

{d) if so, the details thereof, and

{e) ff not, the reasons therefor?

THE MINISTR OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) and (b) Apartfrom Pawan Hans
Lid five other operators are holding permit
to prowide helicopter services on non-sched-
uled/charterbasis The names of the opera-
tors are given below -

(1) M/s Delli Gulf Arways
(2)M/sUB AirPrvate Lid .
(3) M/s Agrcultueal Aviation Pvt Ltd

(4) M/s Kudremukh Iron Ore Company
Lid

(5) M/s India International Airways Pvt
Ld

(c) and (d) While issuing the Operator's
Permnt 1t 1s also ensured that the operator
has valid Certificate of Awworthiness and
insurance cover for the helicopters

(e) Does not arise
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Delicencing of Rice Mills

*447. SHRI RAM NAIK: Wiil the Minister
of FOOD PROCESSING INDUSTRIES be

ploased to atate:

(a)whetherthe Union Government have
received any requests from the State Gov-
emments to delicednce the rice milling In-
dustry;

(b) whether the requests have been
accepted;

(c) ¥ so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRITARUN GOGOI): (a) Yes.
Sir. A request was received from the Gov-
emment of Maharashtra to delicence the
rice milling industry by repealing. The Rice
Milling Industries (Regulation) Act, 1958.

{b) No, Sir.
(c) Does not arise.

(d) it 1s essental to control the percent-
age ol rice lost due to polishing at the tme of
mitling, since it has a considerble impact on
the overall availability of the rice in the coun-
try. itis also necessary tolay down norms for
nce milling machinery in order to avoid pro-
duction of inferior quality rice and by-prod-
ucts. For these reasons, the Govemment
has decided not to delicence the nce milling
industry.

Branch Post Offices in Hilly Asss
*448. PROF. PREM DHUMAL.: Will the
Minisier of COMMUNICATIONS be pleased
to state:

{a) whether a large number of apphca-
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tions/proposals have been received for
opening of new branch post offices and
ugrading the existing ones into sub-post
offices in hilly and backward areas of Hima-
chal Pradesh;

(b) it so, the details thereof; and

(c) the number of branch post offices
hkely to be opened and the existing ones
upgrade during 1993-947.

TE MINISTER OF STATE OF THE
MINISTRY OF COMMUNCATIONS (SRI
SUKH RAM): (a) Yes, Sir.

(b) 83 proposals for opening of new
extra departmental branch post offices and
38 for upgradation of existing branch post
offices into departmental sub post offices
have been received. *

(c) A target for opening of 15 extra
departmental branch post offices and 2
departmental sub post offices has beenfixed
for Himachal Pradesh dunng Annual Plan
193-94. Te opening of departmental sub
post offices includes upgradation of existing
extra departmental branch post offices into
deparmental sub post offices.

Indian Maids in Kuwsit

*449  SHRI SHRAD DIGHE:

SRIAMTI SAROJ DUBEY:

Will the Minister of EXTERNAL AF-
FAIRS be pieased 10 state:

(a) the number of indian maids working
in Kuwait;

(b) whetherthe Indian embassy in Kuwait
has been receiving a number of complaints

{c) i s0. the details thereot and the steps
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taken by the embassy 10 provide them relief;

(d) whether the Govermnment have taken
up this matier with the Government of Ku-
walt; and

(o) ¥ 80, the rescuse therelo?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SING): (a) to (e).
There are estimated o be 20, 000 ihdian
women working as house-maids in Kuwait at
resent.

Complaints received from the Indian
women working as maids relate to non-
payment or delayed payment of wages: long
hours of work; poor living condilions; denial
of leave and permission 1o retum to india as
well as maitreatment and physical assault.
in at such cases the Embassy intervenss
with the Government of Kuwalt as well as
with the employst/sponsor fo reciilfy the
problem. if it is 2ound that these efforts are
being unsuccessful the Embessy takes steps
to assist in the repatriation of the house
maids back to india. For this purpose the
Embassy as hired trausit accommodation
where such housemaids gan stay before
they retum to india. The Govemment of
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india, through its Embassy in Kuwalt has
taken up the matter with the Govemment of
Kuwalt. Kuwait authoritiss am selzed of the
problem and have indicated that they intend
toinitiute measures to ensure that the condi-
tions of the expatriate workers in Kuwait
which would inciude indja house-maids, are
improvéd.

Ongoing irrigation Projects
*450. SHRI SARAT CHANDRA PATI
NAYAK: Will the Minister of WATER RE-
SOURCES be pleased to state:

(=) whether a number of irrigation proj-
ects are behind achedule;

(b) if s0, the details thereof, State-wise;

(c) the total cost escaiation of the proj-
ects due 1o delays; and

(d) the steps taken to reduce the cost?

THE MINISTER OF WATER RE-
SOURCES AND MIiNISTER OF PARLIMEN-
TARY AFFIARS (SRl VIDYACHARAN
SHUKLA): (a) to (d). A Statement is at-
tached.
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Deep Sea Fishing Industry

‘451 PROF UMMAREDDY VE-
NKATESWARU Wil the Minister of FOOD
PROCESSING INDUSTRIES be pleasedto
state

{a) the present state of Indian deep sea
fishing industry

(b} whether a number of indian oured
deep sea fishing vessels are lying dle in
Visakhapatnam and

(c) f so the steps taken by the Union
Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRITARUN GOGOI) (a) The
Indian deep sea fishing sector consists of
indigenously owned vessels chartered
vessels and vessels perated under point
Ventura leasing and test fishing A number
of deep sea fishing umits in respect of the
1840 in digenously owned vessels consist-
ing mainly of shamp trawlers had become
sick duetoasiumpintheintemational market
for shnmp and over explortation of shnmp
resources among otherreasons The deep
sea hshing sector is stii at a developmental
stage in india and the Government 1s en-
couraging jount venture/ieasingiest fishing
in order to develop the sector to increase
production and to maximise expons The
process of development aiso envisages
modification off part of the present fleet for
undertaking exploitation of non-shnmp re-
sources

{b) Yes Sir

(c) In order to provide rehet to Sick deep
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sea fishing units, a scheme for rehabilitation
was announced in Apnl 1991 which was
further iberahsed in June 199

Modermsation of Telephone Exchanges
in Meghalaya

* 452 SHRI PETER G MARBANIANG
Will the Miruster of COMMUNICATIONS be
pleased to state

(a) whether the Govermment propose t
expand and modemise the telephone ex
changes in Meqghalaya particularly in Shil-
long and Jowai

(b)ifso the details thereof and the time
by which the programme for moderrusation
and expansion s likely to be taken up and

{c) f not the reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) and (b) Yes Sir existing
electro mechanical telephone exchange of
5500 lines capacity at Shillong has been
replaced by an E-10B electronic telephone
exchange of 8000 hnes capacity on
2131993

Jowai is already being served by an
electronic telephone exchange which s being
expanded from 380 knes to 460 lines by
3131993

(¢) Does not anse
Foreign Tounst Arrivals
*453 SHRISVEDSHAHABUDDIN Will

the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state
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{a)the monthly numberofforeingtourist by a foreign tourist in India; and

arrivals during the period from February, 199

to February 1993, month-wise; (e) the places mainly visited by them?

{b) the percentage of annual verifica-
tion, month-wise; THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI EHULAM NABI
{c) the reasons for therise orfallduring  AZAD): (a) to (c). The month-wise tourist
a month as compared to the preceding year,; arrivais, along percentage changes and
reasons for nse or fall are given in the follow-
(d) the average number of days spent  ing table.
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(d) The average duration of stay of a
foreign tourist in India is about 30 days

(e) According to a survey of foreign
tourists conducted dunng the year 1988-89,
thetriaes wisited by a large number of foreign
townsts are Bombay, Delhi Madras, Banga-
lore, Tnvandrum Koviam, Agra, Jaipur, Goa,
Calcutta, Snnagar-Gulamarg-Panalgéon,
Udaipur, Hardiwar-Rishikesh, Mysore, Hy-
erabad, Varanasi, Cochin, Emakulam, Allep-
pey, Shimia, Jammu, Khajuraho, Jodhpur,
Kodaikanai, Doty, Tirchirappalli, Puri-Kon-
ark Maduarai, Jaisalmer, Pune, Aurangabad,
Ahmedabad, Lucknow, Kulu Manal, Bho-
pal, Patna, Mahabalipuram, Ajanta-Ellora,
Rameshwaram and Kanya Kuman

Persons Displaced by Bargi DAM
Project

*454  SHRIMATI GIRIJA DEVI
SHRI RAM VILAS PASWAN

Will the Minister of WATER RE-
SOURCES be pleased to state

(a) the total number of persons dis-
placed by the Bargs Dam project on the
Nardama nver,and

(b) the present position with regard to
their rehabiltation and payment of compen-
sation to them?

THE MINISTER OF WATER RE-
SOURCE AN MINISTRY OF PARLIAMEN-
TARY AFFAIRS(SHRI VIDYACHARAN
SHUKLA) (a) and (b) 5475 farmhes com-
pnsing of about 35000 persons are aftected
due to submergence of the project

The postion with regard to rehatxitia-
tion and resettiement of the oustees 1s as
under-

() Compensation including rehabili-
tation grant has been paid to alt
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oustees exceptingthe cases under
gation

{u) Plots have been given to 2201
oustees

() The remaing oustees have
opted to settie themselves as per
ther own conveniences and so-
cial requirement Absentlandlord,
willage artisans an smali business-
men have moved to surrounding
towns and villages while other
preferred tostay around reservoir
tor drawn down cultivaton and
fishing

{v)  The project affected people have
been provided assistance under
Integrated Rural Development
Programme and Jawahar Rozgar
Yojana and other Govemment
Scheme

(v)  TheFishing nets boats etc have
been provided to them

{(v)  Therehabiktation viliages are pro-
wded with the facilities such as
approach roads, arnking waler,
Schols Hospitals Community
House and Rehabiitatin Centres
etc

An expenditure of Rs 4 5 crores has
been incurred on rehabilatin and resettle-
menl activities againstan estmated amount
of Rs 10 crores upto 39

Vayudoot Links in Haryana

*455 SHRI HARIN PATHAK Wili the
Minister of CIVILAVIATION AND TOURISM
be pieased to state

(a) the number of Vayudoot Services
operaling from Delts to difterant centres of

Haryana tlil January. 1993
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(b) whether there is any proposal to
provide Vayudoot services to Sonepat,
Panipat, Ambala and Bhiwani;

(c) if so, the details thereof;

(d) the pro-rata reservation quota for
each center and the schedule of fiights and
the days of operation; and

(e) the details of the average traffic on
different routes and type of aircraft under
operation?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Hissar is the only station in Har-
yana to which Vayudoot operated services
from Delhi.

(b) No, Sir.
{c) Does not arise

(d) and (e). Vayudoot operated thrice a
week Donier service to Hissar on Delhi-
Hissar-Delhi route. A total of 21 fights were
operated; from 13th February, 1986 to 12th
April, 1986. The load factor achieved on
these fiights was approximately 6%.

[Translation]

Modernisation of Food Processing
Machinery

"456. SHRIANAND RATNA MAURYA:
Will the Minister of FOOD PROCESSING
INUSTRIES be pleased to state:

(a) the steps taken by the Government
to improve the packaging and quality of
products of Food Processing Industries as
also their transportation;

{b) the steps being taken by the Union
Government for the modermsation of ma-
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chinerybeing used in food processingindus-
tries;

{c) the achievement made by the Union
Govemnment during the last three years in
this regard; and

(d) the steps takento meetthe domestic
and export demands for such products?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) to
(d). Govemment are encouraging the food
processing industry to improve packaging
quality and transportation of food products
as well as modemisation of machinery used
in the food processing industries. With a
view to encourage adopting of modem tech-
nology and modemisation of machinery,
Govemment have liberalised the industrial
Policy aliowing automatic approval for for-
eign equity participation upto 51% in large
segment of food processing industry as well
as liberalised the foreign technology agree-
ments. Government have placed most food
procassing industnes under the high priority
list including packaging matesals for food
products where automatic approval for 51%

foreign equity participation is allowed.

Fiscal refifts have been provided in the
Budgets for 1991-92, 1992-93 as well as in
1993-94 where duties on large number of
packaging mateials such as tmplete, alu-
minum foils, LDPE and HDPE, asceptci
packaging matenal etc. have been reused,
Similarty excige duty and customs duty on
specified food precessing machinery have
been reduced to encourage adoption of use
of modem machineries.

Govemment are mplementing a plan
scherne modemisation of single hullers for
nce milling as well as assisting the Rice
Milling Machinery and Allied Equipment
Testing Centres for the purpose of merdni-
sation of single hullers as well as testing the
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modem rice milling machinenes and equip-
ments Govemment are implementing qual-
iy standards forvanous food products
through Fruit Products order, 1955, Meat
Food Products Order, The Prevention of
Fooc Adulteration Act and Indian Standards
for various food products Government are
also encouraging adoption of quality man-
agement as indicated in IS 14000 senes
equivalent to 1SO 9000 services by the food
industry for which vanous seminars and
training programmes have been organised
held

in the last few years of vanous new
technologies introduced, encouraged and
propagated include pre-coaling an cid/cool
chain system for fruit and vegetable prod-
ucts, cold chain for meat fish and poultry
products freeze drying of ints vegetables
poultry and marnne products individual quick
frcezzing of marine and freuls and vege-
tables packaging in rsable pouches PET
contatner screw cap contamners for aerated
beverages nitrogen flush packagingforfned
snack foods, decentaralised and controlled
chamber mushroom production, production
of fish products ke sunmi and fillet fish, on
board processing of other fish, pressure par
boiling process and equipment mini mod-
em nce mills etc

Govemnment have approved setting up
of a Food Engineering Centre at the Central
Fcod Training and Research Institute, Mysore
for undertaking reserarch and development
in machinery for food industnes and are
providing assistance for storage and trans-
portation of vanous penshable products hke
meat, fish and fruits an vegetable products
and for setting up of Quality Control Labora-
tonies for fruit and vegetable products

{Enghsh]
Satellite Communicstions

*457 SHRIRAM KAPSE Will the Min-
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ister of COMMUNICATIONS be pleased to
state the course of actions/plans envisaged
by the Department of Telecommunications
inthe field of Satellite communications inthe
next three years ot the Eighth Five Year
Plan?

THE MINISER OF STATE OF THE
MINISTRTY OF COMMUNICATIONS (SHRI
SUKHRAM) Following major actions/plans
have been envisaged by the Department of
Telecommnications for the next three years
of Eighth Five year Plan -

()  Prowision of trunk dialling facility
for DHQs/SDHQs/Tehsi/Piignm-
age places/Tounstcenters which
are in remote areas and not fea-
sible to be provided on terrestnal
media

(v} Prowsion of high speed data net-
works for non-voice services

(m) Digitahzation of existing analog
satelite media

[ Transiation]

Irmgation Projects of M.P.

‘458 SHRI SURAJBHANU
SOLANKI

SUSHL CHANDRA
VARMA

SHRI

Wil the Miuster of WATER RE-
SOURCES be pleased to state

(a) the proposals of major imgation
projects of Madhya Pradesh recewed since
October 1992 tll cate

{b) the time by which the approval
hkely 1o be given ana
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(e) whether the percentage of irrigated
land in Madhya Pradesh is lower than that of
other States?

THE- MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) No new mar
irrigation project proposal has been received
in the Central Water Commussion from the
Government of Madhya Pradesh since Oc-
tober, 1992 till date.

(b) Does not anse

{c) Yes, Sir. As at the end of 91-92, the
rngation potential created i1s 44.5 % of the
ultimate irrigation potential in Madhya
Pradesh against an all india average of
71.6%.

[Enghsh]
Loans for Communication Projects

*459. DR. RAJAGOPALAN
SRIDHARAN. Will the Minister of COMMU-
NICATIONS be ploased to state.

(a) whether the loans have been se-
cured from the Asian Development Bank for
communication projects for payments under
contract fr 64-KbPS- TDM-TDMA (VSTA)
Data work;

{b) if s0, the details thereof; and

{c)the total amount allocated/proposed
to be allocated for payments of these con-
wacts?

THE MINISTER OF STATE OF THE
MINISTRY OF COOMMUNICATIONS (SHRI
SUKH RAM): (a) Yes. Sir,

{b) and (c). A Statellite based 64 Kbps
TDM/TDiAA VSAT Network with the Hub
station colocated in existing satellite earth
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station at Bombay has been plannedto work
with 200 VASTs at users’ premises.

The total amount proposed to be allo-
cated for the abave project is of the order of
Rs. 24.40 crores, The foreigh exchange
component of the project will be met with the

funds to be provided by Asian Development
Bank loan amounting to US § 5.5 million.

Bilateral Relations with South Korea

‘460 SHRIBOLLA BULLIRAMAIAH:
DR.D.VENKATESWARARAO:

Wil the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a)the steps takento strengthen further
the bilateral relations with South Korea after
the assumption of office by the new Presi-
dent of that country;

(b) the ereas identified for bilateral
cooperation between the two countnes;

{c) whether any agreement/pact has
been signed between the two countries;

(d) it 50, the details thereot;

{e) whether both the Govermment have
drawn up any plan of action to be undertaken
dunng 1993-94; and

(f) it so. the broad details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Con-
gratulatory messages were sent by our
Presigent an Pnme Ministerto the new ROK
President on his assumption of charge as
the President on February 25, 1993,

(b) Areas identified forincrease bilateral
coopearation are trade and commerce, in-
vestment. science and technoiogy, tourism
and cultural ang academic exchanges.
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{c)and(d) Yes, There are a number of

agreements signed n recentyears between

the two countries, details are as follows

* (i) Trade Promotion, Economic and
Technical Cooperation Agreement,

(n) Cultural Agreement,

{nl) Cooperation in the helds of Science
and Technology.

() Avordance of Double Taxation and
(v) Agreement on Civil Aviation

(e) and (f) Yes, Bilateral consultations
between the two Foreign offices are sched-
uled to held shortly Exchange of hugh level
visits are under examination India will be
participating in the three-month Taejon Expo
in the ROK from August 1993 A meeting of
the Indo-ROK jont Trade Committee at
Ministenal level is also scheduled to be held
n 1993-94

{Translation)
Power Supply in Agra and Aligarh

4368 SHRI BHAGWAN SHANKAR
RAWAT Will the Mimister of POWER be
pleased to state

(a) whether any scheme has been sent
by the Govermment of Uttar Pradesh to
improve the power supply systemin Agraan
Ahgarh after making due modification in the
earlier proposal pending for clearance with
the Union Government,

(bjf so the time by which this scheme
1s likely t be cleared and

(c) f nu the reasons therefor and other
measures Government propose to take to
improve the power supply system in Agra
and Aligarh?
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THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV RAN-
GAYYA NAIDU) (a) to (¢) The system
improvement scheme of Agra city was sub-
mitted to Central Electricity Authonty (CEA)
by Uttar Pradesh State Electncity Board
(UPSEB) for techno-economic clearance in
Apnl 1990 and the same was retumed for
incorporating certain modfications Since
the revised project report submitted in March
1991 did not include the modification sug-
gested by CEA the scheme was retum to
UFSEB in February 1992 The scheme will
be cleared after receipt of the revised project
reportincorporating the suggestions of CEA

For improvement of power supply sys-
temn Aliarh no scheme has been received
from the Govemment of Uttar Pradesh so
far

Vishnu Prayag Multipurpose
Project

4369 SHRICHINMAYANAND SWAMI
Wil the Minister of POWER be pleased to
state

(a) whether the Union Govemment
propose to handover the Vishnu Prayag
muiti-purpose project in Uttar Pradesh tothe
pnvate sector and

{b) s the reasons therelor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV RAN
GAYYA NAIDU) (a) No Sir However the
State Government of Uttar Pradesh has
signed a Memorandum of Understanding
with Jaiprakash industnes Ltd for setting up
the project in the pnvate sector

(b) Greater Prnivate sector participation
n electnoity generation and distnbution 15
beng encouraged t bnng in additionality of
rasources into e power sacior



71 Whitten Answers
[English]

Agreement with Sri Lanka in Nval
Patrolling

4370. SHRISANAT KUMAR MANDAL:
Wilithe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Government proposed
to enter into any agreement with Sri Lanka
regarding coordinated navel patroliing in Pak
Striat;

(b) if so, the salient features thereof:

(c) whether this agreement is likely to
settle the problem of deteclion of straying
fishermen; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) to (d).
There is no proposal to enter mto an agree-
ment with Sri Lnka for coordinated naval
patrolling in the Palk Straits. However, the
Navies of the two countries maintain regular
contacts an cooperate with each other on
various matlers in the Palk Straits area.
inciuding problemd relating to fishermen
straying into each other's waters.

Employment to Decreassd Workers in
Farakka Barrage Project

4371. SHRI ZAINAL ABEDIN- Wil the
Minister of WATER RESOURCES be
pleased to state:

{a} the number of employees ot the
Farakka Barrage Project who died in har-
ness since 1987,

{b) the number of tamilies of the de-
ceased employees have been provided with
jobs in compassionate grounds:
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(c) whether any immediate steps are
contemplated for providing jobs to the rest of
such families;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN EVELOPMENT AND
MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHR! P.K.
THUNGN): (a) and (b). Information is being
collected and will be laid on the Table of the
House.

(c) to {(e) The concept of compassion-
ate appointment is largely related to the
need forimmediate assistance to the family
at the passing away ol the Government
servantin harmness. Under the existing guide-
lines, request of such families are consid-
ered on merits and more deserving cases
are accommodated as per the availability of
the vaaancy. Applicants for compassionate
appointment are generally to be considered
it they are eligible and Euitable for the posts
in all respects under the provisions of the
Recruitment Rules. Taking compassionate
view in lower scales (in group ‘D’ posts)
dependents are appointed in relaxation of
rules subject to therr acquinng requisite
qualifications in 2 years

| Transiation}
STD in tourist Spots in U.P.

4372 SHRISURENDRA PAL PATHAK:
Will the Mintster of COMMUNICATIONS be
pleased to state:

(a) the details of tounst spots in Uttar
Pradesh provided with STD facihty; and

(b) the details of tounst spots proposed
to be linked with STD facilty dunng 1993-
947
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) Names of tounst spots in
Utiar Pradesh provided with STD facility are

given in the Statement enclosed
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(b) Palha Kalan in Lakhimpur distnct
and Ramgarh in Namial distnct of Uttar
Pradesh are proposed to be provided with
STD faciity dunng 1993-94

ANNEXURE - |

Detaiis of Tourist Spots in Uttar Pradesh with STD Faciiity

S No Name of Tounst Spot Drstnct
1 Agra Agra
2 Fatehpur Stkn Agra
3 Mussoone Dehradun
4 Lansdown Garhwal (Pauri)
5 Namntal Naimnital
6 Ranukhet Almora
7 Chaunchura Goarakhpur
B Tanda Fazabad
9 Renukoot (Pipn) Sonebhadra
10 Dehradun Dehradun
" Almora Almora
12 Kakon Lucknow
13 Nawabgan, Unnao
14 Motchoor Hardwar
Talaiya Reservoir of Bihar iarya reservoirand Ghagra nver from Damo-

4373 SHRI LALIT ORAON Wil the
Minister of WATER RESOURCE be pleased
10 state the present posiion of the project
implementing for diversion of water to Ta-

dar basin of Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS
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TRY OF WATER RESOURCES (SHRIP.K.
THUNGON): Tilalya Dhadhar Diversion
project envisaging diversion of water from
existing Tllaiya reservoir of Damodar Valley
Corporation to Dhadhar river was consid-
ered by the Advisory Committee in March,
1983 but its consideration was deferred due
tonon-resolution of inter-Stateissues. These
1ssues were resolved in a meeting heid in
July, 1992. The State Govemment is re-
quired to submit a modified report with up-
dated cost after complying with the observa-
tions of apraising agencies. Against latest
estimated cost of the project of about Rs.
121.3crores, an expenditure of about Rs. 12
crores, has been incurmed upto March, 1992,
Eighth Plan provision for this scheme is Rs.
13.00 crore.

instalistion of Tupe wells in Madhya
Pradesh

4374 KUMARIVIMLAVERMA: Willthe
Minister of WATER RESOURCES be
pleased to refer to the reply given to Unstar-
red question No. 4499 on December 21,
1992 and state:

(a) whether the information regarding
installation of tubewetls at Shivani Narsingh-
pur and Jabalpur in Madhya Pradesh has
been collected, and

(b) of s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) and (b) with reference to
Unstarred Question NO. 4489 on Decem
ber, 21, 1992 the information regarding m-
stallation of Tubewelis under Centrally Spon-
sored Schemes of Integrated Rural Devel-
opmeant Programme, Minustry of Rural De-
velopment and Assistance to Small and
Marginal Farmers for Construction of Shal-
tow Tubewells/dugweils sponsored by Min-
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istry of Agriculture in respect of districts of
Shivani, Narsinghpur and Jabalpur Madhya
Pradesh could notbe collated so far fromthe
State Government. Efforts are being made
to collect the desired information.

[English)
Telugu Ganga Project

4375. SHRI VILAS MUTTEMWAR:
SHRI K. THULASIAH VAN-
DAYAR:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the quantum of assistance/grants
provided by the Union Government for the
Telugu Ganga project which 1s primarily for
bringing dnnking water supply;

(b) the total cost of this project and the
States involved in this project,

{c) whather the Government monitor its
progress and the time by which the projectis
likely to be completed:

(d) of s0, the details thereof; and

(e) the quantum of water that will be
available 1o vanous States?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT

ANDMIN'STER STATE IN THEMINISTRY

OF WATER RESOURCES (SHRI P.K

No sselsiance in provided
oy W projest. The kely
oxpenditure on the projectilliigarch, 1062 is

about Rs. 411.50 crores. Eighth Plan oullay
in the State Plan for the project is Rs. 380
crores,

{bj) The Latest estimated cost of the
project 15 about Rs. 1100 crores, which is to
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be shared by Andhra Pradesh and Tamil
Nadu.

{c) and (d) Project has not been given
investment clearance as inter-State issues
among'the Krishna basin States have not
been resolved.

{e) The Project envisa diversion of 29
Thousand Million Cubic Faet of Krishna Water
and 20.2 Thousand Million Cubic Feet of
Pennar water, Out of Which 15 Thousand
Million Cubic Feet 1s enmarked for meeting
drinking water requirement of Madras city
and balance water for irrigation in Andhra
Pradesh.

Pay Phones in Gujarat

4376. SHRI N J RATHVA: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the critena fixed for sanction of pay
phone,;

(b) the Places and details of such tele-
phone connection in Gujarat Particularly in
Baroda, Bharuch and Panchmahal distncts;

(c) the category-wise and place-wise
number of telephone connections so far re-
leased to persons belonging to scheduled
castes, physically handicapped, tnbal and
economically backward classes;

{d) wether any wrregulanties have been
noticed in releasing the such teiephone
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connections; and

(e)ifso, the action taken by the Govern-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Public Call Offices are
allotted to those who apply forthem, subject
to technical feasibility and completion of
certain deparimental formalities, One appli-
cant is provided with only one Public Tele-
phone. Public Telephones are freely sanc-
tioned. But wherever due to exchange ca-
pacity it is not possible to allot freely, as per
the present policy, preferences are given to
Handicapped persons, ex-servicemenire-
tired staff of Department of Telecom., edu-
cated and unemployed, (men and women)
SC/ST and other weaker section of the
society.

{b) Distnct-wise detalls of such tele-
phone connections in Gujarat including
Baroda, Bharuch and Panchmahal are given
in the enclosed statement

(c) Public Telephones are allotted liber-
ally to all those who volunteer for the same
including scheduled castes, Physically handh-
capped, Tnbal and economically backward
classes. As such category wise statistics i1s
not maintained

(d) No. Sir

(e) Question does not anse in view of
reply to (d) above

STATEMENT
Si.No. Nameof SSA * Number of E;D PTs
1, Baroda 234
2. Bharuch 122
3. Panchmahal (Godhra) 7
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SINo. Name of SSA Number of STD PTs
4. Ahmedabad (including Gandhinagar) 1158
5. Rajkot 428
6 Surat 438
7 Bhawnagar 217
8 Buisar (including Dangs) 289
9. Bhuj 158
10. Jamnagar 229
11, ’ Junagadh 2m
12. Amreli 80
13. Mehsana 204
14, Nadiad (Kheda Distnct) 37
15. Surendranagar 98
16. Himmainagar 75
17. Palanpur 96

Telephone Bills to Subscribers in Delhi

4377. SHRIMOHAN RAWALE Willthe
Minister of COMMUNICATIONS be pleased
to state:

{a) whether even first telephone bill has
not been issued to the telephone subscnb-
ers after nstallation of one year in large
number of cases in Shakli Nagar telephone
exchange in Deft;

{(b) if so, the details and reasons there-
for

{c) the time generally taken in 15suINg

the first bili to the subscribers; and

(d) the measures laken to strengthen
the telephone revenue depariment to en-
sure early despatch of telephone billa?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
. SUKH RAM). (a) Sir, the number of cases
where telephone biiis have not been issued
for more than one year for new connectionin
Shakh Nagar Exchange are very few.

{b) The intormation 18 beng collected &
will be placed on the tabie of the House.



81 Whtten Answers

(c) The time generally taken i 1ssuing
the first bill to the subscnber i1s between 4
and 8 months

{d) Procedure has been evolved for
feeding of data to the computer through
computer terminals availlable in the Ex-
changes This will enable early billing to the
subscriber

[T ransiation)
Revenue and Expenditure on Tele-
phone, P & T Services in U.P. and M.P.

4378 SHRI ARJUN SINGH YADAV
SHRIKHELAN RAM JANGDE

Willthe Minister of COMMUNICATIONS
be pleased to state
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(a)the amount of revenue eamed by the
Govemment from the services pertaining to
telephone, post and telegraph services,
separately in Jaunpur region in Uttar Pradesh
and Bilaspur region in Madhya Pradesh
dunng 1992-93, and

(b) the extent of amount spent on these
above services, separately, region wise
dunng the above penod?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) Separate Region-wise
accounts are not mamntained The amount of
Revenue eamed by Postal and Telecom
Division and Telegraph offices in Jaunpurin
Uttar Pradesh and in Bilaspur in Madhya
Pradesh dunng 1992-93 (Upto February,
93) 15 as follows

(Rs m lakhs)
Jaunpur Billaspur
Telephone 7096 584 00
Post 59 00 138 00
Telegraph 284 1777

(b) The amount spent dunng the above

penod is as follows

(Rs in lakhs)
Janunpur Bilaspur
Telephone 34 41 22807
Post 21500 206 00
Telegraph 1074 26 30
Extension/Modemisation of irrigation Minister of WATER RESOURCES be
projects of Gujarat pleased to state

4379 SHRIKASHIRAMRANA Wilithe

{a) whether the Govemment of Gujarat
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has sent any proposal for the extension/
moderrusation of some of its irngation proj-
ects,

(b) if s0, the details thereof; and

(c) the action taken by the Government
thereon”

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI PK
THUNGON) {a)to(c) Twoschemesnamely,
modernisation of Ukai-Kakrapur Imgation
project and modermisation of Machha-! im-
gation project have beenrecewved in Central
Water Commission in November 1987 and
February 1991 respectively Ukai-Kakrapur
Scheme envisages beneht to about 50,000
he.tares at an estmated cost of Rs 60
crores This project has been found accept-
able by the Advisory Commuttee in August,
1988 The State Government s required to
secure environmental clearance Machhu-!
imgation Scheme 1s estimated to cost Rs 6
crores and benefits about 2,600 hactares
The State Government has to remove deh-
ciencies pointed out by the Central Water
Commussion in the Technical Report of this
project
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Telephone Connections to Panchayas
in West Bengal

4380 SHRIJITENDRANATHDAS Wil
the Minister of COMMUNICATIONS be
pleased to state

(a) the number of gram panchayats with
telephone facility in West Bengal, distnct-
wise;

(b) the number of gram panchayats
without this facility district-wise, and

(c) the ime by which all the remamning
panchayats are likely to be provided tele-
phone facility?

THE MINISTER OF STATE OF THE
MINISTRY COMMUNICATIONS (SHRI
SUKHRAM) (a)and(b)Ason28 2 1993the
totainumber of Panchayat Villages with tele-
phone facihity 1s 1844 and without telephone
facility 1s 1460 The distnct-wise details are
gwven Iin the attached statement

{c) By 31stMarch 1995 subjectto availa-
bilty of resources

STATEMENT

Distnct-wise number of Panchayat Villages provided with/without telephone tacility in West
Bengal Circle as on 28 2 1993

S No Name of Dist Panchayat Villages Panchaya Villages
With telephone without telephone
facility facility ‘

1 Midnapore 289 229
2 Bankura 160 30
3 Furulia 74 96
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SNo  Name of Dist Panchayat Villages Panchaya Villages
With telephone without telephone
facilty facilty

4 Burdwan 159 134
5 24-Parganas (N&S) 239 316
6 Howrah 45 105
7 Hooghly 85 116
8 Nadia 31 39
9 Malda 109 38
10 West Dingjpur 62 g3
" Murshidabad 163 a3

12 Birbhum 23 78

13 Coochbehar 71 57

14 Jalpaigun 88 35

15 Darjeeling 76 1

1844 1460
Power Boards THE MINISTER OF STATE IN THE

3481 SHRIM VYV S MURHY Willthe
Mmister ot POWER be pleased to state

(a) the number of power boards in the
country and the total amount of profitloss in
each of these boards

{b) whether the Government have any
proposalto reformulate or divide the Boards

{c) f sp the details thereot and

(d) ff ot the reasons theretor?

MINISTRY OF POWER (SHR! PV RAN-
GAYYA NAIDU) (a) A Statement showing
the numberof State Electncity Boards (SEBs)
inthe country and thewr cumulative profitioss
as on 31 03 1992 1s enclosed

{b) to (d) SEBs are under the control of
the State Governments and subject fo the
prowisions of the Electncity (Supply! Act
1948 any proposal for reformutation or dw-
sion of SEBs will be under thew purview
However no such proposal has been re-
ceived Dy the Centrat Govemnment
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STATEMENT
Statement showing the number of State Electricity Boards and their cumulative profitioss
ason 31.3.1992
Sl.No. Name of S.E.B. Cumulative
Surplus/ Deficit as

on 31.3.1992

(Rs.in crores)
1. Andhra Pradesh A 314.40
2. Bihar U -1003.13
3 Gujarat U 24.37
4. Haryana U -944 96
5. Himachal Pradesh A -111.80
6. Kamataka A -159.40
7 Kerala u -138 51
8. Madhya Pradesh P 277.06
9 Maharashtra A 35367
10 Onssa P -64 82
1. Punjab u -309.89
12, Rajasthan P -683 84
13. Tamil Nadu U 407 55
14 Uttar Pradesh P -394.29
15. Waest Bengal u -531.04
16. Assam P -1131.25
17. Meghalaya P 1879
Total -4115.87

A- Accounts audited.
U-Accounts unaudited

P-Provisional
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Muzaffarpur Thermal Powsr Station

4382 SHRISHIVSHARANSINGH will
the Minister of POWER be pleased to state

(a) the target fixed for generation of
power by Muzaffarpur thermal power station
in North Bihar urging each of the last three
years and success achieved in this regard

CHAITRA 8, 1915 (SAKA)
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{b) the target fixed for the Eighth Five
Year Plan and the steps taken to achieve it?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRi PV RAN-
GAYYA NAIDU) (a) The target of Energy
Generation wis-a-wis Actual generation aft
Muzaffarpur thermal power staton dunng

and 1989-90 to 1991-92 was as under -
(higure in MU)
Year Target Actual
1989-90 800 480
1990-91 650 387
1991-92 650 554

(b) The 8th Five Year Plan document
enwvisages acapacity addition programme of
30537 7 MW for the country as a whole
dunngthe planpenod Avanety of measures
are bemg taken to improve power genera
tion dunng the plan penod which inter-alia
include ensunng that envisaged capacity
addsion 18 camed out and that the existing
plants are renovated and better managedto
generates more electncity Actual genera-
tion programme s, however fixed onyearto
year basss

Promotion of Tourism in Assam

4383 SHRI UDDHAB BARMAN Will
the Ministerof CIVIL AVIATION AND TOUR-
ISM be pleased to state

(a) the number of protects for tounsm

development sent by the Government of
Assam dunng the Seventh Plan penod wihach
have got the sanction of the Union Govemn-
ment

{b) the funds sancthoned for each proj-
ect and the amount released so far, and

(c) by when the balance s bkely to be
released?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) to (c) Dunng the Seventh Five
Year Plan the Central Department of Tour-
1sm sanctioned six projects/schemes lfor the
State of Assam as indkcated i the attachea
statement Release of funds depends upon
the progress made on the concemed proj-
ect/scheme
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STATEMENT

Projects/Schemes Sanctioned dunng the Seventh Five Year Plan

(Rs mn lakhs;
Si.No. Profect/Scheme Amount Amount
sanctioned released
1. Purchase of Mini Buses 06.38 06 38
and elephants for Manas/Kaziranga
(forest loage)
2.  Forest lodge at Manas 330 30.00
3.  Wayside [acililies at Nalban 15.68 1034
and Rawta
4 Construction of standing/ 0975 0500
siting Galler; at Sibheta
5 Prowision of construction of 1409 08 00
Tourist Complex at Samagun Lake
6 Prowision of Boats at Majuk River 08.50 08 50
island in Jorhat Dist.
Total 8821 68 22
Post Office in the Country pose, State-wise?

SHRI ARVIND TULSHIRAM
KAMBLE-
PROF KV THOMAS

4384

Wili the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of post offices and sub-
post offices functioning in the country at
present, State-wise;

{b) the number of new post offices ana
sub-post offices likely to be opened aunng
1993-94, State-wise, anc

({c) the amount earmarked tor this pur-

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKHRAM) (a) The number of Post Offices
and Sub Ofhices functioning in the country at
present statewise IS given in the attached
Statement - |

A}

{b) The number of new Post Offices and
sub Ofhces hkely to be obenad dunng 1893-
54, state-wise i1s given m the attached State-
ment - If

{c) The funds to be afictted will be de-
cded after the Depanmaent's Demands for
Grants for 1993-94 are Passed
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STATEMENT -1
Total Number of Post Offices & Sub Offices Functioning in the country Statew:se as on
date
SINo Name of the Crrc_I; Departmental -~ Total A-Jo of
_ Sub Offices Post Offices
1 Assam 565 3759
2 Andhra Pradesh 2397 16214
3 Bihar 1417 11616
4 Delhu 357 543
5 Gujarat 1355 8900
6 Haryana 439 2562
7 Himachal Pradesh 434 2625
8 Jammu & Kashmir 239 1578
9 Karnataka 1736 9742
10 Kerala 1419 5000
1 Madhya Pradesh 1335 11136
12 Maharashtra 1737 12370
13 North East 303 704
14 Onssa 1147 8000
15 Punjab 788 3874
16 Rajasthan 1366 10197
17 Tamil Nadu 2789 12164
18 Uttar Pradesh 2738 19462
19 West Bengal 2017 arn7
Total 24618 151163
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STATEMENT -1l
Circle-wmise Targets for opening of Branch Post Offices and Departmental sub offices
dunng annual plan 1993-94
Si No Name of the Circle BQ Branch Office
DSO  Departmental Sub Office
1993-94

1 Andhra Pradesh 17 5
2 Assam 25 3
3 Bihar 90 8
4 Deltu Nil 6
5 Gujarat 20 8
6 Haryana 10 5
7 Himachal Pradesh 15 2
8 Jammu & Kashmir 5 1
9 Karnataka 15 6
10 Kerala 20 3
1 Madhya Pradesh 35 5
12 Maharashtra 80 1
13 North East 40 4
14 Onssa as 4
15 Punjab 10 3
16 Rajasthan 30 5
17 Tamil Nadu 10 4
18 Uttar Pradesh 93 12
19 West Bengal 50 5

Total 600 100
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Irrigation Projects in Punjab

4385 SHR! SOBHANADREESWARA
RAO VADDE: Will the Minister of WATER
RESOURCES be pleased to state

- {(a) the particulars vanous ongoing irm-
gaton projects in mar and medium imgation
sectors in Punjab with the lates estimated
cost, theamountspentas onMarch 31, 1992

andultimate potential of each of the projects
and

(b) the hikely penod of their completion?

THE MINISTER OF STATE INI THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OFWATERRESOURCES (SHRIP K
THUNGON) (a) and (b) A Statement s
enclosed
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P & T and Telephone Exchanges

4386 SHRI HARADHAN ROY Wilithe
Minister of COMMUNICATIONS be pleased
fo state

(a) the detalls of post and telegraph
offices and telephone exchanges in the
country at present, State-wise

(b) whether the number of existing post
and telegraph offices i1s not In commensu-
rate with the population, and

{c) fso the steps taken by the Govemn-
ment dunng the last three years to increase
thewr number?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) The details of the Post and
Telegraph Offices and Telephone Exchanges
in the country at present state-wise are
given in the attached Statements | Il and li|
respectively

{b) Post Otfices

CHAITRA 8, 1915 (SAKA)
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tion served by a post office 1s 5827 as perthe
1991 census which 1s reasonably adequate

Telegraph Offices

Yes, Sir The number of existing Tele-
graph Offices 1s in inadequate to provide
facility for all the population

(c) Post Offices

Post Offices are opened under Annual
Plans In the last 3 years 3926 new posl
offices have been opened

Telegraph Offices

Department has taken steps to provide
Telegraph faciity as far as possible n all
Post Offices where Telephone facilty has
beenextended, through Laong Drstance Public
Telephones/Public Call Offices

STATEMENT -1

The detatls of the total number of Post
Offices functioming in the country Circle-

No sir The All-India average of popula- wise as on date 20 3 93
SINo  Name of Circle Total No of Post Offices
1 Andhra Pradesh 16214
2 Assam 3759
3 Bihar 11616
4 Delhu 543
5 Gujarat 8900
6 Haryana 2562
7 Himachal Pradesh 2625
8 Jammu & Kashmir 1578
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SINo  Name of Circle Total No of Post Offices
9 Kamataka 9742
10 Kerala 5000
1 Madhya Pradesh 11136
12 Maharashtra 12370
13 North East 2704
14 Onssa 8000
15 Punjab ag74
H Rajasthan 10197
17 Tamii Nadu 12164
18 Jttar Pradesh 19462
19 West Bengal 4717
" GrandTotal 151163
STATEMENT -l
State-wise Telegraph Office
SiNo o Name of State/Umion Terntory Total No of Post Offices
_h; o Andhra Pradesh o _4(;; -
2 Andaman & Nicobar Islands 56
3 Assam 476
4 Bihar 3766
5 Chandigarh 21
6 Delh 52

7 Goa Daman & D 76
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SINo Namea of State/Umon Territory Total No of Post Offices

8 Gujarat (include Dabar & Nagar Haveh) 1809

9 Haryana 394
10 Himachal Pradesh 724
1 Jammu & Kashmir 442
12 Kamataka 4119
13 Kerala (includes Lakshdweep) 2082
14 Madhya Pradesh 4an7
15 Maharashira 2516
16 Ncrth Eastem Region 223

(Arunchal Pradesh Manipur Meghalaya
Mizoram Magaland & Tnpura)

17 Onssa 2777
18 Pondicherry 35
19 Punjab 587
20 Rajasthan 1736
21 Sikkim 36
22 Tamil Nadu 5854
23 Utiar Pradesh 5894
24 West Bengal 1486
STATEMENT - ill

Telephone Exchanges Ason 31 1 93

S!No  Name of th Unit No of Exchange

1 Andhra Pradesh 2007
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StNo  Name of th Unit No of Exchange
2 Assam 239
3 Bihar 554
4 Gujarat 1103
5 Haryana 507
6 Himachal Pradesh 355
7 Jammu & Kashmir 160
8 Kamataka 1745
9 Kerala 679
10 Madhya Pradesh 1711
1 Maharashtra 1840 (Including Goa State)
12 North East 174 {Make up of Misoram Meghaly.a.
Manipur Arunachal, Tnpura &
Nagaland)
13 Onssa 567
14 Punjab 601
15 Rajasthan 976 .
16 Tamil Nadu «1257 {Pondicherry 10 inclusive)}
17 Uttar Pradesh 1348
18 West Bengal ' 487 {Including Sikkim 15,
Andman & Nicobar-12)
19 Bombay 125
20 Calcutta 58
21 Deltu 9
ce Madras 37
Total -16609
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PoliutioncausedbyBTP 8

4387 SHRI RAMASHRAY PRASAD
SINGH Wil the Minister of POWER be
pleased to state

(a) whiether the Govemment are aware
of the acute poliution caused by the Bokaro
Thermal Power Station(B T P S )tothe staff
of the Central Coal Fields Limited, Kathara
area in Bihar

(b) if so the details thereof

{c) whether any remedial action has
been taken by the Union Government in this
regard and

(d)fso thedetailsthereofandifnot the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV RAN-
GAYYA NAIDU) (a) Yes Sir

(b) Bokaro Thermal Power Station “A”
1s more than 35 years old therefore s not
possible to achieve the standard norms of
emission rate with the existing facilities

(c)and(d) The Damodar Valley Corpo-
ration 1s contemplating installation of highly
effective electro-static precipitator in orderto
bring down the emission rate

Death of a technician of indian
Airlines

4388 SHRIRAMPRASAD SINGH Will
the Minuster of CIVIL AVIATION & TOUR-
ISM be pleased 1o state

(a) whether a senior technician of the
Indian Arhines was killed recently at Bombay
Airport when metal hub of the nose wheel of
Boeing 737 blew off while checking the
pressure

CHAITRA 8, 1915 (SAKA)
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(b)ifso the outcome of the nquiry, and

(c) the action taken thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) Yes, Sir

(b) and (c) DGCA 1s investigating the
accdent However on the basis of prelimi-
naryinvestigations, Indian Airlines has been
adwvised to take a few correchive steps

Buddhist Heritage Circut Project,
Bihar

4389 SHRI GURUDAS KAMAT Wil
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased o state

(a) whether the Budhist hentage circuit
project in Bihar 1s in shambles,

(b) if so the reasons therefore,

(c) whether it is a fact that the termina-
tion of this project would result in great loss
of foreign exchange to the country and

{(d) f so the details thereof?

THE MINISTER OF AVIATION AND
TOURISM (SHR! GHULAM NABI AZAD)
(a)and(b) The Overseas Economic Coop-
eration Fund assisted project for the devel-
opment of tounst infrastructure n the inden-
tified Buddhist Circurt in the States of Uttar
Pradesh and Bihar s in progress though the
peace of work has been slow because of
delay in finalising technical details and re-
lease of funds from the State budget

{c)and (dy The question of termination
of the project does not anse
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[ Transiation] be pleased to state
Telegrams in Hindi (a) the total number of complaints re-
ceived againsl the alleged irrégulanties in
4391 SHRI RAJENDRA KUMAR the Mahanagar Telephone Nigam Limited

SHARMA Will the Minister of communica-
tions be pleased to state

(a) whether facility has been extened for
sending telegrams in Hindh,

(b) whetherthe custmers are compelled
to send telegrams in English due to the
indifferent atiitude of the employees

(c) whether the complaints have been
received by the Government in this regard
and

(d) f so the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) Yes, Sir Facilty for send-
ing telegrams in Hindi 1S available in 28672
out of 43384 telegraph offices in the country
The remaining offices are mostly located in
non-Hindi speaking areas

(b) No Sir Custmers are notcompelled
tosendtelegrams in English since the faciity
15 available Stnct instructions are issued
from time to time for paying prompt attention
to Hindi telegrams

tc)and(d) Nocomplaints have cometo
the notice of the Government in this regard

Complants Against M.T.N.L.
4392 SHRIPRABHUDAYALKATH-
ERIA
SHRI GOVINDA CHANDRA
MUNDA

SHRI KASHIRAM RANA
SHRI CHEEDI PASWAN

Wilithe Miristerof COMMUNICATIONS

dunng the last three years

(b)the number of complaints attened so
tar and the action taken thereon,

(c) the number of complaints which are
still pending for disposal and the reasons
thereof,

(d) the time by which all the complaints
are likely to be disposed of and

(e) the efforts being made to have a
regylar cell to deal with such complaints?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS {SHRI
SUKH RAM) (a) to (e) The information is
being collected and will be laid on the Table
of the House

|Enghsh]
Pilgrim Centre

4393 SHRI M KRISHNASWAMY Wil
the Minister of CIVILAVIATION AND TOUR
ISM be pleased to state

(a) whether there is any proposal to
declare Tiruvannamailai in Tamil Nadu as a
plignm centre

(b) if so, the detauls thereof, and

(c) if not, the reasons therefore?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) No, Srr

(b) and (c) The Committes on Piignm
Tounsm cohstituted by the Government ot
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india, has indentified only a few pignm
centres for intensive developmentin the first
phase

Telephone Connections in Delhi

4394 SHRI MANJAY LAL Will the
Minister of COMMUNICATIONS be pleased
to state

(a) the number of persons registered for
telephone connections under each category
in Delhi

(b) the telephone connections likely to
be released durning Apnil to June, 1993 in
each Zone undervanous categones in Delht,

{c,) the steps Government propose to
provide telephone crnnections in a short
time

(d) whether the Government have any
proposal o increase the rental value of tele-
phone or reduce free cails and

{e)fso the details and reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) The number of persons
registered for telephone connections under
each category Deli as on 1 393 is given
below
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(b) The telephone connections likely to
be released dunng Apnl 93 to June 1993 in
each zone under vanous categories in Delhi
are being worked out

(c) Additional swithing equipment i1s
beinginstalied to augentthe existing capac-
ity so as to provide telephone connections at
a faster pace in a short time

(d) and (e) The matter s under exami-
nation with reference to the requirement of
plan resources and the increase in costs
since the last revision of telecome tanffs
which took effect from 1 4 90

[ Transiation]
Telephones in Delln

4395 SHRI GOVINDA CHANDRA
MUNDA Willthe Minister of COMMUNICA-
TIONS be pleased to state

(a) the total number of complaints re-
ceved in regard to those teiephones which
went out of order dunng each of the last two
years in Delhi particulariy in East Delhy,

{b) the broad details of complaints inthis
regard, and

oYT 19114 (c) the steps taken to improve the func-
tioning of telephones?
Non OYT General 323488
THE MINISTER OF STATE OF THE
Non QYT Special 3543 MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) The total number of com-
Total 346145 plaints for year 1991 and 1992 are
— 1991 1992
Delhias awhole 2025912 2320.175
East Delhi Area - 371654 423841
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(b) The complaints mainly relate to

() instrument and htings at cus-
{omer premises

(n) interruption n underground
cables due to development

activihes by external agencies
and at time due to thefts

(c) The steps taken to improve the func-
tioning of telephones are given in the en-
closed Statement

STATEMENT

(a) External Plant

() Laying of cables in Ducts

(n) Pressunsation of underground
cables =

{m) Use of jelly filled cables

(v} Use of better termunation technol-
ogy

(v) Replacementofoldandfaultprone
cables

(w) Use of better telephone instru-
ments

(b)  Telephone Exchanges

{) Phasing out old and ife expired
exchanges

() Introduction of state ot the artelec-
tronic exchanges

Water from Jamani Project to M.P.

4396 SHRI PHOOL CHAND VERMA.
Will the Minister of WATER RESOURCES
be pleased 10 state:
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(a) whether Madhya Pradesh s getting
adequate quantity of water from Jamam
project,

(b) if se, the efforts made by the Govemn-
ment to ensure the full supply of watertothat
State, and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K
THUNGON) (a) to (c) Jamni Project 1s a
joint venture of Uttar Pradesh and Madhya
Pradesh and the two States share cost as
well as benefit annually in agreed propora-
tion As per inter-state agreement of 1965
between Uttar Pradesh and Madhya
Pradesh, Uttar Pradesh is to make available
450 million cubic feet of water at the canal
sluice of the reservoir The Agreement fur-
therprovidesthatshortages ifany aretobe
shared in the ratio of 450 2200 between
Madhya Pradesh and Uttar Pradesh

{Enghsh]

Long distance Public Telephones in
Gujarat

4397 SHRI SOMJIBHAI DAMOR Will
the Memister of COMMUNICATIONS be
pleased to state

(a) the number of long distance public
telephones working in Gujarat

(b) the number of such telephones
opened dunng 1991-92,

(c) whether any target has been fixed for
1982-93, and

(d) i so, the getails thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) As on 28 2 1993 number
of Long Distance Public Telephones (LDPTs)
working in Gujarat s 1799

(b) 456 such telephones were opened
dunng the year 1991 92

{c) Yes Sir

(d) Atarget of covering 3000 Pancnayat
Villages with telephone facility including such
LDPTs has been fixed for the year 1992 93

Pillerage of Postal Stamps in Bihar

4398 SHRI JEEWAN SHARMA Wil
the Minister of COMMUNICATIONS be
pleased to state

{a)whetheraracket of piferage of postal
stamps involving lakhs of rupees as well as
circulation of bogus stamps has come to hght
in Bihar

{b) f so the detalls thereof and
{c) the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKHRAM) (a) Investigations into cases of
bogus stamps by the CBI and into the cases
of piferage by the local police under prog
ress

) 1 Short receipt of postage
stamps worth Rs 490
lakhs from Nasik Secunty
Press in March 90

2 Short receipt of postage
stamps worth Rs 1958
lakhs from Nasik Secunty
Press in June 91

3 Short receipt ot postage

CHAITRA 8 1915 {SAKA)
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stamps worth Rs 28 34
lakhs from Nasik Secunty
Press in February 93

4 Loss of postage stamps
worth Rs 5 45 lakhs in
theft at Biharshanff Head
Post Office in March 91

5 Loss of postage stamps
for Rs 2 53lakhsthrough
misappropnation at
BankiporeH O in August
92

{c} (1) to (3) Investhigation 1s
under progress

4 Four officials have been
punished with recovery of
money Services of two
employees have been
dispensed with One offi-
cer was awarded wam-
ng The Police have
closed the case

5 One official 1s under sus-
pension Investigation by
Police s in progress Dis-
ciplinary action 1s under
process

[ Transiation)

Buildings for Post Ofhces in Uttar
Pradesh and Biher
4309 SHRIMATI
GAUTAM
SHRI RAJESH KUMAR
shn chinmayanand swami

SHEELA

Willthe Minister ot COMMUNICATIONS
be pleased 1o state
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{a) the district-wise number of such sub-

post offices in Uttar Pradesh and Biharpostal 3 Jamui 2
circles which have been functioning in their
own buildings by the end of Seventh Five 4 Dumka 1
Year Plan,
5 Gotla 2
(b) the district-wise schemes formulated
for the construction of buiiding for the pur- 6 Deogarh 1
pose dunng 1993-94 and in the Eighth Plan
penod and the amount proposedto be made 7 Sahibganj 3
available in this regard and
8 Hazanbagh 3
(c) whether tha Gouvernment have
launched any programmecs and allocated 9 Banka 1
funds for construction of buildings for the
sub-post offices in the tnbal distnct of Uttar 10 Bhojpur 6
Pradesh and Bihar duning the Eighth Plan?
1" Bhabhua 3
THE MINISTF H OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI 12 Rohtas 5
SUKH RAM) (a) Infurmation in respect of
Bihar Postal Circle is turnished in the state- 13 Gaya 6
ment Informationin respect of Uttar Pradesh
circle is being collected and will be lad on the 14 Jahanabad 2
Table of the House
{b) Programme tor construction of build- 15 Nawadah 5
ings during 1993 94 and also for the Exghth
Plan pehod have not yet been finahsed No 16 Aurangabad 3
funds for the purpos# have been allotted to
be Circles so far 17 Patna 1"
(c) The bullding programme inthe circles 18 Nalanda 4
approved year to year takes care of tnbal
areas also No sepaiate programme for 19 Bhaghalpur 6
construction of buildings for Sub-Post of-
fices in the tnbal districts of Uttar Pradesh 20 Chtara 2
and Bihar inthe Bth Plan has been launched
and hence no separate funds allocated for 21 Gindth 4
this purpose
22 Dhanbad 7
District-Wise number of Sub Post Offices
in Bihar Postal Circle Functioning in 23 Bokaro 1
Depanmental Post Oftices as at the end of
7th Plan 24 Ranchi 1
1 Buxar 2 25 Gumia 3
2 Munger 5 268.  Lohardagha 3
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27

28

29

30

31

33

&

37

]

41

42

43

45

47

49

Palamu 6
Garwah 2
Singhbhum East 3
Singhbhum West Nil
Vaishali 3
Saran 12
Siwan 2
Gobalgan} 1
East Champaran 8
West Champaran 3
Muzaffarpur 5
Sitamarhi 3
Madhubani 3
Darbhanga 4
Samastipur 4
Bequsara 2
Khagana 1
Saharsa 4
Pumea 2
Kishangan) 3
Arana 3
Katihar 1
Madhepura 1
Supaul 3
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(Enghsh)
Foreign participation in Food Process-
ing Sector
4400 SHRI V SREENIVASA
PRASADD
SHRIG DEVARAYA NAIK
DR AK PATEL

SHRI TEJ NARAIN SINGH
SHAI RAJESH KUMAR
SHRIMATISHEELAGAUTAM

Wil the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state

(a) whether attention of the Govern-
ment has been drawn to the news item
regarding foreign participation in Food Proc-
essing Sector appeared in the Hindustan
Twnes dated February 19 1993

({b) whetherthe Uruon Government have
permitted foreign mulinational companies
to set up food processing units i the coun-
try

(c)ifso the numberthereof State-wise
and sector-wise,

(d) the names of Indian compamies col
laborating with the multiatonal companies
in the manutacture of processed foods and
dnnks and

(e} the wiews of the Govemment on the
working of these multinational companies
and the effect of these compames on the
indegenous food processing industry?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRAI TARUN GOGO!) fa) to
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(e) Yes, Sir Foreign companies are permit-
ted to invest inthe food'processing sector A
representative hst of proposals with Foreign/
NRI equity approv from 18 1991 to
15 12 1992 i1s given in the attached state-
ment Asperthe bring attendant advantages

MARCH 29, 1993
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of technology transfer, marketing expertise
introduction of modern managenal tech-
niques and new possibilities of promotion of
exports Companies with foreign/NRlinvest-
ment are to compet with existing and future
domestc industry to market their products
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| Translation]

Expansion/modernisation of Telephone
Exchanges in U.P.

440 1. SHRISATYADEO SINGH:Will
the Minister of COMMUNICATIONS be

pleased to state:

{a) the number of telephone exchanges
expanded and modernised in Uttar Pradesh
during 1991-92;

(b) the number of new telephone ex-
changes set up during 1991-92 in each dis-
trict; and

(c) the proposal for Eighth Five Year
Plan with allocation made, if any in this

regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Expanded: 125 Nos. Mod-
ermised: 205.Nos.

(b) Exchanges set up : 81 Nos. The
district-wise list is given in the enclosed
statement.

{c) All non-electronic exchanges as on
1.4.93 are planned and proposed o be con-
verted into electronic exchanges during the
balance period of Bth Five Year Plan pro-
gressively, except for 10 MAX-! (Stronger)
and 8 MAX-1 (Cross Bar) exchanges subject

to availability of resources.
STATEMENT
District-wise List of New Telephone
Exchanges set up during 1991-92
1. Allahabad 5
2 Aligarh 4

3. Amora 2

10.

1"

12.

13.

14.

15.

186.

17.

18.

19.

21.

27.

Barabanki
Banda
Bareilly
Bulandshahar

Chamoli

Hardwar
Hardoi
Jalaun

Jhansi

Muzaftamagar
Nainital
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of size 500 nes or more to be
28 Sultanpur
2 covered by 1 4 1995
29 Tm N 3 - AI Ilmﬁll‘lﬂ m m.
tounst and pignmage centres
30  Varanas 5 to be provided NSD factity by
1495,
N Mahrajanj 1
{(b) The Statement is in the statement-{
32 Gondda 1 (c) The Statement 18 attached m the
Statement - II
Falzabad
3 3 STATEMENT
Total 81
Stahons proposed for STD Facdty mn
Waraseon, Charama, Kanker, Multa:
4402 SHRI SATYNARAYAN ' . : ’
JATIYA Shahpur, Biha, Champa Korba, Nowgaon,
SHRI BHAWANI LAL Khajuraho, Sausar, Junnardeo, Panddhura,
VERMA Parasia Hatta, Pathana, Sonkutch, Rajgarh,

Wilithe Minister of COMMUNICATIONS
be pleased to state

(a) the cntena adopted to provide STD
facilty,

{b) the target fixed and achweved for
prowding STD facity in Madhya Pradesh
dunng 1992-93, and

(c) the details of the schemaes for turther

expanston programme in this regard dunng
1993-947

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS/(SHRI
SUKH RAM) (a) The objectives of the 8th
Five Year Plan (92-97) of the department of
Telecommunicahions envisage

- National Subscnber Trunk
Dartiing tacility to be provided
to all exchanges by 1 4 97

- Sub divisional headquarters/
Tehsi headquarters or equiva-
lent towns and ali exchanges

Dhamnod, Bumetara, Balod Khumhan,
Chachora Khumbara), Raghogarh,
Ashoknagar, Harda. Bankhed:, Piparia,
Pachmarhi, Sthora, Patan, Meghnagar
Harsud, Pandhana, Sendhwa, Bhwkangaon,
Nampur Manasa Sttamau Jawad Mathar-
garh, Shamgarh, Ambah, Sabaigar, Porea,
Begumgany, Barel, Baloda Bazar, Nawapara
Rapm Mahasamund, Saraipalh, Bhatapara,
Neora, Sarangarh, Pathalgaon Kharsla,
Jashpur Nagar, Sarangpur, Narsinghpur
Khiichwpur, Dongargarh, Sallana, Raipur-
karchullya, Banda, Garkhota Khurai, Mem-
pur Baghelon, Nagod Budhni, Ashta, Kar-
era, Kalaras, Pohan Churhat, Ganjbasoda.
Swonj, Lakhnadone, Annuppur, Umana,
Khachro Bamagar, Gohad, Meghgaon,
Kareh, Gaderwara, Dabra, Mohna, Sanwer
Khajun

Stations provied with the facility dunng
1982-93 upto 28 2 93

Korba, Khajuraho, Dhamnod, Khumhari,
Ashoknagar. Harda Pipana, Pachmarhi,
Sihora, Sendhwa, Mahasamund, Bhatapara,
Neora, Jashpur Nagar Khurai, Ashta
Khaschrod, Barnagar, Mohna, Khajun
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STATEMENT -2

Developmental Pian for Trunk Automatic Exchanges for the year 1993-94

SLNo.  Telecome Circle Location Capacity
1 2 3 4
1. Madhya Pradesh Gwalior 500 Lines.
Durg 500 Lines.
Sagar 500 Lines.
[Enghish] Strowger Exchanges into Electronics in
Cabling of Telephone Lina: in Orissa Oom
4404. SHRI TARA CHAND KHANDEL-
4403. SHRI ARJUN CHARAN SETHI©  WAL: Wit the Minisier of COMMUNICA-
Will the Minister of COMMUNICATIONSbe  TIONS be pleased fo state:

. pleased to state:

(a) whether there is any proposal pend-
ing for sanction for cabling the telephone
hnes n order to make it more efficient an
durable under Balasore district, Orissa; and

(b) if so, the details and total amount
mvolved tharein?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) No. Sir. Under the Mission
Better Communications the overhead nes
aretobe replacedby the underground cables
to improve the efficiency of telephone sys-
tem and for this 12, 665 Conductor KM
(CKM) cable is to be laid during 92-93 in
Balasore Telecom Drstrict out of which till
February 93 8, 235 Ckm cable has already
been taid and 3,430 Ckm s 1o be laxd dunng

“ March, 93.

{b} No cable proposal 1s pending for
sanchon,

{a) whether there 18 any plan under
consideration of the Gavernment 1o elec-
tronic alf the strowger exchanges of MTNL,
New Delhi;

(b} i s0, the detads thereol, exchange-
wise; and

{c) the time by which these exchanges
are lkelytobe electromsed, exchange-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAMY): (a) Yes, Sir.

(b) Atpresent there are only two strowger
exchanges n Mahanagar Telephone Nigam
Limsled Deltu viz. Rajpath ana Jorbagh.

(¢) These two strowger exchanges are
pianed to be replaced by electromc ex-
changes during 1993-94
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Srinagar Hydro-Electric projectin U.P.

4405. MAJ GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Ministar of
POWER be pleased to state:

(a) whether the construction work has
been resumed on the “Run-of the River
Srinagar hydro-electric project in Uttar
Pradesh;

(b) if so, when and the amount spend on
it, so far, year wise; and

{c) the reasons for long delay for its
completion and the steps taken by the Gov-
emment for early completion and the date of
completion of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYA NAIDU): Due to funds constraints,
the construction work at Srinagar HE project
is at a stand still.

{b) The details of the amount spent are
as under:-

Year Expenditure
(Rs. in crores)
1990-91 61.79
1991-92 9.10
1992-93 1.1

{c) The reasons for delay for the com-
pletion of the project are that about 475.Ha.
of land, consisting of inter-alia pnvate land,
civil forest land and reserve forest land are
requiredtobe acquired by the State Govermn-
ment for the project. The slow progress of
the protect is also due 10 the funds con-
straints faced by the State Government. The
World Bank loan sanctioned for this project
has been cancelied. The Govemment of
Uttar Pradesh have been asked to explore

MARCH 29, 1993
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the possibility of reviving this project with
private sector participation. The Project is
likely to be commissioned in the 9th Five
Year Plan penod.
Power Shortage in States
4406. DR. KARTIKESWAR PA-
TRA:
PROF. RITA VERMA:
SHRI BRAJA KISHORE
TRIPATHY:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):
SHRI SRIKANTA JENA:
DR. K.D. JESWANI:
SHRIGOPINATH GAJAPA-
THI:
SHRI G. DEVARAYA NAIK:
SHRI BHAWANI LAL
VERMA:
DR.P.R GANGWAR:

Will the Minister of POWR be pleasedto
state:

(a) the States which are facing acute
power shortage, at present;

{b) the detail$ of demand and supply
and the reasons for the shortage;

(c) the target fixed for power generation
for Eighth Five Year Plan;

(d) the steps taken or proposed to be
taken by the Union/State Governments to
mest the requirement of power at prasent
and to fulfil the target during the Plan penod;
and

(e} the amount aliotted for this purpose
during the Plan penod?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYANAIDU): (a) and (b). Statewisa ppwer
supply position during April, 92 Feb, 1993 is
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given in the aftached Statement Growth in
demand for power has been higher than
growth in generation capacity, leading to
power shorlage

{c) The Energy generation programme
18 worked out in consultation with the repre-
sentative of Electncity board/Public Sector
Power generation Corporation, Private util-
ties and planning commission on year to
yearbasis However, the planning commis-
sion has approved a capacity addition pro-
gramme of 30537 7 MW dunng the 8th Plan
{1992-97)

{d) Vanous measures being taken to
improve the availabiity of power include
expediting commissioning of new generat-

CHAITRA B, 1915 (SAKA)
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ing capacity, mplementation of short gesta-
tion projects, improving the performance of
existing power stations reduction n T&D
losses implementation of demandmanage-
ment and energy conservation measure,
arranging transter of energy from surplus to
defict areas etc A vanety of measures are
being taken to improve power generation
dunng the plan peniod which inter aka -
cludes ensunng that envisaged capacty
addition 1s carned out and that the Existing
Plants are renovated and better managedto
generate more Electncity

{e) An amount of Rs 73589 crores has
been earmarked for power sector dunng Bth
Five Year Plan penod
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[ Transiation]

Tenughat Thermal Project

4407. SHRAL H.D. DEVEGOWDA:
' SHRINAWAL KISHORE RAI:

Will the Minister of POWER be pleased
to state:

{a) whether there is big difference be-
tween the present construchon cost of
Tenughat Thermai project and the cost
assessed initially;

(b} i so, the details in this regard,

{c) whether the Tenughat Power Corpo-
rabon has taken the sanction of the Union
Government for the present construchon
cost,

(d) it so, when the sanction was taken;
(@) ¥ not, the reasons therefore; and

() the action taken by the Government
n thes regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P.V RAN-
GAYYA NAIDU): (a) and (b). The Tenughat
Thermal Power project Stage-| (2x210 MW)
was sanctioned by the Planning Comnus-
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sion in March, 1979 at an estimated cost of
Rs. 175.13 crores. The Tenughat Stage-il

- (3x210 MW) was sanchoned by the Planning

Commission in February, 1980 at an est-
mated costof Rs. 689. 10 crores. The Stage-
| and Stage-il of the project are now esti-
mated to cost Rs. 835 crores and Rs. 1200
crores respectively.

(c) 10 {f). The Tenughat Vidywt Nigam
Limited (TVNL) has notsubmitied estimates
of the revised costs to the Central Electricity
Authority (CEA). The CEA has taken up the
mafter with the TVAR... The techno-Economic
approvai to the revised cost estimales could
only be given after they have been received.

[English]
Plan outiay for NTPC

4408 SHRIMATIDIPIKAH TOPIWALA:
Will the Mwuster of POWER be pleased to
state the amount rased or sought to be
rassed for meebng the targets aet for the
Natonal Thermal Power Corporation n the
Exghth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRiI P.V RAN-
GAYYANAIDU): The outiay as approved by
Planfung Commission for National thermal
Power Corporaton under Vili Five Year Plan
s Rs 9882 crores, details of which are as
follows -

{Rs. crores)

Drrect forexgn loans 1242
Exiemnal assistance through budget 2970
Sub Total 4212
Cap winch 15 1o be met 5770
Through Bonds/institutional Loans

ang itemal resources

Total outlay 9982,
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Retum of Persons to Kuwait

4408 SHRiI K. MURALEE DHARAN
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

{a)the number of persons retumed back
to Kuwalt after the Gulf war,

(b) the number out of them, opled to

stay back in the country with compensation
benehits: and

(c) the number out of them yet to retum
back lo that country?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
RL BHATIA) {a) The number of Indian
nationais who have retumed to Kuwart after
the Guif war 15 estmated to be 1.22.270

(b) Approxsmately 10,000 indian nation-
ais had stayed back m Kuwar dunng the Gutf
cnsis They have not yet receved any com-
pensation

{c) Ot 1,72,000 Inchian Nationais n
Kuwan before the Guit cnsis nearly 40,000
indian nationals are yet to retum to that

country
 Transtation{

Air Doordarshan Kendra in Dhule
District, Maharashtra

4410 SHRIBAPUHARICHAURE Wil
the Miisterof INFORMATION AND BROAD-
CASTING be pleased 10 state

{a) Whether the scheme to set up AIR
and Doordarshan Kendras in Dhule distnct
of Maharashtra is under the consideration of
the Government since long. and

(b} it 30. the time by wivch the AIR ana

CHAITRA 8, 1915 (SAKA)
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Doordarshan Kendras are hikely to be setup
there?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRiK P SINGHDEQ)
{a) and (b) The scheme for setting up of a
local radio station at Dhule 15 under imple-
mentaton and the mstaliahon work has been
completed Three low power TVtransmitters
are at present functioning in Dhule Distnct
However, there is no approved scheme at
presentto set up any addibonal TV transmat-
ter in distnct

[English)
Promotion of Tourism in Karnataka
4411 SHRIMATI CHANDRA

PRABHA URS
SHRIG MADEGOWDA

Wil the Mmister of CIVIL AVIATION
AND TOURISM be pleased to state

(a) the places selected by the Union
Govemment in Kamataka for the promotion
of tounsm, and

{b) the amountsanctioned dunng 1992-
93 for each such places?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) Under the National Action Plan
for Tounsm, a travel circuit compnsing of
Bangalore-Mysore-Hassan has been mden-
tified in the State of Karnataka for intensive
development Sringen and Gulboraga have
been dentthed for development under pi-
gnm tounsm

{b) The Central Depantment of Tounsm
nas sanctioned Rs 105 55 lakhs for tour
projects at Shravanbelagota. Belur. Halebid
and Snngen aunng 1992-93 *
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Cultivation of Hops

4412 DR PR GANGWAR Wil the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state

{a) the steps taken by the Umion Gov-
emment for large scale cultivation of Hops
used in Bear manufacture and phamaceu-
tical preparations,

(b) whether the Union Govermment have
dentified the areas for this purpose, and

(c) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRITARUNGOGOI) (a)This
Ministry 1s implementing a scheme dunng
the Eighth Five Year Plan fro assisting public
sector/jjoint/cooperative  Undertakings for
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{b) and {c) For the purpose of cultiva-
tion and processing of Hops, certain areas of
Himachal Pradesh, Jammu and Kashmir,
Uttar Pradesh and Sikkim are considered to
be surtable

Boost to Tourism in Orissa

4413 SHRI BRAJA KISHORE TRIPA-
THY Will the Minuster of CIVIL AVIATION
AND TOURISM be pleased to state

(a) the allocation ot Central assistance
for accomodation and way side amenities at
the wentified piignm centres in Onssa, dur-
ing 1991-92 and 1992-93, and

(b) the pending proposals for 1993-947

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) Central assistance has been
sanctioned for the following project for de-

production and processing of Hops velopment of Pun as a pignm centre
Amount sanctioned
(Rs mn lakhs)
1 Yatn Niwas at Pun 44 85

2 Wayside amenities at Sakshi Gopal

1353

{b) No proposal for accommodation/
wayside amenities at Pun has been submit-
ted by the State Government for 1993-94

[Translation}

Grounding of TU-154 Planes

4414 SHRIMADAN LAL KHURANA
SHRI SANAT KUMAR MAN-
DAL

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state

(a) whether as a result of crashlanding
of TU-154 planes, all these planes have
been grounded,

(b) i so, the compensation claimed by
Uzbekistan for the crashed plane and those
grounded and

{c) whether all the remaining planes
have since been recalled by the Uzbekistan
Govemment?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) TU-154 planes leased by indian
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Aifines were withdrawn from service after
the crashlanding of one TU-154 aircraft at
Dethi on 9th January, 1993.

(b} and (c). Under the terms of agree-
ment, the aircraft was insured by the lessor,
M/s Uzbekistan Airways and Indian Airtines
was not to bear any damage for its loss.
Since the planes were not being used, M/s
Uzbekistan Airways requested retum of their
aircraft, which was agreed to by Indian Air-
lines and the lease arrangement was termi-
nated. M/s Uzbekistan Airways did not claim
anycompensation on this accountfrom Indian
Airlines.

Percentage of Processed Fruits and
Vegetables
4415.  SHRAINITISH KUMAR:

SHRINAVAL KISHORE RAL:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) the extent of increase in percentage
of processed fruits and vegetables out of
total production during each of the last three
years;

(b) whetherthe Government have fixed
any target for increasing this percentage by
the end of the Eighth Plan;

(c) # so, the details thejeof; and

{d) the facilities proposedto be pronded
by the Govemment for achieving the target?

THE MINISTER OF STATE OF THE
MINISTRY OF FOD PROCESSING INDUS-
TRIES (SHRI TARUN GOGO!) : (a) to (d).
Processing of fruits and vegetables is done
both in organised and unorganised sector,
therefore, exact extent of increase in per-
centage is not available. However, there is
steady increase in processing of fruits and
vegetables and it is estimated that at the

CHAITRA 8, 1915 (SAKA)
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beginning of the Seventh Plan, abut 1% of
the total production of frurts and vegetables
was processed in the couniry. While no
target interms of percentage has been fixed
for processing of fruits and vegetables, by
the end of the Eighth Plan, itis estimated that
the organised processing capacity while go
up to 2 million metric tonnes as against 0.95
million metric tonnes at the end of the Sev-
enth Plan. In percentage terms the process-
ing is likely to be over 2% in the organised
sector.

{Enghsh}

Engagement of Foreign Nationals in
Tourism .

4416. SHRI MANIKRAO HODLYA
GAVIT: Wili the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether forsign nationals are em-
ployed by the tounsm promotion agencies of
Govemment including ITDC on shortor long
term basis.

(b) if so, the details thereof and the
reasons therefor;

(c) whether prior approval of the Union
Govemment was taken before employing
such nationals; and

{d) o not, the reasons therefor?

THE MINISTER OF CVIL AVIATION
AND TOURISM: (SHRI GHULAM NABI
AZAD): (a) and (b). ITDC has not employed
any foreign nationai M/s indo Hokke Hotels.
asubsidiary of the Hotel Corporation of india
under the administrative control of the De-
partment of Ciwvd Aviation have employed
two foreign nationatls on contract basis upio
31.3.1983.

(c) Yes. Sir.
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{b) Does not anse

{ Transiatron)
Ongoing Hydro-Electric Projects in
Uttar Pradesh
SHRI BRIJ BHUSHAN

SHARAN SINGH
SHRI RAM PUJAN PATEL

4417

Will the Minsster of POWER be pleased
to state

(a) the details of ongomng hydro-electnc

MARCH 29, 1993
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projects in Uttar Pradesh and the estimated
cost thereof,

{b) the time by which these proyects are
hkely to be completed, and

(c) thetarget forthe completion of these
projects durng the Eighth Five Year Plan
and the amount earmarked therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRIRANGAYYA
NAIDU ( a) to (c) The status of on-going
Hydro-electnic Project, their estimated cost
and likely time of completion in Uttar Pradesh
1s given in enclosed statement
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Strengthening Runways of international
Airports

Y 4418.SHRIRAINATHSONKARSHAS-
TRI: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Tata Committee, had
made any recommendation for increasing
the length of runways of intemational Air-

CHAITRA 8, 1915 (SAKA)
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ports of Madras, Delhi, Bombay and Cal-
cutta;

(b) ifs0, the details of recommendations
of the Committee; and a

(c) the action taken thereon?
THE MINISTER OF CIVIL AVIATION

AND TOURISM (SHRI GHULAM NABI
AZAD):
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Out of TurnTelephones

4419. SHRI LAKSHMI NARAIN MANI
TRIPATHI: Will the Minister of COMMUNI-
CATIONS be pleased to slate:

(a) whethersome telephones sanctioned
on the recommendation of the Members of
Parliament upto December 31, 1991 have
not been installed so far;

(b) If not, the reasons therefor and the
time by which these are likely to be installed:

(c) whethersome complaints have been

received from the Member of Parliament in -

this regard;

(d) if so, the number thereof; and

(e) the action taken on suchcomplaints?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sr.

(b) Does not arise.

(c) Yes, Sir.

(d) The details are being coliected and
will be laid on the Table of the House.

(e) Instructions have been issued to
Chief General Managers of Telecome that
they should getthe telephonesinstalled within
a maximum period of one month from the

date of the letter from the M.Ps, subject to

technical feasibility.
[English]

Expansion/Modernisation of Telephone
Exchange in Assam

4420. SHRI PROBIN DEKA: Wil the
Minister of COMMUNICATIONS be pleased
to state:

MARCH 29, 1903
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(a) whetherthe Government proposeto
undertake the expansion/modemnisation of
telephone exchanges in Assam during the
Eighth Five Year Plan; and '

(b) if so, the detalls thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATION (SHRI
SUKH RAM): (a) Yes, Sir.

(b) The 8th Five year plan envisages
addition of around 74000 lines of net switch-
ing capacity in addition to replacement of
around 27000 lines mostly be electronic
equipment during plan period in Assam
Telecom Circle.

All manual exchanges, e expired tele-
com equipment and old strowger type MAX-
il and line Finder type MAC-Il exchanges
are proposed to be replaced during 8th five
year plan as part of the modemisation pro-
qramme, subjectto availability of resources.

| Transiation)

Registration of Magazines from Jalgaon
District Maharashtra

4421. DR. GUNWANT RAMBHU
SARODE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
state:

(a) the number of applications received
for registration of magazines from Jalgaon
district of Maharashtra during 1991-92;

{b) the number of Magazines registered
during 1990-91 and 1981-92;

(c) the number of applications rejected
during each of the above period: and

(d) the number of magazines, whose
registration was cancelled for not publishing
the magazines dguring the 8ame penod”
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORAMTION AND
BROADCASTING (SHRIK.P. SINGH DEO):
() Information regarding number of applica-
ﬁouuroodvodprmdﬂmhdm
elc. is maintained in the officé of the Regis-
trar of Newspapers for India (RNI) on calen-
daryearbasis. 4 applications in 1991 and 12
in 1992 were received from Jaigaon district
of Maharashtra for registration of maga-
zines.

(b) 3magazines were registeredin 1990,
onein 1991 and 3 in 1982.

{c) None. However, 3 applications of
1991 and 8 of 1992 are pending for regstra-
tion due to discripancies for which letters
have been issued to the publishers by RNI.

(d) None.
Photo Telephone System
4422.  SHRIDEVEI BUX SINGH:
SHRIMATI  BHAVANA
CHIKHLIA:
DR. RAMESH CHAND
TOMAR:

Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether photo telephone system
has been developed in India in the field of
telecommunication; and

(b) if s0, the details with location thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) and (b). No. Sir. no video-
phone system has been developed in the
country. However. the new large digtaltele-
phone exchanges now being nductedin the
network have the capability of video tele-
phone. One such telephone exchange has
been commissioned recently in Bombay.

CHAITRA 8, 1915 (SAKA)
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Alrlinks of New Areas

4423. SHRI KESRI LAL: Will the Minis-
ter of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) the places proposed to be airlinked
during 1993-94;

(b) the places to be linked with air-
service in Northem region,

(c) the details of places where air-serv-
ice was provided earher but it has been

*stopped now;

.(d) the reasons therefor; and

(@) the number of places, out of them,
where air service is likely to be restored and
the time likely to be taken for its restoration?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). Indian Airfines and
Vayudoot have no proposal to air-link any
new station during 1993-94. Some places in
the North-Eastem Region are likely to be
connected by helicopter service to be run by
Pawan Hans.

{c) and (d). Indian Awulines has with-
drawn its service from Kanpur, Allahabad
and Gorakhpur since May. 1992 due to in-
adequate traffic demand and from Car Nico-
bar trom December, 1992 owing to opera-
tional reasons following agitation by pilots.
Due to commercial and operational con-
straints Vayudoot withdrew its service from
Kanpur, Jodhpur, Jaisaimer, Udaipur, Ban-
galore, Aurangabad. Nasik. Bhavnagar,
Surat, Baroda, Ahmedabad, Goa, Kailasha-
har, Guwahati, Jorhat. Lilaban and Silchar
since 1992.

{e) Indian Airlines would considerresto-
ration of its services to Car Nicobar depend-
ing on the traffic demand. Vayudoot has at
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present noplan for restoration of its services.

National Water Management Pro-
gramme

1424. SHRI K.H. MUNIYAPPA: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether National water Manage-
ment programme has been launched in the
country specially in the country specially in
Kamataka, Tamil Nadu, Kerala, and Andhra
Pradesh;

(b) if 50, the details thereof;

(c) the assistance soughtfrom the World
Bank for the above programme; and

(d) the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON) (a) Yes, Sir.

(b)to (d). The World Bank has extended
a Credit Assistance of 93.2 milhon Special
Drawing Rights equivalent to Rs. 330 crores
at the current rate of exchange. The objec-
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tive of National Water Management Project
is toincrease agricultural productivity through
predictable, reliable and equitable supplies
,of imgation water in the existing irrigation
projects. At present 84 projects are under
implementation in the States of Andhra
Pradesh, Kamataka, Tamil Nadu, Kerala
Madhya Pradesh, Orissa, Bihar, Uttar
Pradesh, Haryana and Gujarat at an esti-
mated cost of Rs. 513 crores covering a
cultural command area of 31.32 iakh hec-
tares.

Ongoing Power Projects in Kersla

4425, SHRITHAYIL JOHNANJALOSE:
Wil the Minister of POWER be pleased to
statathe intial estimated, andthe time ached-
ule for completion, the latest revised cost
and the time schedule for completion
alongwith the total expenditure incuimed so
far on each of the ongoing hydro-electnc
projects and thermal power projects in Ker-
ala?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYA NAIDU): There is no sanctioned
ongoing thermal power project in Kerala.

There are 8 Hydro-electric projects which
are in vanous stages of execution, detasls of
which are given below:
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Subarnarekha Multi Purpose Project

4426. SHRI SUDHIR GIRI: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) the areas to be covered by the
Subarnarekha Multipurpose project, State-
wige;

(b) the time by which the project s hkely
to be completed;

{c) the difference between the orginal
cost and the cost over runs for the project;

(d) the progress of the project, so far;
and

{e) the amount spent so far on the
project?

THE MINISTER OF STATE IN THE

CHAITRA B, 1915 (SAKA)
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MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K.
THUNON): (a) Subemarekha Multipurpose
Project of Bihar envisages provision of irri-
gation to a culturable command area of 1.6
lakh hectares in Bihar, 0.9 lakh hectares in
Orissa and 0.05 lakh hectares in West Ben-
gal.

(b) The Project is scheduled to spillover
to IX Plan.

(c) The Project was onginally accepted
by Technical Advisory Committee for Rs.
480.90 crores in 1982. The latest estimated
costis about Rs. 1428.8 crores at 1990 price
level

{d) The Progress reported on various
components of the project upto 9/92 is as
betow:

S.No. Component Progress (%)
1. Chandil a5
2. Icha Dam 30
3. Galuchh Barrage 98
4, Chandil left main canal 70
5. Icha left main canal 30
6. Icha nght main canal 50
7. Galudih nght main canal 70
8 Kharkai nght main canal 25

Note:- While work on Kharkai Barrage and Kharkai ieft main canal has not started, Galudih
left main canal and Changil right man canal are under investigation by the
Govemmant.
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(e) Upto March, 1992 expgnditure of
about Rs. 561 crores has been incurred on
the project. Anticipated expenditure during
1992-93 is about Rs 19 crores.

Agreement with European
Community

4427. SHRI RABI RAY: Willthe Minister
of COMMUNICATTIONS be pleasedtostate:

(a) whetherthe Govemment have signed
any agreement with European Community
in regard to have access to European tele-
communication system; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) and (b). Yes, Sir. A Memo-
randum of Understanding on Technical
Cooperation in the field of telecommunica-
tion between the Govemment of the Repub-
lic of India and the Commission of European
Community was signed on 2nd Apni, 1991

The scope of cooperation included exchange
of experts. training, formulation and imple-
mentation of projects and promation of joint
ventures ih the following areas:
i) Telecommunication standards;
1) Telecommunication Electronic
Components;
Hif) Databases and Databanks m
areas relatedtotelecommunica-
tions,

) Integrated Service Digital Net-
work.

Tehri Hydro-Electric Project
4428. SHR! ASTBHUJA PRASAD

SHUKLA Will the Minister of POWER be
pleased to state.
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(a) whether the work on the Tehr hydro-

electnc project in Uttar Pradesh has been

suspendedforthe last sevento eightmonths;

(b) if s0, the reasons therefor;

(c) the cost incurred on this project and
the latest estmated cost including the cost of
layingtransmission lines from Tehrito Meerut;
and

(d) the time by which the work is likely to
be resumed? * .

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV RAN-
GAYYA NAIDU) (a) and (b). Blasting activi-
ties at Tehn Project had been suspended
pending review of the safety aspects of the
Dam. The other activities relating to rehabili-
tation and environmental protection have
been going on

(c) An amount of about Rs. 766 crores
has been incurred on the project upto Febru-
ary. 1993 against the estimated cost of the
Project at Rs. 5583 crores (at September,
1892 pnce level) including cost of laying of
transmission hnes from Tehri to Meerut.

(d) The blasting work at the Project is
planned for resumption during the ensuing
working season, as the Dam has been found
to be safe even in g worst earthquake sce-
nano

-24th international Filim Festival of
india

- 4429. PROF. MALINI BHATTACHAR-
AYA:
SHRI ANAND ACHIRWAR:

Will the Miruster of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether complaints of mismanage-
ment in the recently conciuded 24th Intema-
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tional Film Festival of India have been re-
ceived;

(b) if s0, the details thereof;

{c) whetherthe Government propose to
set up an autonomous and permanent body
for organising the Intemational Film Festi-
vals;

(d) if so, the details thereof;

(e) whetherthe Government proposeto
include academics, critics and film activities
in the management of IFFI; and

M) if so, the details thereof?

THE .MINISTER OF STATE IN THE
WMINISTRY OF INFORMATION AND
BROADCASTING (SHRIK P.SINGHDEO)
:(a) and (b). No, Sir. However, the Govern-
ment has seen some general observations
about the mismanagement of the Festival in
some press reports, without any facts sub-
stantiate these observations.

(c) No, Sir.

(d) Does not anse.

{e) and (f). Such persoris are already
being associated with the organisation of the
International Film Festvals of India as
members of the Adwvisory Committee of the
Directorate of Film Festivals and the Organ-
1sing Committee and vanous Sub-Commit-
tees which are set up for the organisation of
the Festival.

[ Translation)
National Action Plan
4430. SHRI RAJENDRA AG-
NIHOTRI:
SHRI THAYIL JHON ANJA-
LOSE:

Will the Minster of CIVIL AVIATION
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AND TOURISM be pleased to state:

(a) whether there is any proposal to
include more places for Tourism in the Na-
tional Action Plan;

(b) if so, the details thereol, state-wise;
and

(c) r:nol the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM: (SHRI GHULAM NABI
AZAD): (a) to (c). National Action Plan for
Tourism covers all places in the country for
tourism,

[Englishi

Agreement with China for Radio and TV
Programmes

4431. SHRI MAHESH KANODIA: Wik
the Minister of INFORMATION AND BRAOD-
CASTING be pleased to state:

(a) whether any agreement for the ex-
change of radic and television programmes
was signed with Chain clause recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEO) |
{(a) No, Sir.

(b) Does not arise.

Promotion of Tourism in Gujarat

4432, SHRIMATI BHAVNA CHIKHALIA:
Wili the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the growth of tourism is not
showing encouraging trends in Gujarat; and
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(b) If so, the total eamings from the
tourist sector in the State dunng each of the
last two years?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) Yes, Sir.

(b) The eamings from tourist sector are
not estimated State-wise.

[ Translation]

Functioning of Telephone Exchanges in
Maharashtra

4433 SHRIVILASRAONAGNATHRAO
GUNDEWAR Will the Minister of COMMU-
NICATIONS be pleased to state: .

(a) whetherthe telephone exchanges in
all the districts of Maharashtra are function-

ing property,
(b) if not, the reasons therefor,

{c) the steps taken by the Government
in this regard; and

{d) tne details for the new telephone
exchanges to be set up dunng the current
year?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir

(b) Does not anse.

{c) In general, to further improve the
telecommunication service, the department
has chalked out a programme to replace the
. existing electromechanical exchanges by

iatest state-of-ant technology digial elec-
troni¥f exchanges in a phased manner. The

external plant is also being upgraded simul-
taneously by laying additional cable to re-
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duce long overhead lines and pressurisation
of cables elc.

(d) The detalls are given in the State-
meant enciosed.

Telephone Exchanges to be selup during
current year (92-93)

Name of the enchangg District

1. Parunde Pune
2 Umry

3  Mankoli
4. Maswan
5. Kalamba
6. Rui

Kothapur

9. Watang
10. Mangaon

11. Kasegaon
12. Bhose

13. Lawang
14  Akholgaon Solapur
15  Jeur

16. Akkalkot Rd.
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Name of the exchange District Name of the exchange District
20. Langre Sangli 43. Bembal Chandrapur
21. Taradgaon 44. Talegaon (Talatule) Chandrapur
22. Loni Satara 45. Gaun
23. Vidani 46. Mahal RLU
24. Pal 47. Yenwa
25 Panchordi 48. Makar Dhokda
26. Nwii 49. Met Ponjra Nagpur
27. Bhoo 50 Nate
28. Phophali Ratnagiri 51  Ramrajys Raigadh
29. Phopali 52. RatnaPimpri
at. Dhaba 54. Udali
32. Skpur 55. Dubera
33, PethMangur 56. Sonja
34. Dhamangan Amaravati 57. Panjandeo
35. Dhaga 58. Shirwade Wani
36 Tumkhoda 59. Katarbre
37. Adasi Bhandara 60. Otr
38, Pohar 61. Patharshebe
39. Khamari 62. Tawade
40. Kushna 63. Borgan Nasik
41. Bhugaon 64. Karangall
42. Walfad 65. Kohar
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Name of the exchange Distnct Name of the exchange District
66 Khakurdi 89.  Bhaigaon
67. Chitegan 9. Anuj
68  Raipur 91. Hatnur Aumagabad
69. Mathm 82. Ektunt “
70. Chinchoh 93. Namalglon Beed
71.  Aliyabad 84.  Gangapur Latur
72 Khekada Dhule 95. Devarsjen -
73.  Khadvil 96. Wadhona -
74  Warigaon 97. Babulgaon ‘
75. Chit&h-\lalgan 98. Mulakli Nanded
76 Lakh 99. Jawal
77. Bhatkudgaon 100. Tadmugh Osmanabad
78. Maldad 101. Charthana Parbham
79. Samvatsar
[English}
80. Tajegan
Expansion of Telephone Exchanges in
81. Raleganshind) Mizoram
82. Nim Jali Ahmednagar
gaon 4434, DR. C. SILVERA. Will the Minis-
83. Wadgaonpan ter of COMMUNICATIONS be pleased to
state:
84, Wan
(a) whetherthe Governmentpropose to
85. Tallikazi expand the capacity of existing Telephone
Exchanges in Mizoram;
88. Chas
(b) ¥ 30, the details thereot and if not, the
87. Kukdharan reasons thersfore;
88. Patoda {c) whether any progress in this regard

has since ben made »0 far; and
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(d)#s0, the details thereof and if not, the (c) Yes, Sir.
reasons therefor?
(d) Details are given in the enciosed
THE MINISTER OF STATE OF THE  statements.
MINISTRY OF COMMUNICATIONS (SHRI

SUK!{ RAM): (a) Yes, Sir, STATEMENT
. (b) 616 additional lines have been  Detarls of Works Completed from 1.4.92 to
planned to be added during 1992-93, 16 3.1993
A. Name of Exchange Gross Capacity added
Aizawal  (Expansion) 320
Dariong * 232
Kolasb 144
Thingsulthiah * 56
Demagiri  * 56
Lungleh  * 56
Chawngte (New Exchange) 56

B Details of Works Expanded to be completed dunng the remaining Period of 1992-83

Name of Exchange Gro;s bmmm
Aizawsl  “(Expansion) 852
Champai  “ 296
Darlewn * 88
Lungleh  “ 88
Serchip  © 88
Vairengte * 88
Chawngle * 68
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Operation of Chartered Fishing Vesasis
in EEZ

PROF KV THOMAS
SHR! PRAKASH V PATH

4435

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state

(a) the salient features of the policy of
the Union Govemnment regarding chartered
fishing vessels operations in the Exclusve
Economic Zone (EEZ) in the country;

(b) the number of foreigh chartered
vessels given permission as on February 1,
1993;

(c) the number of apphcations pending
as on February 1, 1993,

(d) whether the Union Govemment are
aware of the allegation that foresgn char-
tered vessels are not adhering to the agree-
ments;

(e) ff 80, the action taken against such
foreign vessaels;

{f) the precautions proposed by the Urson
Govemmentto prevent the violation of agree-
ments by the foreign fistung vessels;

(g) whether sick deep sea fishing units
are getting their eligible charter permission;
and

(h) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (8HRI TARUN GOGOI): (a)
Details are given in the attached Statement.

(b) 281 No. of vessels

(c) 175 appiications are pending.
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(d) to {f). While this Ministry has not
received any specific complaints alleging
violation of agreements by foreign chartered
vessels, certain reports of violation of char- ‘
ter terms and conditions by the Indian com-
panies have been received and in such
cases, appropriate action has besn taken.
Further, the Coast Guard i1s entrusted with
the task of keeping a constant vigil on th
operations of the foreign chartered vessels.

(giand(h).Thomsmapodﬂcdiapon-
sation for grant of charter permits to sick

fishing units
STATEMENT

Sabent Features of the Chapter Polcies

I 1981 CHARTER POLICY

1)  Duration of charter was 3 years
exiendable by another 2 years
upon fulfiiment of certain condi-
tions

d)  The charterer was required to
acquire an equal number of
vassels under charter obligation
withun a stipulated period.

i)  The Indian company would get
15% of the share value of the
tolal catch.

)  20% ofthecrewhadtobe indian
" citizens and posted as under

studies in various categories.
v)  Alitypes of fishing vessels wore

allowed. ,
vi)  Security deposit towards fulfi-

ment of charter cbligation was

Rs. 3 lakhs per vessel.
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] 1986 CHARTER POLICY

i) Duration of charter is only for a
period of one year extendable by
ancther one year on fulfiiment of
certain conditions.

i)  The Indian company would get
20% of the share value of the
catch.

i)  Theshare of the foreign collabo-
rator is B0% of the total sales
vaiue of the catch of the vessals.

iv)  25% of the crew should be In-
dian.

v) Only specialized and resource
specific vessels are permitted.

m 1989 CHARTER POLICY

This policy has not been opera-
tionalised. However, the safient
features are as follows:-

i)  Afixedcharter period of 2 ysars
was provided without any further
extension.

iy  The security deposits for fulfil-
ment of charter obligation was
increased from Rs. 3 lakhs ner
application to Rs. 5 lakhs per

iii)  Alltypes of vessels were permit-
ted.
[Translation]
TV Coverage in Gujarat

4436. SHRI CHHITUBHAI GAMIT:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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(a) the places In Gujarat not covered by
the Doordarshan network;

(b) whether the Government have re-
ceived any representation to increase the
range of Doordarshan Transmission; and

(c) if 80, the steps taken by the Govern-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
{a) All the districts of Gujarat are at present,
covered by TV service, wholly or partially.
Amsm‘uofme State remains uncov-
ered,

{b) Yes, Sir. Requests have been re-
ceived from time to time for expansion of TV
service in the State of Gujaral.

(c) With the commissioning of the TV
Transmitters presently under implementa-
tion/snvisaged fo be set up, subject to availa-
bility of resources, about 88.1% area of the
State is expected to be brought under TV
COVernge.

Construction of Hotels, Motels, Motels
and Yatri Niwas in Bihar

SHRI MOHAMMAD ALl
ASHRAF FATMI:
SHRI CHEED!I PASWAN:

4437.

Will the Minister of CIVIL AVIATION

" AND TOURISM: be pleased to stale:

(a) the details of hotels. motels and yatri
niwas constructed in Bihar with Central fi-
nancial assistance during each of the last
three years;

{b) the number of hotets, moteis and
yatri niwas constructed in the State with
Cantralfinancial assistance during 1982-93;
m .
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(c) the extent of financial assistance
provided by the Govemment to the State in
this regard?

THE MINISTER OF CIVIL AVIAITON
AND TOURISM: (SHRI GHULAM NABI
AZAD): (a)to(c). The Central Department of
Tourism does not extend financial assis-
tance to States for the Construction of ho-
tels. No proposals were received from the
Govemment of Bihar for the construction of
motels and yatri niwas during the last three

years.

A proposal to construct a Yatn Niwas at
Devgarh was received from the State Gov-
emment in 1992-93. The Department has
sought clarification from the State Govem-
ment as the proposal received was incom-

plete.
Rural Post Office in Orissa

4438. SHRI SRIKANTA JENA Will the
Minister of COMMUNICATIONS be pleased
to state

(a) the number of rural post offices in
Orissa and the number out of them without
departmental buildings;

(b) whether the Government have re-
ceived any complants regarding poor func-
tioning of these post offices; and

(c) if so, the steps taken by the Govemn-
menttoimprove the functioning of these post
offices?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) There are 7394 rural post
offices in Onssa out of which 6774 are extra
deparimental branch post offices (EDBOs)
and 820 are departmental sub offices.
(DSOs). In the case of EDBOs. branch
postmasters themseives are required to
prowide accommodation for post office and
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therefore no departmental bulidings are
constructed. Inthe case of DSOs, 58 offices

are functioning in departmental buildings
and 762 in rented buildings.

(b) and (c). ingeneral, post offices inthe
rural areas are functioning satisfactory.
Occassional complaints received are
promptly handled and remedial measures
taken. A rigorous system of inspections is
implemented on a yearly basis so as to
ensure functioning of these offices as per
rules and regulations.

Telegram Facility in Post Offices of
Gram Panchayats in Bihar

4439 SHRI RAM TAHAL CH-
OUDHARY . Will the Minuster of COMMUNI-
CATIONS be pleased to state:

(a) the distnct-wise number of gram

panchayats having telephone and post of-
fice facilities in Bihar;

(b) the time fixed for prowiding facliities
of post offices and telephones to each gram
panchayats,

(c)the number of gram panchayats
among them where telegram facllities is
available inthe post offices and the details of
the scheme regarding extension of this facil-
ity: and

(d) the distnct-wise details of the pro-
grammes for providing speed post service in
distnct headquarters of the State?

THE MINISTER OF STATE OF THE
MINISTRY AOF COMMUNICATIONS (SHRI
SUKH RAMY)- (a)

{i) The number of Gram Panchayats
hawvingtelephonefaciiity in Bihar
as on 28 2,1993 is 5123. Dis-
trict-wise detalls is given in the
enclosed Statement-|
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()

the number of Gram Pan-
chayats in Bihar having post
office facility as on 28.2.19931is
7912. The district-wise detalls
is given in the enciosed state-
ment-ll
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(c) Number of Gram Panchayats having
telegram facllity as on 28.2.1993 is 2983,

Thus facllity will be extended progressively
top other Gram Panchayats subject to fulfil-
ment of norms of traffic.

(d) Details are given in the enclosed

() () By 31st March 1995, all the  statement-lll. Provision of speed post serv-
Gram Panchayats will be cov-  ices in distnct headquarters depends on
ered with telephone facility traffic potential. However, proposals of ex-
subject to avallability of re-  tending speed post service in the districts of
sources. Gaya and Muzaftarpur are under examina-

tion at present.
(i) Notime frame can be given for
prowiding facifites of post of- STATEMENT-
fices to each gram panchayats.
However, post offices are Drstrict-wise Gram Panchayats having
opened progressively under  Telephone Facility n Bihar Telecom Circle
Annual plans. ason28.2.1993.
Sl.No. Name of Distnct No. of Gram Panchayats with telephone facility
ason 28.2 1993
1 Aurangabad 95
2 Bhagalpur 95
a Patna as
4, Banka 70
5. B.0.Ctty 20
6. Dhanbad 99
7. Gindih
8 Hazaribagh 138
9. Chatra 65

10. Palamau 69

1. Garhwa 52

12 Ranchi 128

13. Gumia 60
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Si.No. Name of District No. of Gram Panchayats with telephone facility
as on 28.2.1993.
14. Lohardaga ’ 36
15. Rohtash 68
16 Bhabhua 52
17. Deoghar 45
18. Godda 50
19. Sahebganj 45
20 Dumka 70
21. Singhbhum (E) 133
22 Singhbhum (W) 115
23 Gaya &7
24. Jehanabad 65
25. Nawadah 65
26. Begusarai | 180
27. Khagaria 80
28. Darbhanga 105
29, Madhubani 205
30. MUzaffarpur 176
31 Samastipur 205
.32 Saharsa 98
33 Champaran (E) 200
34, Champaran (W) 231
35. Mungher 115
36. Jamuni 60
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SI.No. Name of District No. of Gram Panchayats with telephone facility
as on 28.2.1993.
37 Sitamarhi 206
38. Pumea 60
39. Katihar 100
40, Arana €8
41. Kishangan) 60
4;. Supaul 102
43. Madhepura : 113
44, Siwan 144
45 Gopaigan) 9%
46. Vaishah ‘ g5
47. Nalanda 124
48 Bhojpur 110
49. Buxar 110
50. Chapra 140
Totak: 5123
STATEMENT
Si.No. Name of Distnct No. of Post Office

1. Aurangabad 245

2 Dumka 252

3. Godda 113

4 Sahibganj 187

5. Ranchi 174
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No. Name of District No. of Post Office
7. Lohardaga 26
8. East Singhbhum 133
9. Wast Singhbhum 204
10. Giridih 76
1. Deoghar 128
12, Hazaribagh 205
13. Nalanda 205
14, Gaya 160

15. Jehanabad 85
16. Nawada 105
17. Bhagalpur 154
18. Banka 98
19. Vaishati 167
20. Saran 289
21, Bhojpur 236
22. Buxar 132
23. Patna 180
24, Samastipur 270
25. Begusarai 202
26. Sitamarhi 285
27. Munger , 164
28. Saharsa 145
20. Muzafferpur 23
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No. Name of District No. of Post Office
30. Pumea 290
31. Darbhanga 265
32, Madhubani 300
33. Palmmu 273
34. Bhabhua 72
35. Garhwa 75
36. Chapra 76
37 Rohtas 236
38. Dhanbad 68
39. Bokaro 72
40. Jamui ] 108
41 Araria 208
42, Supaul 149
43, Madhepura 158
44, Khagaria 102
45, Siwan 210
46. Gopalganj 143
47. Kishanganj 115
48 Katihar 22

Total 7912

STATEMENT-M
National Speed Post Pahl-;o Point Speed Post
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National Speed Post Point-to Point Speed Post
2. Ranchi 2. Giridih
3. Jamshedpur 3.  Darbhanga
4 Dhanbad 4. Motihari
5. Begusarai
6. Bettiah
7. Purena
8. Monghya
9.  Bokaro Steel City.
[English] T.V. AND A.LR. Studios in Orissa

Pollution by indraPrashtha Power
Station

4440, SHRISURYANARAYAN YADAV:
Will the Minister of POWER be pleased to
state:

(a) whether the Government have con-
stituted any committee tocheck the poliution
emitted by Indraprastha Power Station in
Delhi;

(b) whether the Committee has submit-
ted its report; and

{c) if so, the details thereof and the
action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYA NAIDU): (a) to (c). At present,
Govemnment have nol constituted any
Committee to check the poliution at Indra-
prastha Power Station. New Delhi, since the
existing emission level at the Power Station
- ig within the permissible fimits.

4441. DR, KRUPASINDHU BHOI: Will
the Ministerof INFORMATION AND BROAD-
CASTIN be pieased to state:

(a) the details of T.V. and AIR studios
under consiruction in Orissa;

{b) the time by which the construction of
these studios are likely to be completed; and

(c) the steps taken to expedite the con-
struction work?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGH DEO):
(a) to {c}. The scheme for setting up of radio
stations al Bhawani Patna, , Bolangir,
Behnampur and Rourkela with Studio facili-
ties are under implementation in the State.
Whilethe station at Behrampur is scheduled
for commigsioning on 1.4.93, those at Bha-
wani Patna, Bolangir and Rourkela are
envisaged to ba completed during 1993-94.

As regards Doordarshan, there is pres-
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ently no proposals for setting up of additional
TV studio centre in the State

Air Fare to Gulf Countries from Trivan-
drum Airport

4442 SHRIV S VIJAYARAGHAVAN
Wili the Minister of CIVIL AVIATION AND
TOURISM be pleased to state

(a) whether the Air India 1s applying
different standard for foang air fare to Gulf

countnes from the Tnvandrum intemational
Arrport,

(b) # so, the details thereof

(c) whether there 18 any proposal to
rationahse the airfares to Gulf countnes from
vanous aports mthe country, and

(d) if s0, the details thereot?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) No, Sw

(b) Does not anse

(c) and (d) The existing fares are con-
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sidered reasonable and there 1s no proposal
to review the same

[Translation]

Construction of Tourist Lodges in Uttar
Pradesh

4443 SHR! RAJVEER SINGH Willthe
Minuster of CIVIL AVIATION AND TOURISM
be pleased to state

(a) whetherthe Union Government have
taken a decision construct tounst lodges in
Uttar Pradesh for the converience of tour-
1sts and

{b) if so, the location-wise details thereof
and the estimated amount hkely to be in-
curred thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI!
AZAD) (a) and (b) On the request of the
Government of Uttar Pradesh, the Central
Department of Tounsm has sanctioned the
following projects dunng the Seventh Five
YearPlan 1990-91 1991-92 and 1992-93 -

7th Frve Year Plan Amount Sanctioned
(Rs in lakhs)

1 Tourist Complex at Sravast 6300

2 Tounst Bungalow at Mathura 27 64

3 Tounst Complex at Kos: 3913

1990-91

1 Tounst Compiex at Bithoor 1139

2 Tounst Complex at Ud: 10 00
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7th Five Year Plan

Amount Sanctioned
(Rs. in lakhs)
19981-92.
1. Tourist Lodge at Lalitpur 12.52
2. Tourist Complex at Devaria 12.49
1992-93
1. Tourist Lodge at August Muni 10.36
2. Tourist Lodge at Helang 1041

|English)
Airlines to Holy Places

4444. SHRI DHARMANNA MON-
DAYYA SADUL: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether there is any proposal to
introduce helicopter services to impornant
shrines throughout the country during the
coming years;

(b) if so, the details thereof; and

(c)thetime by whichallsuch shrines are
likely to be airlinked?

THE MINISTER OF CIVIL AVIATION
AND TOURISM: (a) There is no proposal at
present to introduce helicopter services to
important shrines through out the country
during the coming years.

(b) and (c). Do not arise.
T.V. Studio in Rajasthan
4445, SHRIMATI VADUNDARA RAJE:

Will the Minister of INFORMATIUON AND
BROADCASTING be pleased to state:

(a) whether the Government propose to
set up a T.V. Studio in Rajasthan;

(b) i 30, the specific proposal received, if
any, from the Rajasthan Government; and

(c) the action taken by the Govemment
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BRAODCASTING (SHRIK.P.SINGHDEO):
(a) T.V. studio facllity is available presently
at Jaipur in Rajasthan. There is no proposal
1o set up any other studio centre m the State.

{b) No such proposal appears to have
been received from Govi. Govemment of

Rajasthan.
{c) Does not arise.
Pottery Project of Orissa

4446. SHRI GOPI NATH GAJPATHI:
Will the Minister of WATER RESOURCES

be pleased to siate:

(a) when the Pottery project was started
In Onssa:

(b) the Central assistance spant on the
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project, so far;

(c) whetherthe Union Govemmenthave
discontinued the financial assistance to the
project;

(d) if so, the reasons therefor; and

(e) the steps proposed to be taken by
the early completion of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
ANDMINISTRY OF WATER RESOURCES
(SHRI P.K THUNGON): (a) Pottery project
was taken up in 1972-73.

(b) An amount of Rs. 59.69 crores has
been released to the Govemment of Orissa
upto December, 1986 forimplementation of
the project

(c) and (d) No further assistance has
been released due to non approval of the
revised cost estimate.

(e) An action plan to compiete the proj-
act has been formulated by the Government
of Orissa.

Doordarshan/Air Transmitters and
Studios in Bihar

4447. SHRI RAM NARESH SINGH:
Will the Minister of INFOAMTION AND
BROADCASTING be pleased to state:

(a) the details of Doordarshan and AIR
transmitters and studios functioning in Bihar,
at present;

(b) the names of the distncts not fully
covered by the existing Doordarshan/AIR
transmitters in the State; and

{c) the steps taken to cover the entire
State by AIR Doordarshan network?
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THE MINSTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEOQ):
(a) Nine Radio Stations, two TV Programme
Production facility Centres and 32 TV Trans-
mitters fo varying power are, at present,
functioning in Bihar.

(b) About 99% of the States covered by
Radio service in terms of area and popula-
tion. All the districts of Bihar are covered by
TV service, wholly or partially.

(c) Whereas almost the entire State of
Bihar has already been brought under radio
coverage, about 95.3% area of the State
(inclusive of fnnge areas) is expected to
receive TV service, on commissioning of the
TV projects under implementation envis-
aged to be set up Further improvement of
radio/TV service inthe State would depend
upon future availability of resources for the
purpose.

{Transiation)
Utilisation Perishable Vegetables

4448. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state:

{a) whatherthe Union Govemment have
formulated any schemeftaken any steps

check the perishing of vegetables and for
their best utilisatron;

(b) the State-wise details thereof;

(c) whether any target has been fizxed
during the last three years, and

(d)ifso, theextent of the target fixed and
the achievement made dunng each of the
three years?

THE MINSITER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
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DUSTRIES (SHRI TARUN GOGOI): (a) to
{d). This Ministry has formulated various
Plan schemes for assisting the public sector,
joint sector, cooperative sector, private sec-
tor units etc. for processing including setting
up of post harvest processing infrastructure
for fruit and vegetables. National Horticul-
ture Board also has certain schemes for
assisting post harvest handiing infrastruc-
ture. While no state-wise targets have been
fixed in this regard, there has been steady
increase in the processing capacity of fruit
and vegetables during the last three years.

Alr Service from Surat Alrport

SHRI CHHITUBHAI GAMIT:
SHRI KASHIRAM RANA:

4449,

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Surat airport is not fit for
operation of various Indian Aidines services/
flights; and

(b)if s0, the efforts made by the Govem-
ment with a view to introduce the Indian
Alrlines Services from there?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). Runway at Surat airport
is not fit to take up flights type of aircraft that
indian Airfines are having. This airport be-
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longs to the State Govemment and the
National Airports Authority has no plans to
upgrade it.

[Engiish)

Targets for Post and Telegraph Offices
in Gujarat

4450. SHRICHANDRESH PATEL: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the district-wise targets fixed for
opening of post and telegraph offices in
Gujarat during last three years;

(b) whether the targets have been
achieved fully;

{c) it so, the details thereof; if not, the
reasons therefor; and

(d) the steps taken or proposed to be
taken to fulfil the targets?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM):

(a) POST OFFICE

The targets fixed for opening of post
offices in Gujarat during the last three years
are given below. The district-wife targets
had not been formulated.

Year Target for opening of Post Offices
196000 100
1900-91 100

25

e
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Telegraph Office Targets for opening  are as follows
telegraph offices dunng the last three yeas
Year DTOs Combamed P&T Offices
1990-91 2 -
1991-92 2 6
1992-93 1 -

Distnct-wise break-up Is given int he attached

(b) and (c) Post Office The targets
have not been fulfilled due to non availability
of financial resources and ban on creation of
posts The detail of pos! offices opened
dunng the last three years is given below

Year Post Offices opened
1989-90 31
1990-91 " 29
1991-92 76

(b) Telegraph Office Yes Sir

(c) Telegraph Office Details are given
in the attached Statement

(d) Post Office The Post Offices are
opened progressively through Annual Plans
25 extra departmental branch post offices
and 5 departmental sub post offices beer.
sanctioned under Annual Plan 1992-93 and
itis proposed to open 20 extra departmental
branch post offices and 8 departmental sub
post offices in Gujarat dunng 1993-94

Telegraph Office Does not anse
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Sharing of River Water Among States

4451, SHR!I NARAING SINGH
CHAUDHARY: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the Government are aware
that Haryana's interest is going to be ham-
pered in sharing of river water in the light of
demands made by other neighbouring States;

(b) whether the Government are going
totake some steps intheinterestof Haryana
in this regard;

(c) if so, the details thereol; and

(d) the steps beingtaken by the Govern-
ment to solve this problem among Haryana,
Punjab and Rajasthan States?

THE MNISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K,
THUNGON): (a) Haryana's interests are not
going to be hampered in sharing of river
waters, Any inter state dispute on sharing of
river water is generally attempted to be re-
solved by mutal discussions and agreement
amongst the co-basin States.

(b) and c). Does not arise.
(d) Ongoing dispute between Haryana,

Punjeb and Rajasthan is regarding RaviBees
waters, which has been referred to a Tribu-
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1955, on 2.4.86. On the report given by the
Tribunal the States of Punjab, Haryana and
Rajasthan andthe Central Govemnmenthave
sought explanation and guidance on centain
points from the Tribunal. Govemment of
Punjab thereafter ploaded before the Tribu-
nal that the proceedings of the Tribunal be
kept in abeyance till a popular Government
was established in Punjab. With the installa-
tion of the popular Govemment in Punjab
discussions have been initiated with the
States to explore the possibilities of sorting
out the various issues emicably.

Telephone Exchanges in Andhra
Pradesh

4452. SHRI K.V.R. CHOWDARY: Will
the Minister of COMMUNICATIONS be
pleased 1o state:

(a) the number of telephone exchanges
opened in Andhra Pradesh particularly in
East Godavari district during 1990-91, 1991-
92, 1992-93;

(b) the number of exchanges out of
them convertad into electronic exchanges;
and

(c) the number of exchanges proposed
to be opened during 1993-94 with STD facii-
ity, district-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The details of new ex-

nal constituted by the Central Govemment  changes opened in Andhra Pradesh are as
under the inter-State Water Disputes Act,  under:-
1990-81 1991-82 1992-93
Andhra Pradesh 13 23 ' 8
East Godavari Nil Nil Nit
(b) Three exchanges out of them have (c) Nonew exchanges are proposadfor
béen converted into electronic exchanges. 1993-B4 with STD facility st present.
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[Translation}

Alr Coverage in Maharashtra

4453. SHRI TEJSINGH RAO
BHONSLE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
state:

(a) whether a large parts of Maharash-
tra are not covered by A.I.R. transmission;
and

(b) if so, the steps taken to expand AIR
coverage in the State in the Eighth Plan
Period?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING be pleased o state:

(a) whether a large parts of Maharash-
tra are not covered by A.l.R., transmission;
and

(b) if so, the steps taken to expand AlIR
coverage in the State in the Eighth Plan
Period?

THE MINISTER OF STATE OF THE
MINISTRY AOF INFORMATION AND
BRAODCASTIN (SHRI K.P. SINGH DEO):
(a) No, Sir. Presently the State ol Maharash-
tra 1s covered to the extent of 98% by area
and 98.5% by population by the existing
radio stations.

(b} With the commssioning of the
schemes underimplementation in the State,
it will fully covered.

Linking of Bhopal Doordarshan with
Satellite
4454 SHRI ASLAM SHER KHAN:
SHRI SUSHIL CHANDRA
VERMA"

Wilithe Minister of INFORMATION AND
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BROADCAST.NG be pleased to state:

(a) Whether the Govemment propose
to link Bhopal Doordarshan Kendra with
sateliite;

(b) if so, the details thereof;
(c)the present capacity and range of the
Bhopal Doordarshan Kendra; and

(d) the details of the capacities of the
relay stations at Indore and Raipur?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORAMTION AND
BROADCASTING (SHRIK.P.SINGH DEQ):
(a) and (b). Bhopa! Doordarshan Kendra
already stands linked via Satellite for na-
tional network programmes. However, Re-
gional Service Programmes will be linked
via satelite during the latter half of 1993-94.

(c) Doordarshan Kendra, Bhopal com-
promise of a studio centre and a high power
transmitter (10K.W.). The transmiter has a
coverage range of about 120 Kms. ,inclusive
of the innge area, where elevated antennae
and boosters are required for obtaining re-
ception.

(d) High power T.V. transmitter (10K.W)
each are functioning at indore and Raipur.

[English)
Burmt Meters in D.ES.U

4455. DR. R. MALLU: Wili the Minister
of POWER be pir ased 1o state:

{a) whether a large number of bumt up
electric meters has accumulated with Dethi
Electric Supply Undertaking (DESU) and it
50, the number of single and three phase
meters lymg burnt;

ib) the number of bumt meters repaired
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by D.E.S.U. during each of the last three
years, indicating the optimum capacity in
this regard;

{c)the number of single and three phase
electric meters purchased during the above
period and the cost thereof;

{d) whetherthe Govemment proposeto
undertake a special audit in the matter; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYA NAIDU): (a) to (e). Incidence of
buming of Meters and replacement of bumnt
meters is a continuous process. According
to DESU, out of about 18.45 lakh installed
meters, the number of bumt meters account
for about 1.2% per year. The bumt meters
are not repaired by DESU. DESU purchased
3.55 lakh single phase meters at an esti-
mated cost of Rs. 9.53 crores and 51,250
poly-phase meters at an approx. cost of Rs.
2.81 crores during the years 1990-91 to
1992-93. Sinco stock verification is carried
o1t by DESU periodically and statutory audit
is also carried out by Municipal /auditors.
Govemment has not proposed any special
audit inthe maitter.

[Translation)
Masan Project of Bihar
4456. SHRI KAMLA MISHRA

MADHUKAR: Wil the Minister of WATER
RESOURCES be pleased to state:

(a) whether Masan imigation Project
has been approved for development fo wa-
ter resources in Champaran area of Biharits

implementation is getting delayed;
(b) if s0. the reasons for delay. ana

{c) the steps to be taken by tha Govern-
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ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRYA OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K.
THUNGON): (a) to (c). Masan Dam Project
was considered and found acceptable by the
Technical Advisory Committee of the Plan-
ning Commission in November, 1880 sub-
ject to compliance of its observations by the
State Government. While preliminary works
on the project had started in the year 1982
but due to non-availability of forest land work
on construction of Dam and distribution
system has not progressed. The State
Govemment is required to arrange permis-
sion for diversion of forest land under forest
conservation Act (1980) for this project.

Earth Station in Maharashtra

4457. SHRIANKUSHRAO RAQSAHEB
TOPE: Will the Minister of COMMUNICA-
TIONS be pleased to state.

{(a) whether the installation of intema-
tional Satellite Monitonng Earth Station at
Jalana in Maharashtra is nearly completed
and likely to be commissioned in Apni 1993,
and

(b) # s0, the aim of the project?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir. the installation of
all the electronic equipment at the Satellite
Monitonng Earth Staton (SMES). Jaina
(Maharashtra) 18 nearly compiete. Accep-
tance testing of the system is likery to com-
mence in April, 83 and the station is ex-
pected to be commissioned towards the end
of 1993,

ib) The station will provide capability to
mondor tecnmical parameters of emissions
from satellites in the visible are ot Geosla-
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tionary Sateliite Orbit over India wiz.

20 Deg.E -140 Deg.E This fill facilitate
implementation of national and intemational
radio regulations goveming space radio
communication systems The measurements
by the said station will facilitate interference-
free operation of Indian Satelite and Terres-
trial Radio Communication Systems.

[ Translation]
Airlink with South Africa

4458. SHRIG MADEGOWDA" Wilithe
Ministerof CIVIL AVIATION AND TOURISM
be pleased to state

(a) whether there 1s any proposal to
have direct airlink with South Alrica,

(b) whether any survey has been made
about its commercial viability, and

(c) f so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHR!I GHULAM NABI
AZAD) (a)to (c) Possibilities of estabiish-
ing arrhnk with South Afnca are being ex-
plored Arrindia conducted a market survey
of South Afnca in 1992, which indicated
adequate traffic potential for operation of air
services between and South Afnca

{Enghshy
BPL Joint Venture with Alcate!

4459 SHRI PRAFUL PATEL: Will the
Minister ot COMMUNICATIONS bepleased
1o state

(a) whether BPL Systems and Project
Limited 15 setting up a joint venture with
Alcatel to manufacture Aicatel EPABXs tor
the inchan Market,
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(b) if s0, the detais thereof: and

(c) the estimated cost of the project?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) BPL Systems and Projects
Lid. has not filed any such proposal with the
Govemment for a Joint Venture with Alcatel
for manutacture of EPABX

{b) and (c) Does not anse in view of (a)
above

Joint Venture Project in Airtine

4460 SHRI R. SURENDER REDDY
Will the Minister of CIVIL AVIATION AND
TOURISM (a) whether Singapore proposes
to launch an airhne as a joint venture project
with the Indian pnvate sector,

(b) f so, whether any Indian private
company has come forward in this regara

{c) # so the details thereof,

(d) whether the Indian Airhines Air india
propose to open duch a joint venture m
Singapore. and

(e) if so, the details thereoi?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) No such proposat has been re-
ceived by the Govemnment

{b) and c) Do not anse

(d) No such proposal has been received
by Indian airines:Air india

@) Does not anse
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[ Transiation)

Postal Advisary Committee in Bihar

4461. SHRI CHHEDI PASWAN: Wilt
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Postal Advisory Com-
mittee has since been constituted in Bihar;
and

(b) if so, the details of its composition
and cnteria adopted in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH TRAM): (a) No, Sir.

{b) Does not anse.

[English)
Bomba‘y Air Traffic Control System

4462 _SHRI YASHWANTRAO PATIL:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

{a) whether Bombay air traffic control
system 1s in a position to cope with the air
traffic boom;

(b) if not, the details therefor; and

(c) the steps proposed to be taken to
cope with the peak demand of air traffic?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a)to(c). Modernsation of Air Traffic
Control system for Bombay Airport hasbeen
taken up by the National Awrports Authority to
cater for the increasing ar traffic
movement.
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Scheme to Promote Food Processing
industries

4463, SHRI VIJAY NAVAL PATIL: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) whether the Govermment have for-
mulated any special schemes to promote
and develop food processing industries in
the country during Eighth Plan period?

(b) ¥ so, the salient features thereof;

{c) the detalis of investment made in
various projects alongwith the incentives
offered to the small scale industries during
1993-94 State-wise; and

(d) the details regarding nodal agencies
established in each State for effective’imple-
mentation and monitoring of these schemes?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI) (a) to
(d). Yes, Sir. The summary of schemes
formulated for implementation during the
Eighth Plan are given in the attached State-
ment-| Since the announcement of the In-
dustnal Policy n July, 1991, about 1993
IEMs involving a total investment of approxi-
mately Rs. 25343 crores have been filed up
to February, 1993. Various proposals from
foreign compamiesfoint ventures with for-
eignequity/NRI participation have since been
approved in the areas of deep sea fishing,
fish processing, snack foods, soft drink
concentrates, milk products, processed fruits
and vegetable products, etc.

Details fo nodal agencies established in
different States are given in the attached
Statement-il

Several incentives are avaiable tor
setting up of 1000 processing units which
inter alia nclude dehcensing of most tooad
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processing industries (subject to locational
parameters) automatic approval for foreign
collaboration upto 51% in priority industries,
liberalisation of procedures for hiring foreign
technicians, removal/reduction of Union
Excise and Customs duties on several items,
formulated several Plan schemes for provid-
ing financial assistance to State Govern-
ment undertakings/organisations/joint sec-
tor/cooperative sector/private sector units,
etc., for setting up/upgrading of food proc-
essing units, marketing etc. These incen-
tives can be availed of by entrepreneurs
including small scale industries desirous of
setting up/upgrading of food processing units.
in the Budget proposal for 1993-94, the
excisa duty exemption limit for small scale
industries has been increased to Rs. 30
lakhs irrespective of the units producing foods
under one or more than one chapter of the
excise lariff heads.

STATEMENT-

SUMMARY OF PLANS SCHEMES
A. GRAIN PROCESSING SECTOR.

1. Post Harvest Technology
Centre, IIT, Kharagpur.

2. Paddy Processing Research
Centre, Thanjavur.

3. ' Extension Service
Centres.

4. Research and Development
Schemes.

5.  Rice Miling Machinery and
Allied Equipments Testing
Centres.

6. Modemisation of Rice Mills.

7. Setting up of Food Engineer-
ing Centre.
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B. FRUIT AND VEGETABI F PROCESS-
NG

1. Schemefor setting up food proc-
essing andtraining centresinthe
rural areas.

2. Scheme for assistance for es-
tablishment of F &VP units.

3 Scheme for strengthening back-
ward linkages between proces-
sors and growers. Tesling
Centres.

4. Scheme for assistance for de-
velopment of infrastructure for
mushroom cultivation and proc-
essing.

5. Assistance fordeveiopmentand '
processing of Hops.

6. Generic advertising on proc-
essed foods and for providing
marketing assistance.

7. R&DiInF& VP.

C. MEAT AND POULTRY PROCESSING

1. Establishment of National Live-

stock Products Development
Council.

2. De;felopment of pork process-
ing

3, Development of sheep goatand
rabbit meat processing.

4 Developmentof Poultryand egg
processing.

5. Development ot Buffalo meat
processing.

6. Developmem ot infrastructure
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1or Storage andtransportof me eries Development Board.

for exuoii.

7 Development of marketing a-
cility.

8. Development of trained nan-
power for meat processing in-
dustry.

9. RA&D for meat process ng and
speciahsed packaging

D FISHERIES AND FISH PROCESSING

1 Assistanceforparticipationindeep
sea fishing and processing.

2 Grant-m-aid providing interest
subsidy on loan for acquisition of deep sea
fishing vessel.

3. Assistance for diversified fishing

4. Scheme for effective implementa-
tion of MZ1 Act by providing funds for instal-
lation ot communication facilities forthe Coast
Guard.

5 Schemeforsettingup of cold-chain

6 Scheme for tuna and other fish
processing.

7. AssistancetoNational Marine Fish-

8. Fishery Survey of india.

E. CONSUMER INDUSTRY

1. R&D scheme on soyabean prod-
ucts and indian traditional foods and pack-

aging/

2 Investment in Public Seclor Enter-
pnses.

a) MFIL
b) NERAMAC
F SECRETARIAT ECONOMIC SERVICES.

1 Scheme for strengthening of nodal
agencies

2 Schemefor strengtheningof Direc-
torate of F&VP for information, tramning,
education and quality system for develop-
ment of F&VP

3. Schemeforparicipationin National
and intemational exnibmons

4 Scheme for promoting studes in
food processing.

5 Scheme lor perfoimance awards
in Food Processing Industnes
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Majority Rule in South Africa

4464, SHRISHRAVANKUMAR PATEL:
Willthe Minister of EXTERNAL AFFAIRS be
pleased 1o state:

(a) whetherthe Government have taken
any steps to bnng about the majority rule in
South Africa and to dismantie ‘Apartheid in
that country; and

(b) if so, the details and the results
achieved thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
SALMAN KHURSHEED): (a) and (b). India
has been in the forefront of the struggle
against apartheid ever since Mahatma
Gandhi started his Satyagraha Movementin
South Africa a century ago. India was the
first country to sever trade relations with
Pretoria in 1956 in protest against its racial
policies. The Indian High Commissioner to
South Africa was withdrawn in 1946 and the
High Commission iself was closed down in
1954. By this time, India had inposed a
complete boycott of South Afnca covenng all
fields-diplomatic, commercial. cutture and
sports. india was the first country to inserible
the 1ssue of aparthaid on the agenda of the
United Nations and was influential in the
imposition of comprehensive and manda-
tary sanctions against South Africa. Overthe
years, we have given considerable matenal,
moral and political support to the ant-apart-
heid movement in general and the African
National Congress in particular.

Atthe United Nations and otherintema-
tional fora, India has been activety participat-
ing in various efforts toestablish a represen-
tative, non-racial govemment in South-Af-
rica. We weicome the recent progress to-
wards this goal and the decision by leading
political parties to resume fuli-scale
constitutional negotiations We are nopetul
that these negotiations will result in a deci-
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sive step forward to eliminate apartheid in
South Africa.

[ Transiation)

Joint Project for Purifying Saline Water
with israel

4465. SHRI RAMESHWAR PATIDAR:
Will the Minister of WATER RESOURCES

be pleased to state:

(a)whetherany proposal/discussionsis
under consideration with the Govemment of
Israel to start joint project to punfy the saline
sea-water to make it petable or utilise it for

imgation purposes; and

(b) the time by which project is likely to
be launched mn the country?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) No, Sr.

(b) Does not anse.
{Enghshi
1.S.D. Facilities in Kerala

4466 SHRI KODIKKUNIL

SURESH.
SHRI V.S.
AGHAVAN

VIJAYAR-
Willthe Minister of COMMUNICATIONS
be pleased to state:
(a) whether the Union Govemment
propose to improve 1 S.D. facimes to Guit
countnes from Kerala; and

(b it so, the details thereof”

THE MINISTER OF STATE OF THE
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MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) and (b) For meeting the
increasing ISD traffic from Kerala and other
Southern States to Gulf and other foreign
countnes the following measures are
planned to be taken dunng 1993-94

(1) Capacity of the digital Interna
tional Gateway Exchange at
Madras will be suitably aug-
mented

(2) Additional circuits will be pro-
vided between Trunk Automatic
Exchanges (TAX) at Trivandrum
Kottayam Ernakulam and
Kozhikode in Kerala and Inter
national Gateway Exchange at
Madras

(3 Circuits between Em skulam TAX
4nd Bomov Internanonal Gate
way will be su tably increased to
meet the growth in trathc

\4) 30 directcircuits wyl be provided
between Kozhikode TAX and
Bombay Gateway Exchange

(5} Number of international Circuits
from india to Gulf countiies will
be suitably augmented

Doordarshan Coverage in Neighbour-
ing Countries

4467 SHRIPAKASHYV PATIL Wilithe
Minister of INFORMATION AND BROAD
CASTING be pleased tu state

(a) whether neighbousing countnes are
recewving Doordarshan progr immes

(b1 if so the detais of the « uninng
which receive the Doorddrshan piugr immes
and the extent of *heir ¢ overa 1€

{c) whetherthe Governme M proposetr

CHAITRA 8, 1915 (SAKA)
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increase the range of Doordarshan in other
Asian countnes and

(d) ff so the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK P SINGHDEO)
(a) and (b) Doordarshan programmes dis-
seminated through the INSAT Satellte could
be avadable in Pakistan Nepal Bhutan
Bangladesh Sn Lanka Maldives etc as a
result of technical spill over These pro-
grammes can be received by installing an
appropnate Dish Antenna System

{c)and (d) The Government have also
taken up the question of introducing an ex
ternal service of Doordarshan on an expen
mental basis for viewers in Asian countnes

\Transtation]

Modernisation of Telephone Exchanges
in Metro Cities

4468 SHRI SHIVBRAJ SINGH
CHAUGHAN Will the Minister of COMMU
NICATIONS be pieased to state

(a) wnetherthe Government propose to
modermise the old telephone exchanges of
Metropolitian cities and cities with more than
10 1akhs population

{b) whether the Government aiso pro
pose to enlarge the present telephone ox
changes toinstallnew exchanges to dispose
of t ve warting ist for tetephone connections
tn the country

(c1ifso the details thereof and the ime
by which the modernisation and expansion
programme 15 ikely to be started and

) if not the reas ns theretor?

THE MIN'STER OF STATE OF TwE
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MINISTRY OF COMMUNICATIONS (SHRI
+ SUKH RAMY): (a) Yes, Sir.

(b) Yes, Sir.

(c) The 8th Plan provides that the wait-
ing period fortelephone connectionsis notto
exceed two years in metropolitan cities and
cities with more than “10 lakh population.
Modernisation/Expansion of the these ex-
changes is 2 continuous process carned out
on year to basis based on the availabilty of
resources; in order to meet this objective

(d) Question does not anse.

|Enghsh]
Conversion of Tele-phone Exchanges

4469. SHRIDHARMA BHIKSHAM Wil
the Minister of COMMUNICATIONS be
pleased to state

(a) whetherthe Government propose to
convert all telephone exchanges in the coun-
try into electromic exchanges:

(b) whether any scheme has been
evolved for the purpose. and

{c) i so, the details thereof and the
estimated cost and schedule of compietion
involved therein?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM). (a) Yes, Sir.

(b) Yes, Sir

(c) The department has stopped induc-
tion of non-electronic equipmeant except for
small quantty of indian Cross Bar equip-
ment and has planned to conver ali electro
mechanical exchanges into eletironic ex-
changes as and when they become aue tor
replacement either on expiry of hfe or be-
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coming unserviceabls. 8th Five year Plan
(1992-97) envisages conversion of around
17 lakh lines into electronic type at an esti-
mated cost of Rs. 1740 crores.

Production of Communication Equip-
ments during Eighth Pian

4470. SHRI SANDIPAN BHAGWAN
THORAT: Wil the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the total value of total capacity of
telephones, equipment and machinery pro-
posedto be produced in the country vis-a-vis
imported to meet our requirement during the
Eighth Plan penod; )

(b) the details of production plan for
equipment and machinery both in private
and public sector dunng the Eighth Plan
penod, and

(c) the steps taken/slrategy out to
achweve self sufficiency in the production of
telephone equipment and machinery?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The estimated production

Jforthe telecom equipment dunng the Bthfive

year plan 1s as follows:-
‘ Year Proguction
{As m crores)

92-93 3985
93-94 5500
94-95 7425
95-96 10024
96-97 13031

There 1S no proposat 10 impon finishea
Telephone equipment by DOT
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({b) Detatls are given in the attached
Statement

(c) With the introduction of the New
Industnal Policy large number of new com-

Whnitten Answers 266
panies are setting up production tacilihes for
the manutacture ‘of vanous telecom equip-
ment and it 15 expected that the production
facilities wilt be suthicient to mestthe require-

ments of telecom equipment dunng the 8th
plan penod
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Food Processing Units of Pepsi Foods
Limited

4471. PROF. ASHOK ANANDRAO
DESHMUKH:

SHRI MUMTAZ ANSARI:

SHRI RAJESH KUMAR:

SHRIMATI SHEELAGAUTAM:

SHRI PRAKASH V. PATIL:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pieased 10 state:

(a) whether the Government proposeto
allow Peps: Foods Limited to establish
manufacturing units in the coumtry:

{b) if s0, the number and locations of
such units,

(c) whether the Government have con-
stituted an expert committee to review the
functioning of the Pepsi protect:

(d) if so, the composition of the commit-
tee;

{e) whether the committee has submit-
ted its report;

{fitso, the salient features of the repon;
and

(g) if not, the reasons theretor?

THE MINISTER OF STAT E OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGl): (a) The
Govemment has aliowed Foods Limited to
set up a new undertaking in Punjab.

(b) Pepsi Food Limited has setup three
units, one at Zahura, District Hoshiarpur and
two, at village Channo District Sangrur.

{c) Yes, Sir.

(d) 10 {f). Detaits are given in the at-
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tached statement.

(g) Does not arise.

STATEMENT
The Government constituted a Committee
consisting of the following officers to
evaluate certain facts submitted by M/s
Pepsi Foods Limited:-
(a) Shri C.D. Anand
Industrial Adviser
D.G.TD.
() Shri S. Kankan
General Manager
APEDA
{c) Shii Kailash Pati
Deputy Secretary
Ministry of Food Process-
ing industries

The corqmim has since submitted
Industnes.

The salient features of the report are
given below:-

i)y The faémers has been able to
achieve better yield and bet.er re-
wms from the tomato crop with
assistance from Peps: Foods Lim-
fted.

i)  Thetechniquesintroducedby Pepsi
Foods Limited has helped them not
only in the tomato crop but also’in
other in other crops whereby they
havebeen saving a lotof fertiizers.
The area of tomato procurement

may be eniarged.

W) Pepsi Foods Limited has state of
the an technology. tully-trainec
produchdn and quahty staff ana
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production bench-marks at parwith
world standards

w) Improved equipment, designed and
adopted to local needs has been
distrbutedtofarmerby Pepsi Foods
Limited ’

v) Pepsi Foods Limited has fully quali-
fied scientists for agro research
and their specific applied research
has resulted in improved yields
better quality and lower costs The
company shouldbroaden the scope
of these activihes

Postal Advisory Committee in Tamil
Nadu

4472 DR K S SOUNDARAM Willthe
Mirnister of COMMUNICATIONS be pleased
to state

(a) whether the Postal Adwisory Com-
mittee has since been consttuted n Tamil
Nadu and

(b) f so the distnct-wise detads of thewr
composition and cntena adopted n this
tegard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) No Sir

{b) Does not anse

[ Translation]

Conversion of Telephone Exchanges in
M.P '

1473 SHRI MAHENDRA KUMAR
SINGH THAKUR

Willthe Minister of COMMUNICATIONS
t & ple 3spd tn state
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(a)the number of telephone exchanges
functioning at present in Madhya Pradesh
with locations thereof,

(b) the number of electronic exchanges
out of them,

{c) whetherthe Government propose to
convertthe remaiming telephone exchanges
into electronic exchanges dunng the current
year and i

(d) if so the details thereof?

THE MINISTER OF STATE OF THE
MINISTRYOF COMMUNICATIONS (SHRI
SUKH RAM) (a) The list of telephone ex-
changes functioning as on 28 2 931sgivenin
the attached statement

(b) out or 1800 telephone exchanges
1584 are purely electronic exchanges and at
24 places electronic exchanges are working
with existing Eelctro Mechamical/Manual
Exchanges

(c) No Sir
(d) Does not anse
STATEMENT

Telephone Exchange Workingin M P
Telecome Circle

DISTRICT-BALGHAT

1 Agn

2 Baihar

3 Balaghat
4 Balaghat
5 Damhm

b Bharveh
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7 Bhorgarh DISTRICT BASTAR
8 Changutola 3 Akash Nagar
9 Charagaon 32 Antagarh

10 Dongarmah 33 Aturgaon

11 Hatta 34 Bachhell

12 Jam 35 Bahigaon

13 Kanki 3  Bakawand

14 Katang 37 Baniyagaon

15 Kayadi 36 Banpun

16 Fharanjhi 39 Barsur

17 Klmapuf 40 Bastar

18 Lalburra (Kasba) 41 Bhawramgarh
1 Latma 42 Bhans

20 Langhi 43 Bhanupratappur

M linga 44 Byapur

o Malajhkhand 45 Bisrampur

Z3 Mehkapad 46 Charama

21 Nandi 47 Chindagann

1, P waswara 18 Dantewada

’ de!:‘-g.d.()ﬂ 49 Domapal

ar Hampayah 50 Farasgaon

) 28 Tiod 51 Gadirash
9 Ukwa 52 Geedum

30 Waraseon 53 Jagdalpur

- - - - e me—— o wemr— e



279 Whntten Answers

MARCH 29, 1983

Written Answers 280

54

55

57

58

62

63

65

67

68

69

70

71

72

73

74

75

Jagdalpur
Kailash Nagar
Kanpur
Kanker
Kapast
Karpawand

Kerapad

[RY

Kirandul
Kondagaon
Konta
Lakhanpun
Lanjoda
Lohandigaur

Makdikona
Nakulnar
Narainpur
Narharpur
Pakhanjore
Saruna

Sukma

78

Tongapal

DISTRICT -BETUL

79

81

8

8

85

2

89

91

93

95

97

Amia
Anthner

Barkheda

Beulbazar
Bhamsdeh
Bhavra
Biroolbazar
Bisang
Bordity
Chichoh
Chopna
Dunawa
Ghoradongu
Gudgaon
Jamwada
Jhaltar
Khandaraa
Khedi

Khedhbazar

Kolgaon



281 Written Answers CHAITRA 8, 1915 (SAKA) Written Answers 282 -
101. Masod 124, Choks
102. Muitai 128. Daboh
10@: Padhar 126. Endon
104. Pathakheda 127. Etehar
105. Prabhatpatan 128. Fatehpur
106. Rondha 129. Gohad
107. Sami 130. Gormi
108. Shahpur 131. Kanadhar
109. Sohagpur 132 Katha
110. Zeen. 133 Lahar
DISTRICT-BHIND 134 Lahroh
11, Akoda 135 Lawan
112. Alampur 136. Machand
113, Amayan 137. Malanpur
114 Aswar 138. Mau
115 Ater 139. Meghaon
116.  Barah 140.  Mihgna
117. Barahead 141, Para
118. Barao 142. Phoop
119 Barhad 143, Raun
120. Bhind 144, Rayatpura
121. Billao 145. Sarwa
122 Birkhadi 146. Som
123. Chitora 147 Sunarpura
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148, Surpurd 170. Baloda
149, Umari 171. Bango
DISTRICT BHOPAL 172. Bankimogra
150. Berasia 173. Baraduar
151, Bhopal (A) RLU 174, Beighana
152.  BhopalArea 175,  Beltara
153, Bhopal City 176. Bhaisama
154, Bhopal (C) RLU 177. Bilathazar
155. Bhopal (GP) RLU 178. Bilaspur
156. Bitten Market 179. Bilha
157. BPL Bhairagarh 180. Birkona
158, Dhamarra 181 Chakradhata
159. Dillod 182 Champa
160. Gunga 183 Chandrapur
161. Khajuri 184 Chhunkalan
162. Lambakheda 185 Dabhara
163. Misord 1886. Dagon
164. Nazirabad 187. Damapur
165. Neselbad 188 Darrighat
166. Tumbra 189 Dhurkot
DISTRICT-BILLASPUR 180, Fatehpur
167. Adbhhar 191 Ganiyari
168. Akaltara 192. Gevraprojecy
168. Baitalpur 193. Gondadih
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194 Him-Mines 218 Nanyara
185 Jairamnagar 219 Pahanda
196 Jarahagaon 220 Pali
167 Kargiroad 221 Palamgarh
198 Kattora 222 Pandana
189 Kera 223 Pandataras
200 Khamanya 224 Pasen
201 Khodn 225 Pataha
202 Kory 226 Pathana
203 Korba 227 Pendra
204 Korba-darmn 228 Pendra Road
205 Kothannka 229 Rahot
206 Kotmikala - 230 Hajgamar
207 Kunda 23 Ratanpur
208 Kusunda 232 Sikarra
209 Lakhram 233 Sikn
210 Lormi 234 Sakt
21 Malher 23 Saragaon
212 Malkhamda 736 S wargon
213 Marwahi 237 Sl
214 mastun 234 S o
215 Mulmula 2149 S onn navan
216 Mungeh 40 113het
217 Naila PEY ORI
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&

242 Takahatpur 265 Panagar
243 Urga 266 Tatam
DISTRICT-CHHATARPUR DISTRICT-CHHINDWARA
244 Alipura 267 Amarwara
245 Anjore 268 Bangaon
248 Badamalahaeara 269 Baregaon
247 Bamitha 270 Bichhua
248 Dasan 27 Chand

249 Bhagwa 272 Chaurai
250 Byawar 273 Chhindwara
251 Buxawaha 274 Chodawadi
252 Chhandia 275 Damua

253 Chandranagar 276 Delakhen
254 Chhatarpur 277 Dunganya
255 Garhimalahera 278 Gangiwara
256 Guigan, 279 Guas

257 Harpalpur 280 Harran

258 Isanagar 281 Hudaygarh
259 Khajuraho 282 Gunnardeo
260 Laund 283 Khamra
261 Maharajpur 284 Kunda

262 Mausahania 285 Kundalikala
263 Niwan 288 Linga

264 Nowgaon 287 Lodikheda
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295.

297.

299

303.

305.

307.
308.
309.

310.

Mordongri
Navegaon
Pagara
Pandhuma
Pandrakhedi

Panjara

" Paradsinga

Parasia
Pindraikala
Pipla Narayan
Ramakona
Rampur
Rangari
Rawanwara
Rohnikalan
Samaswara
Sausar
Sawai
Sconi
Shivpuri
Singodi

sirtha

312. Sonakhar
313. Tamia
314. Teegaon
315. ubegaon
316. Umarnala
317. Umreth
DISTRICT-DAMOH
318. Bhandakpur
319. Bangaon
320. Bansa-Tarkheda
321. Banwar
322, Damoh
323. Futera

324, Gaisabad
325. Halla

326. Hindoria
327. Hinctakalan
a28. Jabera

329. Kerbana
330 Khaderi
331, Kishanganj
332. Madiadoh
333. . Narsingarh
334, Nohata

311
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335 Patera

336. Pathana
337 Sagara

338 Tendukheda
DISTRICT-Datia

339 Bhagaupura

340 Chirol

341 Danyapur
342 Datia

343 Digma
344 Inderagarh
345 Seondha
346 Sonayin
137 Sunan

Jin Thet( 1

N Uni oy

DISTRICT DEWAS

354 Ay
351 Aot
352 t7 1edi harhy

353 gl
354 I onpary awaed s
355 Betnge

30F B tha

357

361

365

367

368

369

370

i

Tal]

0

Bhaurasa

Chaubaradhira

Dehnyasaha
Deogarh
Deoli

Dewas
Doublechowki
Eklera

Gadia
Gandharvapun
Hasangaon

H spupha

Cary 1 4o
Ko top o
Foawed

ket aphiod
Boaitie, i
LN

Kot unby
Kivale g

K lupr

Wi oania
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381 Lohari 405 Vikrampur
382 Mankund DISTRICT-DHAR
383 Mirkhed 406 Ahu

384 Nagda 407 Ajanda
385 Nansa 408 Amzhera
386 Nemawar 409 Badnawar
387 Neon 410 Bagd
388 Clamba 411 Bagdoon
389 Parigaon 412 Bagh

390 Patadi 413 Bakaner
391 Pipairawan 414 Bakhatgarh
392 Piphyasabak 415 Balipur
393 Ponjapura 416 Barmandal
394 Rajoda 417 Barodia
395 Sandalpur 418 Bidwal
396 Satwas 419 Biloda
397 Siya 420 Biloda
398 Siya 421 Brroia

399 Sonkutch 422 Charawad
400 Sunwahi Gopal 423 Chhayan
401 Tonk-Kalan 424 Chikhahya
402 Tonk-Khurd 425 Dahi

403 Uda nagar 426 Dast

404 Vijayganjmand 427 Dedla
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476.

295 Written Answers MARCH 29, 1993
428.  Dehi 452,  Khandwa
429.  Dhamnda 453,  Khera
430.  Dhamnnod 454,  Kherod
431, Dhar 456.  Kukshi
432.  Dharampuri 457.  Latrarda
433.  Dholana 458,  Lohasi
434. Dr;man 459. Lunera Buzurg
435.  Dotariya 460.  Manawar
43%.  Ekalduna 461.  Mandu
437.  Ganawad 462.  Morgaon
438. Ganghwani 463, Mutthan
439. Ganpur 464 Nagda
440.  Ghapabiliod 465.  Nalchha
441.  Gujan 466.  Nimrani
442. Jamunda 467. Nisampur
443.  Kachibaroda 468.  Padiya
445, Kalibahuri 470. Rajgarh
446.  Kanwan 471.  Rajod
447.  Karel 472.  Rignod
448.  Kathodiakalan 473.  Sagwal '
449.  Kesur 474.  Semaliya
450.‘ . Khachroda 475. Semida -
. 451.  Khaighat Singhana
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477.  Sisala 500. Durg

478. Suntid. ¥ : 501.  Gunderdehi
479.  Talwada : 502.  Gurur

480.  Tanda 503.  Kumhari
481.  Tawalal 504.  Latabod
482, Thugaon 505. Nanding
483.  Tigara 506.  Nawagarh
484.  Tira 507.  Patna

485.  Tonki 508.  Thankhamaria
486.  Tumod DISTRICT-GUNA
487.  Umarband 509.  Achaigarh
488.  Zirabad 510.  Amahali
DISTRICT-DRUG 511.  Arone

489.  Junda 512.  Ashoknagar |
4%0.  Balod 513.  Athoikheda
491.  Bemera §14.  Awan

492.  Bera £16.  Bhadon
493. Bhilai 517 Bhadorma
494.  Borai 518.  Bhagadurpur
495.  Charoda 519.  Bhariyakheda
496. Daflirajehara §20. Chachora
497 Dhamcha 521.  Chanderi
408, Dondi 522. Dhamawada
& -
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824, Fatehgarh 548, Rampur colony
525. Gadoli 549. Rawsar

526. Gali §50. Ruthiyai

527. Guna 551. Sadora

528. ishagarh §52. Shyamatori
529. Jamner 553. Sirsi

530. Jhagar 554. Umnl

531. Kadwadya 5§55.  Vijaipur

532. Khamtala 556. Vijayapur (A-NGR)
533, Khurka DISTRICT-GWALIOR
534, Khumbhraja §57.  Akwal

535 Lalona 559. Antri

536. Mahok 560. Badagaon
537. Mardankhedi 561. Banwar

538. Muksudangarh 562. Ban

539 Mungach 563 Bohat

540 Myana 564 Bhandu

541 Nageswan 565 Bhitarwar

542 Nararar 566 Bilowa

543 Pagara 567 Chhimak

544 Pipaltkhed: 568 Chinor

545 Pipraigaon 569 Dabra

546 Raghogarh 570 Dadakhinko
547 Rajpur

57

Ghatigaon
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572 Gwaor DISTRICT HOSHANGAT
573 Gwalior ' 596 Aan
574 GWB-Morar RLU 597 Abgaonkalan
575 Hastinapur 598 Abkackhurd
576 Karhiya 599 Baba
577 Kanawat 600 Bagra Tawa
578 Kuleth 601 Bagwara
580 Mastura 602 Bahaspur
581 Mohna 603 Balagaon
582 Nayagon 604 Banapura
583 Parsen 605 Bankhed
584 Patas 606 Bavadiabhau
585 Pichhore 607 Bhunnas
586 Retwai 608 Bhurankhed
587 Salon 609 Biana
588 Salvai 610 Biaora
589 Sankhi 611 Chandon
590 Sikroda 612 Chapadagrahan
591 Simanya Tall 613 Charkheda
592 Sukiahan 614 Dholpurkalar
593 Supawah (Khera) 615 Dolana
584 Tekanpur 616 Gondagaon
595 Utila 617 Handia
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618

618

620

621

622

623

624

625

626

627

628

629

630

631

637

639

641,

Harda
Hardakhurd
Hoshangabad
Rars:

Kesla
Khampadwa
Khapana
Khaparkheda
Khirkiya
Larku
Masangaon
Matkuh
Neemgaon
Pachmarhi
Paliapipana
Parkhi
Piparda
Pokharni
Prakashnagar
Purena
Rahatgaon
Ranikala
Ramipur (T-NGR)

Sandia

3 F R ER

z

Semriharchand

Sobhapur
Sirah

Sodalpur

Somalwada
Tagpur
Taronkala
Thua
Timarm

Umardha

DISTRICT-INDORE

654

855

§

Bichoh Hapsi

Bisnawada

Borongakhed:
Choral
Dakachiya
Depalpur
Dharampuri
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665. . Doodhiya 689, Mhow
666. ~ Gandhinagar - 690.  Nawdapant
. 5§7. Gauampura 691. Palia
668, Harsola 692. Pan@
669. Hasalpur 693. Rau
670. Hatod 694. Sanwer
671. indore on RLU 695. Sima\liyamau
672. Indore Kum RLU 696. Simrol
673. Indore NP RLU 697. Tejajinagar
674. Indore NRB RLU 698. Tillorekhurd
675. Inodre TPN RLU DISTRICT-JABALPUR
676.  Indore-NPU-| 699. - Ambadi
677. indore-NPU-II 700. Bachaiya
678. Indore -NPU-HI 701. Baghraiji
679. Inodre-TPN 702. Bahoriband
680. Jamii 703. Bakal
681. Kachhalia 704, Barela
682. Kalaria - 705. Bargibazar
683. Kailod 708. Barginagar
684. Kampei 707. Barhi
. 686. Khudel 709.  Bheraghat
: 687. Manglia 710. Bilahari
688 Manpur 711.  Bora
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712

713

714

715

716

77

718

719

720

™1

722

723

724

725

727

g

&

Budwara
Cahukital
Deonbajrang
Dhanpun
Gandhigaram
Gosalpur
Heerapur Haudia
Jabalpur

Jabalpur CTO RLU
Jabaipur Bant RLU
Jabalpur WT RLU
Kahangaon
Kanwara

Katangi (JBP)
Kanh

Koterwar

Kundam

Kymoré
Majgawansiroh
Majhoh

Manegaon

Milonigan,
Niwar
Nunsar

736 Padanya
737 Panagar
738 Panyat
739 Patan

740 Pipanya
741 Piprondh
742 Reethi

743 Shahpura
744 Sthora

745 Silondh
746 Singod
747 Suhagi
748 Sukha

748 Surtalai
750 Teon

751 Udha

752 Umanapan
753 Va1 Raghogarh
DISTRICT-JHABUA
754 Alrajpur
755 Ambua
756 Bamnia
757 Barbadona
758 Barbat
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759 Bhabra DISTRICT-KHANDWA
760 Bofasa 785 Ahemadpur
761 Bon 786 Amalpura
762 Chhakatala 787 Ambade
763 Jhabua 788 Arud
764 Jhaknaoda 789 Ashapur
765 Jobat 790 Attutkhas
766 Kalyanpura 7N Barud
767 Karwad 792 Basad
768 Kathniwada 793 Bherukheda
769 Khattail 794 Bir
770 Kundanpura 795 Bodarh
771 Mandawel! 796 Borgaon
772 Meghnagar 797 Borgaonkhurd
773 Manpur 798 Burhanpur
774 Para 799 Chapra
775 Petlawad 800 Chhegaonamakhan
776 Puol 801 Dabiakheda
777 Raipuna 802 Danyapur
778 Rama 803 Dedtala
779 Ranapur 804 Dhoolkot
780 Sarang 805 Dowphodia
781 Sondhawa 806 Gudikheda
782 Thandla 806 Guidikheda
783 Udaigarh 807 Gula
784 Umralt 808 Harsud
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808 lchhapur
836 Sirpur
810 Jaswadt
837 Siwal
811 Jawar
838 Tukaitkhad
812 Kharnar
839 Zamabad
B13 Khalwa
840 Amod
814 Khandwa
B41 Balakwada
815 Khar
842 Balwada
816 Khedi
843 Balwad:
817 Khounr
844 Bamnala
818 Kohdad
845 Barud
819 Korgala
B46 Baruphatak
820 Lon
847 Barwaha
a1 Mahalgurara
848 Barwam
822 Nachankheda
849 Basamuny
823 Narmadanagar
850 Beda
824 Nepanagar
851 Belsamand
825 Nirmarkhed:
852 Bhagwanpura
826 Nimbola
853 Bhanbarad
827 Onkareshwar
828  Pandhana 854 Bhasner
) 855 Bhikangacn
829 Phopnar
856 Bistan
830 Punasa
831 Saiyadpur (BRN) 857 Boranwan
832 Sarola 858 Chachnya
833  Shahpur(BRN) 859  Chinpur
834 Sihada 860 Choli
835 _Singod 861 Dalka
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882 Dawana 886 Mangaon
863 Dhanora 887 Mehatwara
864 Dhargaon 888 Mhna
865 Ghughanakhed 889  Moyda
866 m 890 Mutthan
867 ltawadi 891 Nagalwadi
868  Jamh 852 Nagzn
869 J i 893 Niwah

894 Oghar
870 Kanapur

895 Oon
871 Kamm

896 Palsud
872 Kasrawad

897 Panseamal
873 Katargaon

898 Pat
874 Katkut

899 Pipaigoeon
875 Kawadia

900 Piplya Bujurg
876 Kel

901 Rubirpura
877 K y 902 Rajpur
878 a 903 Rang ondeb
879 Uikt 904 Sajwm
330 LOth 905 Sah
8a1 Lnara 906 Sanwao

882 Lonsara 807 Seigan
883 Maheshwar 908 Sendhwa
884 Mandieshwar 909 Shivna
885 Mandwara 910. Silawad
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911 Sonakhedi 935 Pindrai
912 Talatpura 93  Ramnagar
913 Taloon 937 Samnapur
914 Talwadabuzurg 938 Shahpura
915 Talwadabuzurg 939 Syra
916 Temla 940 Udaipur
917 Tharwar 941 Vikrampur
918 Thirgaon DISTRICT-MANDSAUR
919 Thutkn 942 Afzalpur
920  Umarkhed: 943 Amhed
921 Zirmia

944 Alon
DISTRICT MANDLA

945 Antan
922 Aiganis

946 Babuida
923 Bamnibanjar

947 Balaguda
924 Bhuabichhia

948 Bant
925 Dindon

949 Bavel
926 Gadasaral

950 Bhanpura
927 Gwuan

951 Bhaogarh
928 Hirdudayanagar 9

920 Mandia 952 Bisalwaskalan
930 Manen 953 Bohya

931 Mohgaon 954 Bordiya

932 Nainpur 855 Botalgan)
933 Narainganj 956 Buda

934 Nwas 957  Chaldu
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958 Chandwasa 982 Kardiya Mahara
959 Chitakheda 983 Kanu
960 Chukni Dhakni 984 Kayampur
961 Dalaudamandi 985 Khadawada
962 Deekan 986 Khajurnipanth
963 Deepakheda 987 Kheykia
2964 Degaonmali 988 Khore
965 Deonkhawasa 989 Kuchord
966 Dhamnar 990 Kuchord
967 Gandhisagar 991 Kukreshwar
968 Garoth 992 Kundla
969 Harkiyakhal 993 Lasudwarathor
970 Harwar 994 Lasur
a7 Jamuniakalan 995 Malhargarh
972 Janakpur 996 Malyakhedi
973 Jat 997 Manasa
974 Javi 998 Mandsaur
975 Jawad 999 Manpura
976 Jeeran 1000 Melkheda
977 Jhantla 1001 Morwan
978 Kadwasa 1002 Multanpura
979 Katla Bayra 1003 Nagn
980 Kanget 1004 Nahargarh
981 Kanjarda 1005 Narayangarh
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1008

1009

1010

1011

1012

1013

1014

1015

1016

1017

1018

1019

1020

1025

1026

1027

1028

1029

Palsoda
Parda
Pipalamandi
Pipha Mandi
Pipaliyabisaniya
Pipliyaraup
Rabadiya
Rampura
Raolideoh
Ratangarh
Rewasdewada
Rinda

Runiga
Ruppura
Sabakheda
Sakhutal

Sandhara

Sarsad

Sarwanamahraj

1030

1031 .

1032

1033

1034

1035

1036

Shamgarh
Singoli

Sitamau
Suwakheda
Suwasara Mandh
Takrarwad

Titrod

DISTRICT-MORENA

1037

1038

1039

1040

1042

1043

1044

1045

1046

1047

1049

1050

1051

1052

Amarpura
Ambah
Bagchini
Banmore
Baroda
Bhapura
Bhapur
.Blrpur
Chandkapura
Chandrapur
Chhera
Dhamkam
Dhondar
Dsmini

Eklod

Jhundpura
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1063 Jigni 1078 Sujsrme
1054  Jora 1079 Sumeul
1055 Kailaras 1080 amalaie
1056 Karhal DISTRICT-NARSINGHPUR
1057 Khadiyahar 1081 Amgaon
1058 Khadiyahar 1082 Bamhon
1059 Kuthoh 1083 Banwan
1060 Manpur 1084 Baretha
1061 Matabasai 1085 Barhawada
1082 Morena 1086 Barman
1063 Mundraja 1087 Chhitapar
1064 Noorabad 1088 Chichli
1065 Pahargarh 1089 Chirnyaa
1067 Porsa 1090 Dangichana
1068 Premsar 1091 Deonagar
1069 Raghunahpur 1092 Dhamna
1070 Rajhodha 1093  Dobhi

1071 Rampurkalan 1094 Gadarwara
1072  Sabalgarh 1095  Golgaon
1073  Saraychhola 1096  Gotegaon
1074 Sheopurkalan 1087 Imaha

1075 Shyampur 1098 Kalyanpur
1076 Soinkala 1099 Kanwas
1077 Sonthwa ‘ 1100 Karakbel
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1101 Karel
1102 Khobt
1103 Lilwant
1104  Lokipar
1105 Madeshwar
1106 Malanwada
1107 Mandner
1108 Narsinghpur
1109 Nayakheda
1110 Palaha
111 Srikheda
1 1.2 Salichouka
113 Shnnagar
1114 Sihore
1115 Suatala
1116 Sukhakhedi
1117 Survani
1118 Tendukheda
DISTRICT-PANNA
1119 Ajaigarh
1120 Amangan)
121 Devendrangar
122 Gunour
1123 Kakarahati
1124 Majhagaon

1125

1126

1127

1128

Panna

Pawai

Purena

Saleha

DISTRICT-RAIGARH

1129

1130

1131

1132

1133

1134

1135

1136

1137

1138

1139

1140

141

1142

1143

1144

1145

1146

1147

Bagbahar
Bagicha
Baramkela
Bhupdeopur
Chaple
Chatawada
Chhal
Daldulah
Dharamjaigarh
Gerwani
Ghagra
Gharghoda
Gholing
Godam
Jashpurnagar
Jobi
Kansabel
Kharsia

Kondatarai
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1148 Kotarha 1170 Tapkara
1149 Kotba 1"n Timarlega
1150 Kudekela DISTRICT-RAIPUR
1151 Kudmukala 1172 Abhanpur
1152 Kunkun 1173 Amdi

1153 Lailunga 1174 Arang

1152 Kunkuri 1175 Arjuni

1153 Lailunga 1176 Baghbahera
1154 Lendhra 177 Baikunth
1155 Lodam 1178 Balodabazar
1156 Ludeg 1179 Baroly

1157 Manora 1180 Basna

1158 Pathalgaon 1181 Bhakhra
1159 Patharapali 1182 Bhakhra
1160 Pharaswani 1183 Bhansoy
161 Pratapgarh 1184 Bhanso
1162 Pussore 1185  Bhatapara
1163 Raigarh 1186 Bhatgaon
1164 Salar 1187 Bhawarpur
1165 Sanna 1188 Bhilalgarh
1166 Sarangarh 1189 Champathar
1167 Sana 1190 Chhats

1188  Supa 1191 Chhura
1169 Tamnar 1192 Damakheda
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1193
1194
1195
1196
1197
1198

1200

1206

1207

1208

1210

1211

1212

1213

1214

1215

1216

1217

Deobhog
Dhamtari
Dharsiwa (Kura)
Dusera
Fingeshwar
Ganaband
Hatbandh
Hirm
Jarwe
.}halap
Kapra
Karra
Kasdol
Kendawa
Khallan
Kharora
Komakhan
Kurud
Lawan
Megarioad
Magariod
Mahasamund
Mandhar

Mandirhasud

1218
1219
1
1221
1222
1223
1224
1225
1226
1227

1228

1230
1231
1232
1233
1234
1235
1236
1237
1238
1239
1240

1241

Mungaser

Nagn

Natera
Nawapararapm
Neora

Pallan

Pirada

Pithora

Raipur

Rawpur

Rawpur RLU CIVI
Raipur RLU FARA
Raipur RLU WRLA
Sand:

Sankara
Saragaon

Saraipalli

Silyan
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1242 Tarpong
1243 Tendukona
1244 Tumgaon
1245 Turle
DISTRICT-RAISEN
1246 Adampur
1247 Amrawad
1248 Bamon
1249 Bareh

1250 Barel
1251 Ban

1252 Beekalpur
1253 Begumgan)
1254 Chunatia
1255 Dehgaon
1256 Deon
1257 Digawan
1258 Diwangan
1259 Gath

1260 Gairagan)
1261 Gohargany
1282 Gudawal
1263 Hardot
1264 Harsih Bareli

1265 Khargaon
1266 Manideep
1267 Mehgaon
1268 Naktea
1269 Obedullagan,
1270 Panjara
1271 Rarisen
1272 Salamatpur
1273 Sanchi
1274 Silan

1275 Silwani
1276 Sultangan,
1277 Sultanpur
1278 Udawpura
1279 Wardha
DISTRICT-RAJGARH
1280 Bamwad
1281 Bhyana
1282 Biaora
1283 Boda

1284  Chhapthera
1285 Gulawata
1286 Karanwas
1287 Karde:
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: 1310. Bandha Bazar
1288. . Khilchipur o

: 1311, Dodia
1289. Khujner

1312 Chhuria
1290. Kolukheda

1313. Chichola
1291. Kurawar

1314. Chuikhadan
1292, Machalpur

1315, Deori
1293. Malawar

1316. Dongargaon
1294. Mandawar

1317. Dongargarh
1295.  Maupadana

1318. Ghymaka
1296. Narsinghgarh

1319. Gondai
1297. Pachore

1320. Kawardha
1298. Padliamaji

1321. Khairagarh
1299. Piplia Rasola

1322. Mahod
1300. Rajgarh . -
1323, Mohla
1301. Sandawata
. 1324, Musra
1302. Sarangpur
1325. Piparia

1303.  Suthalia

1326.  Rajnandgaon
1304. Talen |

1327. Sahaspuriojhara
1305. Udankheri

_ 1328 j
13086. Zirapur Sele

1320.  Shigola
DISTRICT-RASNANDGAON 1330.  Somni
1307.  Ambagarhchowki 1331.  Tekadih
1308. Arjuni _ ) 1332, Tumdibode

1309. Ataria . 1333, . Wai
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DISTRICT-RATLAM 1357 Karamdi

1334 Alote 1358 Kharwakalan
1335 Amba 1358  Kuwashagar
1336 Badavada 1360 Mamatkheda
1337 Bajankheda 1361 Mavta

1338 Bama 1362 Namii

1339  Bagrod 1363  Paiduna
1340 Barkhedakalan 1364 Palsoda
1341 Bhatbadodia 1365 Panchewa
1342 Bilpank 1366 Piploda
1343 Bimawal 1367 Raoti

1344 Chorana 1388 Ralam

1345 Dantodiya 1369 Ringnod
1346 Dhamnod 1370 Riyawan
1347 Dhanasuta 1371 Sagod
"13¢8  Dhodhar 1372 Sallana
1349 Hasanpalia 1373 Sakarwada
1350 Hatnara 1374 Sarsi

1351 Hatnara 1375 Sarwan
1352 Hama 1376 Shivgarh
1353 ftawakalan 1377 Stuvpur

1354 Jaora 1378 Simiawada
1355 Kahskheda 1379 Sukheda
1358 Kanen 1380 Tal
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1381 Uparwada 1404 Teonhar
DISTRICT-REWA DISTRICT-SAGAR

1382  Amahki 1405 Atta
1383 Barkunthpur 1406 Bamhonrangwan
1384 Chakghat 1407 Bandabeali
1385 D ab 1408 Bandn

1 Baratha
1386 Gangeo 409

1410 Bararu
1387 Garh

1411 Bardha
1388 Gowindgarh

1412 Barodia-Nongar
1389 Gurh

1413 Barodsakalan
1390 Hanumana

1414 Bartha
1391 Jawa

1415 Bihara
1392 Khatkan

1416 Bmna
1393 Lol

1417 Chanatona
1394 Mangawan

1418 Chanauabujurg
1395 Manikwar 1419 Chand
1396 Maugan 1420  Chhuta
1397 Nawasta 1421 Daipatpur
1% Puwa 1422 Deonkalan
1400 Rewa 1424 Garhakota
1401 Sagra 1425 Gaurjhamar
1402 Semaria 1426 Hirapur
1403 Simour 1427 Jaisinagar
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1428

1429

1430

1431

1432

1433

1434

1435

1436

1438

1439

1440

1441

1442

1443

1444

1446

1447

1448

1449

1450

1451

iroakhada
Kandwan
Karrapur
Keslh
Khimlasa
Khuras
Maharajpur
Malthone
Mandibamora
Nanaol
Padana
Parsona
Pathnajat
fPatna-Buzarg
Rahagarh
Rajwans
Rasena
Rehh
Sagar
Shahgarh
Shahpur
Sihora
Silgaon

Surkht

1452

1453

1454

1455

1456

1457

1458

1459

1461

1462

1463

1464

1465

1466

1467

1468

1469

1470

1471

1472

1473

Wadraf Nagar
DISTRICT-SARGUJA
Ambikapur
Baikunhpur

Banyon

Batol

Bishrampur

Chinmin
Chrackacollery

Koreacoillery

Lakhanpur
Mahendragarh
Nagpur
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1474

1475

1476

1477

1478

1479

1480

1481

1482

1483

1484

1488

1489

1490

1491

1492

1494

1495

1496

1497

Amdara
Atana

Atra -

Bela
Bhatanwara
Bhatiya
Birsingpur
Chirakoot
Jaitwara
Jasso
Jhukehi
Katha

Kothi
Madhaugarh
Mathar
Majhgawan
Nagod
Raigaon
Rampur
Sagmania

Saganpur

Srtpura

1498

1499

1500

1501

1502

1504

1505

1506

1508

1509

1510

1511

1512

1513

1514

1515

1S16

15917

1518

1519

1520

DISTRICT-SEHORE
Ahmadpur
Amlaha

Ashia

Baktara
Berkhedi
Bhaukhedi
Bilkisgan)
Budhni
Doraha
Halsmabad
Ichhawar
Jamuniya
Jawar
Khachord
Khan

Kotn
Kurawar
Maina
Naplakhed
Nasrullagany
Nipamia

Rahti
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1521 Sehore 1544 Keofan

1522 Shahgan) 1545 Khawasa

1523 Shyampur 1546 Kura

1524 Siddiquegan) 1547 Lakhnadone
DISTRICT-SEONI 1548 Mohgaon

1525 Adegaon 1549 Mungwanikala

1526 An 1550 Nagan Doon

1527 Badalpur 1551 Pallan

1528 Bakhan 1552 Piparwam

1529 Bandol 1553 Seom

1530 Barghat 1554 Sihora

1531 Bhome 1555  Ugh

1532 Chhapra DISTRICT-SHAHDIOL

1533 Dhanora 1556 Amarkanak

1534 Dhama 1557 Annuppur

1535 Dhuma 1558 Beohan

1536 Ganeshgany 1558 Biun

1537  Gangama 1560  Bilankola

1538  Ghunsore 1561  Birsinghpurpah

1539  Gopalgan) 1562  Burhar

1540 Hathnapur 1563 Chachai

1541 Kahani 1564 Chanida

1542 Kanhiwara 1565 Deoland

1543 Kanral 1566 Funga
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1567 Goparu

1568 Jaisinghnagar
1569 Jathan

1570  Jamuna Colflery
1571 Karkeh

1572 Kesnwani

1573 Khanoud

1574 Kotma

1575 Manpur

1576  Nawrojabad
1577 Rajendra Gram
1578 Sanjayanagar
1579 Shahdol

1580 Tala

1581 Umana

1582  Vnkatnagar
DISTRICT-SHAHJAPUR
1583 Abhayapur
1584 Agarmaiwa
1585 Akodia

1586  Ala-Umrod
1587 Amiae

1588.  Amiyakalan
1589 Awm‘tiwr (Bado)

1590

1592

1583

1594

1585

1596

1598

1599

1600

1601

1602

1603

1604

1605

1606

1608

1609

1610

1611

1612

1613

Badagaon
Barod

Beharawal
Berchha

Berchhadatar

Bharad

Dudhana
Duphana
Gulana
Jabna-Bheel
Jassinghpura
Kalapipal
Kahsindh
Kanad

Khokrakalan
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1614 Mangra 1638 Tilamad
1615 Mohnana DISTRICT-SHIVPURI
1616 Momanabadodia 1639 Amolpatha
1617 Muiktyarpur 1640 Badarwas
1618 Nalkheda 1641 Baad
1619 Nandni 1642 Bamore
1620 Pachalana 1643 Bhatnawar
1621 pachaner 1644 Bhonti
1622 Padha 1645 Chak Sunt 1a
1623 Patlawad 1646 Chhareh
1624 Priwas 1647 Chireta
1625 Piia Nagar 1648 Damron
1626 Piplonkala 1649 Dinara
1627 Polatkalan 1650 Hatod
1628 Polaikhurd 1651 karal
1629 Rampurméewasa 1652 Khatora
1630 Salsala 1653 Khamadana
1631 Shajapur 1654 Kharai
1632 Shujalpur 1655 Khatora
1633 Soyatkala 1656 Khod
1634 Sudhwash 1657 Kolaras
1635 Sundersi 1658 Kundawall
1636 Suener 1659 Lukwasa

1637 Tanoda 1660 Madwasa
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1661 Mgroni
1662 Munden
1663 Narwar
1664 Pachawali
1665 Pichore
1666 Pohore
1667 Rannod
1668 Satanwara
1669 Sesas

1670 Shivpun
1671 Singhniwas
1672 Sirsaud
1673 Sirsod

1674  Subashpura
1675 Surwaya
1676 Udgawan
DISTRICT-SIDHI

1677 Amiliya
1678 Bahan

1679 Bargawan

1680 Currhat
1681 Jayant
1882 Jiawan

1683 Karthuwa

1684 Kubrtt

1685  Madwas
1686 Majhoh

1687 Parsosa

1688 Rampur Naikin
1689 Semanya
1690 Sidhy

1691 Singhrauh
1692 Waidhan
DISTRICT-TIKAMGARH
1693  Badagaon
1694 Baldeogarh
1695 Bamhon Barana
1696 Digoda

1697 Ghwara

1698 Jatara

1699 Khargapur
1700 Lidora

1701 Maba

1702 Mohangarh
1703 Niwan

1704 Orchha

1705 Prthvipur
1706 Tikamgarh
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DISTRICT-ULAIN 1730  Jagon .

1707 Akayajgir 1731 Jahangipur

1708 Ambodiya 1732 Jarthal

1709 Amia 1733 Jalodia

1710 Badgawon 1734 Janasa

1711 Badkumed 1735 Jassakhed

1712 Balodalakkha 1736 Jharda

1713 bamagar 1737 Jorkeda

1714 Batpachiana 1738 Kanard

1715 Bhensola 1739 Kanwas

1716 Bichord 1740 Kaytha

1717 Chandukheda 1741 Khaehord

1718 Chirola 1742 Kharsodkhurd

1719 Datanamatana 1743 Kharsodkhurd

1720 Dabla 1744 Khedakhajuna

1721 Dongerkheda 1745 Lekoda

1722 Dwarkadish 1746 Lohana

1723 Fatehbad 1747 Madawada

1724 Ghata 1748 Mahidpur City

1725 Ghinoda 1749 Mahudpur Road

1726 Ghosla 1750 Makdone

1727  Gunabat 1751 Mangrola

1728 ingona 1752 Nagda

1728 hawe 1753 Narsingh
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1754 Narsinghgarh 1777 Ban

1755 Narwar 1778 Bareth

1756 Pachlasi 1779 Batbarheda
1757 Palduna 1780 Bishanpur
1758 Panbihar 1781 Chirol

1759 Pat 1782 Deoknajun
1760 patpala 1783 Ganjbasoda
1761 Piplharaghav 1784 Gulabgany
1762 Ramgarh 1785 Gyaraspur
1763 Rumja 1786 Kalichar
1764 Rupeta 1787 Khamkheda
1765 Sumerkheda 1788 Kurway
1766 Surasa 1789 Laskarpur
1767 Suwasa 1790 Laten

1768 Tajpur 1791 Masudpur
1769 Tapur 1792 Nateran_ "
1770 Tarana 1793 Palk

1771 Titawad 1794 Parananjar
1772 Ugam 1795 Pathan
1773 Upamn 1796 Sehor
1774 Unhel-Ciy 1797 Shamshabad
1775  Uhel-Road 1798  Swon]
DISTRICT-VIDISHA 1799 Vidisha
1776 Atankheyda 1800 Vidisha
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Upgradation of Post Offices in Orissa

4474 SHRIANADICHARANDAS Wil
the Minister of COMMUNICATIONS be
pleased to state:

{a) whetherthe Government propose to
upgrade some post Offices and open new
branch post offices in Orssa dunng 1993-
84.and

(b)ii so, the detals with location thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) {a)The Departmentproposeto
open 35 Extra-Deprtmental Branch Post
Offces and 4 Departmental Sub Post Of-
fices dunn€ 1993-94 nOnssa Upgrading of
Branch Post Offices to the level of Sub Post
Offices in justrhed cases s also considered
under the target fixed for new Depanmental
Sub Offices

{b) The names of Post Offices to be
opened can be finaksed only after ali the
proposals are considered on ments in the
course of the year

{Transiaton]
Tourist Arrivals st Agra

4475 SHRI BHAGWAN SHANKAR
RAWAT Wil the Mimsster of CIVIL AVIA-
TION AND TOURISM be pleased to state

(s) the total number of persons who
visited Agra to see the Tay Mahal Faiehpur
Sikn and other histoncal bulldings of Agra
during 1980-91, 1991-92 anddunng the firtst
eleven months of 1992, and

{b) e number of tareigners outof them?

THE MINISTER OF CIVIL AVIATION

CHAITRA 8, 1915 (SAKA)
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AND TOURISM (SHRI BHULAM NABI
AZAD) (a) and (b) As per the information
available from the Archaeologcal Survey of
India the number of persons who visited Tay
Mahal at Agra aunng the last three years are
as given below -

Year . Number of visitors
1990-91 11.,44,458
1991-92 12,23 012
1992-93 (Upto 11,84 893
Dec 92)

The statistics of foreigners amongstthe
visitors not available separatety, However
as per Foresgn Tounst Survey 1988-89, about
15 8% of the foreign tounsts visit Agra

{Enghsh)
Vayudoot Links 1o Madhya Pradesh
4476 SHRI SUSHIL CHANDRA
VARMA Will the Minister of CIVIL AVIA
TION AND TOURISM be pleased to state

(a) whether Madhya Pradesh 15 not
airinked with Vayudoot services

{b) if so the reasons therefor,

{c) the present status of the airstnps at
Raipur gwalior with regard to landing of 737
Being planes there

(d) the steps proposed te be taken to
improve thase amrstnps

-

(@) whether there i1s any proposal to
improve the airstnp at Bhopal with regard to
the landing of awbus there and

i) f 80 the detas thereol?

LY

THE MINISTER OF CIVIL AVIATION
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AND TOURISM (SHRI GHILAM NABI
AZAD): (a) and (b). Vayudoot service in the
State of Madhya Pradesh is presently not
feasible due to operational constrants and
commercial considerations.

(c) These airstnps are fit for Being 737
operations

(d) Does not anse

(@) No, Sir

(f) Does not anse

Telephone Sub-Centres in Gujarat

4477 SHRI NJ RATHVA Wil the
Minister of COMMUNICATIONS be pleased
to state

(a) whetherthe Government propose o .
set up telephone sub-centres in Gujarat
especially n Vadodara, Bharauch and Pan-
chmabhal,

(b) f s0, the details with location thereof

MARCH 29. 1993
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(c) the estimated cost likely to be in-
curred thereon; and

(d) the time by which the Government
propose to set up these centres?

THE MINISTER OF STATE OF JHE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) and {b) Yes, Si. It is
proposedto provide Telecome Centres in all
the sub-Divisional Headquarters in Va-
dodara, Bharauch and Panchamahal (Godra)
distncts Six sub-dwisional headquarters
have aiready been provided with Telecom
Centres and the remaining eight sub-divi-
sional headquarter are proposed to be pro-
vided with Telecom Centres The distnct-
wise details are given in the attached state-
ment .

(c) The approximate cost of opening of
the remaning eight Telecome Centres s Rs
16 lakhs.

{d) The remammng eight Telecome

Centres are proposed to be provided durning
the 8th Plan penod
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Construction of A.T.R. Station at
Junagarh

4478.DR. A.K. PATEL: Willthe Minister
of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether the construction work of
AlR stationat Junagarhin Gujarathas started;

{b) if so,the details thereof; and
{c) if not, the reasons thereof?

THE MINISTE ROF STATE OF THE
MINSITRY OF INFORMATION AND BO-
RAODCASTING (SHRI K.P. SINGH DEO).
(a) to {c). The site for setting up the radio
station at Junagearh has been Wdentified and
action initiated 10 acquire 1.

Bifurcation of Doordarshan and AIR

4479. SHRIMOHAN RAWALE: Willthe
Minister of INFORMATION AND BROAD-
CASTIN be pleased to refer to the reply
given to Unstarred Queston No. 1102 on
39th November, 1992 and state:

(a) whether the Committee constituted
to go mto the question of bifurcation of
Doordarshan and AIR has completed s
work and submitted its report;

(b)ifso, the details of recommendations
made by the commitiee; and

{c) if not, the time by which the commit-
tee is likely to submit the report?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND BO-
RADGCASTING (SHRI K.P. SINH DEO): (a)
Yeos. Sir.

1b} The Government have not taken any
view on the recommendations contamned in

MARCH 29, 1993
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(c) Does not arise

Post and Telegraph Officss in West
Bengal

4480. SHRI SANAT KUMAR MANDAL.:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the particulars of new post offices,
telegraph offices, telephone exchanges to
be openad in West Bengal during 1963-84;
and

(b)the particutarof telephone exchanges
to be upgraded and brought on the STD link
with Calcutia and outside?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHARI
SUKH RAM):

{a) Post Offices

it is proposed to open in West Bengal
Cwcle 50 Extra Departmental Branch Post
Offices and 5 Departmental Sub Post Of-
fices under Annual Plan 1993-94. Thenames
of Post Offiles to be opened can be finaksed
only after all the proposais are considered on
ments in the course of the year.

TELEGRAPHOFFICES

Telograph Offices at (1) Raiganj (2)
Sun (3) Akpurdaur (4) Duniop (5) Kakmpong
{6) Jadavpur (Cal). (7) Manicktola (Cal) will
be opened dunng 1993-04.

TELEPHONE EXCHANGES

The details are given in the attached
statement-|

{b) The particuisrs of Telephone Ex-
changes to be upgraded and brought on the
STD link with Caicutta and outside are given
in the attached statement-li
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STATEMENT- S.No.  Name of the exchange
Following New Telephone exchanges are 21. Mipura-
planned to be opened in West Bengal
" during 1993-94. 22. Nayagram- *
T 8.No. Name of the exchange 23. Anandanagar-?umﬁa
1. Barakar RLU parented Asansol 24. Banduan- *
2. Neamatpur RLU* * | 25. Pucha .
3. Chitteranjan RLU “ - 26. Joydeb - Birbhum
4. BahulaRLU 27. Pinuia - *
5. Siliguri Main - 28. Amdahara - “
6. Calcutta Chittaranjan Expn. 29. Margram - -
7. *  SalklakeRLU 30. bardighi - Burdwan
8. * DumDumRLU 31. Palla Road-*
9. * Circus Expn. 32. Femarganj-A&N islands
10. *  Dum Dum Expn. 33. Kachal -+ *
11. ©  Central Expn. 34. Daratang-"*
12. *  TangraRLU 35. Charghat-24-Parganas (N)]
13. *  BelumathRLU 36. Thakumnagar-24-Parganas
14. *  Kaltyani RLU STATEMENT-!
15. *  Behala Expn. 1. Telephones Exchange to be upgraded
and broght on STD fink with Calcutta and out
16. Gangtok Main side.
17. Gangtok Expn. ' 1. Guokara
18. Berhampur Expn. 2. Kaina
© 19. Bakkhal-24 Parganas (s) 3. Paraj

20.. Raskunda-Midhapore 4. Jamaipur
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5 Satgachia 29 Jharoram
6 Katwa 30 Bhagabanpur
7 Durbrajhpur 31 Nachinda
8 Rampurhat 32 Dhulian
9 Lavpur 33 Jalangs
10 Dinhata 34 Bothuadahan
11 Tutangan 35 Chakda
12 Amta 36 Fulia
13 Jagatballavpur 37 Hannghata
14 Champadanga 38 Kanmpur
15 Dasghara 39 Palasy
16 Dhaniakhal 40 Nabadwip
17 Jirat 41 Manbazar
18 Pandua 42 Bhopra
19 Birpara 43 Dalkhola
20 Falakata 44 Kalagan
21 Kaichuru 45 Bongaon
22 Moynagun 46 Sombaria
23 Paramanandapur
% 2 Telephone Exchanges aireadyin upgraded
24 Amiagora condtion and proposed 1o be brought on the
STD iink with Calcutta and outside during
25 Ballychak 1993-94
26 Danton 1 Gangajaghati
27 Dassoram 2 Oehia

28 Ghatal 3 Jhantipahan
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T 23.Rata
4. Joypur
24 Moyna
5. Kotalpur
25. Sabong
6. Onda
26 Satbankura
7.Indua
27. Temathani
8. Khatra
28 Daspur
9 Ondal
29 Islampur-
10 Budbud
30 Farakka
11 Domohim
31 Lalgola
12 Pandoveswar
32. Debogram
13 Sehara Bazar
33. Chapra
14 Ukhra
34. Dhubulia
15 Mekhkhigan;
35 Kallaganj
16 Kheribari
36. Maijdia
17 Nxalibari
37 Hura
18 Baan
38 Jhaida
18 Boinchi
' 39 Raghunathpur
20 Harpal
e 40. Santald
21, Hariachandrapur
' 41.Badurla
22 Kaliechak . *
42 Barachampa
3. Telephonie Exchanges aiready having STD link and proposed for uprgradation dunng
ve | 1993-54.
1. Ranigan| E-10BRLU 27K
2. Baakar 13K

~do~
3, Neamalpur udo- 04K




4.8ehuia - ~do- B 06K ‘
§. Jamuria ’ -do- _ 04K
6. Rupnarayanpur o 0.6K
7. Durgapur Steel c.0oT 35K
) 8. l.:)urg-purim c-not . 25K
9. Siliguri . E-10B 55K
10. Bagdora - E-10BRLU 5K
11. Kurseong - C.DOT 1K
12. Kalimpong C.DOT 1TK

Electronic Exchanges in West Bengal 10 West Bengal during 1993-94; and

4481. SHRIJTENDRANATHDAS: (b) it 50, the detais with location thenaol?
SHRI SUDARSAN
RAYCHAUDHURI:
THE MINISTER OF STATE OF THE

Wilithe Minister of COMMUNICATIONS MINISTRY OF COMMUNICATIONS (SHRI
be pleased to state: SUKH RAM): (a) Yes, Sir.

(a) whetherthe Governmentpropose to {b) Details with locations are giveninthe
setup new electronic telephone exchanges  attached statement.

STATEMENT

New electronic telephone exchanges planned to be set up
during 1993-94 in West Bengal

S.No.  Exchange District
(Y Bekkhab 24-Parganes (South)
2 . Charghat - 24 Parganas {Norh)
s Thamege 24-Parganas (North)
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S.No.  Exchange District

7. Anandanagar Purvha

8. Banduan Purulia

9. Puncha Puruha

10. Joydeb Birbhum
11. Binulia Birbhum
12, Amdahara Bibhum
13. Margram Birbhum
14. Bardighy Burdwan
15. Palla Road Burdwan

Foreign Ald l::::d Control to Resignation of Pilots

4482. SHRI UDDHAB BARMAN
SHRI SHIVRAJ SINGH
CHAUHAN. *

Wil the Minister of WATER RE-
SOURCES be pleasad 10 state

. {a) whether proposals to control the
fiood and erosion by rivers with foreign as-
sistance are pending for approval with the
Union Government specially for Assam and
Madhya Pradesh; and

(b) ¥ so, the details theracl, State-
wise?
THE MINISTER OF STATE IN THE
OF URBAN DEVELOPMENT
£ %D MINISTER OF STATE IN THE MINIS-
TRY OFWATER RESORUCES (SHRIP K
THUNGON): (a) No, Srr,

(b) Doee not anse.

4483 SHRIRAMNAIK Wil the Minis-
ter of CIVIL AVIATION AND TOURISM be
pleased 1o state

(a) the number of A-320 picts who
resigned dunng 1990-91, 1991-82and 1992-
93,

(b) whether #t 18 mandatory for the
Indian Arrkines pilots to seek "no objection
certficate” (NOC) from the management
belore jowung other airhine,

(c) # s0, the details thereof,

{(d) the number of A-320 pilots who
resigned after the issue of above order,;

(@) whether the NOC was ssued to all
of them, and

(f) f not, the achon taken against those
who jointed othar alrine without obtaining
the NIOC?
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. THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Seventeen A-320 pilots submit-
ted their resignation during 1992-93. NO. A-
120 pilots resigned during 1990-91 and 1991-

i0) and (c). According to DGCA'’s cir-

..« dated 11th December, 1992 no Air Taxi

operator is permitted to employ any one

already serving in Indian Airlines without

obtaining a ‘N Objection Certificate’ from the
employer.

(d) Eight A 320 pilots resigned after
issue of the above circular.

(e) No, Sir.
(f) Indian Airlines has taken up the
matter with the‘pirector General Civil Avia-

tion.

Telephones in Post Offices and Pan-
chayats inn Maharashtra

4484. SHRI ARVIND TULSHIRAM

KAMBLE: Willthe Minister of COMMUNICA-

TIONS be pleased to state:

(a) the number of post offices in Ma-
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harashtra were telephone connections have
not been installed so far and the number of
post offices from where telephones were
removed and installed in Panchayat
Bhavans; :

(b) the number of panchyatbhavansin

. the State not provided with telephone facility

so far; and

(c) the number of panchayat bhavans
provided with telephones facility and the
amount spend for this purpose during 1991-
92 and 1992-93 so far? :

THE MINISTER OF STATE OF THE
MINISTRY OF CMMUNICATIONS (SHRI
SUKH RAM): (a) Number of post offices in
Maharashtra without telephone facility as on

-26.3.1993 is 6976.

(i) No case was reported where tele-
phone was removed from a post office and
shifted to Panchayat bhavan.

(b) As no 28.2.1993, number of Pan-
chayat Villages in Maharashtra not provided
with telephone facility is 16,271.

(c) The details are as under:

Year No. of Panchayat Villages Amount Spent
(including Bhavans) with :
telephones
1991-92 ° 2172 Rs.27.15 Crores
(Approx) :
1992-93 1935 Rs. 24.19 Crores
(upto 28.2.93) (Approx)
STD Facility in States be pleased to state:

4485 SHRIHARADHAN ROY:
DT.P.R. GANGWAR:

Willthe Minster of COMMUNICATIONS

(a) whetherthe Government propose to
provide STD facility to some more towns
during 1993-94;and
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() ¥ 20, tha names of the towns se-
facted for the purpose in each State?

THE MINISTER OF STATE OF THE
MINISTY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.

{b) The names of Stations proposed 10
be linked with STD facility during 1993-84,
subject to avaliability of funds, equipments
and other resources, are given in the at-
tachad Statement

STATEMENT

List of Stations Proposed to be kinked
with STD Facility Dunng 1983-84

Andhra Pradesh

Wankadi, Chinnur, Luxuttipet, Boath,
Mudhole Kanekal, Singanamala, Kambadur,
Chinna KOthapaifi, Madakasira, Naflamada
Kadir, Vayalpad Chinnagotti Gallu, Ban-
garupalem, Punganur, Kuppam, Badvel,
Siddavttam, Kamalapuram, Muddanur, Pu-
fivendia, Lakhi, Reddipath, Kodur, Yellav-
aram, P Gannavaram, Tallapatia, Macherla,
Painad, Rajupalem, Taluru, Tadikonda,
Pratipadu, lpur, Mahadev Pur, Bhimade-
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Vuyyampela, S Kota, Sabbavaram,
K.Kpthapadu Naiapat, Kotauratia, Araku,
Chintapalii, Badangi, Salura, Kurupam,
Bhogapuram, Wardhannapet, Kodakandia,
Cherial, Gudur, Etur, Nagaram, Chityal,
Mumaopllaptm Chintalapudi, Po-

Assam

Bagribarl, Golakgan), Agamoni, Howly,
Mankachar, Salakati, Krishnai, Majbat,
Khorrabarl, Sipajhar, Kalaigaon, Laiuk,

,Missamari Goroimari, Hamren,
Nilbagan, Sankardevnager, Jamunmukh,
Doboka

Bihar

Koeiwar, Jagdishpur, Chausa, Ghato~
tarh, Amarpur, Sultangan, Nasrigan],
Nockha, Poonpoon Gaunchak, Dayaichak,
Sompatchak, Ramnagar, Barun, Navinagar,
Spura, Goh, Akribarma, Mihljam, Baghmara,
Mohaiphahari, Neterhat, Nagaruttarl, Les!i-
ganj, Nirsa Rajganj, Gomoh, Hatgamaria,
Bahrogoda, Chakuna, Dabbhumparh, Bihar,
spng, Manoharpur Gua, Jhinkoam, Kher-
lari, Ray, Molusiigan, Paterwar, Chandwa,
Haldemagar, Hanhanganj, Rehala, Chiupa-
dohar, Kochas, Kudra, Durguwa!l. Ekma,
Dighwara, Biraul

Gujarat

Kunkavav, Dhanera, Deodar, Kankrej
(Sthori), Santalpur, Vav, Vagm, Nandod
(Rajpipla), Sagbara (Netrang), Taiaja,
Gadhada, Garladhar, Jodia, Lalpur,
Jamkalayanpur, Bhesan, Mendarda,
Kutiyana, Keshod, Maiiahatina, Talela, Nalia,
Lakhpat," Sami, Sidnpur, Jambughoda,
Jhalod, Santrampur, Kotda, Sangha, Lodhlk,
Gonda, Jam Kandora, Jatpur, Mailya Miyana,
Bhilod, Khedbrah. Vyayanagar, MM Man-
garh Bardoll, Mahuva Nizar, Uchchha. Vyara



Haryans

Chakhidadn Nuh, Ferozpur, Jhirka,
Ratia, Ellanabad, Rania, Jokhal, Jullana,
Kalanwali, Ukiana, Indri, Barwala, Jatusana,
Sohna,

Himachal Pradesh

Kumar, Sain, Rampur, Bushar, NurPur,
Kangra, Baj Nath, Ghumarwin, Dehar
Gopipur, Nirmand, Banjar, Ponta, Bangana
Baroh, Rohreh, Jubbal, Ani, Barmour, Sundr
Nagar, manah, Baddi, Baroh Wala,m dag-
shal, Subatahu, Dharam, Pur, Jagjeet Nagar
Shoghi, Bhangntti, Jawala Mulkhi, Sarahan

JEK

namthanam, Mumijakal, Elathur, Vaipur,
Ezhumattoor, Punnavel, Rani-Edamon,
Rannipennad, Nocmad, Kattanam, Thgeat-
lussery, Pattankadu, Karuvatta, Kavalam,
Kainkary, Champakulam, Veliyand, Kollap-
banur, Vannapuram, Vazahithala, Parpuzha
Kumily, Vandiperiyar, Paduapuram, Kottap-
pady, Chathamattam, Cherruvattoor, Keech-
ery, Mazhuvannur, Odakall, Chundfakyuzhy,
Kombanad, Vamadarpaili, Pazhayannur,
Mullurkara, Amglottukara, Velur-Cochin,

Erumapetti, peringittukurissl, Then Kurigsi,
wmr.mw.mxm
Elapully, Kuthanur, Ponmen Mappayur
Koora, Chundum Chelannur, Mangalam

Kolassery, thbmmwl m
Patlikera, Perdala, Trikarpur, Muliyar, Mul-
lena, Urdoor Maipady, Kannara, Kurichikars,
Velikulamngara, Parappur

Madhya Pradesh

Balhar, Katangi, Lanhi, Antagarh, Bha-
nuupratppur, Bhopaipatham, Balbar, Char-
Naryanpur, Bhamsdeshi, Aftair, Gohad
Janjgir Katghora, Kota (Karguroad), Lo,
Pamgarh, Pandana, Pendra Road, Sakii,
Takhatpur, Bijawar, Gourvhar, Laundi,
Amarwada, Jamai Paragia, Sausar, Tamia,
Batiagarh, Jabera Pathana, Tendukheda,
Secondha, Bagh, Kannod, Khategaon,
Sonkutch, Tonkkuhurd, Dharampur, Gand-

Bankhedi, Khrikhiya, Saomi Maiwa
aghogarh, Alirgajpur, Bhabm, Jobat, Petia-
wad, Thanda, Pandhana, Barwani,
Bhagwanpura, Ksrawad, Meheshwara
pansemal, Rajpur, Segaon, Thikri, Zimiya,
Dindori, Nainor, Niwas, Shahopura,
Bhanpura, Jawad, Sitamau, Jora, Kaiaras,
Porsa, Sheopur, Kalan Viaypur, Gotegaon
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garh pal, Pratappur, Samri, (Kusmi), Sita-
pur, Sursjpur, Warg nagar Amarpatan,
Maihar, Nagod, Rampur, baghelon,

Kusmi, Ma}hofl Rarnpur Nalkn Siha\nl
Baldevagrh, Jatare, Nwari Prithiviour,
Ghatiya, Mahidpur, Tarana, Cyraspur,
Kurwai, Lateri, Nateran, Sironj, Mihona,
Mungeli, Rajpur.

Maharashira and Goa

Paithan, Kultabad, Ambejogal, Jaigaon
{Jamod),Nadura, Motala, Awarpur, Taloda,
Sindhed, Quepem, Kundaim, Curchorem,
Corlim,Chopda, Raver, Pachora, Chandgad,
Junnar, Rajgumagar, Mahad, Mangaon,
Koregaon, Khadala, Karmala, Sangoia,
Nalasopara, Darwah, Digras.

NE.

Arunachal Pradesh: Nafra, Nacho,
Longding, Miao, Chowkham, Namsai

Manipur: Kakching, Kangpokpi, Tadubi,
Jiribam, Tengnoupal, Wangoi, Mayang
imphai

Meghalya: Mairang, Mawiyrwat, Mendi-
pathar, Amlaram, Ampati, Dadengiri

Mizoram:Lawngthlai

Nagaland: Phugoboto, Tscmenyu,
Aghunato, Pfutsero, Meluri, Khiphire, Chang-

_ tongya, Chuchyimiang, Alichen, Chumuked-

ima, impu, Kulalo, Longichim, Satakham Tizit,
Naginimara, Mongkolemba, Jalukio

Tripura: Dharmangar, Maharani, Am-
bassa, Salema, Santr, Bazar, panisagar,

Bishmamgenj, Amiall, Amarpur, Jolibar,
Charalbari

Punjab.

Morinda, Shahket, Doraha, Madigobingarh,
DinaNagar, Ahmedgarh, Jaith, Gidder Saha,
Taiwara, Adampur Doaba, Banga, Bhogpour,
Mulianpur, Lohragaga, Sunam, Phuimandi,
Samana,. Nakodar, Malerkotia, Mukerian,
Bamala, Budhlada,

UpP

Sirathu, Majhanpur, Laiganj, Maura-
nipur, Builaspur, nagina, Chandpur, Jalesar,
Hata, Bidhuna, Zamania, Colenganj, Tul-
sipur, Laksar, Machlishahar, Moth, Akbaro-
pur, Budhana, Sitarganj, Patti, Maharjaganj
Salon, Sumariagan, Sidhauli, Laharpur,
Fatehpur, Harralya Siyana, Rudrapur,
Bidapur, Mahadabad, Utraula, Biigram,
Marihaun, Ghatampur, Derapur, Talbbehta,
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anpura (Bhitwara), Bari Sadri, Begun, Bhade-
sar, Chhotisadri, Dungla, Cangrar, Rail-
magra, Dhariabad, Rasad, Amod, Amet,
Bhim, Deogarh, Ralimagra, Dhariabad,
Kherwara, Kotra, Mauli, Sarado, Val-
labhnagar, Raniwara, Sanchore, Jaltaran,
Kherli, Mukandgarh, Makrana, Kesrisingh-
. pur, Sariska, Deshnok, Diggi, Kailadevi,
Ramdeora.

Orissa

Dehurda, Chandanaswar, Gandibed,
Ghanteswar, Deuli, Pathuri, B. Pur, Rajsu-
nakhala, Bolagarh, Kantilo, Sarankul,
Balakati, Sindheikela, Sinapalli, Behera,
Narla Road, Komna, Harisankar Road,
Beltungari, Rupra Road, Sumandal, Beejiput,
Polsara, Patrapur, Ladugaon, Raghunahpur,
Nuagaonhat, Chhatia, Kuakhia, Parnikoll,
Aralkana, Khuntuni, Kanakpur, Patkura,
Mahakalpada, Khamar, Banasingh, Gondia,
Bageh:, Jujomura, Kantapait, Remunga,

Meichhamunga, Bijepur, Gaisipet, Puruna- -

pani, Bandhapani, Parmanpur, Badamba-
har, Joshipur

Tamil Nadu and Pondicherry

Akkur, Alanganallur, Alangulam, Allor,
Alwarkunchi, Ambarampalayam, Anthiyur,
Arachalur, Arambcly, Aravakurichi, Azhagap-
papuram, Bagalur, Bargur, Batlaugundu,
Bhavanisagar, Bhuvanagir, Burkimanaga-
ram, Cherambadi, Cherumuili, Chetpet.
Chinnamanur, Chinnabalem, Chitalandur,
Chittar, Daimiapuram, Devala, D.G. Pudur,
Elumathur, Eral, Ethamozhi, Ettathurai,
Kayahar, Killigudi, Kalugondapalii, Kan-
damangalam, Kandampalayam, Kajikoh,
Karigiri, Kasipalayam, Kasturbagram, Kat-
tahurai, Kayathar, Killianur, Kirumam-
bakkam, Kodumudi, Kokkarayanpet, Kolap-
palur, Kolathupalayam, Kolathur, Kollen-
code, Koodankulam, Koradacheri, Kund-
habridge, Kundrakudi, Kurinjipadi, Kurum-
bur, K. Paramathy, Madhukkur, Manakkav-
iliai, Mandapam, Mangalam, Manickampa-

MARCH 29, 1993

WritionpAnswers <380

nagudi, Meignanapuram, Mohanur, Molas],

Mudafipalayam, Mulanur, Muthupet, Nalath-
inputhur, Nasiyanur, Nattrampalli, Na-
valurkuttapattu, Nazareth, Nedungadu,
Neyveli-ll, Olagadam, Padalur, Painkulam,
Pallapatti, Paftkonda, Pamban, Panagudi,
Pandalur, Paramankurichi, Parthibanur,
Pasur, Pattiveeranpattl, Pedappampatti,
Pennadam, Peridmanall, Pemampet, Pe-
rumanallur, Pettaivalhalai, Pongalur,
Pudukottai, Pudukottai, Sipcot, Puduvayal,
Pugalur, Punjaipuliampatt, Ramapuram
R.R.Nagar, Samayaanallur, Sankarapuram,
Sathankulam, Sayaigudi, Seals, Sem-
banarkoll, Sinaperumalkoil, Sirumugat,
Siruvalur, Somangalam, Swamimalai, Swa-
mithoppu, Thammampatti, Thengamputhur,
Thevaram, Thirukkatupalli, Thuckanaicke-
napalayam, Thyagadurgam, Tirmri, Tiruk-
kanur, Tirupuvanam, Tiruvennainaliur, Tir-
rachery, T. Kallupatty, Uchipuli, Uthumalal,

Vadakaral, Vadalur, Valavadi, Valavanur,

Velankanni, Vijayamangalam, Vikravandi
Virinjipuram, V. Vellode, Walajabad, Watrap,
Jolarpet, Kalingapatt:.

West Bengal and Sikkim

Gangajalghati, Gelia, Jhantipahan,
Kotalpur, Onda, Indus, Sonamukhi, Khatra,
Andal, Bahula, Budbud, Domohani, Guskara,
Kalna, Pandabeswar, Paraj, Jamalpur,
Satgachhia, Katwa, Sehara, Bazar, Ukhra,
Dubrajpur, Rampurhat, Changrabadha,
Lavpur. Dinhata, Mekhligan), Toofangan;,
Knu-tarni, Naxalbari, Amta, Bagnan, Jabat-
ulavpur, Boinchee, Champadanga,
Dasghara, Dhaniakhali, Haripal, Jirat, Pan-
dua, Birpara, Falakata, Kalchini, Maynaguri,
Honschandrapur, Kaliachak, Ratua, Par-
amanadapur, Amlagora, Ballichak, Danton,
Dashagram, Ghatal, Jhargram, Moyana,
Bhagabanpur, Sabong, Satbénkura, Tema-
hani, Nachinda, Daspur, Dhukian, islampur
(1), Jalangi, Farakka, Laigola, Bethuadahari,
lia. Fulia, Haringhata, Kangur&, Karimpur,

H
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Majdia, Nabadwip, Plassey, Hura, Jhalda,
Manbazar, Paghunathpur, Santaldih,
Chopra, Dalkhola, Istampur (), Kakaganj,
Baduria, Bongaon, Bashirhat, Berachampa,
Joynagar, Nayabazzar, Sombana

Note - Commissioning of STD facility
are totally subjected o avalability of the
transmission media for the stations as
mentioned above

Charter Haj Air Fare

4486 SHRISYED SHAHABUDDIN Will
the Mimster of CIVIL AVIATION AND TOUR-
ISM be pleased to state

(a) the Haj aurcharter tare offered by the
Airindia approved by the Government and
accepted by the Haj Committee for 1990
1991 and 1992, in rupees and FTUS s

(b) whether the agreed charter fare
included any element of royalty payable to
Saud: Arabian authonties

(c) f so the quan m thereof year
wise and

(d) the percentage that the Haj charter
fare tormed of the Intemational Arr Transport
Association fare for the same sectorin FiU s
and in rupees then prevalling, year-wise?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a)to (d) Information is being col-
iected and will be laid in the table of the
House

Sea Food Production

4487 SHRIHRISHNAYAN PARABHU
ZANTYE Wil the Minister of FOOD

CHAITRA 8, 1915 (SAKA)
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PRODCESSING INDUSTREIS be pleased
to state

(a) the total marine are available for
production of sea food in the country,

(b) the total quantity of sea food produc-
tion in the country dunng each of the last
three years,

(c) the quantty and percentage of
domestic consumption and export out of the
total production

(d) the percentage of production in the
country out of the totai Worid production,

(e) whetherthe Umon Government have

formulated any scheme/plan for develop
ment and processing of sea food dunng
Eighth Plan

(f) it so the steps taken/proposedto be
taken to augment production and process-
ing dunng the plan penod State-wise and

(g) the target fixed fur the produchon
and the estimated total investment in this
sector dunng the plan penod?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN
DEUSTREIS (SHRI TARUN GOBOI) (a)
Thetotal area of indian Exclusive Economic
Zone in the sea i1s 2 02 milhon Sq Km

{b) and {c) Information 15 fumished in
the attached statement-|

{d) India’s total fish production 1s about
2 8% of the total world fish production

{e)to(g) Information 1s furrushed in the
attached statement -1l
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STATEMENT-

Marine fish Production, Export & Percentages of Domestion & Export.

Year Total Marine Domestic Export (in lakhs
Fish Production i tonnes) and
(in lakh tonnes) (in lakh tonnes percentage of '
& Percentage of Total production
Total production Bracket.
in Bracket
1989-90 22.75 21.65(95.16%) 1.10 (4.84%)
1990-91 23.00 21.61(94.13%) 1.39(5.87%)
1991-92 24.40 22 .68 (92.95%) 1.72 (7.05%)
STATEMENT-H The total outlay for the Ministry of Food
Processing industnes in Exghth Planis Rs. 146
Scheme no deep sea fishing and crores, out of which Rs. 40 crores is alio-
processing cated forthe year 1992-93. The aliocation on
drawn up for implementation dunng eighth  schemes to promote deep sea fishing and
plan penod processing in 1992-93 1s as follows"
Plan outlay BE 9293
1. Scheme for assistance in deep
sea fishing and processing ventures Rs. 1 crore
2. Assistance for diversified fishing Rs 50 lakhs
3. Scheme for setting up of Cold Chain Rs. 1 Crore
4. Scheme for tuna and other fish processing Rs. 1 Crore
5. Scheme for providing interest Rs. 1.5 Crore
subsidy on loan for acquisition of deep
sea fishing vessels.
[Translation} NAYAK:
SHRI DEVENDRA
Rural Electrification PRASAD YADAV:
4488. SHRI RAJENDRA KUMAR Will the Minister of POWER be pleasad
SHARMA: tostate in the number of villages proposed1o
SHRI MRUTYUNJAYA

be electrified during 1993-94. State-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV
RANGYAYANAIDU) State-wise number of
viliages targeted fro electrification during
1993-04 is given in the attached state-
ment

STATEMENT

STATE-WISE TARGET OF ViL-
LAGE ELECRIFICATION FOR 1993-94

S/ No Name of Target of
the State village electnfica-

tion for 1993-94
1 Andhra Pradesh 0
2 Arunachal Pradesh 150
3  Assam 110
4  Bihar 250
5 Goa 0
6 Guarat 0
7  Haryana 0
8  HimachalPradesh 0
9  Jammu & Kashmir 10
10 Kamataka 0
11 Kerala 0
12 Madhya Pradesh 250
13 Maharashira V]
14  Mampur 115
15 Meghalaya 70
16  Mizoram 50
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Si No Name of Target of
the State village electnfica-

tion for 1993-94

17 Nagaland 0
18 Onssa 235
19  Punjab 0
20 Rajasthan 650
21  Sikkim 0
22 Tami Nadu o
23 Tnpura 320
24 Uttar Pradesh 650
25 WestBengal 350
Total 3210

The Stayes which have achieved 100%
electnfication (excluding those willages
which are technically not feasible for
electnfication)

[Enghsh)

School of Journalism and
Communication

4489 SHRIMATI DIL KUMARI BHAN-
DARI Will the Minister of INFORMATION
AND BRADCASTING be pleased to state

(a) whetherthe National Union of Jour-
nablsts has launched some school of joumal-
1sm and communications,

{b) if so the details theraof

(c) whether the schools 18 recognised
by the Government
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(d) it so, the detalls thereof; and

(e) if not, the steps to taken in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING SHRIK P SINGHDEO)
{(a) to (e) The Government is not aware of
any details of the schools of Journalism as
the Journalists' Organisations are independ-
ent of the Government

| Transiation)
Training Centres in Food Processing
SHRI MANJAY LAL

SHRI NITISH KUMAR
SHRIH D DEVEGOWDA

4490

Will the Miister of FOOD PROCESS-
ING INDUSTRIES be pleased to state

(a) whetherthe Union Govermment have
formulated any scheme to sel up training
centres for imparting training to rural people
in food processing dunng the Eighth Five
Year Plan

(b)  so, tne salient features thereof,

(c) the number of training centres pro-
posed to be set up dunng the Plan penod,
year-wise and State-wise,

(d) the number of such centres actually
set up dunng 1992-93,

(e) the number of persons proposed to
be imparted training neach suchcentrena
year, and

{f) the average annual expenditure mn-
voived on each centre?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI ARUNGOGO) (a) Yes,
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Sir

(b) The scheme for assisting setting up
of Food Processing Training Centres inthe
rural areas provides for grant-in-aid upto
Rs.2 00 lakhs to meet the expenditura on
plantand machineryincluding quality testing
equipments A one time grant as seed cdpi-
tal/revoiving fund for commercial producting
is also availble under the scheme upto a
maximum of Rs 1 00 lakh per Food Proc-
essing Traning Centre The assistance under
the Scheme is available tothe State Govern-
ments, cooperative, autonomous bodies,
voluntary organisations, etc These training
centres have been proposed with an objec-
tive of training the rural people mt[! ‘hands
on experience in operahng and managing
small food processing units with an appropn-
ate technology

(c) Undet the scheme 1t 1s planned to
assist setting up of 250 Food processing
Training Centres during the Eighth Plan
penod,

(d) Duning the year 1992-93 (tll 15th
March 1993)this Ministry has prowvided
assistance for setting up of 8 Food Process-
ing Training Centres in West Bengal and one
each in Haryana and Himachal Pradesh

(e) & () The number of persons to be
imparted training in each such centres in a
year would be between 30-50 persons de-
pending uponthe requirement of the training
centres and the average annual expenditure
involved in each centres would depend upon
number of courses run number of trainees in
each course, tems processed, the turnover
achieved etc

{English|
Sponsored Serials
4491 SHRAI MANORAJAN
BHAKTA
SHRIMATI SARAOJDUBEY
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SHR! SHRAVAN KUMAR
PATEL

Wilithe Ministerof INFORMATION AND
BROADASTING be pleased to state

(a) whether the Doordarshan hastaken
a decision of priontising sponsored senals
which have been cleared by the CBI,

(b) it so, the details thereof

(c) when the Doordarshan has been
directed toidentity senals for telecast dunng

CHAITRA 8, 1915 (SAKA)
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(d) if s0, the details thereof and

(e)the cntena adopted inpnontising the
senals?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K P SNGH DE)
(a)to(e) Yes, Sir Priontisation of senails to
meet Doordarshan s requirements for the
next two year from amongst the A+ graded
short-listed proposals under the New Spon-
sorship Scheme of October’ 90 has been
done through random random number gen-
eration using a computer Detatls are given

the next two years, in the attached statement
SN Category Number of Senal
1 Family Senais 18
2 Comedy Senals 09
3 Classical/Novel
Based Senals 18
4 Short Stones
5 Detective Stones 08
6 Social/Environmental 18
Senals
7 Science Fiction 09
8 Historical/Cultural 09
9 Quiz Programmes 1)
10 Children’s Interest 09
Ak} Documentaries 09
Retih Cation of Chemical Weapons  fostate
Convention
(a) whetherthe Government have taken

4492, 8HR! SHARAD DIGHE Will the
Ministerof EXTERNAL AFFAIRS be pleased

any steps for the ratfication of chemical
weapons convention,
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(b) i so, the details thereof: and

(c) the furthersteps taken forimplemen-
tation of the convention?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) to (c).
india became an original signatory to the
Chemical Weapons Convention 13 January
1893 in Paris. The Convention willnot come
into a effect before two years from the date
on which it opened for signature. Govern-
ment have initiated action on the examina-
tion of necessary measures, including legis-
lative, nequired to impiement indsa's obliga-
tions under the Chemical Weapons Conves-
tion.

Extra Water Grid

4493. SHRI SARAT CHANDRA PAT-
TANAYAK- Will the Minister of WATER
RESOURCES be pleased to state"

(a) whether the Government are con-
sidering any proposal to form an extra water
gnd consisting of Mahanadi, Brahamaputra
and Ganga;

(b) ff s0. the details thereof; and

(c) the time by which it will be imple-
mented?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTY OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K
THUNGON): (a) to (c). Extra water gnd
consisting of Mahanadi, Brahmapufra, Ganga
as such is not under consideration of Gov-
emment. However. a National Perspective
forwater Resources Development prepared
by Government envisages interlinkage be-
waen various Peninsular rivers and Hima-
ayan rivers separately for transfer of water
rom waler rich basins to water short basins
‘or optimum utiisation of water resources.
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Govemment has established National Wa-
ter Development Agency (NWDA) in 198210
from up these proposais, While office stud-
ies of 9 lakhs under Peninsular componant
have been completed, studies of balance
links have been included in the Viil Plan
programme of the Agency. Inthe absenca of
detailed project reported aspects like cost
involved, benefits envisaged, putlays re-
quired and complation schedule cannot be
quantified.

STD in Andhra Pradesh

4484, PROF. UMMAREDDY VE-
NKATESHWARLU: Will the Minister of
COMMUNICATIONS be pleased to state:

(a} whetherthe Government proposeto
provide STD facility in Andhra Pradesh dur-
ing 1993-94; and

(b) 0, thé detaiis with locations thereof,
distnct-wise?

THE MINISTER F STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir

{b) Details grven in the attached state-
ment.

STATEMENT
Stations proposed to be linked with
STD faciiy dunng 1993-94 in Andhra
Pradesh.
Adilabad DT

Wankadi, Chinur, Luxuttipet. Boath,
Mudhole

Anantpur DT

Kanekal, Singanamala, Kambadur,
Chinna Kothapalli, Madakasira. Nalamada,
Kadin.
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Chittoor DT

Vayaipad, Chinnagtti, Gaflu, Bangaru-
palem, Punganur, Kuppam

Cuddapah DT

Badvel, Siddavattam, Kamalapuram,
Muddanur, Pulivendia, lakhi-Reddipaih,
Kodur

East Godavari DT

Yeflavaram, P Gannaveram

GunturDT

Tallapatia, Macheria, Palnad, Rajupa-
lam, Taluru, Tadikonda, Pratipadu, Ipur

Kanmnagar DT

Mahadev Pur, Bhimadevarapalli, Mal-
hial, Metpalk, Gangadhara Hunsnabad

Khammam DT

Nugur, Burgemphhad, Sudimalla,
Aswaraepet, Tirumpaliapalem

Knshana DT

Mandavalh, Movva

Kumpool DT

Kodumu, Pattikonda, Alur

Medak DT

Narayanakhed, Gajwel, Zahirabad,
Sadasivapet

Mahbood Nagar DT

Kodanagal, Kaivakurthy, Kollapur,
Achampet
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Nalgenda DT

Motkur, Tungaturthy, Nampally, De-
varkonda, Nidamanur, Huzur Nagar

Nallore DT

Udayagin, Vinjamur, Indkurpet, Po-
dalkur, Rapur, Vakadu, )

Nizamabad DT

Bheemgal, Maanur, Banswada,

Yelleareddy, Doma Konda
Prakasam DT

Darsi, Parchur, Kondapi, Kanigmn,
Pamuru, Santa Magaluru Grddalur, Bestav-
anpet, Tarlapadu, Podii, Maddipadu, Ad-
danki, Yerra Gonda Palem.

Rangareddy DT
Marpalli, Pargi, Maheswaram
Snkakulam DT

Ranasthalam, Kottabommali, Pa-
thapatnam

Visakapatnam DT

Vuyyampeta, S, Kota, Sabbavaram
K Kothapadu, Nakitapall, Kotauratia, Araku,
Chintapaih

Vizianagram DT
Bandangi, S?luru. Kuzupam, Bhogapu-
ram

Warangal

Wardhannapet, Kodakandia, Chenal,
Gudur, Etur Nagaram, Shetyal, Manpeda
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West Godavari * of Toruism in which the overseas offices

. make a presentatn of the programmes they

Gpalapuram, Chintalapudi, Polavaram.  propose to undertake in the coming year.
The Travel and Tourism industry reprsenta-

Broadast of Chiddren Programme tives are aiso invited. Some of the signifiant

4485. SHRI HARIN PATHAK: Will the
. Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether All India Radio is broadcast-
ing special prgrammes for children; and

(b) ¥ so, the stations in Gujarat and
Haryana from where these programmes are
being broadcast?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH
DEOQ).(a) and (b). All India Radio has setup
special units in Uttar Pradesh, Kamataka,
Tamit Nadu, Maharashtra, Gujarat and West
Bengal, forthe produchon of Special chidren's
programmes in the main language of that
region. in Gujarat suh programmes are being
broadcastfrom All India Radio, Anmedabad.

Overseas Tourism Marketing
Conference

4496. SHRI GEOGRE FRENANDES:
- Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether a two day overseas toursim
merketing confernce was heid in Delhi in
January, 1993; and

(b) if so, the details thereof?

THE;imNISTEﬂ OF CIVIL AVIATION

AND TOURISM (SHR! GHULAM NABI
AZAD): (a) Yes, Sir

{b) An Oversees Markeing Conference
was held on 18th and 19th January 1993. It
is an annualevent organised by Department

issues at the Conference related to:-

1. Launching of a speial campaign abraod
to project India as an attractive destina-
tion for tourists.

2. Review the publicity and promoton

programmes of the overseas tourist
offices of the previous year.

3. Discusspromolional startegies for 1993-
94

4. Opening of new offices
5. Super Summer sever scheme.
6. New Conepts of the torurism product

7. Tafgeﬁngspeclal'aegmamdmetom-
istmarkets.

Strike by Desu Employees

4497. SHRI TARA CHAND KHANDEL
WAL: Willthe Miniser of POWER be pleased
to state:

(a) whether the employees of Deih
Electric Supply Undertaking had gone on
one day strike in February, 1993;

(b) if so, the demands of the employees;

(c) whether the entire power supply was
hit in the capital thereby,;

(d) whetherthe Government propose to
mamanmlwbb.ﬁ.&.u.hvbylt
difficuities being faced by citizens. and

(@) i not, the reasons therelor and other
altemative steps Govemment propose to
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take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P.V RAN-
GAY'/A NAIDU): (a) to (a). Following a call
by the DESU Karamcher Union, a section of
DESU employees had cbeerved Pen-down/
Tookdownstrike on 9.2. 1893 causing disurp-
tions in powdr supply in some areas in the
Caphal. The strike wasmainly to lodge a
priest against the proposal for proviatisaiton
of power distribution system in Delhl. Dis-
cussions am heid by DESU management
from time to time with the representatives of
the vanous staff union/Associations to iook
into their grievanes/demands. Gvemnment
will take care of the various aspets, including
intsrests of the DESU empioyees before
taking any decision on the privatisation pro-
posal. As such, Government has no prposal
fr the present 1o impose a ban n the strike in
DESU.

Techniogy for Safe Transport of
Mangoes to Over-seas Countries

4496. SHRI RAM KAPSE. Wil the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased 1o state:

(a) whetherthe Central Food Techniogy
Ressarch institure has developed atechnol-
ogy lor safe and preserved transport of
mangoes by sea to the overseas countries;
and

(b) ¥ s0, the salient features thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROESSING INDUS-
TRIES (SHRI TARUN GOGOI): (e) and (b).
Central Food Technlogy Research intituts
has deveipad a techniogy for increasng the
shelf lile of alfonso mangoes by afew weeks
using optimised deisgn of castons, optimis-
ing temperature and humidity parameters
and laying down oplimumharvesting condi-
tions.
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[ Transiation)

Power Supply from Bihand Poject to
u.p.

4490. SRI SURAJBAHNU SLANKI: Will
the Minister of POWER be pleased to state’

(a) whether Madhya Pradesh has been
paid the full value in ieu of its share of power
in Rihand hydroelectnc project utised by
Uttar Pradesh;

(b) ¥ s0.the details thereof and if nt, the
reasons therefor; and

(c) the action being takne by the Unlon
Govenmwnent in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV RAN-
RAYYA NAIDU). (a) to (c). Rihand Hydro
Power Pnect beings w Uttar Pradesh Stale
Elecincity Board. Under a bilateral agree.,
ment between Uttar Pradesh and Madhyh
Pradesh, latter is entitied to a share of 15%
of power based on the energy availability,
frm year to year, from power generated at
Rihand, failing which compensation s to be
paid. The lssue is a bilateral one.and no party
has sought Central Govemment's interva-
tion.

An amount of Rs, 25.45 crores was

outstanding against UPESEB at the end f
Nv., 1002,

(Englsh}

Forelign Exchange Earmad by Hotel
Industry

4500. SHRIVILASMUTTEMAWAR: Wi
the Minister of CIVIL AVATION AND TOUR-
ISM be pleased io state the details of the
foreign exchange saimed by the hotel ndus-
trysince Sepember 1992 to Ferbruary 19937
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): Theforeign exchange eamings from
Tourism between September 1992 and
February 1993 are estimated at Rs.2, 253,
53 crores. The foreign exchange samings
by the hotel sector alone are not maintained
by the Department of turism.

Foreign Exchange from Food
Proessing Industries

SHRI BOLLA
RAMAIAH:

DR.D. VENKATESHWARA
RA:

4501. BULLI

Will the Minister of FOOD PROCESS-
ING INDUSTIRAL be pleased to state:

(a) whether the Government are aware
of the potentaility of food preessing sectorin
earing of foreign exchange;

(b) whether the Government have re-
ceived any expet opinion in this regard,

. {c)whether this potential remains unut-
lised dur o out dated technology and inade-
quate infrastructure; and

{d) i so, the steps taken/proposed tobe
taken by the Union Government in this re-
gard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) (d).
Yes, Sir. The Expert Group set up by the
Planning Cmmission on infrstucture for a
export of agricultural commodities and proc-
essad food under the charimanship of Dr.
Jayant Patil has suggested setting up of cold
storeges, refrigerated traspprt, processing
facilties, etc., for strengtherining infrastruc-
ture for exports. Besides, this Ministryis also
implemented several developmental Plan
schemes for prviding assistane for

MARCH 29, 1993 !
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stengtheining infrestructure. Fiscal conces-
sions such as redcution of customs duty on
import of mahinery are als rpovided to up-
datetechnologies. Resides, the foreigntech-
nolgy agreements are now liberally allowed
as per the Industrial Plicy pf, 1991.

Postal Stamps on Chandra Singh
“G.r.h‘“u”

4502. MAJ.GEN. (RETD.) BHUWAN
CHANDRA KAHANDURI: Will the Minister
of COMMUNICATIONS be pleasedtostate:

(a) whether the Philatelic Advisory
Committee has submitted/recommendedto
release commermorative stamps in the
memory of famous freedom fighters, late
Shri Chandra singh “Garhwali” and late Shri
H.N Bahuguna:

(b) if so. the details thereof and if not. the
reasong therefor and

{c) the time by which these are likely to
be released?

THE MINSTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The Committee has recom-
mended commemorative stamp on Shri
Chandra Singh “Garhwali®

(b) The proposalforissue of commemra-
tive stamp on Chandra Singh “Garhwaii” has
recommended by the Philatelic Advisory
Committee in its meeting held on 29.1.91,
The proposal for issuing stamp on Shri H.N.
Bahuguna was placed befroe the philatelic
Adwvisory Committee on 3.8.92 butthe same
was notincluded in the recommended list on
that occasion.

(c) The Department is inthe proces of

" collecting nacessary infroamtion/material for

production of the stamp. The date of issue
will be decided on completion of the formali-
ties.
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Proposals for Food Processing Units

4503 DR KATIKESWAR PATRA Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state

{(a) whether a number of proposals for
the setting up of fod processing unts in
vanous States are pending with the Union
Government for clearance

{b}if so, the details State-wise and the
reasons thereof a dnd

(c) the steps taken/proposed to be taken
for their early cleamce?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOFOI{ a) to(d)
Since the annoucemnt of the new Industnal
Policy in July, 1991 entrepreneures of the
indsutnal ubndertaking are to hle only a
memorandum of inforamtion with the SE-
creatry for Industnal Approvals (STA) in the
Ministry of Industry for new projects for
manufacture of arcles not cved by the
compulsory licensing or therr substantial
expansion As per available information for
the penod endng February 1993, 19931EMS
have been filed invioginf if investment of
pppaprox Rs 25, 343 crnes Assistance
under the plan schemes is provided by the
Ministry in respect of proposals industnesm,
conducting studies, training and provisions
of infrastructure etc State-wise details of
pending proposals seeking plan assitance s
aattached Aclio has already been intialedin
repsct of these propals

[ Transiaton)

Food Processing Industries in Rural
Arsas

4504 SHRIH D DEVEGOWDA
SHRI NITISH KUMAR
SHRINAVALKISHORE RAI

CHAITRA 8, 1915 (SAKA)
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DR CHINTA MOHAN

Will the Mnister of FOOD PROCESS-
ING INDUSTRIES be pleased to state,

(a) whether the Government have con-
ducted any survey regading promotion of
food processing industites and to explore
the possibility of setling up of cottage and
small scale industnes in this seclor,

(b} #f so the salent features of the
survey and the follow up action taken by the
Government thereon,

(c) whether the Gvoernment have for-
mulated any scheme to encourage setting
up of cottage and small scale food proessng
industnes in rural areas, and

(d)if so, the salientfeatures thereof and
if not the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGO!) (a) to
(d) While the Mnistry tselfm has not con-
ducted any such survey, assitane has been
provided to State Govoernment, other insti-
tutions/orgnisanons under the Plan schemes
form,ualted by the Ministry for cinducting
studies in food processing sector Assis-
tance 1s also prvided for setting up food
processing industnes and traiming centres in
ruralareas The scheme toprovided market-
ing assistance Is als the help among others
the small and cottage scale processingunits
Besides, assistance s alsoprovided to setup
fruit and vegetabel prcessing units and meat
and fish processing units under the vanous
Plan schemes of this Mimistry |

[Englsh]
Digita! Network in Kerala

4505 SHRI K MURALEE DHARAN
Will the Minister of COMMUNICATIONS be



403 Wnitten Answers
pleased to state:

(a) whatherthe Govermnment propose to
bring district headquarters in Kerala under
national digital transmission netwrk;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKHRAM): (a) Yes, Sir, District Headquar-

ters are being prgrassively brought under
the national digital transmission network

(b) and (c). Digital media has already
been provided to the following distict head-
quarters in Kerala state:

(1) Trivandrum

(2) Qulion

(3 Kottayam

(4) Emakulam

(5) Trichur

(6) Paighat

(7) Idukki

(8) Pam

The abvos mentioned 8 districts will be
linked to National Digital Network afer com-
missioing of Coimbatore-Palaghat optical
fibre link which is expected by and of March,
1983. Digital Transmission media has also
been planned tor the following 8 more district
headquarters during the 8th Fvie Year Plan
for Bkely traffic growth,

MARCH 28, 1983
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(1) Alleppey

(2) Caficut
(3) Kalpetta
(4) Kasarged”
(5) Malapuram
(6) Cannanore.
[ Transiatin]
Lapl River in Dhute District

4506. SHRIBAPU HARI CHAURE - Wil
the Minister of WATER RESOURCES be
pleased to state.

{a) whether any proposal regarding
construction of a barrage of Lapi river, distict
Dhule, Maharashtra is pending for clerance™
withthe Government since long,

(b) it so, tha details thereof and the time
by which it is likely to be cleared; and

{c) if not, the reaons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESORUES (SHRI P.K.
THUNGN): {a) to (c). No, Sir. However,
Upper Tapi Stage-li Project envisaging
nintstuctin of a Weir at Navate on river Tapi
in addition to other compenents to benefit
Jaigaon, Dhule and Amrevati districts in
Maharashtra and East Nimar district of
Madhya Pradesh was received in the Cen-
tral Water Commission in 844 for tennno-
occurmic appriasal. The project has been 1
seni back to the State is 11/88 due to non
compliance of observations of Central Ap-
praising Agencies for submission of a medi-

fied proposal.
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Street Lighting Syatem in Delhi
4507. SHRI MADAN LAL KHUR-
ANA:
SHRI RAJNATH SONKAR
SHASTRI:

SHRI JEEWAN SHARMA:

Wil the Minister of POWER be pleased
to state:

(a) the number of complaints received
by the Deltu Electnc Supply Undertaking
about the non-workin gf street hghts dunng
each of the last twelve mcnths,

CHAITRA 8, 1915 (SAKA) Written Answers 406

{b) the number of complaints out the
abvoe still pending, with reasons therefor;

(c)thetime takenby DESUto attendthe
street light complaints:and

{d) the steps taken by the Govemnment
to attend to such copiaints without any de-
lay?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P V. RAN-
GAYYA NAIDU)" (a) The number of com-
plaints received by DESU about non-work-
ing of streat lights duringh each of the last 12
months = as under:-

Month No of Complaints Month No of Complaints
March, 1992 2274Sept., 1992 2178
April, 1982 2196 Oct , 1992 2310
May, 19922 2302 Nov., 1992 2224
June, 1992 2160 Dec , 1992 2255
July, 1182 2495 Jan , 1993 2033
Aug., 1992 2556 Feb , 1993 2180
(b) Out of 27163 complamts, only 25 DUES of DESU Against Dwssu, DDA
complaints were pending as n 12.3.1893 and NDMC
mainly in resnect of cases where street light
fittings were found stolen mvolving lodgin of 4508. SHRAINITISH KUMAR:
FiRs with the Police, before armangemng thew DR. CHINTA MOHAN:
replacement.’
Will the Minuster of POWER be plasased
fo state; .

(c) and (d). Normally the street lighting
complaints are attended by DESU within a
period of 3 cays Penodical mspections are
also carreid out by DESU offcials to ensure
proper functioing. of the street hghty

(a) whetther a large amount of Delhi
Electne Supplv Undertaking i outstanding
agaisnt Deliw Water Supply and Swage
Dicposa Undenakmg, Delh. Developmen’
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Authority and New Delhi Municpal Commit- Vil Plan penod. Aiso with & view to ensure
tee; and timely completion of projects it has now besn
decided at the Centre, to rigorrously follow

(b) if sothe lotal anfount of D.E.S.U  earmarking of outlays for imigation projects

outstanding against these organisation s by
the end of Januray, 19937

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYA NAIDU): (a) and (b). A total amount
of about Rs.257.46 crres is recverable by
DESU from Delhi Water Supply and Sewage
Dispoal Undertaking, Deihi Deveipment
Authrity and New Delhi Municpal Cmmittee
at the end of January, 1993. since some of
the outstanding dues are disputed, the sur-
harge on delay in payments is yet to be
updated by DESU.

[Transiation]
irrigation Projects of Uttar Pradesh

4509. SHRI BRIJ BHUSHAN SHARAN
SINGH: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Government of Uttar
Pradesh has requested the Union Govemn-
ment to provide financial assistance for small,
medium and big irrigation projects;

{b) ¥ so, the partslars thereof; and

{c) the project-wise financial assistance
provided during 1990-91 and1891-927

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI
P.K. THUNGON): (a) No specific request has
been received at the Centre for providing
financial assistance for completion of irriga-
tion projects from Government of Uttar
Pradesh. The thrust of the Viil Plan is to
provide funds for the On-gong schemes
which are likely to be completed during the

in the annual plans of the States.
{b)and (¢). Do not arise.

(English)
Hydro-Electric Projects of Assam

4510. SHRI PROBIN DEKA: Will the
Mirister of POWER be pleased to state:

(a)the names of the hydro-electric proj-
ects of Assam still pending with the Union
Govemment for approval;

(b) the names of the projects cleared
dunng 1992; and

(c) the reasons for the delay incleanng
the remaining projects? '

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYA NAIDU)' (a) to (c). The Detailed
Project Reportof the Pagladiya Dam Project
(1 x 3 MW + 1x2.5 mW) was received in
December, 1992 and is under examination.
Kowili Hydro-electric Extension Stage-| (2x50
MW) is in an advanced stage of clearance.
and is being processed for investment ap-
proval.

[Transiation)
Telex Facility in Maharashira
4511. DR. GUNWANT RAMBHAU
SARODE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

{a) the places in Maharashtra whare
telex tacility is availabie;

(b) whetherthe Government propose to
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expandtius faciity to ailthe important places
of Maharashtra, and SNo  Name of the Place
{c) if so, the details with locations? 13 Dhule
THE MINIBTER OF STATE OF THE 14 Gondia
MINISTRY OF COMMUNICATIONS (SHIR
SUKH RAM) (a) The names of the palcesin 15 Ichalkaran)
Maharashtra where telex facility is available
are furnished in the attached Sttement 16 Jaigaon
(b) Yes, Sir 17 Jalna
(c)Telex facilties are bikely to be made 18 Kalyan
available at the following places provided
there 1s demandfor at least fourconnections 19 Kolhapur
at each place -
20 Kopargaon
(1) Latur (2) Beed (3) Osmanabad (4)
Kudal (5) Gadchirol 21 Khoph
STATENENT 22 Koregaon Buma
SNo  Name of the Place 23 Khamgaon
1 Ahmednagar(MIDC) 24 Lote
2 Akola 25 Malkapur
3 Amrawat 26 Nagpur
4 Amalner 27 Nasik
5 Bombay 28 Nanded
6 Bhandara 29 Pravaranagar
7 Ballarpur 30 Patalgaba
8 Chandrapur 3 Pachore
9 lekanhan: 32 Ratnagn
10 Chinchwad (Pune) 33 Sangi
11 Chiplun 34 Satara
12 Dhatav 35 Solapur
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S.No. Name ol the Piace e
38, Shivajinagar (Pune) J
. Rural Electrification in U.P,
37 Tarapur
4513. SHRI RAJENDRA AGNIHOTRI:
38.  TalegaonDabhade Wil the Minister of POWER be plesed 1o
39 Thal state:
(a) the target fixed and achieved for
40.  Tunear rural electrification in Uttar Pradesh during
a in= &aventh Five Year Plan;
(b)'X so, the detalls thereof, district-
Q. Wakyj wise, and
43.  Yeotmal (¢) i not, the reasons therefor?
[Englehi THE MINISTER OF STATE IN THE
of on : MINISTRY OF POWER (SHRI P.V. RAN-

4512. SHRIK.H. MUNIYAPPA:

GAYYANAIDU): (a)to (c). As against afotal
number of 17,405 village targetted for elec-
trification during the Seventh Five Year Plan

- ) 3"‘:'{“;-';&““ QIR 1965-1990), based on annus! targets fixed
every year, 17,263 villages had been de-
clatred as electrified in Uttar Pradesh. Dis-

w.umm:mm:rz? irict-wise detalis of vilages electrified during
wﬁmldme mm the Seventh Plan in Uttar Pradesh are given

““W va telocast during . eached statement. The marginal short-

KM?.I o6 yoars tall is due to various reasons such as inade-
quale sub-distibution system facllity and

THE MINISTER OF STATE OF THE O™ I Supply of essential material eic.

MINISTRY OF INFORMATION AND

BROADCASTING (SHRIK.P. SINGHDEO): STATEMENT

Thres hundred and thirty Hindi fims were

telecast by Doordarshan Kendra, Delhidur- Digtrict-wise detalls of viiages slectrified

ing the period Jenuary, 1990 %o December, during 7th Plan in Utiar Pradesh Siate

S. No. Districts Vilages electrified during 7th Plan .

ﬂ
1. m
273
2 Haridwar
3 Meerut -
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S. No. Districts Vilages elecirlied during 7th Plan .
5. Bulandshahar 40
6. Muzaffaragar 12
7. Aligarh 241
8. Mathura 215
9. Agra
275
10. Ferozabad
1". Mainpuri 269
12 Etah 270
13, Bereity 491
14, Bijnor 263
15. Budaun 331
16. Moradabad 385
. Rampur 126
18. Shahjshanpur "
19. Pilbhit 201
20. Farukhabad e
21. Etawsh 23
22. Kanpur Nagar
451
23. Kanpur Dehat
24, Fatepur 233
28. Altahsbad 526
o8, Shansi 122
- Lilpur 119
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8. No. Districts Villages electrified during 7th Plan
28. Jalaun . 142
29. Hamirpur 161
'30‘ Banda 170
a, Varanasi 505
32 Mirzapur
382
33 Sonbhandra
34, Jaunpur 336
3s Ghazipur 81
36 Gorakhpur
492
37. Maharajganj
38. Ballia 302
39. Deoria 441
40. Basti
618
41. Sidhartha Nagar
42, Azamgarh
873
43 Mau
Air Crashes (c) the number of persons killed and the

4514, SHRIVILASRAONAGNATHRAO
GUNDEWAR: Wil the Minister of CiVIL
AVIATION AND TOURISM be pieased to
state:

(a) the number of aircraft and helicop-
ters which met with accidents during the iast
two years;

(b) the reaosns for these accidents and
the details thereof;

loss suffered by the Government on this
account; and

(d) the compensation paid to the de-
pendents of the deceased and injured per-
sons?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and {b). Dunng the years 1991
and 1992, atotal of 19 aircraft and 5 hehicop-
ters in civil operations were involved in acci-
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dents Of these, 13 accidents were caused
due to pilot error and 7 due to technical fault,
bad weatherandotherfactors The cause of
three accidents is yet to be established
Investigation report of one accident is under
process

(c) and (d) 78 persons were killed in
these accidents Normally in such cases
Govermment does not bear the loss The
aircraft are raquired to have current insur-
ance cover Indian Airlines has paid a com-
pensation of Rs 297 15 lakhs in respect of
60 passengers who were killed m the Boeing
737 crash at imphal in August 1991

|Enghish)
Pending Power Projects of Mizoram

4515 DR C SILVERA Wil the Mimis-
ter of POWER be pleased to state

(a) whether several proposals for ther-
mal power projects of Mizoram are pending
with the Umion Govemment for want of
approval for the last five years,

(b) # so, the details thereof,

{c) the expenditure involved on each
such project,

{d) whether Govemment propose to
accord approval to some of these projects
dunng the curent and next financial years,
and

{e)ifso,the details thereof andif not, the
reasons therefor?

THE MINISTER OF STATE IN THE

CHAITRA 8, 1915 (SAKA)
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MINISTRY OF POWER (SHRI P.V RAN-
GAYYA NAIDU) (a) No, Sir

{b) to (e) Do not anse

Branch P.O. In U.P.

4516 SHRICHINMAYANAND SWAMI
Will the Mirister of COMMUNICATIONS be
plesed to state

(a) the number of Branc Post Offices
functioning at present in Uttar Pradesh, dis-
tnct-wise,

{b) the number of applications under
consideration for opening of post offices,
and

(c) the number of new branch Post
Offices proposed to be opened during 1993-
94, distnct-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHIR
SUKHRAM) (a) The distnct-wise number of
branch post offices functioning in Uttar
Pradesh is given i attached Statement

(b) The numbe of such applications Is
568 ’

(c) Dunng Annual Plan 1993-94, a tar-
getfor opening 93 extra departmentalbranch
post offices has been fixed for Uttar Pradesh
Justified proposals recieved from ali dis-
tncts are taken into consideration and sanc-
tioned tothe extent of the target laid down for
the circle There are no separate targets
fixed distnct-wise

STATEMENT
Distnct-wise details of branch post offices functioning in Uttar Pradesh

5. No Name of District

No of branch post offices

1 Faizabad

553
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§. No. Name of District No. of branch post offfices
2 Lucknow 142
3. Barabank 34
4, Rae-bareli 364
5. Sitapur s2
6. Sultanpur 422
7 Kanpur City 72
8. Banda
453
Hamimpur
9. Fatehpur 214
*10. Fathgarh 385
11. Kanpur(D)
Unnao 508
12. Varanasi 395
13. Ghazipur n
14, Jaunpur 419
15. Pratapgarh 230
16. Mirzapur
Sonbhadra 283
17. Alshabad 406
18. Agra 284
Firozabad
19 Aligarh 380
20. Jhansi
Jalaun 518
Laitpur
Mathura




421 Written Answers CHAITRA 8, 1915 (SAKA) Written Answers 422

S. No. Name of District No. of branch post offices
22. Etawah 267
23, Etah 270
24, Mainpuri 206
25. Bulandshaer 308
26. Bareilly 205
27. Morabadabad 386
Rampur
28 Nainital 332
Pilibhit
29 Almora 385
30. Hardor 267
31 Kheri 339
32 Pithoragarh 344
a3 Shahjshanpur 260
34, Budaun 280
38, Gorakhpur 513
Maharajganj
8. Basti 386
Sidharthnagar
37. . Ballia 304
38. Bahraich 332
9. Deoria @
0. Gonds 419
41, Azamgarh 499
Mau
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S. No. Name of District No. of branch post offices
42, Dehradun 156
43. Ghaziabad 169
44, Meerut 301
45, Sahampur 228
Hardwar
46. Bijnore 238
47. Chamoli 286
48. Muzaffammagar | 238
49, Paun 367
50. Tehn 346
Uttarkashi
[ Transiation) Thermal Power Corporation and Sardi Sa-

Foreign Assistance for Power Projects

4517 SHIR KASHIRAM RANA: Willthe
Minister of POWER be pleased to state.

(a) the number of power projects in
Gujarat being impiemented with foreign col-
laboration and the names of the projects
which seek additional financial assistance,
at present.

(b) the reasons for seeking such finan-
cial assistance, and

(c) the number of such power projects
for which additional financial assistance has
been approved by the Government so far
and the projects awaiting approval, sepa-
rately?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER {SHRI P.V. RAN-
GAYYA NAIDU): (a) to (c). The Gandhar
Gas Based Power Project of the Natonal

rovar Hydroelectric Project ot the Sardar
Sarovar-Narmada Nigam are presently being
implemented in the State of Gujarat with
foregin asgistance. Additional financial as-
sistance has been sought for both these
projects due to inter-alhia, shortage of do-
mestic funds and an addional tranche of
loan has been agreed to for the Gandhar

Project by the CECF of Japan
Two passports to one Person
4518  SHRIRAM PRASAD SINGH.
SHRI MRUTYUNJAYA
NAYAK.
SHIR ANAND AHIRWAR:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the attention of the Govemn-
ment has been drawn to the newsitem re-
garding issue of two passports to one person
appedredin the ‘Jansatta’ dated March 6th,
1993,
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{b) whether the Government have con-
ducted any enquiry in this regard,

(c) it so, the detarls in regard to the
persons concemed and the action beign
taken agaisnt them, and

(d) 1f not, the reaons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R L BHATIA) (a)and (b) Yes Sir

(c) An individual obtained two pass-
ports, under the name of Rajan Grewal from
Regional Passport Office, Delhiin May, 1992
and subsequently as Preet Garewal from
Regional Passport Office, Chandigarhin Jyly
1992 on the basts of a clear police report
Investigations into the antecedents of the
personandthe manner nwhich he obtaned
tow passports have been inihated and action
would be taken after the rsults of the inves-
tigations are complete

{d) Does not anse
Irngation Project in Uttar Pradesh

4519 SHIR RAJVEER SINGH Wilithe
Minister of WATER RESOURCES be
pleased to state

(a) the details of major and medium
imgation projects being constructed by the
Union Government in Uttar Pradesh,

(b) whetherthe Union Govemment have
received any progress report from the State
Government in this regard, and

(c)ifso, the ime by wihich these projects
are likely to be completed and the details
thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-

CHAITRA 8, 1915 (SAKA)
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TRY OF WATER RESOURCES (SHRIP K
THUNGON) (a) As per present policy Imga-
tion Projects are planned, formulated, exe-
cuted and funded by the State Government
themselves No imgation project 1s being
constructed by the Union Government in
Uttar Pradesh

{b) and (c) Do not anse

Staff Quarters for Post Office Employ-
ees in M.P.

4520 KUMARIVIMLAVERMA Wilithe
Minister of COMMUNICATIONS be pleased
to refer to the reply given to Unstarred
Question No 3381 on December 14, 1992
and state

(a) whether a decision to construct staff
quarters for the employees of Seom Post
office in Madhya Pradesh has been taken,

- {b) f so, the ime by which the construc-
tion work s likely to be started and the target
fixed for its completion, and

(c) the total amount hikely to be incurred
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHIR
SUKH RAM) (a) Yes, Sir

(b) The construction work is hikely to be
started by July 1993 and the target fixed for
its completion 1s 31st March, 1994

{c) An estimated expenditure amount-
ingtoRs 15 61 lakhs 1s likely to be incurred

on this project
[Enghsh]
Doordarshan Kendra in Orissa

4521 DR KRUPASINDHU BHO! Will
the Miruster of INFORMATION AND BROAD-
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CASTING be pleased to state:

(a) whether the Goverment of Orissa
has urgent the Union Government to set up
* 33 Doordarshan Kendras;

(b) if so, the places specifiad by the
State for the location of Doordarshan Ken-
dras; and

(c}the present position and the decision
taken by the Union Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGH DEO):
(a) and (b) Representation has been re-
ceived from the Government of Orisse re-
questing, inter alia, for setting up of 32 Low
power TV Transmitters in the State. These
locations are given in the attached State-
ment. . .

(c) Five Law Power TV Transmitters,
one sach at Makangiri, Paliahara, Padam-
pur(Sambalpur), Nowrangpur and Deogarh
are, at present, under implementation in the
State. Besides, it is also envisaged toset up
two High Power (10 KW) TV Transmitters at
Baleshwar and Sambaipur, in replacement
of the existing transmittets there, a Low
Power Transmitter at Padam-Puram (Kora-
put) and a Very Low Power Transmitter at

Patnagarth, subject to availability of re-
sources. .

STATEMENT

e

e

7.

8.

10.

1.

12.

13

14.

15.

16.

17.

18.

19,

20.

21,
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30, Sunabeda
31. Taptapani
32. Umerkote

Central Ground Water Board

4522. SHRIMATI VASUNDHARA
RAJE: Will the Minister of WATER RE-
SOURCES be pleased o state:

(a)the State where the Central Ground
Water Board has carried out studies for

conjuctive us projects in 1990-91,1991-82
and 1992-93;

{b) Whetter any such study has been
carried out in Rajasthan during those Years
in this regard;

{¢) if 80, the details therect and the
main objective of such studies;

(d) whether Government have any
proposal to contiune such studies; and

(e) the programme drawn up in this
regard in 1993-84 for Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
ANDMINISTEROF STATE IN THE MINIS-
TRYOFWATERRESOURCES(SHRIP K.
THUNGON): (a) The studies for Conjunc-
tive Use Projects have beentakenupbythe
Central Ground Water Board in the States
of Uttar Pradesh, Rajasthan and Guarat.

(b) Yes, Sir.

(c) Study on the Conjuctive Use of
Surtace and ground water has been taken
up by Central Ground Watter Board in the
Command area of Indira Gandhi Nahar
Pariyojana in Rajasthan with effect from
November, 1990, the main objective of the
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Conjuctive Use Schema is to plan the opti-
mum development of ground water in con-
junction with surface water.

(d) Yes, Sir,

(e) The Bbard proposed to complete
the studies in the command Area of Indira
Gandhi Nahar Pariyojana during 1993-94,

Upper Iindravati Hydro-Electric
Project
4523. SHRIGOPINATH GAJAPATHI:

Will the Minister of POWER be pieased to
state:

(a) the amount of Central assistance

_ obtained sofar Upper Indravati hydro-elec-

tric project in Orissa;

(b) whether the World Bank has also
Jrovided assistance for this project;

(c) f 80, the amount provided by Worid
Bank so far; and

(d) the progress made for the comple-
tion of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI
P.V.RANGAYYA NAIDU): (a) There is no
Central Assistance for the Project.

{b) and {c). Yes, Sir. The amount pro-
vided by the World Bank upto 31,1.1993is
US $ 175.82 Million.

1d) The projects work had suffered a
setback dua tofloods in July, 1991 resulting
in heavy damages. Most of the restoration
works have been atiended to and further
work are in progress. The units are sched-
uled to be commissioned between 1994-
97. '



431  Written Answers
[ Transiation]

Tenughat Thermal Power Project

4524. SHR! LALIT ORAON: Wil the
Minister of POWER be pleased to state:

(a) the number of sanctioned posts in
technical and non-technical cadres ingroup
I, Il, {t, IV in Tenughat thermal power
project as on December 31, 1982, group-
wise;

{b) the number of the posts reserved
for belonging to Scheduled Caste and
Scheduled Tribe in these cadres, group-
wise;

{c) the number of the stalf in general
andscheduled Caste and Scheduled Tribe
categories under technical and non-tech-
nical cadre under group |, I, I, and IV as
on December 21, 1982, separately; and

(d) the number of vacant posts under
the above categories as on the above
date?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV,
RANGAYYA NAIDU): (a) to (d). The
enughat Thermal Power Project is being
executed in the Slate Sector by the
Tenughat Vidyut Nigam, Patna, a public
sector Undertaking of the Govemment of
Bihar. The detalis of information sought
should be available with the State authori-
ties and are notbeing maintained/reported
to this Ministry.

Deal Milis in Uttar Pradesh and Bihar
4525. SHRI ARJUN SINGH YADAV:
SHRI MOHAMMAD AL!
ASHRAF FATMI:
SHRI LAL BABU RAL:

Wil the Minister of FOOD PROCESS-

MARCH 289, 1883
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ING INDUSTRIES be pleased to state:

(a) whether Dal milis have been set up
in Uttar Pradesh and Bihar for the process-
ing of pulses;

(b) whether adequate provisions have
been made under the National Puises

Development Scheme for the purpose;
(c) if so, the details thereof; and

(d) i not, the efforts made by the
Govemment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGO!): (a)
Yes, Sir. Dal Miils have been set up in Uttar
Pradesh and Bihar for the processing of
puises. .

(b) to (d). Under National Pulses De-
velopment Project a sum of Rs..40.00 lakhs
(Govenment of India share) has been
earmarked for assistance for the distribu-
tion of smail dal processors to the farmers
during 1982-83. The state Govemments
including Bihar and Uttar Pradesh were
requested to submit their proposals in this
regard. No proposal has been received
from any of the State Govemments so far
and therefore no comments on adequacy of
this amount can be offered.

New Telecom Policy
4526. SHRI MOHAMMAD AL!
ASHRAF FATMI: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Government have for-
mulated New Telecom Policy:

(b) i 80, the salient features thereof;

(c) ¥ not. the reasons therefor; and
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(d) the time by which it is likely to be
formulated and announced?.

4 THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS: (SHRI
SUKH RAM): (a( to (d). The National Tele-
com Policy is under consideration of the
Govemment. It is expected to be finalised

shortly.
Power Projects in Bihar

4527. SHRI RAM TAHAL CH-
7OUDHARY: Wilithe Minister of POWER be

pleased to state:

CHAITRA 8, 1915 (SAKA)
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implementation of some power projects due
to non-avalilability of machinery in Blhar;

(b) if so, the names of such projects;
and

(c) the remedial measuras adopted or
proposed to be adopted by the Govemnment
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYA NAIDU): (a) and (b). Power proj-
ects in Bihar which have been delayed due
to delay in supply of main equipment,

{a) whetherthere has beendelayinthe amongst other reasons, are:
S.NO. Name of Project Capacity Executing Agency
(MW)
1. Tenughat thermal 2x210 Tenughat Vidyut
Power project St 1 Nigam Ltd.
2 Bokaro *B” St.i 2x210 Demodat Valley
Corporation
3 Kahalgaon Super 4210 National Thermal
Thermal Power Project Power Corporation
St
(c) Coordination meetings are heid by (a) whetherthe Govemment proposeto

CEA reguiarly with the project authorities
and major manufacturers for timely supply of
equipment and compietion of works. Aclose
waich is kept on the various constraints and

4528. SHRI NARAIN SINGH
CHAUDHARY: Will the Ministerof COMMU-
NICATIONS be pieased to state:

convert telephone exchanges into electron-
ics in Haryana during the Eighth Five Year
Pilan;

(b) # s0, the datails with location therecf;

(c) whether any targets have been fixed
for providing STD-ISTD facilities during the
plan period; and

(d) if s0, the piaces selected for the
purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.
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(b) The Statement Is attached. or equivalent towns and ail indus-
trial growth centres, touriet and pil-
(c) and (d). Yes, Sir 8th Plan (1992- grimage centres by 1.4.95.
1997) envisages further extension of STD/ .
ISTD facility for:- (i)  al exchnages of size 500 lines or
more by 1.4.95.
(i  exchangeslocatedatsub-divisional
headquartersehsil headquariers (i) alhexchangesby 1.4.1997.
STATEMENT
The detalls and name of the locations in Haryana where Electronic Exchanges are to be
) set up during 8th Five Year Pian
1992-93
(a) Already Replaced
Radour < 200 MAX-I by 512 ILT
Charkhi Dadn - B40CBM by 1000 C-DOT
Taraor - 200 CBNM by 512ILT
Kurukshetra - 1960 CBM by 3000 RLU
Uklana - 209CBNM by 5121LT
Kalanwali - 299CBNM by 512 LT
Tohana - 900CBM by 1000 C-DOT
{b) In Progress
Bhiwani - 2100 MAX-I! to be replaced by 4000 C-DOT
Dabwali - 900 MAX-Il to be replaced by 2048 ILT
Shahbad - 900 CBM to be replaced by 1400 C-DOT
Kunclli - 400 MAX-II to be replaced by 1000 C-DOT
Kaithal = 2100 MAX-Jl by 3000 C-DOT Main
Kalka - 1200 MAX-Hi by 2000 C-DOT Main
Rewari - 2200 MAX- by 4000 PRX

Jakhal - 00MAX-Hby 512 LT,
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1904-85

Jind -

1995-96

Namaul -

1900 MAX-1| by 4000 PRX

1300 MAX-1l by 2000 C-DOT

In addition to above, all the MAX-ill exchanges are planned to be made

electronic in a phased manner
Alrports in Kamataka

4529 SHRIG MADEGOWDA Wilithe
Mirsterof CIVIL AVIATION AND TOURISM

be pleased to state
{a) the number of airports in the country,

(b) the number out of them in Kama-
taka,

{c) the number of awports in Kamataka
which are not being utiised

(d) whether there 18 any proposal to
hand over some of these airports to pnvate

entrepreneurs, and
(e) f so0, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB!
AZAD) (a) The National Airports Authonty is
mantaining 88 cwvil airports and 28 cwil
enciaves and the international Awrports Au-
thonty of india has 5 airports under its con-
trol

(b) Sixof these airports are in Kamatka

(c) Out of the 6 anports, 3 are baing

" utiksed presently

(d) No, Sir

{e) Does not anse

Power Projects by Foreign Companies

4530 DR D VENKATESWAR RAO
Will th > Minister of POWER be pleased toy
stale

(a) whether the foreign power compa-
nies which have started units in India have

presented a threr point formula 1o reakse
their earming from the the electncity boards

{b)#so the matn points of the formula

(c) whether the Government have ac-
cepted the formula and

{d) f so the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI PV RAN-
GAYYA NAIDU (a) No Sir

(b) to (d) Do not anse

Matampuzha Tourist Cottages in Kerala

4531 SHRIV S VIJAYARAGHAVAN
Will the Minister of CIVIL AVIATION AND
TOURISMbe p» 1sedto state

(a) whether the Govemment of Kerala
has forwarded any project report for the
construchion of Malampuzha tounst coltages
to the Union Government

{b) f so the detalls thereof, and
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(c) the time by which these are likelyto  GAYYA NAIDU): (a) No, Sir.

be set up?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes, Sir.

{b) and (c). The Govemment of Kerala
had submitted an incomplete proposal for
construction of tourist cottage at Malam-
puzha. The Union Government has sought
certain clarifications from the State Govemn-
ment, which are awaited.

Pipavav Power Project

4532. SHRI SOMJIBHAI DAMOR: Will
the Ministerof POWERDe pleasedtoreferto
the reply given to Unstarred Question No.
4547 on December 21, 1992 and state:

{a) whetherthe Union Government have
since finahsed the investment pians for
development of the Tapti Gas fields for supply
of gas to the Pipavav gas based power
project in Gujarat;

(b) if so, the details thereof indicating
the quantity of gas likely tobe suppliedtothe
project;

{c) if not, the reasons therefor, and

(d) the time by which the decision is
likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P V. RAN-

(b) Does not arise.

(c) and (d). It has been decided that the
gas from the mid and South Tapti fiskds be
brought to Hazira to meet the existing com-
mitments ex-Hazira and ex-HB.J pipeline. in
the meantime, the development of these
fields has also been offered to private com-
panies under joint venture arrangements
with Oil & Natural Gas Commission.

Marine Food Processing Units

4533. SHRI K.V.R. CHOUDARY: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) whetherthe Govemment have made
any assessment of the export potential of
manne food processing units in the country;

(b) if so, the details thereof,

(c) the foreign exchange eamed in the
exports of marine food products dunng the
last three years, and

(d) the salient features of the recent
Research and Development made for the
preservation of manne food products?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) and
(b). The details of Marine Food Procesing
Units and their capacities as per Registra-
tion with Manne Products Export Develop-
ment Authority 1S given balow.-

Freezing Capacity

Canning Capacity

Ice making Capacity -
Fish Meal Capacity

Cold Storage Capacity

Peeling Shed Capacity

3526 75 tons per day
81 5 tons per day
2027 00 tons per day
345 5 tons per day
55885 tons

- _12149.0| tons per day
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(c) Theforeign exchange eamedthrough
export of marine products during the last
three years is as follows -

Year Value of Marine Products
(Rs in crores)
1989-90 83500
1990-91 893 37
1991-92 1375 00

(d) The sahent features of the recent
Research and Development for processing
and preservation to increase export of ma-
rine products are

1 Dwersifhication and processing of van-
ous types of manne products in vaiue
added forms by Individually Quick Fro-
zen method (IQF)

2 Quality upgradation of products before
export, processing of cultured Prawn
and other shell fishes

3 Processing of deep sea fish in value
added form etc

4 Processing and preservation of deep
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Promotion of Domestic Tourism

4534 SHRISHRAVANKUMARPATEL.
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased 1o state

(a) the special strategy formulated for
the promotion and development of domestic
tounsm dunng the next three years, and

(b) the detasis thereof State-wisa?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB!
AZAD) (a)and(b) TheNational Achon Pian
for Tounsm which was presented to the
Parhament in May 1992, enunciates strat-
egy for promotion and development of
domestic tourism In the immediate future,
this includes schemes for development of
camping sites, development of paymg guest
accommodation and developed of identfied
piolgnm centres 12 States alongwith 2 cir-
cuits n UP List is given in the attached
Statement

Rules have been amended to grant
recogmition to the travel trade engaged n
promotion of domeshc tounsm

STATEMENT

Centres identifed for development by the

sea fishes as value added products Committes on Piignm Tounsm
SNo State Centre/Place

1 Assam Kamakhya

2 Bihar Bodhgaya and Patna Saheb

3 Gujarat Dwarka, Palitana and Udwada (Near Vapi}

4 HP Paonta Saheb and Jawalaj

5 J&K Mata Vaishno Devi

8 Kamataka Sringen and Gulberga

7 Keraia

Guruvayur




443  Written Answers MARCH 29, 1983 Written Answers 444
8 MP Ujain
9 Maharashtra Shirdi (Nasik), Nanded and Jyotir Bah
(In Kolhapur District)
10. Onssa Jagnénath Puri
1. Rajasthan Ajmer Shareef
12 Tamil Nadu Rameshwaram
13 Ur a) Badrinath-Kedamath-

Gangotn-Yamunotn

b) Barsana-Nandgaon-
Gokul-Mathura-

Bnndalgan-Gowardhan \

Expansion and Modernisation of Alr
Stations in Kerala

AIR Stations,

{(b) if so, the details thereof, and

4535 SHRI KODIKKUNNIL
SURESH {c) the estmated expenditure hkely to
SHRI VS VIJAYAR- be incumred for the purpose?
AGHAVAN

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state

{a) whether the Government have any
proposal to expand and modemuse the Thns-
sor, Allappuzha, Tnvandrum and Kozikode,

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK P SINGHDEOQ)
(a) Yes, Sir

(b) and (c) The details are given in the
Statement annexed
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increase in Hydro-Electric Power [English]
Development of Food Processing
4536. SHRIRAJNATHSONKAR SHAS- industries

TRI: Wiil the Minister of POWER be pleased
to state:

(a) whether any scheme for the devel-
opment of hydro-electric power has been
prepared to incrase power generation in the
country;

{b) it so, the action taken thereon and
the details of the progress made in this
regard; and

(c) the position of generation of hydro-
electricity at present?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P.V. RAN-
GAYYA NAIDU): (a) and (b). Yes, Sir. A
hydro capacity addition of 9292.15 MW has
been programmed during 8th Five Year Plan
and a hydro capacity addition of 244.3 MW
has been achieved so far during the year
1992-93. Atpresent, 92 sanctioned projects
are under execution having a total capacity
of 17628.35 MW inthe country. The Govern-
mentof India have also constituted a ‘Group’
to identfy new hydel projects on which ad-
vance action needs to be taken during the
8th Five Year Plan and for suggestinga Plan
of action for implementing these projects
expeditiously so as to get benefits fromthese
schemes by the end of 9th Plan. Further,
keeping in view the constraints in financial
resources it has been decided to associate
Private Sector participation in power devel-
opment including hydel power sector.

(c) The provisionaltolal installed capac-
ity (hydro) in the country works out to
19438.61 MW.

4537. SHRI PRAKASH V. PATIL: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) the total outlay of Eighth Five Year
Pian forthe development of food processing
industries in the country;

{b) the achievements made so far;

(c) whether the Government have for-
mulated any policy for the development of
the food processing industries in the coun-
try; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) to
(d). The total outlay approved for the devel-
opment of food processing industries during
the Eighth Five Plan is Rs. 146 crores. The
outlay for 1992-93 is Rs. 40 croves. The
Ministry of Food Processing Industries has
formulated several Plan schemes for provid-
ing assistance for developing food process-
ing industries during the Eighth Plan which
inter alia include assistance to State Gov-
emment organisations, cooperatives, volun-
tary agencies, joint sectors, etc., for setting
up of enlarging food processing facilities,
developing backward linkages withfarmers,
marketing support, port, pouitry and other
meal processing faciliteis, tune and other
fish processing facilities. deep sea fishing
and processing, setting up of cold chain,
research and development in food process-
ing and package and training of man-power
in certain sectors, elc. Action has also been
initiated for formulated a policy for food proc-
assirg Ingusiries.
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Finance Corporation for Water Re-
BOources

4538. SHRIPRAFUL PATEL:
SHRI HARISH NARAYAN
PRABHU ZANTYE:

Wil the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Union Government
propose to setup a Financial Corporation for
Water Resources Development and Man-
agement; and

(b) if s0, the details thereof;

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHTIP K.
THUNGON): (a) and (b). A proposal for
setting up of an Imigation Finance Corpora-
tion to provide funds for the expenditions
compietion of nationally important projects
was recommended by the working Group on
Major and Medium rrigation Programme for
inclusion in the Vill Plan. As the Planning
Commission ha snot favoured the setting up
of such a Corporation, it was contemplated
to provide special central assistance to the
States during the Eighth Plan period for
expeditious completion of some of the na-
tionally important irrigation projects in the
country Due lo resources contraints, the
Planning Commission could not accept the

Writtan Answers 450
proposal and has suggestedthat the issue of
funding for the national projects be first dis-
cussed with the States as the several na-
tional resource availabiiity for irrigation sec-
tor is not going to change thereby. Accord-
ingly, a series of meetints were held with the
concemed State Governments who did not
agree to the proposal of earmarking or set-
ting aside any part of their plan funds.

[Translation]

Telephone Facliities to Gram Pan-
chayatss in Madhya Pradesh

4539. SHRI SHIV RAJ SINGH
CHAUHAN: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of gram panchayats in
Madhya Pradesh where telephone faciiities
have been provided during the last three
years;

(b) the number of gram Panchayats
without such facility;

{c) the number of such villages where
this facility is likely to be provided during
1993-94; and

(d) by when the remaining villages are
likely to be provided this facility?

THE MINSTER OF STATE OF THE
MINISTRY COMMUNICATIONS (SHRI
SUKH RAM): (a) The details are as under:-

Year No. of Gram Panchayats coversd with telephone facility
1990-91 2189

1991-82 4005

1992-93 2015

{Upto 25.3.1983)

{b} Number of Gram Panchayats with-

out teiephone tacility as on 25.3 1993 is
13.216.
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(c) A target for covering 7500 Pan-
chayat Villages during the year 1993-84 has
been proposed.

(d) Alithe Gram Panchayats have been
planned otbe covered with telephone facility
progressively by 31stMarch, 1995 subjectto
availability of resources.

Low Power T.V. Transmitter at Supaul
in Blhar

4540. SHRISURYANARAYAN YADAV:
Will the Minister of INFORMATION AND
BROADCASTING be pieased 1o state:

{a) whetherthe Govermnment proposeto
setup alow power T.V. tansmitter in Supau!
district of Bihar; and

(b) if s0, the dtails thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
{a) Yes, Sir.

(b) The schema for setting up of a Low
Power TV Transmitter at Supaul in Bihar s
under implementation. As per present indi-
cation, the transmitter is expected to be
commissioned during 1994-95.

[English]
Tourism Projects, Meharashtra

4541. PROF. ASHOK ANANDRAO
DESHMUKH: WHl the Minister of CIVIL
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state:

(a) the names of present centrally spon-
sored tourism projects in Maharashtra and
the amount incurred thereon during each of
the last two years;

(b) whether Govemment prepose to
develop any area as lourists spot with for-
eign collaboration in Maharashtra; and

(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI!
AZAD): (a) Statements - | and Il list tourism
projects for which financial assistance has
been extended ot the State of Maharashtra
during the last two years.

(b) and (c). A comprehensive tourism
development and conservation plan for
Ajanta and Eliora has been approved at an
estimated cost of 4406 million Japanese
yen, out of wheih loan assistance to thetune
3745 million Japanese Yen will be made
available by OECF of Japan

The National Park Service, USA has

prepared a draft concept plan forthe conser-
vation, beautification, effective land use and
environment planning of Ajanta and Ellora
region, without any financial involvement.

STATEMENT - |

Central Financial Assistance to Maharash-

AVIATION AND TOURISM be pleased to tra during 1950-91
S!. No. Project/Scheme Amount
Sanctioned
(Rs. in lakhs)
1 Lake Resort Development at 18.00
Koyananager, Distt. Satara
2 Tourist Compiax at Karla 12.08




453  Wiitten Answers CHAITRA 8, 1915 (SAKA) Written Answers 454

8! No. Project/Scheme . Amount
Sanctoned
(Rs in lakhs)
3. Vigitor's centre at Aurangabad 1695
4 Purchase of water sports equipment 2095
5 Purchase of Hover Craft 984
8 Purchase of water sports equipment 1127
7 Purchase of Catamaran for playing 4354
in the Bombay harbour mainly
between Bombay to Elephante
8 Vintage car axhibition 0307
Total 13568
STATEMENT - it

proyects/Schemes Sanctioned During 1991-92

SI No Name of the Scheme/Project Amount
sanctoned
{Rs i lakhs)
Maharashira
1 Tounst Reception Centre at Pune (Katraj) 2300
2. Tounst lodge at Sindkhed Raja 18 50

3 Wayside amenities
at-

. Sllod 408
- Amboli 450
- Maishej Ghat 400
4 Tourist complex at Karia (Phase ) 2423
] Passenger onented wayside amenity at 17.24

Manor (with Surface Transport)
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4 S.No. Name of the Scheme/Project | Amount
sanctionad
¢ (Rs. in lakhs)
|
6.  Touristlodge at Riddhapur 27.00
7. Yatri Niwas at Latur 19.71
8.  Purchaseof 65 Catamaran 49.50
9. Tented accommodation 7.10
10. Water sports equipment 13.50
11.  Adventureequipment 26.13
12. Publicity material 30.28
13, Upgradation of faciliies 13.34
14.  Upgradation of facilties 25.14
15.  Assistanceto MTDC (Panchgani) 2.40
Total 311.85
Broadcast of Tamil News from Dethi (b) Dose not arse.

4542. DR. (SHRIMATI) K.S. SOUNDA-
RAM: Will the Minister of INFORMATION
AND BROADCASTING be pieasedto state:

(a) whether AIR news in Tamil are being
broadcast in Delhi;

(b) i 80, the details thereof;

(c) whether the broadcast can be heard
throughout the country; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
(a) No, Sir.

(c) and (d). All India Radlo orginates
National News Bulletins i various Indian
languages, including Tamil from Delhi for
relay by stations in the relevant linguistic
ragion. in view of the large number of lan-
guages involved, All India Radio Delhi does
not broadcast these bulletns for listeners in
Delhi.

[ Transiation)
Food Processing industries in M.P.

A543. SHRI MAHENDRA KUMAR
SINGH TAHKUR: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleasedto
state:
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(a) whetherthe Union Government have
received any proposal from the Government
of Madhya Pradesh for setting up food proc-
:-tn:d industries in the State during 1993-

. &

(b) if s0, the action taken by the Union
Govemment thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) No,
Sir. However, proposals have been recewed
in 1992-83 from Madhya Pradesh seeking
assistance under the plan scheme of the

Ministry.

(b) Action has been initiated on the
proposals received.

(English]
Demand for Processed Food

4544 KUMARI PUSHPADEVI SINGH:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whetherthe Govemment have made
any assessment on the demand for proc-
assed food in the country;

(b} it so, the details thereof;

() whether the demand for processed
food has been increasing, and

{d) whether the Union government have
anyproposal to set up more food processing
units in the country to increase the produc-
tion of processed food in order to meet the

growing demand?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) to
(d). Studies conducted by various agencies/
organisations in various sectors of food

the Ministry do not set up any food process-
ing unit direcity, several developmental Plan
schemes have been formulated by the Min-
istry under whic assistance is provided for

the oveall developemnt of food processing
industries.

[Transiation]

Power Tariff for Agriculture Sector in
Uttar Pradesh

4545. SHIR BHAGWAN SHANKAR
RAWAT: Will the Minister of POWER be
please to refer to the reply given to Starred
Question No. 84 on March 1, 1993 and state:

(a) whetherthe Govemment propose to
raise agricultural tariff upto 50 paise per unit
in Uttar Pradesh;

(b) if 50, the time by which it is likely to
be raised;

{c) whether the Government have for-
mulated any scheme to spend the amount
samed by the increase made in this tariff for
the purpose of rural electrification and for
improving the transmission and distribution
system of rural power supply;

(d) i 50, the details therof;

{e) whether the Govermment have for-
mulated any scheme for giving power con-
nections to the pending applications at pres-
ent for imigation pumps;

{f) it o, the details in this regard, district-
wise indicating the cut of date of registration
upto which the applicants are likely to be
covered; and

(g) ¥ not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYA NAIDU): (a) and (b). The Confer-
ence of State Power Ministors held on 8th
and 9th January, 1993 has formulated an
Action Plan whcih, inter alia, envisages fixa-
tion of the minimum agricultural tariff at 50
paise perunitby 31.3.1993. Accordingtothe
available information, however, the Govem-
ment of Uttar Pradesh has not yet taken a
decision in the matter.

(c) and (d). Does not arise in view of (a)
and (b) above. .

(e) and (f). Energisation of pumpsets is
continuing programme under rural electrifi-
cation. The Annual target for pumpset ener-
gisation for the year 1992-93, fixed by the
Planning Commission is 12,200, which is
iikiey to be achieved by the end of the year.

(g) UPSEB has reported that the num-
ber of pending applications, where the farm-
ers have compeleted the requisite formali-
ties as on 1.1.1993 15 28063. The time re-
quired for clearing all the pending applica-
tions will depend upon the availabity of
financial resources and targets fixed by the
Planning Commissiortfrom year o year.

[English]
Telephones in Hospitals of Gujarat

4546. SHIR N.J. RATHVA" Will the
Ministerof COMMUNICATIONS be pleased
to state:

(a) whether telephone facility is avail-
abie in the hospitals of Gujarat particularty in
Vodadara, Bharuch and Panchamahal dis-
tricts hospitals;

(b) it not, the particulars thereof; and

(¢) the time by which telephone facility is
likely to be provided there?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHIR
SUKH RAM): (a) Yes, Sir. Telephone facility
Is provided at all the civil and district hospi-
tals including the District hospitals at Va-
dodara, Bharuch and Panchmahal (Godra).

(b) and (c). Does not ariss.
Yatri Niwas in Gujarat

DR. A. K. PATEL:
SHRI CHANDRESH PATEL:

4547,

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to siate:

(a) the number of hotels, lodges and
yatri niwas constructed in Gujarat during
each of the last thee years;

(b)the details of the financial assistance
provided by the Union Government in this
regard; and

(c) the details of the tounsts and reve-
nues eamed therefrom during the above
period?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD)' {a) and (b). The Central Department
of Tourism does nfo extend finacial assis-
tance for construction of hotels. No proposal
for construction of Yatri Niwas has been
receved during last three years from Gow-
emment of Gujarat. An amount of Rs. 17.94
lakhs has bean sanctionedfor Tourist Lodge
at Ambaii in 1990-91 and an amount of Rs.
11.39iakhs has been sanctioned for Tourist
Lodge at Bhimnath in 1891-82. Under the
voluntary scheme of approvaliciassification
of holeis, 4 hotels were added to the ap-
proved/classified list of the Depantmeit of
Tourism during the last three years.

(c) Tha genera! Depariment of Tourism
does not maintain figures of revenus samed
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Gujarat dunng the last three years are

Year Domestic Foreign
1991 83407 3877
1991 68467 2808
1992 61052 2329
Expanasion of Radio and T V. Network in STATEMENT
West Bengal
All india Radio

4548 SHRISANAT KUMAR MANDAL
Wil the Minister of INFORMATION AND
. BROADCASTING be pleased fo state

{a) whetherthe Government proposeto
expand the existing Radio and T V network
in West Bengal dunng 1993-94,

(b) 30, the details thereot,

(c) whether any efforts are beign made
to improve the quality of the Bangla pro-
gramme teiecast from the Caicutta Door-
darshan and Radso station, and

(d) ff s0, the details thereol?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P SINGHDEO)
{a) Yes, Sir.

{b) The details are given in the attached
Statement.

{c) and (d) Doordarshan/AlH are con-
statty endeavounng to bnng about a quairta-
tive and quantitative improvement in their
prograrmme content and format

a) Upgradationot 10 KW SWto 50 KW SW
Transmatter at Calcutta

b) Refurbishing of Studios at Calcutta

c) Upgradationof 20 KW SWto50KW SW
Transmadter at Kutsennqg

d) Replacementof 20 KW MW Transmitter
at Calcutta

Doordarshan
a) Second Channel Studio at Calcutta

b) Programme Generation Facility at Silig
un

¢} Low Power Transmitters at Jhargram,
Purulia and Ranaghat

d) VeryLowPowerTransmillers at Jhalda
and Egra

e) Transposer at Tiger-hill
Donation to Institutions by M T.N.L.
4549 SHRIMOHAN RAWALE Willthe
Mnister of COMMUNICATIONS be pleased

to state the names of inshtutions‘organisa-
tions to which the Mahangar Telephone
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Nigam Limited has donated amounts during
1981 and 1992 stating the amount donated
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Written Answers 484

MINISTRY OF COMMNICATIONS (SHRY
SUKH RAM): The names of institions/

to eac such institution/organisation? organisations to whom donations have been
made by MTNL in 1991 and 1992 ae a3
THE MINISTER OF STATE OF THE  foliows:-
Institutions/Organisations Amount
1. Sri Shanmukhananda Fine Arts and - As. 2 lakhs
Sangeet Saba, Bombay
2. Inchan Power Lifting Federation Res. 5 lakhs
3. Blankets for Earth-quake victims - Rs. 9,900/
of Uttarakashi (U.P.)
4. Deilhi volieyball Association - Rs. 10 lakhs
5. Rajiv Gandhi Foundation - Rs. 10 lakhs

Rain Water for irrigation

4550. SHRI HARISH NARAYAN
PRABHU YANTYE: Will the Mimster of
WATER RESOQURCES be pleased to state

(a) whether the Govemment are aware
that there 15 a tolal neglect of rain water
preservation and hamessing in Goa;

{b) i so, the reasons therefor;

{c) whether the Government propose to
carry out any special survey regarding the
scope and total potential of rain water to
formulate a suitable programme to boost up
the economy of Goa; and

{d) if so, the detalis in this regard.

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K.
THUNGON): (a) No, Sir.

(b) and {c). Does nat arise.

(d) In order to hamess rain water for
wngation and other uses, the restructed
National Watershed Development Project
for Rainfed Areas (NWDPRA) is in operation
from 1990-91 to achweve the twin objectives
of sustainable production of bio-mass and
restoration of ecological balance in the vast
tracts of rainfed areas in the country where
less than 30% arable land is under assured
seans of imgation. This programme Is also
being implemented in the State of Goa on
3.075 thousand hactares area targetted for
the 8th Plan. For this, 8th Plan allocation of
Rs. 1.15 crores has been provided for Goa.
The Master Plan for Water Resources for
Goa has also been prepared.

Underground Water Expiloration Pro-
gramme

4551, SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of WATER
RESOURCES be pleased 1o state:

(a) whether the Central Ground Water
Board proposes to expand exploration pro-
gramme during Eighth Five Year Plan;
and



465 Written Answers
(b) if so, the number of places to be
drilled furing the Eighth Plan, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON): (a) Yes, Sir.

(b) During Eighth Plan, the Central
Ground Water Board proposes to drill ap-
proximately 5330 boreholes in the Bountry.
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The drilling programme of the Board is final-
ised on yearly basis. During 1993-94 the
Board proposed to drili 940 boreholes in the
Country as per details given in the enclosed
Statement.

STAETMENT

State-wise details of Boreholes to be
 drilled by Central Ground Water Board
during 1993-94

SI. No. Name of State/UT

1. Andhra Pradesh
2. Arunachal Pradesh
3. Assam
4. Bihar
5. Gujarat
6. Haryana
7. Himachal Pradesh
8. Jammu & Kashmir
9. .Karnataka
10. Kerala
11. Madhya Praesh
12. Maharashtra

13. Meghalaya

14. Orissa
15. Rajasthan
16. Sikkim

17. Tamil Nadu

No. of boreholes to be drilled
7
2
22

47

10

12

31
117

55

79

115
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SI. No. Name of State/UT

No. of boreholes to be drilled

18. Uttar Pradesh 86
19. West Bengal 16
Union Territory
1. Andaman & Nicobar 6
Grand Total 940
Reducing the STD Rates {c) the number of connections provided

4552. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the rates of ISD/STD are
‘ exorbitant; and

(b) if so, the steps taken by the Govermn-
ment to reduce the same?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRi
SUKH RAM): (a) No, Sir.

(b) Does not arise in view of (a) above.
Telephone Connections

4553. SHRISYED SHAHABUDDIN: Wili
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of pending applications
for telephone connections, circle-wise and
scheme-wise as onr April *, 1992 and April,
1993;

(b) the number of fresh applications
received during 1992-93, circle-wise anq
scheme-wise;

-~ “4uring 1992-93, scheme-wise and circle-

wise; and

(d) the target date and period for clear-
ing all pending applications in accordance
with the latest policy statement of the Gov-
emment?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The number of applications
pending per telephone connection circle-
wise and scheme-wise as on 1.4.92 is given
in the attached Statement. The information
as on 1.4.93 will be collected and laid on the
table of the house.

(b) and (c). The information is being
coliected and laid on the tabie of the house.

(d) The new telephone to the waiting
applicant are proposed to be provided pro-
gressively during the 8th Plan which envis-

ages:

- Provide telephones practicaily on de-
mand in Tribai and rural areas.

- Waiting period of telephone connec- __ -

tions not to exceed two years for large
telephone systems.

deo
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[Translation)

National Institute for Training in
Underground Water

4554, SHRI GEORGE
FERNANDES:Will the Minister of WATER
RESOURCES be pleased to state:

(a) whetherthe Union Governmenthave
decided to set up a national institute for
imparting training in underground water;

(b) whetherthe Union Government have
received a received a special request from
the Govermment of Bihar for setting up of
such a institute in Patna.

(c) whether the Govmemnt have ac-
cepted this demand; and

{d) if not, the reasn therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) Yes, Sir.

(b) to (d). Besides Bihar requests have
been received from the Governments of
Uttar Pradesh, Madhya Pradesh, Haryana,
West Bengal, Andhra Pradesh and Karna-
taka. No decision is made by Govermment
regarding the location of the Institute.

[English]
Postal Services in Delhi

4555. SHRITARA CHAND KHANDEL-
WAL: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Postal Services in the
capital have been disrupted following work-
to-rule decision by the Railway Mail Sevice
Staff;
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(b) whetherthe Governmenthave taken

any alternative steps in view of agitation by
RMS staff; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) to (c). The postal services
in the capital were partly disrupted form
15.2.9310 19.2.93 due to the go slow tactics
adopted by the Railway mail Service officials
by refusing over-time duty. however, after a
dialogue with the service unions on 19.2.93
by the Circle authorieties, the agitation was
called off and normaly restored immediately.

[Translation}
Videsh Sanchar Nigam Ltd

4556. PROF. RAM KAPSE: Will the
Minister of COMMUNICATIONS be pleased
to state the plans/course of actions ear-
marked by the Videsh Sanchar Nigam Lim-
ited forthe various programmes/schemesto
be undertaken in the next three years of the
Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): The major schemes and proj-
ects which are beign undertaken by Videsh
Sanchar Nigam Limited in the next three
years of Eighth Five Year Plan are as fol-
lows:

1. Augmentation of digital international
Telephone Gateway Exchanges at
Bombay, Delhi, Calcutta and Madras.

2. Setting up of Standard A International
Satellite Earth Station at Calcutta.

3. Setting up of Standard-A International
Satellite Earth Station at Madras.

4. participationin South-East Asia -Middle
East-Western Europe submarine Fibre -
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Optic Cable Project

5  Prowision of “INMARSAT" Standard ‘C’
Mobile service for smali vessels

6 Provision of inmarsat Standard-B digl-
tal Mobile Services for Voice and Data

7 Replacement of intemational telex
exchange at Bombay

Telephone Connections in Madhys
Pradesh

4557 SHRI SURAJBHANU SOLANKI
Will the Minister of COMMUNICATIONS be
pieased o state

{a) the number of apphcations on the
watting list for telephone connections in
Madhya Pradesh, as on 31stJanuary, 1993,
distnict-wise’

{b) whetherthe Government proposeto
increasa the existing capacity of telephone
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{c) i 8o, the detalls thereof and the time
by wiuch the waiting kst is likely tobe cleared?

4
THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM). (a) The statement is atiached
as Annex, ‘A’

{b)and{c) Yes, Sw Expansionpansare
being drawn for Madhya Pradesh t0 provide
telephones to the waiting apphcants pro-
gressively dunng the 8th Five Year Plan
which envisages

- provision of telephones practically on
demand m Trbal and rural areas

- watting penod for telephone connec
trons not to exceed two years forlarge
telephone systems

STATEMENT

Warting List for Telephone Connections in

@xchanges tomeetthe demand of telephone Machya Pradesn as on 31st January *
connaclions in the State and 1993 Drstnct-wise
—_.::: No Name of District Wactmg:er -
asonJii183

1 Balaghat 520

2 Bastar 581

3 Betul 643

4 Bhind 1030

5 Bhnapa 8997

6 Bilaspur “B3s

7 Clihatgipe 674

i u "3z

e —————— W}
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SI No Name of Distrct Waitng List o
a rs_ .
10 Datia 45011
1 Dewas 1582
12 Dhar 329
13 Durg bty
4 Guna
145 Gwalior > 44
16 Hoshangabard LI
17 Indore 37 *
1 Jabalpur 1 141
14 Jhabua N
2 Khiantlwa i
21 khargone ELN
22 Mandla L
3 Meinds aur it
4 Morana ﬂ
5 Narsinghpu® PR
Pan .
Je Yungatt
28 Raisen
29 Hap ar e
) A ygarh

Flunangiaon

Lo
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Sl. No. Name of District Waiting List
ason 31.1.83

33 Rewa 1479

<7} Sager 2188

35 Sargua 571

% Satna 1791

b 74 Sehore 200

38 Shahdol 578

39 Seoni 116

40 Shajapur 453

] Shivpuri 887

42 Sidh 175

43 Tikamgarh 161

“ Ujjain 3474

45 Vidisha 808

National Energy Efficiency Programme (c) Whether the Government have

4558. SHRIH.D DEVEGOWDA:
DR.MAHADEEPAK SINGH
SHAKYA:

Wiiithe Ministerof POWERDbe plesed
to state:

(a) Whether the Govemment have
launchad a National Energy Efficiency Pro-

gramme forsaving 5000 M.W.of Power durng
the Eighth Five Year Plan; *

(b) i o, the detailed outiines of the
programme;

started implementing the programme in the
country;

(d) if s0, the details thersof.and

{e) The target fixed by the Government
under this programme by the end of exghth
Five Year Plan forincreasing power genera-
tion by deveioping more efficiency and re-
ducing transmission and distribution iosses?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER(SHR! P.V, RAN-
GAYYA NAIDU) (8) The Govemment is in
the process of lsunching a Nations! Energy
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Efficiency Programme for saving 5000 MW
OF power during the 8th Plan.

{b) The programme aims at reductionin
iransmission and distribution
losses, reduction in auxillary consumption in
themnal power plants. rectification of agricul-
tural pumpsets and energy conservation in
domestic and ndustnal sectors.

(c)and (d) Working Groups have been
constituted by the Govemment in each
concemed Ministry to prepare Action Plans
for implementation of this programme;

{e) A target of 5000 MW saving in m-
stalled capacity by the end of the 8th Plan
has been fixed under this programme.

Power Rates in DESU
4559 SHAI NITISH KUMAR

SHRINAWAL KISHORE RAI:
DR CHINTA MOHAN:

Willthe Minister of POWER be pleased
to state

{a) Whether the Government propose
to write off the amount of loss suffered by the
Delh Electric Supply Undentaking;

CHAITRA 8, 1915 (SAKA)
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{b) if not the reasons therefor;

(c) whether the DESU propose to raise
power rates;

(d) ¥ so, the detals thereof and the
reasons therefor;

(e) Whether the DESU has increased
the power rates dunng the last three
Years.and

(f) If so, the details thereof and the per
unit rate of power nn 1989-80 and the in-
crease effected in this regard till the year
1992-937

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI
P.V.RANGAYYA NAIDU) (a)to (e). Govemn-
ment has no proposal to write off the losses
of DESU.The electncity tariff was last re-
vised by DESU in March, 1991 after a gap of
about 6 Years In view of the alround -
crease in cost of inputs and to off-set the
revenue deficit, DESU has proposed further
revision of tanff.

{f) The Power tariff of DESU in 1983-90
and the existng rates effective from 1-3-
1991 are given in the attached statement.

STATEMENT
D E S.U. TARIFF
Category Tanff n 1989-90 Rewvisad rate w.e.f.
(Paise/Unit) 1.3.1991
(i parse/unit)

Domestic 27(first 100 unis) 40 (first 100 units)

32 (next 100 umts) 50 (next 100 units)

75{above 200 units) 150 (next 100 units)

200 {above 300 unds)
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Category Tariff in 1989-90 Revised rate w.e.f.
(Paise/Unit) 1.3.1991
(in paise/unit)
Non-domestic
Low Tension 89 150
High Tension 121 plus Rs.40/- 170 plus Rs.60/- per
per KVA. KVA.
Water Supply ' 114 137
Industrial
Small Industrial
Power(SIP) 75 125
Large Industrial 139 plus Rs.40/- 200 plus Rs.60/- per
Power (LIP) per KVA KVA.
Street Lighting 60 137
Agriculture 15 20
[English) (c) if so, the details thereof?
Agro-based Food Processing Indus-

tries

4560. SHRIK.H.MUNIYAPPA:
SHRI C.P. MUDALAGIRI-
YAPPA:

Wil the minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) the number of agro-based food
processing industries set up in the country
" during each of the last three years, State-
‘Wise;

(b) whether the. Union Govemment
propose to set up new agrobased food
processing industries in Kamataka during
1993; and

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) to
(c): Since the food processing industries
are both in the organised and unorganised
sectors, information in regard to the num-
beg of all food processing industries, State-
wise set up during each of the last three
years is not maintaained centrally. How-
ever, information in regard to the number of
rice mills, flour mills, fish processing units,
fruit and vegetables processing units,
sweetened aerated water units that are
registered under Fruit products Order is
given in the Annexure. The Union Govemn-
ment does not propose to set up any food
processing industries in any state

directly.

»
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STATEWISE BREAKUP OF LICENCES
UNDER FRUIT PRODUCTS ORDER AS

ON 31.12.1992
S.No. Name of the state. Frultand
Vegetable
Procassing
Units.

1. Andhra Pradesh 175
2. Assam 20
3. Bihar @
4 Gujemt 165
5. Haryana 114
6. Himachal Pradesh 78
7. Jammu & Kashmir 73
8. Karbataka 178
9. Kerala 291
10. mm' 66
11. Maharashtra 713
12, Manipur 10
13. Megaiaya 6
14. Nageland 4
15. Orissa 18
18. Punjeb 159
.17. Rajasthan 82
18. sikkim 2
19. Tami Nadu 336
20. Tripum 3

CHAITRA 8, 1915 (SAKA)

Written Answers 498
S.No. Name of the state. Fruit and

Vegetable

Processing
Units.
21. Uttar Pradesh 364
22. .West Bengal 237
23. And?man,& Nicobar island .1
24. Arunachal Pradesh 2
25. Chandigarh 21
26. Dadra & Nagar Havel "4
27. Delhi 218
28. Goa, Daman & Diu 46
29. Mizoram .2
30. Pondicherry 8
Total- 3415
Amjuri Power Project

4561. SHRI UDDHAB BAPMAN:Will the *
Minister of POWER be pleased to state:

(a) Whether a Memorandum of Under
standing has been signed with a foreign
company for construction of the 360 MW
Amguri power project in Assam,;

(b) #f so, the main features of the
MOU:and

(c) the estimated cost of the project and
the time by which itis likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAYYA NAIDU) (a) to (c). ‘The required
information 18 being collected and will be laxd
on the table of the House.
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[Translation)
Drinking water for Delhi from Renuka
Dam

4562 SHRICHINMAYANAND SWAMI
Nill the Minister of WATER RESOURCES
be pleased to state

(a) Whether there 1s any proposal to
supply water from Renuka Dam in Himachal
Pradesh to meet the shortage of dnnking
water in the caputal,

{b) if so the details thereof and the time
by which it 1s likely to be implemented and

(c) the total estmated expenditure tobe
borne by the Delhi administration?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTAR OF STATE IN THE MINIS-
TRY OF WATER RESOURCES SHRI
{P K THUNGON) (a) to (c) The subjact of
meeting Dnnking Water needs of Urion
factory of Delhi through stores in the Upper
Yamuna Vally has received attention n the
inter-state meetings Government of Hima-
chal Pradesh 1s required to prepare a multi-
purpose Renuka Projectto catertothe need
ofthe Dnnking Water Hydro-Powerand other
usaes In the absence of a detailed project
report details of the benefits accruabile, ikely
expenditure,its shanng and schedule of
completion cannot be quantified.

Fiood-affected Aress in Assam

4563 SHRI PROBIN DEKA Wil the
Minister of WATER RESOURCES be
pleased to state

(a) the total area in Assam affected by
flood almost every Year;

(b) the lose suffered during the each of
the last three year,

MARCH 29, 1993
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(c) the schemes formulated by the
Govermnment to control flood in ftm:m;and

(d) the detailes of the estimated cost
nvoived therein?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI
P K THUNGON) (a) On average 1 10 Mil-
lion hectares has been affected annuaily by
floods in Assam duning the last ten Years

(b) The losser suffered on account of
damage to crops houses and pubkc utiities
dunngthethree years 1989,1990 and 1991,n
crores of rupees total to 309,73 and 103
respectively

{c) to (d) The Assam Government exe-
cutes the flood management schemes from
its own and central resources An assistance
of Rs 20 crores per year has been provided
by the Centre dunng the last 3 Years Three
major protection schemes totaling Rupees
46 crores, have been sanctioned andcanbe
executed depending upon the priorty to be
fixed by the state government

( Translation)
Saving Schemes in Post Offices

4564 KUMARIVIMLA VERMA Wilithe
Minister of COMMUNICATIONS be pleased
to state

(a) Whether the Govemment have pro-
vided fixed depositand otherto savingdepost
schemes in each post office in the country,

{o) if notthe reasons therefor and the
types of post offices where thess facilities
have been provided,

(c) Whetherthe Government propose to
provide thasaid facility in each post office:and
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(d) ¥ 80,the time by which it is likely be
1o

MINISTER OF STATE OF THE MINIS-
TRY OF COMMUNICATIONS (SHRI SUKH
RAM) (a) and (b) The post office savings
Bank operates the following fixed deposit
and other saving schemes;

Post Office savings Account Scheme,
Recurring Deposit schems public provident
fund scheme,Time Deposit schemes (1
year,2 year,3 yoar & 5 years), National sav-
ing scheme 1892, Indira Vikas Patra,Kissan
Vikas Patra,National Saving Certificates VIll
Issue and Monthly Income Account scheme

All these schemes are not operated
through all categories of post offices Out of
these,Savings Account schema,Recumng
Deposite scheme, Time Deposite schemes(1
year,2 year,3 year and 5 year) and Indira
Vikas Patra and operated through all cate-
gones of post offices 1 e head post offices,
Departmental sub Post offices and Extra
Departmental Post offices which are author-
ised to do savings Bank work Monthly in-
come Account scheme 1s operated through
all Departmental Post offices doing savings
Bank work.National Savings scheme s
operated through all Head Post offices and
authonsed Sub Post offices Public prov
dent fund Scheme i1s operated through all
Head Post offices and Selection Grade Post
Offices. Nabonal Savings Certificate Villissue
1s operated through Departmentai Post Of-
hces domng Savings Bank work and such
other post offices as authonsed by the
Department.Kissan Vikas Patra is operated
through ak Departmental Post offices doing
Savings Bank work and through those au-
thorised Extra Deparimental Post Offices
where demand and justification for their
operation is there,

{c) Different Savings Schemes are
operated through different categories of Post
Offices, depending upon thew demand and

CHAITRA 8, 1915 (SAKA)
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other justificathons As wide a coverage as
feasible is provided

(d) Does not anse

Setting up of Film Institutes

4565 DR KRUPASINDHU BHOI. Will
the Minister INFORMATION AND BROAD-
CASTING be pleased to state

(a) Whether the Government propose
to set up more Film &T V Institutes in the
country,

(b) it so, the number thereof likely to be
set up dunng the exghth Pian penod,

(c) the places identified in the regard,

(d) Whether such an institute i3 pro-
posed to be set up at Sumbalpur in Onssa,
and

{e) o so, the detatls thereol?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING(SHRI K P SINGH LEOQ)
{(a)to{c) Yea Sir Govermnmenthave decided
to set up a Film & Telewision Institute at
Caicutta dunng the 8th Year Plan

{d) No,Sir
- {e) Does not anse
Airlinke to Bidar

4566 SHRI G MADEGOWDA Wili the
Minister of CIVIL AVIATION AND TOURISM

be pleased to state

{a) Whether there 1s any proposal to
introduce Vayudoot service from Bangalore
and Hyderabad to Bidar,
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(b) if s0, the datails therdof, and

(c) if not, the reasaons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD) (a) No Sir

(b) Does not arise

{c) Due to commercial and operational

reasons Vayudoot is nol in a position to
atink Bidar from Bangalore and Hyderabad

at present
{Translation)

incomplete Irigation Projects

4567 SHRI LALIT ORAON Will the

MARCH 29, 1993
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Minster of WATER REBOURCES be
pleased to state

(a) Whetherthe attention of theGovemn-
ment has been drawn towards the new sis-
tem “pratham Yojna mein suru 39 sichal
Yojna in abtakadhunn, appeared in the
Aaj(patna) of January 20,1992, and

(b) the detaills of achemes and the
expendityre incurred thereon secaratety, so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K
THUNGON) (a) and (b) only 4 Major and
Medium Irngation Projects startedin firstfive
Year Plan have spilied over to VIl Plane
The details of these schemes are given in
the atiached statement
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Achievements in Foreign Affairs

4588 SHRI VILASRAONAGNATHRAO
GUNDEWAR Wil the Minister of EXTER-
NAL AFFAIRS be pleased to state

(a) the countnes with which trade and
other bilateral agreements were signed
dunng 1992-93,

(b) the countnes with which diplomatic
relations have been established dunng the
Year, and

(c) the countnes with which new diplo-
matic relations are proposed to be estab-
lished dunng 1993-947

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
SALMAN KHURSHEED) (a) The countnes
with which such agreements were signed
dunng 1992-93 are - Jamaica, Surinam,
Malaysia, Singapore, lvory, Coast Bangla-
desh, Maldives Myanmar, Pakistan Iran,
Oman UAE, Russian Federation, Turkrhenis-
tan Tapkistan Armenia, Romania The
Czech Republic Ukraine, Moldova Belerus,
Siovak Republic, Malta, U K , Spain France,
ltaly, Kyrgyzstan Kazakhstan, Uzbekistan
Azerbayan Turkey

(b) Diplomatico relations have been
established dunng the yearwith - Kazakhstan,
Israel Russian Federation, Ukraine Belarus,
Estonia, Latwia Lithuania, Meldova, Arme-
nia, Georgla Czech Republic, Slovak Re-
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public, Croata, Federal Republic of Yugo-
slavia, Kyrgyzstan, Turkmenistan, Uzbeki-
stan, Azerbaijan, Tajkistan

(c) Depending onthe situation in Bosmnia-
Herzogovina, actipn to establish diplomatic
rclations with that country will be intiated in
the year 1993-94

Rehabiiitation of Tribals of Narmada
Sagar Project

4569 SHRI BAPU HARI CHAURE
Will the Minister of WATER RESOQURCES
be pleased to state

(a) the date from which the number of
tnbal famihies displaced from their onginal
places under the implementation of
Narmada sagar Project,

(b) Whether renabiitation faciities
have provided to these displaced persons

property,

(c) ff so, the details thereof and

(d) the expenditure incurred thereon
so far?

THE MINISTER OF STATE IN THF
MINISTRY OF URBAN DEVELOPMENT
ANDMINISTER OF STATE INTHE MINIS
TRY OF WATER RESOURCES (SHRI!
P K THUNGON) (a) The details of Reset-
tlement and Rehabilitation programme for
Narmada sagar Project are as under

Year No of villages No of familes
1992-93 17 2296
1993-94 16 1284
1994-95 19 1787
1995-96 19 1786
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Yeoar No. of villages No. of famflies
1996-97 40 4474
1997-98 75 4473
total 186 16100

{b) and (c) The Government of Madhya
Pradesh have announced a resettiement
and rehabilitation policy for the project af-
fected people of the Narmada Sagar Proj-
ect. A detalled plan has been prepared by
the state Govemment to implement the re-

settiement and rehabilitation of project af-
fected persons which is under implementa-
hon.

(d) The outlay proposed during 1992-
93 1s as under

1) Land acquisition Programme

2) settlement & Rehabilitation programme

As. 35.00 crores

Rs.43.15crores

[Enghsh)
Fillip to Tourism

SHRI SHRAVAN KUMAR
PATEL.

PROF. {SHRIMATI) RITA
VERMA:

SHRIMULLAT PALLY
RAMACHANDRAN.

SHRI S.B. THORAT:

4570

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state.

(a) whether disturbed internal condi-
tions coupled with the Indian Airlines pilots
strike have adversly aflectsed the cument
year winter tourist season;

(b) i s0, the detalls thereof including
comparative figures of tourists traffic and
hotel occupancy during the cument year as
compared to during the last two years;

{c) the States which were worst affacted
this account during 1992-83; and

(d) the steps proposed to be taken to
boost the tournism?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes Sir.

(b) The foreign tourist arnval in the
country during 3 months penod from De-
cember 1892 to February 1993 as compared
tothe previous two years are as given below.

December to February Tourist Arrival

1990-91 4,39.010

1991-92 547,841

1992-93 472,881

Relevant statistics regarding hotel oc-
cupancy are hot available.

{c) Almost ali the states, particularly
those in the Northem and Westem region
are worst affected during December 199210
February 1993,
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{d) The steps being takentoboosttour-  announced liberatised foreign collaboration
ism include effective publicity compaignsin  poiicy in deep sea fishing;

the overseas markets, diiversification of
tourism product and improvement of infras-
tructural facilihes.

Telecom Networks by States

4571. DR. D. VENKATESWARA RAO:
Wil the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Telecom. Commission has
allowed State Governments to operate their
own telecom networks;

(b) if so, the number of states which
have so far been permitted;

(c) the number of States have already
set up telecom network;and

(d) the extent to which this scheme has
been sucessful?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Wherever state Govern-
ments are setting up big industnal centres
and residential colonies, they can set up
their own telecom network in these areas
subject to approval of depariment of
Telecom.Such networks can be provided
connectivity to the public network through
junction lines.

(b)to (d) We have yettoraceive anyfirm
proposal.

Deep sea Fishing
4572. SHRI PRAKASH V.PATIL:

Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state

(a) Whether the Government have

(b) if so, the impact of this policy on
indian entrepreneurs; and

(c) the specific areas of policy on deep
sea fishing liberalised since January,
19927

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGO!): {a) and
(b) Year As a result of liberalised foreign
collaboration policies, keeninteresthas been
evinced in the deep sea fishing sectorand a
number of proposals were received for Joint
Ventures in deep sea fishing. 23 such pro-
posals from Indian entrepraneurs have been
cleared by the Government till February,
1993

(c) Since January, 1892, the following
liberalisation of policies has been made in
deep sea fishing sector:

1. More than 40% foreign equity is al-
lowed in Joint Venture Projects.

2. Mimmum value addition in case of
100% Export-oriented scheme has been
reduced from 40% to 30%.

3. Deep Sea Fishing vesseis including
leased vessels are permitted to report at two
or three pre~-determined base ports instead
of a single base port, as was being aliowed
eartier.

4. Fos of Rs. 2 lakhs per vessel for test

fishing has been reduced to Rs. 1 lakh per
vessel.

5. Second-hand deep sea fishing ves-
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86is upto 15 years old are now allowed for
acquisition instead of 7/8 year old vessels
aliowed eartier.

6. Reconditioned vessels are treated as
new vessels and such vessels upto 15 years
old from the date of reconditioning are also
allowed for acquisition.

Facliities to village post offices in
Orissa

4573.DR.KARTIKESWAR PATRA:Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of post offices locatedin
villages of Orissa where PCO Telegram and
saving Bank facilities are available;

(b) Whether the Government propose
to provide such facilities in all the post offices
in the rural areas of Orissa in near future;

(c) if s0, the details thereof; and

(d) if not, the reasons therator?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM)- (a) The number of Post Offices
located in villages of Orissa where PCOY
Telegram and Savings Bank Facilities avail-
able are 1985 and 7381 raspectively.

(b) Saving Bank Facilities

Al rural post offices in Orissa are al-
ready having Savings Bank facilities,

PCO Facilities

It is propose to provide PCO faciliies at
all Panchayat heaoquarters vilages in Onssa
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during the Eighth Plan. Such facilities may
beinstalled in post offices or at other sultable
locations.

(c) and (d) Does not anse.

Energisation of Pumpsets in Madhya
Pradesh and Maharashtra
4574. SHRI SHIVRAJ SINGH

CHAUHAN:

PEOF.ASHOK ANANDRAQ
DESHMUKH:

SHRI ARVIND TULSHIRAM
KAMBLE:

SHRI HARISH NARAYAN
PRABHU ZANTYE:

Will the Minister of POWER be pleased
to state:

(a) the amount allocated for rural elec-
trification and the number of irigation pumps
energised in Madhya Pradesh,and Mahar-
ashtra and Goa during each of the last three
years including 1992-93 and the number
thereof proposed to be energised during
1993-94;

(b) Whether the Government proposa
to enhance the target of rural electrification
in these States;

(c) if so, the detalls thereof; and

_(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI
P.V.RANGAYYA NAIDU): (a) The amount
aliocated for rural electrification work and
the number of irrigation pumpsets energised
including special project Agnculture (SPA)
programme in Madhya Pradesh, Maharash-
tra and Goa gunng each of the iast three
years are detaited below:-
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ﬁmﬂsmks Pumpsets energised
in lakhs) dunng
States 1990-91 18991-92 1992-93 199091 1991-82 199293
Madhya Pradesh 11562 8830 7510 85500 58315 42817
Maharastra 13080 11792 11300 101987 88388 50779
Goa 30 85 45 232 320 274
Note 1 RE works include village electnfication, pumpsets energisation and system im-

provement

Note 2 Details of achievement in 1992-93 1s given upto 28-2-1983

For the year 1983-94, the targets for
pumpset energisation is 19,000 for Madhya
Pradesh and 48000 forMaharastra There s
no proposaltarget for pumpset energisaton
for the state of Goa dunng the Year

(b) Noproposal has been received from
the states of Madhya Pradesh, Maharashtra
and Goa for enhancing the rural elecrifica-
tion target for the year 1993-94

{c) and {d) Does not anse

Death of indian Employees in Gulf
Countries

4575 SHRIRAM NAIK Willthe Mirister
of External Affairs be pleased 1o state

(a) whether the Govemment have given/
propose to give suitable nstruchons to all
Indian Missions in the Gulf countnes to take
immediate mitiatives in the cases of death of

indian employees working in these coun-
tries; and

(b) if so, the details thereol?

THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS (SHRI
RL BHATIA) (a) and (b) Detalled nstruc-
tions already exist with all indian Missions
abroad, inciuding i the Guif Countnes, As
soon as the Mission/post 1s informed about
the death of an Indian national, the nextof kin
in Incha are informed immediately to seek
instructions regarding the disposal of the
body

incasethebody of the deceased Indian
national 1s required to be sant to india, the
next of kin are advised to deposit the ap-
proximate cost of transportation of the body
vath the nearest passpoi officer gr the Min-
istry of External Affairs

Subyect to the laws of a forexgn country
wherever a labour contract provides for the
transportation of the body of the Indian worker
at the cost of employer, the Mission nurses
the case with the employer and local authori-
tes for axpeditious despatch of the body to
india Flight particulars are conveyad imme-
dhately to the next of kin.and the immigration/
Customs authoribes

Assistance s axtsnded for transporta-
tion of personal effects of the deceased in
keeping with the local laws and the labour
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contract between the employer and the In-
dian worker.

Assistance for irrigation Projects in
Maharashtra

4578. SHRI VILAS MUTTEMWAR:Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the number of medium and major
irrigation projects which have made tardy
progress due to financial suppor, State-
wise

(b) the details of wrigation projects in
Vidarbha region of Maharashtra;

(c)thefinancialtargets envisaged atthe
time of approval of these projects in Vidarbha
Region and the actual deviation that took
place while implementing of these projects;
and

Written Answers 518

(d) the measures proposed to be taken
by the Government o provide funds lo expe-
dite the completion of these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI
P.K.THUNGON): (a) State-wise number of
major,medium and extension/renovation/
modemisation projects spilling over to Vili
plan are given in the attached statement-1.

(b) and (c) Detalls of on-going irrigation
projects in Vidarbha region in Maharashtra
are given in the attached statement-Ii.

(d) The strategy adopted inthe Vlii plan
15 to attach topmost priority to completion of
no-going projects. Also it has been decided
by the planning commussion lo ngotrously
follow the earmarking of outlays for different
imgation projects in the States
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Opening of Postal Bank

4577. SHRI KODIKKUNIL SURESH:
Wil the Minister of COMMUNICATIONS be
pleased to stale:

(a) Whether Social Audet Panel has
made any recommendation to launcha Postal
Bank in near future;

(b) if so, the detalls thereof; and

(c)theacti& taken by the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a): Yea, sir

{b) The socirt Audit Panel has recom-
mended that if the Government could not
allow the conversion of the entire present
Savings Bank operations into anormalbank,
it should allow at least 15 to 25% of the total
collections from savings accounts to operate
a postal bank with its own charter like any
otherfinancial institution or a scheduled bank,
so that with the money so generated, the
Deparntment could plan and cater 10 new
demands and aiso support it mail opera-
tions.

(c) The recommendation is being exam-
ined in consultation with the Mirfistry of Fi-
nance.

Construction of Air Buliding at
Gangtok

4578. SHRIMAT! DIL KUMARI BHAN-
DARI: Will the Minister of . INFORMATION
AND BROADCASTING bepleasedtostate:

(a) Whether the Stme Govemnment of
Sikkim had allotted land for the construction
of AIR buiiding at Gangtok:

(b) # so, the Whether the aliotment of

MARCH 29, 1993
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land has been made as per demand of AIR;
and

(c) i 80, the staps taken by the Govem-
ment to construct the building there?

THE MINISTER OF STATE OF FHE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! K.P.SINGHDEO):
(a) and (b) Yes, Sir.

(c) At Gangtok, All India Radio has
acquired two separate sites, one for the
Transmitters and the other for the Studios.
The transmitfbr building is ready. The build-
ing works for the Studios have also been
started.

Doordarshan/Air coverage in Border
Areas

4579. SHRIMAT!I VASUNDHARA
RAIE:
KUMARI PUSHPA DEVI
SINGH: !

Willthe Ministerof INFORMATION AND
BROADCASTING be pleased to state:

(a) Whether the Govemment propose
to :improve the quality and to increase the
coverage of Doordarshan and AlIR in border
areas; and

(b) if s0, the details thereol?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEOQ):
{a) and (b) High priority has been giventothe
extension of radio and Doordarshan cover-
age m the border areas of the countty.
Substantial parts of the border districts are
getting primary grade/shortwave services of
AIR, besides falling in the coverage zone of
Doordarshan tranamitters. A number of
projacts for strengthening the radic/TV cov-
erage i the border ansas are under various



529  Written Answers

stages of irnpliamantaﬂon. Some of these
are:-

ALL INDIA RADIO

(i) Upgradation of power of AIR trans-
mitters at Shimla, Kohima, Bikaner, Cal-
cutta and Kurseong.

(li) Setting up of new transmitters at
Imphal, Jaipur and Iltanagar

(iii) Setting up of radio stations at poonch,
Kargil, Churachandpur, Jaisalmer, Tuticonn,
Pauri {Srinagar,UP) and Lungleh.

DOORDARSHAN: High power trans-
mitters at Fazika, Jaisalmer,
Barmer,Bhuj,Leh, Gangtok, Lungleh, Ra-
meshwaram, Mokokchung and Chura-
chandpur are under implementation. Im-
provement in quality of programmes 15 a
continuing process and constant efforts are
made by AlR/Doordarshan in this regard

Irrigation Facilities in Gujarat

4580. SHRI N.J RATHVA: Will the
Minister of WATER RESOURCES be
pleased ta state:

(a) Whether any survey has been con-
ducted to assess the available water re-
sources and various irrigation facilities in
Gujarat;

(b) if so, the names of irrigation projects
so identified;

(c) Whether there is a proposal for irri-
gation facilities through tubewell;

{d) if 8o, the action being taken by the
Govemment to allocate funds for setting up
tubewells in Gujarat; and

CHAITRA 8, 1915 (SAKA)
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{e) the number of tubewells set up in
Gujarat during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF URBANDDEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OFWATERRESOURCES (SHRIP K.
THUNGON). (a) and (b) As per the report of
the state Govemment prepared in August,
1989,67 major and medium rrigation
schemes were identified for survey and in-
vestigations. Their names and the distncts in
which they are located are given in the
statement attached.

rd

(c) to (e) Development of minor irriga-
tion schemes comprising open welils, shal-
low and deep tubewelis, tanks, and surface
litts benefitting individually less than 2000
hectares 1s the responsibility of the State
Govemment. While the Vili plan outlay of the
state for minor irrigation i1s Rs. 240 crores,
dunng 1992-93 and 1993-94 outlays ear-
marked are Rs. 53 02 crores each. Deep

. and shallow tubewelis are developed under

various programmes by individuals as wells
as State Govemment Agencies. The rec-
ords are not maintained at the Centre.

STATEMENT
District wise Names of the Major &

Medium Ideniified for survey and Investi-
gation,

Si.No. Name of the project Major/Medium

1 2 3

(A) South Gujarat Region

I. DANGS
1.  Dodipada Medium
2. Chukya Medium



1 2 3 ) 2 s
3. Beripada .mmm : i!. Paighed Major

4. Keiwan Major 12. Varoh Medium
5. Wanarchand Major 13. Bionia - Medium
6. Manmod Medium 14. Chonda medium
7 Debder Major 15. Khanvel Medium
8. Kamnjwa Modium 16. Vanada Medium
o Chichpada medium fil. SURAT

10. Kanvatpada medium v zaten vaor
11. Bhanda medium A Moo
12. Karanid medium ——

13. Daula Medium . Brapr veior

Il- VALSAD 2. Nani-Baman Medium
1. Khata Amba mediom 2 onaniham) Moo
2. Khunti medium o Maupade Modi
3. Wardna Major 5. Sengour Medium
4 Uga medium (B) CENTRAL GUJARAT REGION

5. Hanmantmal Medium ¥ VADOOARA

6. Ranor Medkum 1. Ashwin Medium
7. Chasmandva Medium 2. Omang Major

8. Asiona Medium R it
8. Oftar Medum 4 Guens Medium
10. MohanKavchali Major 5 Kerean Moan
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81.No. Name of the project MajorMediurn  51.No. Name of the project MajorMedium

1 2 3 1 2 3

6. Chodki Medium 2. Hathipagla Medium

7. Uchh(zab) Medium 3 Unbr Medium

5 Pioai Madion XI.JAMNAGAR

o Vasal Mediom 1. falzer-Kowda-Fulzer Medium

10, Chalathi 2. Demkill Medium

(Govindapura) Medium SILRAJKOT

VI. PANCHMAHALS ‘ 1. Bhaderd Medium

1 Kohed Medium XL JUNAGADH

s s Medium 1. Uavel Medium

VILKHEDA XIV.BHAVNAGARE

1. Varanasi Medum 1. Mihapur Medium

2. Mohar Medium XVAMAR)

3.  ArdiBandhara major !

. Madken XV1. SUPENDRANAGAR

& Luni Medium 1. Fupen Medium

Vil AHMEDABAD 2. WadhwanBhognve-ill Medium

1 Nani-Ravathi Medium .

X, First Ten Daily Newspapers
4581. SHRI BHAGWAN SHANKAR

1. Vadgam Medum RAWAT. Willthe Minister of INFORMATION

2 Pola Modi AND BROADCASTING be pleased to state:
(a) the names of the first ten daily news-

xmgm‘rm papers, weeldy magarines and monthly

‘ Med journais in circulation in various languages

during the current financial Year and com-
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parative figures about their circutation for the
last three years;

(b) Whether there has been any effect
onthe circulation of journals andmagazines
of the anticipated price hike and the price
hiked of the imported newsprint during the
last three Years: and

(c) If so. the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRiK.P.SINGHDEO):
(a) Newspapers provide their circulation fig-
ures calendar Yearwise. The circulation fig-

MARCH 29, 1993
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urestorthe year 1992 are not availableinthe
office of Registrar of Newspapers for India.
The circulation figures of the first ten dailies,
weeklies and monthlies for the years
1991,1990 and 1989 are given in the state-
mentannexed.

(b)and (c) The circulation of anewspa-
per or a journal or a periodical is dependent
on many factors like contents,News cover-
age, editorial policy, printing
quality,distribution network, efficient man-
agement etc. Prices of newsprint do not
directly influence the circulation in normal
circumstances.
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Assistance for irrigation and Water
Supply Projects

4582. SHRI RAM KAPSE: Wili the
Minister of WATER RESOURCES be
pleased to safer to Unstarred Question
No.8100 dated the April, 27, 1992 and state:

(a) Whether a final decision has been
taken in this regard;

{b) if so, details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI
P.K.THUNGON): (a) to (c) Due to resources
constraints, the planning Commission could
not accept the proposal for providing special
Central assistance to the States during the
English plan period for expeditious comple-
tion of some of the nationally important irri-
gation projects in the country and had sug-
gested that the issue of funding for the na-
tionally important projects be first discussed
with the states as the overall national re-
sources availability for irrigation sectoris not
going to change thereby Accordingly, a se-
ries of meetings were held with the con-
cemed State Governments whodidnot agree
to the proposal for earmarking of setting
aside any part of their plan funds.

Misuse of ISD Calls in Delhi and Bom-
bay

4583. SHRIMOHAN RAWALE: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(a) whether the CBI has completed
investigation into the cases of misuse of
telephone for STD/ISD in collusion with
certain employees of the Mahanagar Tele-
phone Nigam Limited in Dethi and Bombay;

MARCH 28, 1693
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(b) if so, the outcome thereof;

(c) the number of persons found guilty
and arrested; and

(d) the time likely to be taken by the CBI
in completing the investigations into these
cases?

THE MINISTER OF STATE OF THE

'MINISTRY OF COMMUNICATIONS (SHRI

SUKHRAM): (a) and (b) Cases of this nature
aretaken up by Mahanagar Telephone Nigam .
Limited in Delhi and Bombay with the C.B.I.
forinvestigation as and when such cases are
detected. In 1991/92, five cases of diversion
of lines were registered with the CBI, but of
these, investigation has been completedin 2
cases and disciplinary action intiated against -
11 departmental officials.

(c) 13 Persons were arrested in Delhi
and Bombay for their involvement in diver-
sions of lines, tampering with meter and
trunk circuits.

{d) No specific targets have been fixed.
Animation Film “Ramayana”
SHRIK.H.MUNIYAPPA:

SHRI
C.P.MUDALAGIRIYAPPA:

4584,

Wiilthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether india and Japan jointly
produced an animation film “Ramayana”;

(b) if s0, the special features of the film;
(c) whather the centre propose 1o tele-
cast the film on the national Network; and

(d) if 80, by when?
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK P,SINGHDEQ)
(a) and (b) The film “Ramayana is not a co-
production between India and Japan The
film 1s in animatiom and has been produced
by a Japanese company The Japanese
company had engaged an indian techmcian
torender assistance in production of the film
for which he was paid his remuneration

(c) There I1s no proposal at present to
telecast the film on the National Network

(d) Does not arise in view of the repiay
to (c) above

Telephone to gram Panchayats in M.P,

4585 KUMARIVIMLAVERMA Wilithe
Ministerof COMMUNICATIONS be pleased
to state

(a) the distnct- wise number of gram
panchayats n Madhya Pradesh whether

CHAITRA 8, 1915 (SAKA)
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(b) the distnct-wise number of pan-
chayats in the State where telephone facility
s not available, and

(c) the target fixed for this purpose dur-
ing 1993-947

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) The details are given in the
statement

(b) The details are given in the state-
ment

(c) The target go 1993-94 has been
proposed to be 7500 panchayat villages for
this purpose

STATEMENT

Distnct-wise number of panchayat villages
Prowvided with/ without telephone acility in

public telephone faciity has been provided, Madhya Pradesh as on 28 2 93
SNo Name of Distnct Panchayat Villages Panchayat Villages
with telephone facility without telephone facility

1 Balaghat 206 288

2 Baster 465 538

3 Betul 192 244

4 Bhind 141 224

5 Bhopal 93 28

6 Bilaspur 501 935

7 Chhaterpur 180 245

8 Chhindwara 274 423

9. Damoh 177 208
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S.No. Name of District Panchayat Viliages Panchayat Villages
with telephone faciity without lelephone faciity
10. Datia 105 18
1. Dewas 162 m
12. Dhar 230 198
13 Durg 173 708
14, Guna 241 338
15 Gwalior 205 2
16. Hoshangabad 220 242
17, inoore 168 14
18. Jabalpur 322 458
19. Jhabue 130 1:”
20. Khandwa 234 194
21, Khargone 47 352
22 Mandia 167 547
23 Mandsour 282 196
24. Morena 292 203
25. Narsinghpur 173 168
26. Panna 66 230
27. Raigarh 332 409
28. Ralpur sn M
29. Raison 204 o
30. * Rajgarh 138 289
31.  Rajnandgaon 178 28
2. Ratlam 156 . 120
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Panchayat Vilages

Panchayat Villages

with telephone facility __ without telephone facility

33.  Rewa 174 404
34  Sagar 304 280
36 Sarguja 153 758
* Sane 174 ars
7 Sehore 178 137
38 Seon 184 254
39 Shahdol 150 473
40 Shajmpur 256 106
4 Shivpun 178 239
42 Shudhi 139 357
43 Tikamgarh 154 228
44 Ugjam 152 231
45 Vichsha 142 222
Total= o668 13855

Power Supply to Construction cial loss suffered by DESU n thus regards,

Compentes by Desu. and
(c) the amount of such cases during
4586. SHRIRAINATH SONKAR SHAS- each of the last three Years?

TRI Will the Minsster of POWER be pleased
to state

(a) whether the Delhi Electnc Supply
Undartaking supphad power to pnvate con-
struction companies on the basis of tempo-
rary connections vakd for only two months,

{b) i 80, the details thereof and the
reasons therefor giving the amount of finan-

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI PV RAN-
GAYYA NAIDU) (a) to (c) Accordmg to
DESU, the temporary connection grantedto
a prnvate construchon company from
28 11 1984 to 10 1 1985, could not be dis-
connected inview of the mterim orders of the
Courtand the connection was thsconnected
on 8 3 1992inpresuance of the orders ol the
Court DESU has already sent a bill for
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Rs,1,43,636/- to the said company and ac-
tion has been initiated to recoverthe dues. A
formal legal notice was issued to the said
company on 9.9.1992 in this regard. No
other similar case has come to the notice of
DESU pertaining to the past three years.

Amending press council act, 1878

4587. SHRI KAMLA MISHRA
MADHUKAR: Wili the Minister of INFORMA-
TION AND BROADCASTING be pleased io
state:

(a)the objective of constituting the press
council of India and to what extent the objec-
tives have been achieved;

{b) whether the Press Council of India
has the right to take punitive action against
such newspapers which are publishing anti-
national and communal articles and reports;

{c) if so, the details thereof;

(d) whetherthe Government proposeto
amend the Press Council Act,1978;

(e) if s0, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEO):
(a) Press Council was constituted 1o pre-
serve the freedom of the Press and to main-
tain and smprove the standards of newspa-
pers and news agencies in india. The objec-
tives are being achieved affectively within
the powers conferred on it.

(b) No, Sir.
(c) Does not arise

{d) and (e). There 18 no proposal to
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amendthe Acttoo confer punitive powers on
the Press Council.

(f) As Courts of Law exist to take puni-
tive action and their jurisdiction can be in-
voked under relevant provisions of IPC and
Cr.PC, Press Council has been averse to
being conferred any pqnihve powers.

Development of Ajanta Ellora Caves.

4588. SHRIANKUSHRAO RAQSAHEB
TOPE: Wil the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a)whether the project for conservation
of world-renowned Ajanta-Ellora caves rec-
ognised by UNESCO are one of the seven-
teen World Heritage sites in India;

(b) if so, whether project has been sent
by the Government of Maharashtra for the
sanction of Government of India for an all-
round development of their surrounding areas
for the purpose of promotion of tourism;

(c) whether the Overseas Economic
Cooperation Fund, Japan has sanctioned a
loan for the first phase of the project;

(d) it so, the action taken by the Govem-
ment in this regard; and

() if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) Yes, Sir.

(c) to (d). A loan Agreement has been
signed by the Government of india and the
Overseas Economic Cooperation Fund of
Japan on 8th January, 1982 for conservation
and development of Ajanta and Eliora. Out of
aWptqeacnudmrmllanw
Yen, financial assistancetothetune of 3745
mitlion Japanese Yan wouid be made avail-
able. Work on Various components of the
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implementing agencies.
(e) Does noi arise.

Telecast on Kashmir by Foreign Televi-
sion Networks

4589. SRl GOVINDRAO NIKAM: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whetherthé news about Kashmirare
being telgcast in TV in different ways by the
BBC, CNN, efc;

(b) whether interviews with local (Ka-
shmiri) Organisations (union) and people
are also being telecast; and

{c) if so, the steps being taken by the
government for contradiction of such propa-
ganda?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) Yes, Sir.

{c) Wherever there are reports which
are slanted or incorrect, govemment take
comprehensive action to project the correct
pointof view andtocounter anti-indian propa-
ganda, this done by disseminating factual
information, including relevant statements,
to the media, 1o the govemments of other
countries inthe world, and to other opinion-
making circles in those countries. These
steps includa brifings to the media, convey-
ing of correct information to governments
missions of other countries in our capital and
" aiso by disseminating. information to the

'-mmmmmmm
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Labourers of Power Stations in Deihi.

4590. SHRI SURYA NARAYAN
YADAV: Will the Minister of POWER be
pleased to state:

{a) whether the Government are aware
that the labourers working in indraprashtha
and Rajghat thermal power stations in Delhi,
are ailing and dying of tuberculosis due to
the pollution caused by these power sta-
tions;

(b) if so, the details in this regard;

(c)whether the Government have taken
of propose totake remedial measures inthis
regard; and

(d) if so, the details thereof andif not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V. RAN-
GAY YA NAIDU): (a)to (d): DESU is aware of
the problem of health hazards normally
caused by the nature of working conditions
at the Thermal Power Stations. DESU has
already made provisions for proper safety

" measures, medical facilities. training to the

workers andother welfare facilities at indra-
prastha and Rajghat Power Stations. Action
has alsobeen initiated tominimise the poliu-
tion and to improve the overali working
conditions at these power Stations. DESU
has also sel up a Committee headed by a
Chief Engineer to review the various safety
measure and to suggest measures for fur-
ther improving the working conditions at1.P.
Station and Rajghat.

[English]

Diplomatic Representation in Common-
weaith of insependent States

4591, SHRIRAMNARESH SINGH: Wil

the Minister of EXTERNAL AFFAIRS ha o

pleased to state:
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(a) the details of India’s diplomatic rep-
resentation in the member states of the
Commonwealth of Independent States (CIS);

(b) whether the diplomatic representa-
tion is considered adequate particularly in
the context of economic and commercial
relations: and

(c) whether there is any proposal to
enhance the level, and size of india’s diplo-
matic representation in these countries?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) The
details of India’s diplomatic representationin
the member States of the Commonwealth of
Independent States are givenin the attached
statement.

(b) and (c) The level and size of doplo-
matic representation is regularly revolvedin
the context of evolving political, economic,
commercial and other requirements. In
addition to the resident Embassies specified
inthe attached statement. Itis also proposed
to open an Embassy in Dushanne (Tadjiki-
stan).

STATEMENT
Resident Erhbassies
1. Moscow (Russia)
2. Kiev (Ukraine)
3. Tashkent (Uzbeki-
. stan)
4. AlmaAta (Kazakhstan)
5. Minsk (Belarus)
Resident Posts

1. Vladivostok (Russia)
2. St Petersburg (Russia)
3. Oddessa (Ukraine) ‘
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Concurrent Accreditation

1. Theindian Ambassadorin Kiev (ukraine)
is concurrently accredited to Georgia
and Armenia.

2. The Indian Ambassador in Bucharest
(Romania)is concurrently accreditedto
Moldova.

3. The Indian Ambassador in Ankara
(Turkey) is concurrently accredited to
Azerbaijan.

4. The Indian Ambassador in ashkent
(Uzbekistan) is concurrently accredited
to Turkmenistan.

5. The Indian Ambassador in hima Ata
(Kazakhstan) is concurrantly accred-
ited to Kqrghyzstan and Tadjikbtan.

Pak Efforts to Acquire Fighter Aircraft
from Russia.
4592 SHRIH.D. DEVEGOWDA:
SHRI MANIKRAD HODLYA
GAVIT;
SHRI BAPU HARI CHAURE:
SHRI PARASRAM BHARD-
WAJ:
SHRI SRIBALLAV PANI-
GRAHI:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

*  (a)whetherthe president of Russiamade
any statement regarding military and techni-
cal aid to Pakistan from Russia during his
recent visit to the country;

(b) if so, the details thereof:
(c) whether pakistan is making efforts to

acquire SU-27 and MIG-29 fighter aircrafts
from Russia;
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{d)whetherthe Govemment have talen
up this matter with Russia; and

(s) i 80, the resqponse thereto?

THE MINISTER OF EXTERNAL AF-
FAJRS (SHR! DINESH SINGH): (a) Yes, Sir.

(b) President Yeitbin inhis speach at the
Ceontral Hall of Parliament on 29 January,
1993 said, " you take military and technical
aspects, we do not intend to extend any aid
to Pakistan".

{c) Govemment have seen reports re-
garding Pakistan's interest in acquiring
sophisticated miiitary aircraft from Russia.

(d) Pakistan's continuous efforts to
acquire sophisticated arms and equipment
beyond its legitimate defence needs, is a
cause of concem. Our views in this regard
have been conveyedto the Russian Govemn-
ment.

(e) According to information available
no transaction for acquisition of military air-
craft by Pakistan from Russia has been
finaksed so far

Alieged Corruption Cases in DESU

4583. SHRI MANJAY LAL: Will the
Minister of POWER be pleased to state:

(a) the number of alleged corruption
cases pending in Delhi Electnc Supply
Undertaking (DESU) agamst its officials at
present; and

(b) the action taken or propossd to bé
taken by the Govemnment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI
P.V.RANGAYYA NAIDU): (a) and (b} At
present, about 951 cases of alleged comup-
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tion against DFEU officiale are for
which regular departmental against
the concemed officials is aiready in process.

Talks with Pakistan

4594 SHRI K.V.R.CHOWDARY: Wil
the Minister of EXTERNAL AFFAIRS be
pleased 10 state:

(a) the official level bilateral talks held
with Pakistan during the last one year,

(b) whether any agreements were ar-
nved aVsigned as a result of these talks;

(c) i so, the salient features of these
agreements; and

(d) it not, the progress made on various
bilateral issues as a result of these talks?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) The Sixth
round of talks between the foreign Secretar-
ies of Incka and Pakistan took place in New
Delhu from 17 to 19 August, 1992, Bilateral
talks were aiso hald on the Tulbal Navigation
Project from 6 to 9 Aufust, 1992; on the
Siachen 1ssue from 2 to 4 November, 1992;
and on the demarcabon of the boundary in
the Sir Creek area from 5 to 6 Novem-
ber,1992.

(b) and (c) At the sixth round of Foreign
secretary lavel talks, Instruments of Ratifica-
tion of the Agreement on Prevention of Air-
space Violations by Miltary Aswrcraft wera
exchanged. This agreement seeks to pre-
vent arspace Violatons and lays down the
procedure for parmitting over-fights and
iandings by military aircraft, Instruments of
Ratification on the Agreement on Advance
Nobce on Military Exercises, Manoceavers
and Troops Movements were exchanged.
This agreement prescribas advance notice
on axercises, manoeuvrss and troop move-
ments on both sides of the border. A joint
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Daclaration on the Compiete Prohibition of
Chemical Weapons was signed underwhich
both countries have undertaken not to de-
velop, use, produce, acquire or stockplie
chemical weapons. The Code of Conductfor

Treatment of Diplomatic/Consular person-

nel in india and Pakistan was also signed
which reiterates tha commitments of the two
Govemments regarding the privileges and
immunities of diplomatic/consular officials
and of the diplomatic property/premises of
_the two countries.

(d) Duringthe Tulbal Navigation Prohact

talks, ail technical and legal aspects of the
project were discussed. At the Sir Creek
talks, the two sides had adetailed and useful
exchange of views and agreed that discus-
sions would be continued on mutually con-
venient dates. During the siachen talks,

proposals aimed ata comprehensive resofu-

tion of the Siachen issue were discussed
and it was agreed that next round of talks
would be held at Islamabad.

| Transtation)
Flood Prone Area
SHRI RAM LAKHAN SINGH

YADAV:
SHRI HARADHAN ROY.

4595.

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the criteria adopted for declaring a
certain area a& flood prone; and

(b) the detpils of the government pro-
posal to launch a flood prone area pro-
gramme on the lines of drought prone area
programme for harmonious development of
{and in the flood prone States?

THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI
P.K.THUNGON): (a) The Criteria adopted
for declaring flood prone area is based upon
determination of maximum of the areas
damaged in the current or preceding years.

(b) an outlay of Rs.1623.37 crores for
fiood management programme is winvis-
aged during the Vil Pian to provide protec-
tion to 3.1 million hectares.

indian Business Community in Fiji

4596 DR.K.D.JESWANI: Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state:

(a) the present state of peopie of Indian
Origin in Fiji including Indian business com-
munity, and

{b) whether there 1s any response from
non-resident Indians (NRIs)in Fiji in regard
to open market policy of the Govemnment?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
SALMAN KHURSHEED): (a) Fijians of in-
dian origin suffer discrimination in respect of
their political and civil rights on the basis of
the Constitution introduced in 1990. While
the Fiji Indian business community is not
discriminated against by law, various deci-
sions taken by the Govemment ensure that
the indigenous Fijians are at an advantage
overthe Fijians of Indian origin in commerce
and trade.

(b) we have not received any indication
of appraciable investment in india by Fijians
of indian origin in response to the Govem-
mer of india’s new economic policy.
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overthe Fijlans of indian origin in commerce
and trade

{b) we have not received any indication
of appreciable investment in India by Fipans
of indian ongin in response to the Govern-
ment of India’'s new economic policy

Work Assessment of BrahaMeputra
Board

4587 SHRISANAT KUMAR MANDAL
Will the Minister of WATER RESOURCES
be pleased to state

{a) whether any assessment of working
of the Brahmaputra Board since its inception
has been made,

(b) if so, the income thereof, and

(c) the estimated expenditure incurred
on this Board so far and that likely to be
incurred dunng 1993-947

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI
P K THUNGON) (a)and (b) The working of
the Brahmaputra Board was last reviewed
by the High Powered Brahmaputra Review
Board in July,1980 the outcome nciuded
priontisation on the mplementation of
sehemes underthe Master Plans, integrated
watershed development.construction of
importantdramage schemes to mitigate good
problems and sethng up a nver hydrauhc
reserch station for model studies

(c) A total amount of Rs 73 5 crores 1s
likely to be released as grants-in-aid to Brah-
maputra Board up to March, 1993 An outlay
of Rs 14 10croress envisaged for 1993-54

CHAITRA 8, 1915 (SAKA)Re Starvationn Onssa, 562
Bihar, M P etc due to severe drouht

12.00 hrs conditions

RE STARVATION DEATHS IN ORISSA
BIHAR AND MADHYA PRADESH AND IN
SOME OTHER PARTS OF THE
COUNTRY DUE TO SEVERE DROUGHT
CONDITIONS

[Transiation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) Mr Speaker Sir the alarming
situation of drought that prevails in many
parts of the country due to the fatlure of rain
has been the subject of discussion in this
House several tmes 8 distnicts of Onssa,
Palamau and Garhwa distncts of Bihar and
Sarguja distnct of Mahdya Pradesh are fac-
ing severe drought conditions There have
also been reports of starvation deaths n
those areas Our colleague Shn Lokanath
Choudhury hadforcefully raised in this House
the 1ssue about the tragic situation in Onssa
There has been a certain activity at the
centre following that However, that 1s not
adequate .

This problem cannot be solved by
holding talks in Delht | had an occassion to
wisit Kalahandi two days backs What | saw
and heard there has made me apprehen-
sive

Mr Speaker Sir, the situation there 15
senous The Comingthree months are going
tobe very crucial Ifthe Centre andthe State
Govemments do not jomn hands to start Joint
rescue operations onalarge scale in orderto
provide employment and food to the people.
the number of death which s nowin hundreds
will go in thousands

Today's Newspapers carry news item
pertaining 130 deaths in two blocks-Pafuna
and Malkangin of Onssa Today moming in
Bihar

SHRI SUBASH CHANDRA NAYAK
(KALAHANDI) Mr Speaker, Sir, | represent
that constituency, so | know better
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SHRI ATAL BIHARI VAJPAYEE: You
too can air your views. They will be weicome.

Mr. Speaker, Sir, Shri Lalmuni Chaube
- the Prasident of the Legislative party of the
Biharunitof BhartlysJanata Party had visited
me this moming and he handed over a list of
those persons to me along with their address
who are alleged to have died as a result of
starvation. These people belong to the
districts of Palamau and Garhwa. He stated
thathe was an eye witnees to these incidents,
some of which are really tragic. A sirmilar
situation exists in Orissa aiso.

There should be no delay on the part of
the Governments of the affected states in
gathering information in this regard.

Mr. Speaker, Sir, now these news make
the head lines of the Newspapers. Is the
situation so bad? Can't there be consensus
on the quantum of crisis? When different
nations all overthe worid can coma together
to extend heip to Somalia, why the centre
and State Governments of our country can
notcome together to jointly combat this crisis
caused by server drought? Can't all the
political parties be united to solve this problem
or atieast 10 grapple with this problem? it is
not a political question so | would not like to
look at it from that angle. | have with me the
correspondence thathas been done between
the Centre and the Govemment of Orissa in
this regard. The Govemnment of Orissa has
stated that 8 of its districts are facing scarcity
conditions. Certain problems are very old. |
had gone to Kpariyar. Shrirmati indira Gandhi
hadgone there m 1965 whena crisis surfaced
in Khariyar. 20 years thereafter Shri Rajiv
Gandhi aiso went there in 1985, Now Shri
Narasimha Rao is going to Khariyar on the
4thofthe month. tmeansthat the permanent
solution to the problem was never sought.
Water projects are lying incomplete. | am
having the detalls of one water project which
is lying incomplete for 13 years. That is
Lower indrawati and Upper indrawati Proj-

ect. Why is not a permanent sofution being
sougth? Sobesides, concrete step, immedi-
ate steps are also required to be taken in this
regard.

Mr. Speaker, Sir, the Government of
Orissa had asked forfunds. ltwas stated that
though Orissa Government was spending
the money it had yet that was not adequate.
itis the question of providing employment to
lakhs of people in 3months and employment
being provided to tham so that they are able
to feed themseives. The statutory minimum
wage there has been lixed at Rs. 25, but
there are places where only Rs. 10 or Rs. 11
isbeing provided o the labour. | would like to
read out a part of the answer that has been
bythe hon. Minister of Agriculture ShirJakhar
Sahab in this regard.

(Engish}

“Central Government is required o
mtervena and provide additional central
assistance only in the case of a calamity
warrranting handling at the national level "

[Transiaton]

The Centreis of the iewthat the situabon
there is not 80 sarious, yet as such, it does
not warrant Central assistance The money
that the Government has....(Inferruptions)

SHRI VILAS MUTTEMWAR (Chimur):
Mr. Speaker, Sir, the same reply was given
tothe Govemment of Maharashtra. Thasame
reply was given when Maharashira was hit
by drought. So there should be half an hour
discussion on &... (Imtemruptions)

SHRI ATAL BIHARI VAJPAYEE: That
is why | have raisad this 1ssue. itis good you
are extending your support (infemuptions)

SHRI SUBASH CHANDRA NAYAK

(Kaiahandi): Mr. Speaker, Sir, the hon. Prime
Ministerhas sanctionad rupees one crorefor
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Kaiahandi. | should be given an opportunity
10 express my views on . (Interruptions)

MR. SPEAKER: You may speak later.

SHR! ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, | just now suggested whether
all the political parties cannot work as one
way of working in such manner is to give up
the habit of speaking at a time. by the
Members. Just see, | am speaking at the
moment and you are also speaking at the
same time.

Mr. Speaker, Sir, what | want to submit
is that centre should adopt an tiitude of co-
operation. The Govermnment cf Drissa States
that i has collected Rs. 70 crore irom different
- sources which, however, is inadequate. | do
agree that the amountis not adequate. Bihar
has its own problem. | am, having the detaiis
of an incident which relates to a mother who
cuts her starving children into pieces and
thrown them. Prabhadevi, the wife of Mr.
Vijay Pal, village Bhikla under Vishrampur
Police Station unable to bear the agony of
her starving children siaughtered her 4 year
daughter Anita, 2 year son Kamiesh Pal and
a new bom boby of 2 month and ultimately
she ends her immolating hersell. | feelitisa
fact. In the event, of such incidents it is the

view to check recumence of such incidents,
it is necessary that relief operation, should
be started without any delay.

Mr. Speaker, Sir, | would like to ask
whether the Parliament does not hav® any
responsibifity in this regard. it is not the
question whether the problem concems the
Central Government or the State
Government. The question does not relate
to party politics also. | do not relish the idea
of merely holding discussion inthe House on
the reports of starvation deaths received
from the different parts of the country without
taking sny concrete step. |, theralore, suggest

that an All Party Pariamentary Committee
should be formad and this Commitiee shpukd
visitthe places from where starvation deaths
have been reported following severe drought.
The Committee should take stock of the
situation and thenimpression both the Central
andthe State Governments to take effective
measures. The House will be on recess from
1stof April. The entire House 1s aware of this
problem and itis distressed overit So, letus
take a concrete step in this direction by
setting up an ali Party Committee and send
it to the affected places. Let us hope by he
time we massemble the report of the
Committee would have been received and
with that the State Govemnments too-would

fight the drought situation on a war footing.

Mr. Speaker, Sir, there is noshortage of
foodgrains in the country. However, it is not
being made despaichedto the places where
it is required. The needy persons are not
getting it. Lakhs of people are ieaving their
homes in search of employment. But what
would happen to those who are not in a
position to leave their homes? There are old
men, widows, children and handicappgd
persons who would be no more after some
time. Relief must be provided to them and for
that purpose there should be an integrated
national policy.

The compiaint of Shri Muttemwar do
suggest that there is ample scope for
improvement in the policy. So, let us
collectivelyimpress upon the Govemmentto
bring about change in its policy and to take
immediate steps to fight out the drought
shtuation.

SHRI SUBASH CHANDRANAYAK: Mr. .
Speaker, Sir, | represent Kalahandi
Constituency which is figunng in the
Newspapers everyday. | heki talks with the
hon. Pnme Minister on several occasions
Mﬂnquasﬂonofdwahpmamdmy*
distnct and the progress of the poor and he
was kind enough t sanction Rs. 1 crore for
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the immediate implementation ofthe devel-
opmant programmes in Kalahandi, Bolungir
and Koraput. A Central team was dispatchad,
there and it has since submitted its report.
There is a Five Year Plan regarding the
progress of the poor. Discussion with M.Ps
of Orissa and Bihar has already been held
about the problem of Kalahandi. | hope a
decision would be reached in 2-4 days.

| appreciate Shri Vajpayee Ji who has
taken fair to speak sympatheticaily about
Kalahandi, | am thankful to him for that. |
have on many occasions raised inthis House
as also brought it to the notice of the hon.
Prime Minisler thatthe Government of Orissa
has been neglecting the people of Kalahandi.
The money sentfor Kalahandifrom the Centre
does not reach there in full. | would like to cite
the exampie of Madenpur and Rampur which
were hit by floods. As a result thereof the
houses of the poor were damaged. However,
th reliefo of Rs. 500 per family was provided
to the affiuent while no retief was provided to
the poor. When | contacted the Government
of Orissa for the facts in this regard, they did
not respond to my request. There were 12
causalities in Lubengarh also. The benefitof
oid age pension has not been extended to
this area. So many death have occurred
there. Underthe leadership of Shri Ghasiram
Mishra, the hunger strike is being observed
for the last three days in Madanpur and
Rampur. The poor people should be provided
accommodation immediately. This is the
demand of the poor citizens. The money
. released for Kalahandi should be spent in
Kalahandiitself.......(Interruptions)

PROF. RITA VERMA (Dhanbad): Mr.

Speaker, Sir, he is saying that is has been -

discussed with the M.P. from Bihar. Where
was thig discussion held? .......(Inlarruptions)

{English}
SHRI SOMNATH CHATTERJEE

(Bolpur): Other Members from Orissa are
alsothere. Letthemalsoassociate. Yougive
them half a minute. '

[ Transiation]

SHRI DEVENDRA PRASAD YADAV
{Jhanjharpur): Mr. Speaker, Sir, the drought
situation in Bihar is tuming grim and severe.
Be it South Bihar or North Bihar, 80 per cent
of ponds and lakes have dried up. Because
of servere starvation conditions and
unemployment, 8 lakh agricultural labourers
are fleeing to Punjab, Haryana and Delhi
from thewr willages. in the absence of job
opportunities, there condition is becoming
more and more miserable. Shri Vajpayee
has alsotalked about Palamau and Garhwa.
The condition of Garhwa and Palamau is
definitely very miserable. So far as the
question of starvation deaths is concemed,
the Central Govemment is neglecting Bihar
State. The Central Government had sent a
team to Bihar to assess the situation of
drought there. The Government is silent on
the report of the team (Inferruptions)

MR. SPEAKER: There are many hon.
Members to speak here. Please conclude.

SHRI DEVENDRA PRASAD YADAV:
This is the document. The Bihar Govemment
has sought additional financial ard of Rs.
1254 crore from the Centre. The Central
Government makes announcements every
day innewspapersinthis regard. Sometimes
it declares that it is réleasing Rs. 90 crore
and sometimes it says thatitis releasing Rs.
52 crbre. Not a single paisa has been given
to Bihar. Therefore, | demand that the Bihar
Govemment should be given additional
financial assestance as per the memorandum
submitted to, the Centre on the 156th
October.....{Interruptions)

MR. SPEAKER: When you have been
given time to speak you could come to the
point,



660 Re. Starvation in Orissa, CHAITRA 8, 1915 (SAKA)severe drouht conditions 570

Bihar, M.P. elc. due to

SHRI DEVENDRA PRASAD YADAV:
Taking into account the serious drought
condition prevailing in Bihar, the Central
Govemment should release Rs. 1254 crore
immediately. There should not be an part
politics init. Itis a humanitanan question We
ali should unitedly face thus natural
calamity... {Interruplions}

MR. SPEAKER: When you are askedlo
sitdown after conclusion of your speech, you
shouid do so0. There are others too to speak

(English}

SHRI SHIVAJI PATNAIK
(Bhubanaswar): The senousness of the
situation is not really being realses by the
Govemment. After the matter was raised in
the House, the Prime Minister met the MPs
from Orissa and a central team had aiso
gone there. But what has really happened
after that? The Pnme Minister sanctioned
only Rs. 1 crore from the Pnme Minister's
Fund. Whatever other money has been
sanctioned, that has really been adjusted
against the State Government allocation from
the Centre

The State Government has also
formulated a Rs. 70 crare project, but thatis
from various other funds earmarked for the
work in the area earher Eleven distncts of
the State are affected by drought and the
situation is very cntical in these four distnets
where starvation deaths and sale of chiidren
1s taking place. Butn that area, the work on
the Upper Indravat Irrigation Project has
stopped. The work on the Tunk Proect has
also stopped. No steps were taken for hft

irrigation work.

Since there is no work left for the peple
to do, people have started leaving their
villages. Besides this, social and economic
problems are also there. So, all these things
have to be gone into deep for which a

parliamentary delegation should go there.
The representative of the State Govermment
and the Central Govemment should sit
together and work out a comprehensive
project which can be started on awar footing.

SHRI  MRUTYUNIYA NAYAK
(Phulaoni) Phulbami district 18 a drought
prone area Some pans of the distnct were
affected already by the flood because there
are hilly lands and high hills So, there was no
water. Rabi and Khant crops were affected
because of the after-math drought condrtions
Simultanecusly, Denkanal, which 15 an
adjacent distnct in my constituency, has
been also equally affected by drought

Already, the Central Team hadbeento
Onssa Phulbani and Denkanal could notbe
taken up for appraisalby the Central Observer
Committee Now, there 1s a report of
starvation deaths in my constituency as well
as the constituency of the Minister of
Information and Broadcasting. He cannot
speak because he 18 a Minister So, on his
behalf | want to raise this matter Phultbam
and Denkanal are equally affected by drought
andflood. There s no scope to work Hence,
immediate provision should be made for
providing adequate funds to meet the
situation | hope they will take appropnate
steps in thus direction

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): Mr
Speaker, Sir this matter has come up in the
House more than once and | had earher,
when it had come up, informed the House
that the Pnme Minister would meet the
Members of Parliament from the
concamedState. Haddhmmerounii.



571 Re. Starvation in Orissa,
Bihar, M.P. etc. due to

[ Translation)

SHRI NITISH KUMAR (Barh): It was
said on last Monday also.

MR. SPEAKER: Look, you are disturbing
now.

[English)
There are other points | have to make.
[ Translation]

SHRI NITISH KUMAR: | am not
disturbing. You might recall, it was stated
last Monday also. The meeting has notbeen
held so far.

SHR RANGARAJAN KUMARAMAN-
GALAM: | am not contesting on what my
friend has said. But he had a meeting with
the Orissa MPs and after that a Centralteam
had gonethere. itisamatter wellbeyond any
groups or partes, and it is not even the State
or the Central Govemment, it is a matter of

which all of us should be concemed withand

we are concemned with it.

Asthe hon. Member of Parliament, Shri
Vajpayee had mentioned the he would like to
have a parliamentary delegation to visit, that
is for the Parliament to decide but from our
side we are doing our best. The meeting with
the Members of Parliament from Bihar and
Madhya Pradesh will also take place this
week. Last week, there was alittle shortage
of time but we will see that they meet. The
problem is addressed on a war-footing and
we are nottreatng it as a normal issue at all.
It is a calamity which must be looked into
(Interruptons)

MR. SPEAKER: | would like to consult
" the Leaders and try to see as to how we can
send ateamto these areas and fnd out what
can be done '

(Interruptions)

MARCH 29, 1993 severe drouht conditions 572

SHRI MRUTYUNJAYA: | need your
protection, Sir.

MR. SPEAKER: What protection? |
have said that | am going to send a team.

(Interruptions)

SHRI MRUTYUNJAYA NAYAK: Sir,
the Minster has to say something.

SHRI RANGARAJAN KUMARAMAN-
GALAM: In case a team is going from the
Parliament, from the Government whatever
assistance is required and if an officer is to
accompany from the Central Government,
we will definitely make allthe arrangements.

[ Translaton}

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, the issue | am raising is
related to the two departments. The one is
related to the department of law and order in
Uttar Pradesh and the another is related to
the Ministry of Ralways. | am distressed to
inform that the president of our East Delhi
Janata Dal. Shri Anil Kumar Garg aged 32
years was murdered in train on the 23rd
while coming from Kanpur. Just few days
ago, we had discussed a lot about Railway
Protection Force in this very august House.
But on the 23rd, he was murdered in a first
class compartment. | am telling this only
because itis relatedtothe Railway Protection
Force. It shows that if passengers are not
safe even in the first class compartment,
then how can the safety of other railway
passengers be ensured? Secondly, we
apprehend a conspiracy behind this murder.
I have talked to the members of his famly
also in this connection. Our State party
President Shri Viresh Pratap Chaudhary has
written alettertothe Lt. Governorin whichhe
has expressed his doubts. Since he used to
visit Kanpur every Tuesday in connection
with his cable manufacturingbusiness, there-
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fore, it is quite possible that a plot of murder
was haiched.

Mr. Speaker, Sir, | have two demands -
the first one is for its investigation by the
C.B.1. and my second demand is addressed
to the hon. Minister of Railways. The hon.
Minister should improve the functioning of
the Railway Protection Force, Shri Anil Kumar
Garg, who was murdered was a business
man. His brief case is alsomissing. | want the
Govemnment to pay compensaton aiso. |
demand two things from the Govemment.
Both the hon. Minsters- the Minister of
Railways andthe Mnisterof intemal Security
Shri Rajesh Pilot are present here but the
lateris perhaps not hearing me. Through you
| want to state that this is a very serious
issue. It is not an issue of any particular
party. That is why | am requesting you.

(Engtish]

MR. SPEAKER, Anyresponse fromthe
Govemment on this

[ Transiation]

SHRI RAM VILAS PASWAN: He has
notheardit. Mr. Speaker, Sir, if you allow me.
i may repeat my submssion.

(Enghish]

MR. SPEAKER: A statement will be
made by the Government on this point.

{Transiation]

SHRI SHARAD YADAV (Madhepura):
Mr. Speaker, Sir, this issue relaled to Shri
Kishan Raowas raised by us in this Housein
your presence. The Ministry of Railways is
yet to contradict it. Even today, we have
asked you through a notice to clear this
issue. So far as the clasification is this case
isconcemed, Kishan Raoof V.S. Engineering
has nexus with bigwigs. His company come

Into existence, on April 6, 1992 and started
its operation from May 1992.. it has been
said that the contract was given strictly
according torules. | admit it and | do notsay
that the contracts were not given according
to ndes. This contract was awarded to the
Royal Seema Company on June 8, 1989 and
the company came into existence on 6th
April. But the tripartite contract reached on
10th July in which the south Centre Railways,
the Royal Seema Sieepers and V.S.
Engineering were a party to it. This contract
was awareded first to the Royal Seema
Sleepers Company on June 6, 1989. One of
the demands and terms for manufacturing
sleepers was laid down by the company,
and which is very important, is that the raw
material at Chintakani - the piace where the
company had established its factory for
manufacturing sleepers was very costly and
in view of the terror of naxalite it shouid be
transferred elsewhere. But it was not
transterred. With the intervention of Shri
Kishan Rao, the contract was awarded on
the 10th and the site was transferred from
Chintakani to Kamapattu on the 15th.

Mr. Speaker, Sir, the Ministry of Raliways
has said only this that i has awarded the
tender to the lowest bidder.This contract
was with them for three years and during
these three years the company refused to
set up a factory at the location. But as soon
as Kishan Rao's company came Into
existence. The authorities became active.
The Company came into existence on 6 Apiil
it started warkingin May and all the contracts
were finalised on seventeen June. The most
important thing in the whole affair is not only
the change of location but also awarding of
the contract to a person wha has no
experience of such work. Though the Prime
Minister made it clear to the Ministry that no
tavourshouki be shown to his acquaintainces
yet this person whois a close ralative is given
acontract of sevencrore rupees andcontract
of geven crores is not a amall contract which
Is ikely to be increased to the tune of Rs. 10
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crore. ShriKishan Raohas 65percent share
in this company whereas each of his two
sons Subhash Shravan Kumar and Subharao
have 15 percent shares. ithas been said that
Tenders were invited and contract was given
tothe parson who offered minimum guotation.
This tender was given on 6th June, 198910
a person who had no experience of this
work. As soon as this person appeared on
tfie scene, a company was formed his sons
were made partners, atripartite contract was
signed on 10th by the Govermment.....

(Interruptions)
[Engfish)

SHRI PAWAN KUMAR BANSAL
(Chandigarh): This matter was raised earfier.
The same matter is being raised again.
{Interruptions)

[Transiaton]

SHR!I SHARAD YADAV: If the same
issue is being raised now and contams truth
wouid it not be attended to. Does this House
belonging to you only? If the same matter is
being raised would it not be
answered?. ..(Interruptions)

| am not asking you. | am telling that
person who is nodding his head and showing
as if it is a very ordinary matter.

THE MINISTER OF RAILWAYS (SHRI
C.K.JAFFER SHARIEF)' Thereis nothingin
the matter.

SHRAI SHARAD YADAV: Mr.Speaker,
Sir, according to the hon. Minister there s
nothing in this issue. One man's presence
gears up all the work and the work s
compieted in time.

MR. SPEAKER; All right, now you have
raised the matter, thara are other 1ssues
. also, others have to speak.

“
SHRI SHARAD YAQAV: Mr. Speaker,

Sir, 1 woukd only like to submit that Govemn-
ment should issue a very clear staternant in
this regard. Although our Prime Minister
should take initiative in this matter yet the
Minister of Railways can do so, it he desires.

[Engtishj

SHRAI CK. JAFFER SHARIEF: Mr.
Speaker, sir, | am surprised and shocked
about the issue that has been raised by my
hon. friend Shri Sharad Yadav.

[Transtation)
. The news items to which he is refemng

that newspaper............(Interruptions) | have
listened to you, now kindly listen to me.

SHRI SHARAD-YADAV: | have got all
the documents of your Ministry with me, | am

not submitting on the basis of newspaper
report alone.

SHRI C.K. JAFFER SHARIEF 1| too
have the documents of my Ministery, | also
have their knowledge

SHRI SHARAD YADAV: You cannot
say that | am submitting it on the bas:s of
newspaper reports alone.

SHRI C.K. JAFFER SHARIEF; | have
listened to what all you said now, please
hsten to me. The newspaper to which you
are referring.

SHRI SHARAD YADAV: | have got all
the documents.

SHRI C.K. JAFFER SHARIEF: When
you were speaking | kstened patiently, kindly

Mr. Speaker, the newspapers to which
he has made a reference and is making a
reference has only ong job to malign one or
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SHRI MADAN LAL KHURANA (South
Delti) Mr Speaker, Sir | am on a point of
order (/nterruptions) It any newspaper
has publshed a risleading news, action
should be taken against it

SHRAI RAM KAPSE (Thane) Mr
Speaker, Sir, one should not make such a
comment about any newspaper

SHRIC K JAFFER SHARIEF {am not
making any wrong statement, | am telling the
truth Be hold gnough to listen to what | am
saying (interruphions)

SHRI ATAL BIHAR VAJPAYEE
{Lucknow) Mr Speaker, Sir the statement
made by the Minister of Raliways should be
reviewed

MR SPEAKER What shguld be
reviewed?

SHRI ATAL BIHARI VAJPAYEE Mr
Speaker Sir, the Minister of Railways has
commented that a particular newspaper is
engaged only in the job of defaming one or
the other person This i1s a very sweeping
remark It 18 not comect to make such
statements It would create a controversy
between the Press andthe Parliamentwhich
would not be in the interest of any side tfthe
hon Minister has any objection toa particular
news ftem he can rebut ¥ But the hon
Mimister 1s submitting that the newspaper
hasthis jobonly Thisishighly objectionable

SHRI NITISH KUMAR (Barh) Mr
Speaker Sir | am on a point of
order (Interruptions) _

[Enghsh)

MR SPEAKER Thers 15 nothing in
ordef now Please take your

seat  (Interruptions)

[Transiation]

SHRI NITISH KUMAR Mr Speaker,
Sir, he has not only referred to newspaper s
report alone he has referred to official
documents also The hon Minister cannot
take shield of the news tem

[English)

SHRIC K JAFFERSHARIEF Sir,lam
not accusing all papers  (/nterruptions)

[Transiation)

SHRI RAJENDRA AGNIHOTRI
(Jhansi) Mr Speaker Sr, he should
mention the name of the newspaper
(Interruptions)The Minister of Rallways
should tell us the name of the
newspaper (Inferruptions)

SHRI CK JAFFER SHARIEF Mr
Speaker Sir | am not accusing all the
newspapers (interruptions) Do | not have
the nghttoexpress myselt? (lnterruptions)
No you please sit down This is no way to
speak Youhave expressed youropinion, lat
me also say what | wantto (Interruptions)

SHRI NITISH KUMAR This House
cannot be used as a forum to accuse
newspapers {Interruphons)

SHRI MADAN LAL KHURANA It s
highly objectionable to say that the
newspaperhasthistaskonly (interrupbons)

MR SPEAKER Please try to under-
stand much business has to be transacted
We have to take up discussion on the Rail-
way Budget General Budget and on Budg-
ets of States Kindly do not stretch # too
much
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SHRI MADAN LAL KHURANA: This
should be sxpunged from the record.

[English)

MR. SPEAKER: Yes, Mr. Minister
please,

SHRI C.K. JAFFER SHARIEF: Sir, |
need protection from you. When anyone,
taking advantage of soma news item in some
particular paper, can try 1o makgn anybody
and resort to anybody’s character
assassination, | think we have a right to
defend ourselves. We cannot just submit like
this....{ Interruptions)

MR. SPEAKER: Please, Mr. Minister,
address the Chair and that problem will be

(Interruptions)

MR. SPEAKER: Don'tinstigate like that,
Mr. Kapse. | understand who is speaking
against whom.

SHRI C.K. JAFFER SHARIEF: Sir, as |
saldbefore, itis most unfortunate. | must say
that | have lot of respect for our media,
through which we get educated. We are not
knowledgeabie, we are not experts on every
mafter. it is they who educate us and we are
grateful to them. Even if we commit mistakes,
they bring them to our notice and we correct
ourseives. | have got lot of respect for the
madia. As 1 said, it has become a habit of this
particular newspaper about which | am
referring to, and it has become a way of
running the Paper because it is not
today....(interruptions)

[ Transiation]

SHAI SHARAD YADAV: Mr. Speaker,
Sir, it is in the newspaper  (Interruptions)

SHRI C K. JAFFER SHARIEF: | would
come to i later on....(Inferruptions)

SHA!I MADAN LAL KHURANA: He has
iaunched a ‘Jahad’ against this nowspaper
which reveals truth....(interruptions)

MR. SPEAKER: You are impairing our
hearing capacity. Please si down

(interruptions)

SHRI C.K. JAFFAR SHARIEF: Please
listen to me....(Interruptions)

|Engfish)

MR. SPEAKER: Mr. Minister, please let
usbe every brief. Please comne to the point.
There are other items also.

SHRI C.K. JAFFER SHARIEF: Sir, |
have toid you that | need protection from you
because | am aiso the victim of that paper
and | have filed a case of defamation against
it. | have found that there is an allegation
againat me. They arm trying to malign me on
baseless information. i mustsay this. Doyou
Qo on continuing ke this? No, *his is not
proper.(intemupbions)

SHRA!I SRIKANTA JENA (CUTTACK):
Let the Minister go to the Press Councll
(imarruptions)

SHAI C.K. JAFFER SHARIEF: Today
we are here, tomomow you may be there.
Don't try to malign anybody. Don't try to do
character assassination, {interruptions) That
will bring down the credibility of the system.
Lst us not destroy ourseives (iniemuptions)

SHRINITISHKUMAR: ltis the Chamber
of the House. Is it the Minister's Chamber?
{interruptions).



$81 Re. Starvation in Orissa, CHAITRA 8, 1915 (SAKA)severe drouht conditions 582

Bihar, M.P. otc. dus 10
{Transiation]

SHRI C.K. JAFFER SHARIEF: We
cannot cany on like this....(infenuplions)

SHA! NITISH KUMAR: You should go
to the Press Council....(Interruptions)

[English}

SHRI C.K. JAFFER SHARIEF: Sir, my
MOS will answer this (inferruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
K.C.LENKA): Sir the question is clear
(interruptions). Please fisten. The question
is clear (Interruptions)

MR. SPEAKER Mr. Minister, you
address the Chair and the problem will be
solved. Don't look at them. Look at this
Chair.

SHRA1 K.C. LENKA: Hon. Member, Shn
Sharad Yadav, has raised the questian that
this Rayalaseema Engineering has applied
for change of location of the factory, but the
change of locahon was not aliowed by the
Railway Board to V.S. Engineering He
allegedthatafterthe transier of this Company,
the Railway Board obliged V.S. Engineenng,
which is not true and not based on record. |
am teiling that on 25.1.1992 before the
agreamentwith V.S Engineeringwas signed,
the Railway Board has allowed the
Rayalaseema Engineering to change the
place. t was not a fact that V.S.Engineenng
has been obliged by the Railway Board.
(interruptions)

MR. SPEAKER: Don't respond to them.
{interruptions)
SHA K.C. LENKA: Secondly, 1 is

‘siranasthi sirapida’. The son of the Prime
Minister is not involved here. He and his

relations are not in the Company now. They
resigned from this Company on 2.11.1892.
They are no more inthe Companynow. They
joined this Company on 27.5.1982 and only
for four months they remained in the
Company. They are no more here
{Interruptions)

MR. SPEAKER : Mr. Rup Chand Pal,
please. (Interruptions)

SHRIC. K. JAFFER SHARIEF: Sir, there
18 no impropriety. Everything is in
order . {Interruptions)

SHRI RUPCHAND PAL (Hooghly):
Today, morethan amilion... . (interruptions)

MR. SPEAKER" You see, this is nota
Court, we are not sitting like this. You ask
something, they reply. Then you ask
something..(interruptons)

MR. SPEAKER: No, this 18 not the only
one case{Interruptions)

MRA. SPEAKER; Sharadji, | have alliowsd
youalotottime Yes, Mr. Pal. (Interruptions)

SHRI SOMNATH CHATTERJEE
{Bhoipur). These are very senous charges
which are made.

MR. SPEAKER: How do we deal with
them?

SHRI SOMNATH CHATTERJEE: On
that, | am taking half a minute. Right or
wrong, it is for the Govemment to respond.

MR. SPEAKER: They are responding.

SHRI SOMNATH CHATTERJEE: The
Goyemment has responded. But the facts
are not piaced n such a manner that the
Membars can understand all. Most cryptic
commants are beng made. Why do not you
make full statement or circulate samething®
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1 am not a person who will jump to a
conclusion on the basis of mere reports. But
when doubts are being raised, why has the
Govemment notcome out fully? | have always
said, “Why do not you come sou motu?” If
you have nothing to hide, you should come

suo motu and take the Mambers into.

confidence. If your facts are so clear, why do
not you tell us fully the facts? Otherwise, it
would be repeatedly raised on the floorof the
House, when the Government comes with
cryptic comments (Interruptions)

SHRI ATAL BIHARI VAJPAYEE: How
the Business of this House should be
conducted and how the serious matters
raised here should be dealt with are matters
which reiate tothe rules and the procedure of
the House. Excuse me, one of my colieague
raised a matier with which the name of the
hon. Prime Minister has been associated. |
don't know how far itis correct. But just now,
you have seen that Shri Jaffer Sharief stood
uptorespondtothatpoint. Instead of coming
to the point, he started accusing the press.
Then he sat down abruptly. | don’tknow what
transpired between the two Minisers -
perhaps there was some differences. Now,
the third Minister has stood up.

SHRI C.K. JAFFER SHARIEF:
Vajpayesji, you have been here for 40-50
years of your life. How will you feet if

somebody as a member of the House cost*

aspersions on person like you. | don't bother
whether | continue as a Minister of not...

SHRI ATAL BIHARI VAJPAYEE: The
other Minister has also replied casually. No
statement has beenmade. The Govemnment
couid have collected all the facts and come
out with a written statement and reply to
each and every point raised here. But in the
present case, the matier has been taken
very lightly. | fact, this is a serious issue and
unfortunately, the name of hon. Prime
Ministeris associatad with it. Could a written
statement notbeissued? How are you dealing

with the matters in the Parliamant. it has
naver been so.

[English)

SHRI PAWAN KUMAR BANSAL
{Chandigarh):Sir, they should give a notice
to the Minister for this. You should give a
notice (Interruptions)

[ Transtation)

SHRI ATAL BIHARI VAJPAYEE: It is
not an issue of Zero Hour only. It was raised
eariier also. Unfortunately, the name of the
hon. Prime Minister has been associated
with it. The Govemmment shouid have come
out with a written Statement.

MR. SPEAKER: We have ali regard for
your feelings. But i any such issue is raised
before us, then it should be dealth with
properly. You have raised an issue and that
has been rephed to by them. Some other
query relating toit was raisedto be repliedby
the Minister and that too lead te further
queries. That is not the way of dealing with
the matter in the House. Such matiercan be
dealt with in the court where only evidences
in the case goes on for 6-7 months. it is not
a way of discussion and in such a situation,
we are not able to have discussion on the
Railway Budget and the General

Budget..{Interruptions)

MR. SPEAKER: Your wish cannot
prevail in this matter, | have aiready given
you not only one buttwochancesto raise this
matter. it is matter which came up in some
news paper to which the Government has
responded and in cases, you seé an
ambiguity in it and continue to go into the
minor detalis of the matter, itis not the proper
place. If yo think that way-do one thing..

" SHRISHARAD YADAV:|amnatsayng
80. the charges levelied by me should be
respondad to by the Govemment, but the
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Govemment has given their reply in very
casual manner,

MR. SPEAKER: They have staied two
things, one of them relates to the change of
site before the contract was awarded and the
other thing is that it does not contain the
name of person who has been referred.
There are two important things.

SHRISHARAD YADAV: Kindly giveme
an opportunity to place the facts in this
regard.

MR. SPEAKER: Under which rule you
can do that? | will give you a chance if the
rules permit . What does it mean that we
continue with a matter for four to five days?
| have given you a chance on the day before
yesterday as well as today and the reply has
aisobeengven. Eventhen, youwantanother
chance to speak on it.

SHRI SHARAD YADAV.: | want thatthe

reply should be given properly so that
members may ask their queries.

MR. SPEAKER: He has respondedtont
in the press.

SHRI SHARDAD YADAV: The reply
that has been given by him in the Zero
Hour?..

MR. SPEAKER: What do you mean by
the Zero Hour?

SHRISHARAD YADAV: He hasdonea
good thing that he has given the reply. But |
am saying that | am not satisfied with it. He

should reply properly. | have given a notice

MR. SPEAKER: Tell me. Howthere can
be discussion on it under rule 532 | will take

upthat...(inferruptions)
MR, SPEAKER: Tell me. | think that

court is the proper place dealing with such
issues. Such issues are not settled in
Parliament...

SHRI SHARAD YADAV: Mr. Speaker,
Sir, | am not raising this matter here in the
wayitis ralsedin the Courts. | amjustmaking
asubmission that repl y in this matter shouid
be given properly badcause the reply given
by the hon. Minister is not satisfactory. itis a
misleading....(Inferruptions)

SHRIDIGVIJAY SINGH (Rajgarh): Mr,
Speaker, Sir, | am on a point of order. You
have always conducted the Business of the
Housa as per the rules of procedure, if the
hon. Member has fo raise any matter, there
is a rule and a procedure for that. Any
proceedings on that shouid be according to
the rules...{Interruptions)

MR. SPEAKER: What does Rule 53,
Say?

SHRI DIGVIJAY SINGH: Mr. Speaker,
Sir, they can level aliegation following
parhcular procedure. The Busingss of the
House would not be conducled as per their
dictates. You have always conducted the
business of the House as per the rules of
procedure and they should also follow d. |
would hke to request the honourable
Members to abide by the rules.

MR. SPEAKER: What is rule 537

SHRI NITISH KUMAR: Mr. Speaker,
Sir, under this rule if a member has to make

any allegation against a Minister....

MR. SPEAKER: Which rule would you
hke to quote?

SHRI NITISH KUMAR: It is rule 53.
Under this rule, it a Memberhas 1o make any
aliegation against a Minister, he shouid give
anotice to you and a copy of t will be sentto
the concemed Minister. He has aiso stated
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the same thing.
MR. SPEAKER: That s right....

SHRINITHS KUMAR: He has said that
he has also given notice to you (Interruptions)
only then the allegation would be repiied.

MR. SPEAKER: You have levelied
allegations not once but twice and that too
has been replied. But now, you have raised
it once again when he has given the reply,
then how it will continue in this way?

SHR! NITISH KUMAR: Mr. Speaker,
Sir, he has not levelled allegation. He said
that a proper reply has not been given. ..

MR SPEAKER:ifaproperreply has not
come, will it continue? You will not raise a
point. Now, 1t will not go on like that
(interruptions)

MR. SPEAKER: Yes, Mr. Rupchand
Pal.....

(English)

SHRI RUPCHAND PAL (Hooghly) |
wouldlike todraw the attention of this august
House and also of the Governmentto a very
important matter.

Today more than a million ermployees
and officers beionging to all the financiai
institutions and of all banks inciuding the
fleserve Bank of india, General Insurance
Corporation of india, Life Insurance
Corperation of india, Industrial Finance
Corporaticn of India, NABAD and Regiornal
Rurat Banks of india. are on a strike
throughout the country.

They are demandingthe introduction of
the Contributory Pensiorn Scheme as an
additionai retirement benefit withoui
surrendering Provident Fund.
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Lastyear, when a delegation of the Joint
Action Committee of States and All India
Organisations met the Finance Minister, he
had assured them that he would agree to
such a pension Scheme as an additional
benefit. But quite frustrated, they have
resorted to the last weapon in their hands.
They are on strike today.

| would urge upon the Government to
respond to their demand and to meet their
demands as early as possible.

SHRIS.B. SINDAL (Belgaum): Aserious
situation has arisen out-of the reported news
itemin the Hindustan Times captioned “Ship
with explosives to India intercepted.”

According to the report, it has been
stated that

"Coastguard transmission said
preliminary investigations showed
thatthe vessel wasto enter Arabian
sea for a possible landing on the
Indian coastlineinsevendaystime.”

It is stated that the hardware for military
and explosives were loaded in the ship.

Therecentbombardments and hijacking
are allshowing a very dangerous trendinthe
country.

Therefore, the Government has to
improve intelligence and other things
immediately. Otherwise, international
conspiracy is there and they want to put our
country in chaotic condition and disturb it.,

[ Translation)

SHRI RAJVEER SINGH (Anola): Mr.
Speaker, Sir, Uttar Pradesh has been lashed
by heavy rainfall and hailstorm during the
1ast 3-4 days, since 24th March and the hills
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receivad snowfall also Haiistorm has
' damaged standin crops in the districts of
Badaung and Bareilly and especially in my
constituency, stretching from Kasauli Tehsil
to Binavar and via Warirgan; to Shajatpur.
According to the reports of the Diatrict
Magistrate and Thsildar, 80 to 100 percent
crops have been destroyed. People of the
area are in dire straits. The size of hails was
as much as 10kg. and one was shown lothe
Collector also. People are in great misery
and their cattie have died. Since the State is
under President’s rule, through you, | would
like {0 request the Central Govemment to
respond tothe plight of the people of the area
andimmediately provide financial assistance.
Last time also | had submitied that the
recoveries should not be made till 30th June
but they have not been stopped. Peopie are
being put in jails. | would like to submit that
not only recovenes should be stopped, but
land revenue should also be waived off
because the farmer invests his hard eamed
savings in Rabi crop. Wheat, gram, potato,
mustard, opium and peanut crops have been
destroyed. People of the area had invested
their hard earned savings m the Rabi crop.
Rabi crop has been totally destroyed. Sir,
through you, | would like to urge the
Government to not only stop recovens and
give them assistance but aiso to waive off
thewloans. lfthe loanrecoveryis suspended,
then double amount will be recovered from
them next year with interest. This will put the
farmers in more trouble Sir, through you, |
wouid kike to request th Central Govmment
to pay compensation to the affcted fanmers
because the crop Insurance Scheme has
not been impiemented in the State.! would
like to request the hon Minister to express
the views of the Central govemment and
also give an assurance in this

regard....(inferruptions)

MR. SPEAKR: One hon. Member has
axpressad his views on it. This ia sufficient.

(Intermuptions)

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
MUKUL WASNIK): Mr. Speaker, Sir, the
problem of hail-storm which has been there
not only in Uttar Pradsh but also m some
parts of Madhya Pradsh; in some parts of
Maharashtra and in several other parts as
well has been raised by the hon. Members,
This matter was taken up with the Minister of
Agricutture. He has mformed that the
mnstalments of the calamity Rehef Fund have
been made to the States in advance to meet
the situations like this. Anyhow, | will bring to
the notice of the hon. Minister the feelings of
the Members in-this regard.(inferruptions)

SHRI V. DHANANJAYA KUMAR
{Mangalore): Sir, | have given a notice about
the brutal killings of the Scheduled C&!le‘
people (Inferrupiions)

[ Transiaton}

MR. SPEAKER: Listen, lot of Business
is before the House. it must be disposed off
before 31st March. Shri Naik, would you like

to say something on this?

SHRI RAM NAIK (Bombay-North): Mr.
Speaker, Sir, that's why | have given a notice.

MR. SPEAKER: Under which rule you
have given the nolice?

SHRIRAMNAIK: Underthis rule that....

MR. SPEAKER : You quote the rule
only. Do not say anything about the notice.

SHAL RAM NAIK : Mr. Speaker, Sir,
Budgets of five States are to be discussed in
the House. After this the, Rallway Budget
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Supplementary Demands of Rallways and
thenthe General Budget are tobe discyssed.
Howsoever fast the Business is transacted,
not more than five States can be discussed
in the House and then only one day will be
leftforthe Railway Budget. | raised this Issua
last week itself that not more than one day
willbe available for discussion onthe Raliway
Budget. Now | think that such a situation has
actually arisen. Therefore, discussion must
beheld onthe Railway Budget. Till date each
year at least 4-5 days used to be devoted
to the Railway Budget thereby enabling the
hon. Members to putforth their viewpaint.
However, this year the situation has arisen
that not even 4 hours can be devoted for
discussion on the Railway Budget, which
has a total outlay of Rs. 32,800 crore.
Therefore, | would fike to submit that on the
lines of the vote on account on the General
Budget, vote on account on the Railway
Budget should also be brought forward.

13.00 hrs

Mr. Speaker, Sir, on the eve of the
elections, vote on accountcanbe gotpassed
or some other arrangement could be made
but at this time, even vote on account will be
difficut. Therefore, | would like to submit that
since we have got several questions to ask
on the Railway Budget, that's why after 19
April at least 3 days should be allocated for
the discussion on the Railway Budget andin
the end, the hon. Minister of Railways should
reply to the debate, The main reason for it
being that we have got many a questions to
ask on the railways. Therefore, | have made
a submission that full debate should be
aflowed on the Raiiway Budget and for this
purpose 3days may be fixed after 19th April.

|Englishi

SHRI RAM KAPSE (Thane): Mon.
Speaker, Sir, Shri Ram Naik has referred to
the Vote on Account. in the “Practice and
Procedure of Pariament” of Kaul and

Shakdher, at page 608, it says very clearly
that, vote on Account cannot be taken sbout
the Rallway Budget during a non-alection
year. | will read out the paragraph.

MR. SPEAKER: Not necessary.
SHRI RAM KAPSE: It says that:

“Asthe purpose of a vote on account
is to keep the government
functioning, pending the voting of
the final supply, it cannot normally
be used as a means to obtain
Parliament's approval for “new
services."

MR. SPEAKER' “Nommally” is very
important.

SHRI RAM KAPSE: But new services
are being mtroduced. What about the new
services? What about tha tariff's rise? So, it
cannotbe done. The provisions ofthe Acton
collection of taxes does not apply to this.
This is not an election year.

MR, SPEAKER: [ will find a solution to
the problem. Shri Bansal:

SHR! PAWAN KUMAR BANSAL : Sir,
after all, a decision has been taken that we
must conclude all this by 31st. The only way
that | may suggest is that since the new
Committees would be mesling and would be
gving their reports, we could take up for
discussion the Reports of the Railway
Commuttee and the Finance Committee after
19th. Now, we must conclude the business
as such.

MR. SPEAKER: Would you Hike to
raspond in any way pleage?

THE MINISTER OF WATER
RESOURCES AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): As you have
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said, we have to compiete all this important
financial business before 31st of March. And
the ieaders wera called in your Chamber to
discues this matter and certain agreement
was reached there. | would request you to
implement the decision that has been taken
by you in your Chamber, after consulting all
the Lnaders of the Opposition. | was present
in that meeting too.

MR. SPEAKER: | appreciate what Shri
FAam Naik, Shri Kapse, Shri Bansal and the
hon, Parfiamentary Affairs Ministerhave said.

SHRAI SOMNATH CHATTERJEE: We
have not followed what they have said.

MR. SPEAKER: That is for you to do. |
will find a solution.

.. SHRI SOMNATH CHATTERJEE: | do
not know what effect Kaul and Shakdher
have been mentioned.

MR. SPEAKER: Let me conclude. The
difficulty which is being faced by the executive
and the legislatures are very complicative.
The executive faces the difficulty in spending
the money on planned schemes, planned
scheme money is spent on non-planned
gcheme and here in the legislature aiso, we
are not discussing the important issue like
Budget and the Bills. But we are discussing
things which are not equally important. |
would not say that they are not important.
And the difficulty is, when we come to the
Budget or when we come to the Bills, we
have hardly any time left for these putposes.
But as we are placedin a situation as we find
ourseives now, we shall have to find the
golution to the problem. | am sure that as
usual, ali the Members from both sides would
be helping us tofind a solution tothis problem.
Let us pass the Railway Budget as well as
the General Budget and the State Budgets
also in ime. it wouki be my responsibifity to
find time for diacussion which you want to
take place In consultation with your

goodseives. It is not going to be against the
rules and the procedures. But, at the same
time, we would like to pass it.

SHRAI GEORGE FERNANDES
(Muzaffarpur): How it possible to pass it?

MR. SPEAKER: Let me hear, what is
your solution?

[ Translation

SHRI GEORGE FERNANDES: | have
objectionto it.

MR. SPEAKER: Please suggest the
solution. b

SHRI GEORGE FERNANDES: As
regards solution, there are two things in it.
The first thing Is that wherever we find time
to speak, all of us say that this House has
lost its dignity. It is a facttoo. However atthe
moment, we are going to discuss the financial
matters and the General Budget.

[English)

MR. SPEAKER: What is the solution?
Please give me the solution.

(Translation}

SHRIGEORGE FERNANDES: Thatis
the only occasion when we discuss the
policies for the entire country. If this Budget
is passedtoday, and a general discussionon
it is taken up later on...

MR. SPEAKER: Please suggest the
solution too,

SHRAI GEORGE FERNANDES: So far
as the general budget is concemed, there is
no problem. You can seek vote on account.
You can seek vote on account just now. A
discussion on the budget and demands for
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grants can be taken up later on. Therefore,
my proposal is that....

MR. SPEAKER: Onthe Railway Budget.

SHRI GEORGE FERNANDES: Thatiis
what | suggested about the general budget.
There is also a solution in respect of the
railway budget. Please hold discussion on
the Railway Budget. There are two ways to
hold discussion on the Railway Budget. The
one is that we can start a discussion today
itself and continue it round the clock. Itshould
continue round the clock. Mr. Speaker, Sir,
there are many Parliaments in the world
which situpto 3a.m. | cannotunderstand, as
to how such types of objections crop up and
the House does not run. It is not possible to
discuss all the things within the time span of
the sitting of the House i.e, from 11 a.m.to 6
p.m. Therefore, | suggest to start that
discussion forwhich the time of 12 hours has
been allocated. We wiil speak as long as we
wish. Mr. Speaker, Sir. iastyear alsowe had
asitting of the Houset till 3a.m. to discuss the
General budget. We are not going to sithere
so long for the first time. Even earlier in this
very august House, we have satupto4a.m.
Therefore, you should start discussion on
the Railway Budget. It will go on records. Itis
immaterial as to how much portion of
discussion goes on record and how much
does not go. Because when constructive
issues are discussed, the debate is not

published, butthe negative things figuringin -

the discussion are readily published. Since
there willbe a constructive discussiononthe
Budget. it should be discussed. Therefore,
we should not get worried and the discussion
should continue tili late night.

[English]

* MR. SPEAKER: You have given a
solution.
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[Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, though | had no intention to
raise it, yet | want to take advantage of this
occasion and | wantto say somethingon the
Konkan Railways.

MR. SPEAKER: No, no. You should
speak only when the discussion is held on
the Railways.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, no Sir, the work has been
suspended and it is likely to create social,
economic and po'litical problems in Konkan
and especiallyin Goa. Therefore, | would like
to have a reply from the hon. Minister of
Railways and the Government because an
amount of Rs. seven and a half or eight
crore is to be spent thereon.

MR. SPEAKER: Thisissueislikelytobe
raised today ortomorrow. Therefore, please
wait for one or a half day (/nterruptions)

SHRI SUDHIR SAVANT : (Rajapur):
Mr. Speaker, the work on Konkan Railway
has been put oft. it is likely to cause a heavy
lossthere. Therefore, the hon. Minister should
mention the reasons for putting off the work
there and the time by which the work is going
to be started at the eatliest in future.

{Interruptions)

PROF. PREM DHUMAL (Hamirpur): Mr.
Speaker, Sir, | have given you notice today
also. Why do you not give me time to speak?
How long should | go on giving you notice?
(Interruptions)

MR. SPEAKER: It is not obligatory for
me to accept each and every notice
(Interruptions)

SHRI NITISH KUMAR: Mr. Speaker,
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Sir, i vole on account is passed without
discussing the Railway Budget, t will be 8
very bad precedence. It will not be a right
thing.

(Enghish}

MA. SPEAKER: | have foliowed you,
Mr. Nitish Kumar.

(Transiation)

SHRINITISH KUMAR: We should sit tilt
12p.m. or 3a.m. and hold general discussion,
only then we should pass a vote on account.

is why we do not find time.

SHRI NITISH KUMAR: Sir, | am not
taliing about time. Lastly, | would like to
submit that if our hon. Senior leaders sitlate
at night, we too will certainly sit late.

MR. SPEAKER: It is good.

[English)

SHRI AMAL DATTA (Diamond
Harbour): | appraciate the concem shown by
the previous speakers Shri George
Femandes and ShriNitish Kumar regarding
gitting throughout the night and finishing the
work by 31st. But will that be doing justice
eitherto the Railways orto the MPs? This is
making oursalves a laughing stock that after
wasting so much of time we got ourseives
now in a position where we have 1o sit
throughout the night to see that the Rallways
donot stop functioning. What i would suggest
is that since in the matter of General Budget
we always pass a Vote on Account, in the
case of Railways also we can dothat though
i had hitherto been not necessary.

SHA! SOMNATH CHATTERJEE:
Whate is the bar?

SHRI AMAL DATTA: We have not
thought of passing the Vote on Account in
respect of Rallways so far. But is there
anything to prevent them?

MR. SPEAKER: Then they shouldcome
with a proposal for Vote on Account.

SHRISOMANATHCHATTERJEE: That
iswhat| am asking. Whereis the bar? Under
what provision of the Constitution is there a
bar?

SHRI AMAL DATTA: There is no bar.
They can lake one vote on each Head fora
quarterandthis canbe passedinone minute's
time. After that it can go to discussions. It is
not fair of persons who are now saying that
we shall sit throughout the night. | am sure
they will be the first to go away. That will
always happen. | am not blaming anybody. |
have got enough expenence to say that this
is all that will happen. People who are going
{o speak on Railways must not be punished
bacause some other people have wasted
the time of the House.{/nterruptions} What
are you going to do? Who is affected?
{Interruptions) in this House, | have not
wasted even a minute of the time of the
House. Usually | was never called and{ do
not know where 1o speak. But, those peopie
who are rising up every day, speak for half-
an-hour or one hour and waste the time of
the House, are the people who are now
suggesting,. “All right, we will sit for the
night".(Inferruptions)That is not fair forthe
peoplewho are suggesting this. Sir, nobody
will be here; then, what is the
purpose?(interruptions) The purpose is that
the matter goes to the Press. How can you
see that the Press Iso covers this?
{Interruptions) They may or may not choose
to publish it. (Interruptions)

SHRI SOMNATH CHATTERJEE: Sir, |
do not know about the time of Pariament in
financial matters; as it is, wa have inadequate
time. . The Pafiamant has been given,
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particularly the Lok Sabha has been given a
very important role to play under the
Constitution. Now, are we going to discharge
that role, play that role, if we follow such
practices? | may very respectiully ask that.
So far as | can read and understand the
Constitution, there is no bar under the
Congstitution. It says, it has anon-substantive
clause, if you kindly read Article 116,

“Notwithstanding anything in the
foregoing provisions of this Chapter,
the House of the People shall have
power-

(a)tomake any grantin advance in
respect of the estimated
expenditure for a party of any
financial year pending the
completion of the procedure, etc.
Otc.’

So, it does not make and it does not
exciude the Railway Budget. Railway Budget
is obviously a part of the General Budget.
Due to the convenience and because of the
importance of the Railways, t has been
taken out; a practice is developed over the
years; and a separate Railway Budget 1s
presented. Every Budget 1s pant of the
General Budget of the co. . We are
concemed with the Consolidated Fund ot
India. Therefore, if the House cannot find
time because of olher reasons, shall we give
up our right of discussing a budgetary
prowision, Railway Budget beingthe biggest
single Ministry's Budget ? Therefore, whatis
the purpose of this House? | do not
understand, Sir, when the Constitution has
contemplatedthatsuch asituation may anse;
an urgent grant may have to be made; and
that s why, the Constitution has provided for
a vote on account. We cannol just by-pass
the Constitution. From the ist of Apnl, the
tare shouid be rased or not, does notconcem
me at ali. as a Member of Parhlameant. itis tor
the Government; they shouid have 1eguiated
the business

MR. SPEAKER: No.No.

SHRAI SOMNATH CHATTERJEE: How
can it be, Sir? | am not going to give up my
right. Then the House of People willbecome
meaningless, if we do not discuss it propertly
and adequately.Sir, | am not against the
whole-night discussion. We had discussed
ESMA Law; we had discussed it upto 4
o'clock, early moming. But the point is much
more fundamental. Why Is it being said that
there is no provision for it?

MR. SPEAKER: Well, | would like to
thankthe hon. Members for giving very good
suggestions.

SHRI NIRMAL KANTI CHATTERJEE:
(Dumdum)" Beforeyou start, shall I take one
minute?

MR. SPEAKER: | do not need it; that is
exactly where we do not find time for those -
things. | have heard your very considered
and very erudite views on this point. | am not
taking any decision now. | will retire to my
Chamber; | will ask the hon. leaders of the
parties and | wili discuss with them; then | will
decide.

As far as Items no. upto 47 are
concemed, there should be no difficulty. We _
will transact the business on item no. 47;
please cooperate atleastonitemn no. 47. We
will discuss together; we will try to fingf it out.

There 18 a point on both the sides which
are mentioned here; it is very difficult to
come to any conclusion immediately. So,
pleasecooperate. Now, letus take the Papers
to be laid on the Table of the House.

SHRI NIRMAL KANTI CHATTER.JEE:
Sir, | wil not be there in the Chamber;
therefore, | want to make a suggestion.

MR. SPEAKER: No Shri Ghulam Nabi
Azad



601  Ae. Starvation in Orissa, CHAITRA B, 1915 (SAKA)

Bihar, M.P. efc. due to severe
drouht conditions

(interruptions)

MR. SPEAKER: What is this? You are
always forcing your views on me.

SHRI NIRMAL KANTI CHATTERJEE:
Please bear with me.

MR. SPEAKER. Why should 17 Why
should 1?

SHRI NIRMAL KANTI CHATTERJEE:
The question that has been raised in terms
of Kaul & Shekdhar has some meaning. That
is what | am saying.

MR. SPEAKER: Otherwise, | shall have
to hear all the 445 Members.

SHRI NIRMAL KANTI CHATTERJEE:
The problem is not that of vote on account
As Kaul & Shakdhar correctly mentions, the
vote on account, can on exceptional
situations...(Interruptions)

MR. SPEAKER: That s why, we do not

find hme for discussing imporant issues
(Interruptions)

SHRI NIRMAL KANTI CHATTER.JEE:
Please bear with me. The problem les
elsewhere. Why is it that the Rasiway Budget
is normally made to be passed before 31st of
March?The only argument s, exactly ke the
excise dutwes, the new freight structure and
passengerfare structura come into operation
from ist of April. The entire budget is based
on the estimate of one year's change in
freight and fare. Therefore, it ts incumbent
thatthe budgetis passed. Butonthe Voteon
Account....

MR. SPEAKER: Do me a favour. At
least sit down. | will hear alt your views

{imerrupbions)

MR. SPEAKER' Piease sit down.

Papers Laid 602

SHRINIRMAL KANTICHATTERJEE: |
have tried to draw your attention. If you have
understood it, let me thank you.

MR.SPEAKER: | am not as wise as you
are. So, itis no question of understanding.

[Transiation]

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, |am on a point of order. At the
time when a ruling was given in this august
House on Fnday, it was stated that the hon.
Minister of Home Affairs will make a statement
regarding the telephone tapping.
{interruptions)

MR. SPEAKER: He is going to make the
statement at 2.30p.m.

13.16hrs
PAPERS LAID ON THE TABLE

Annual Report and Review on the working
of the National Airports Authority for 1989-
90 and delay in laying the papers etc.

|Engligh}

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
MUKUL WASNIK): On behalf of Shri Ghulam
Nabi Aad, | beg 1o lay on the Table

n (i) A copy of the Annual
Report (Hindi and Engtish
versions) of the National
Airports Authonty for the
year 1989-90,alongwith
AudtedAccounts under
sub-section (4) ot section
24 and secton 25 of
theNational Airports
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Authority Act, 1985 papers (Hindi and Engiish
varsions) under sub-section
() A statement (Mindi and (1) of section 619A of the
English versions) Compames Acl, 1956 -
regarding Review by the
Government on the ()  Rewiew by the Govemnment
working of the National on the working of the
Alrports Authonty for the North EastemElectric
year 1989-90
(2) A statement (Hindi and for the year 1991-
English versions) showing 22

(3

reasonsfor delay inlayng the
papers mentioned at (1)
above

[Placed in Library See No
LT 3726/93)

A statement (Hindl and
Englshversins)explaining the
reasons for not laying the
Annual Report and Audited
Accounts of the Pawan Hans
Limited for the year 1991-92
within the stipulated penod of
nine months afterthe close of
the Accounting Year

[Placed in Library See
No LT 3727/93)

THE MINISTER OF POWER (SHRI

m

(2)

N K P SALVE) Ibegtolayon
the Table-

A copy of the Memorandum

of Understanding (Hindi and
Enghsh versions) between the
National Hydroelectnc Power
Comporation Limited and the
Department of Power, for the
year 1992-93

[Placed in Library See No
LT-3728/83)

A copy each of the following

()] Annual Report of the North
Eastern Electric Power
Corporation Limited,
Shiliong fortheyear 1991-92,
alongwith Audited Accounts
and comments of the
Comptroller and Auditor
General thereon

A statement (Hindi and
Engush versions) showing
reasons for dalay in laying
the papers mentioned at (2)
above

3

[Placed in Library See No
LT 3729/93]

Reportofthe Comptrolier and Auditor
General of india

- Union Government (No 8 of
1992) - (Commercial)

. Hindustan Teleprinters Ltd

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) |begtoiayonthe Table acopy
of the Report (Hindi and English versions) of
the Comptrolier and Auditor General of india
- Union Government (No 8 of1882) -
(Commencial Hindustan Teleprinters Limited
under article 151(1) of the Constitution.

-
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[Placed in Library. See No.LT. 3730/83) Detalled Demands for grants of the
Ministry of Law, Justice and Company
Affairs for 1903-84
Annual Report and Review on the
working of Bihar Frult and Vegstable THE MINISTER OF STATE IN THE

Development Corporation Lid; Patna
for 1988-85 and delay in laying these

papers stc.

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRITARUNGOGOI): ibeg
tolay on the Table:~

{1) A copy each of the following
papers (Hindi and Enghsh
versions) under sub-section
(1) of section 619A of the
Companies Act, 1956:

() Review by the
Government on the
working of the Bihar Fruit
and Vegetable
Development Corporation
Limitedf, Patna, for the
year1988-89.

()  Annual Reportofthe Bihar
Fruit and Vegetable
Development Corporation
Limited, Paina. for the
year 1988-89 alongwith
Audited Accounts and
comments of the
Comptroller and Auditor
General thereon.

{2) A statement (Hindi and
Engiish versions) showing
reasons for delay in laying
the papers mentioned at (1)
above.

[Placed in Library. See No.
LT-373183]

MINISTRY OF LAW,JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAL)): | beg to lay on the Table:-

a copy of the Detailed Demands for
Grants (Hindi and English versions) of the
Minustry of Law, Justice and Company Affairs
for the year 1993-94.

[Placedin Library. SeeNo. LT 3732/03]

Annual Report and Review on the
working of the Power Grid Corporstion
of India Ltd., New Delhi for 1991-92 and

statement for delay in laying these

papers ete.

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): | beg to lay on the
Table:-

(1) A copy each of the foliowing
papers (Hindi and English
versions)under sub-section (1)
of section 619A of the
Companies Act, 1956:-

(i) Review by the
Government on the
working of the Power Grid
Corporation of india
Limited, New Delhi, forthe
year 1991-82,

(1] Annual Report of the
Power Grid Corporation
ofindia Limited, NewDelhi
for the year 199142
alongwith Audited
Accounts and commants
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of the Comptroller and
Auditor General thereon

(2) A statement (Hindi and
English versions) showing
reasons fordelay inlaying
the papers mentioned at
(1) above

[placed in Library SeeNo LT-3733/93)

(3) (n A copy of the Annual
Report (Hindiand English
versions) of the Power
Engineers  Training
Society New Delhiforthe
year 1991-9 alongwith
Audited Accounts

{n) Acopyofthe Review (Hind:
and English versions) by
the Govemment on the
working of the Power
Engineers  Training
Society New Delhi, forthe
year 1991-82

(4) A statement(Hind: and
Englishversions) showing
reasons fordelay inlaying
the papers mentioned at
(3) above [placed n
Library See No LT-3734/
93]

1317 hrs

COMMITTEE ON SCIENCE AND
TECHNOLOGY

First Report and Minutes
[Enghsh]
SHRI SRIKANTAJENA (Cuttack) Sir |
beg to present the First Report of the

Committee on Science and Technology on
Depanment of Electronics Impons and
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Indigenisation and Minutes of the Sittings of
the Committee relating thareto
13.17 /4 hrs

RULES COMMITTEE
(1) Third Report

[Enghish]

SHRI SHARAD DIGHE (Bombay North
Central) Sir |begtolayonthe Table under
sub-rule (2) of rule 331 of the Rules of
Procedure and Conduct of Busmess in Lok
Sabha the Third Report (Hindi and English
versions) of the Rules Committee

(h) Minutes

SHRI SHARAD DIGHE (Bombay North
Central) Sir | beg to lay on the Table the
Minutes (Hind1 and Enghsh versions) of the
sitting of the Rules Committee held on 26
March 1993

COMMITTEE ON AGRICULTURE
Tenth Report and Minutes

1717 3/4

[Enghsh]

SHRI J CHOKKA RAO (Kanmnagar)
Sir | beg to present the Tenth Report (Hindi
and Enghsh versions) of the Committee on
Agnculture on Analyss of Price Situation of
Agncuttural Commoditres - A Comparative
Study’ - Ministry of Agnculture (Deptt of
Agrniculture and Cooperation) and Minutes of
the Sittings of the Committee retating thereto

RULES COMMITTEE

Third Report
1318 hrs

SHRISHARAD DIGHE (Bombay North
Cential) Sir | beg to move the following -
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“That this House do agiee with the
Third Report of the Rules
Commitiee laid on the Table on 29
March, 1993."

MR. SPEAKER: Motion moved:

“That this House do agree with the
Third Report of the Rules
Committee laid on the table on 29th
March, 1983."

[Translation]

SHRAI KALKA DAS (Karol Bagh): Mr.
Speaker, Sir, in regard to the report of the
RAules Committee which has beenlaidonthe
table of the House just now for our
concurrence, | would like to submit that we

have notgone through itsofar. (Interruptions)

|English)

MR. SPEAKER: Under which rule are
you raising this point. Let me know please.

SHRI KALKA DAS: My submission is
thatfirst | shouid be given time to go through
it and then our concurrence should be
sought...(Interruptions)

MR. SPEAKER: Please quole the rule

(Imerruptions)

SHRI GEORGE FERNANDES
(Muzaffarpur). Mr. Speaker, Sir, | have given
a notice for amendment. | had given that
notice last week on the 24th March. You had
convened a meeting of the Rules Committee
on the 26th in which | was invited. | had an
engagementin Kamataka. Before goingthere
| had sent a letter also to you that | would not
be able to attend that meeting. in that letter
| had also made a request to accept my
amendments | am very much pieased with
your proposais to introduce commitiee

system in Parflament. | have no objection to
it. Since we have been struggling for it since
the fourth Lok Sabha, | would like 1o say a
few words on it. There was no use of having
the system of the Consuttative Committees.
However, the step taken by yous this time is
a welcome step. Basically we welcome and
support it. But we dohave an objectiontothe
rules that have been presentedin this regard
in the House and | would like to bring my
objection to the notice of the House. My first
objection is regarding the Constitution. | would
like to quote Articles 109 and 118 of the
Constitution. First | quote Articie 109 of the
Constitution.

[English}

“SPECIAL PROCEDURE IN RESPECT
OF MONEYBILLS 109.

(1) A Money Bill shall not be
introduced in the Council of
States.”

{ Translation)

Therfore | do not want to read out all
those things and waste tha time of the House.
But one thing is very cleat here.

“(2) After a Money Bill has been
passed by the House of the
People it shall be transmitted
to the Council of States for its
recommendations and the
Council of States shall within
apenodoffourteen days from
the dateof its receipt of the Bill
retum the Bill to the House of
the People with its
recommendations and the
House of the People may
thereupon either accept or
reject all or any of the
recommendations of the
Council of States.”
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[ Translation)

Mr. Speaker, Sir, there is no provision in
the procedure that the Council of States
does not have the right to apeak in financial
matters If it does not give its opinion in the
financial matters, we can ignore it. Whatever
Lok Sabha decides in these matter is a final
ona. This House is Supreme as long as
financial matters are concemed. So Mr.
Speaker, Sir, the Govemment is going to
conferthose rights on Rajya Sabha regarding
financial matters, which is not possible under
oy constitution. So my first objection is that
itis unconstitutional and just contradictory to
the Constitutional provisions. | would like to
draw ‘your attention towards Article 118.
Because whateverwe do here in the House,
we always refer to the Rules, everything is
done under rules of procadures. The Speaker
frequently enquires from us as to which is
the Ruile under which weraise some particular
issue. | would like to State in this regard that
we do not frame these rules.

MR. SPEAKER: ltis not wrong to enguiire
about the Rules.

SHRI GEORGE FERNANDES: These
Rules have not merely been framed by us
sitting in the House. These rules have been

framedby us according tothe rights conferred
on us by the Constitution.
[English}
RULES OF PROCEDURE
(1)  Each House of Pariament
may make rules for regulating,
subject to the provisions of
this Constitution, its procedure
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@) The President, after
consuitation with the
Chairman of tha Council of
States and the Speakerof the
House of the People, may
make rules astothe procedure
with respecttojoint sittings of,
and communications between
the two Houses.”

[Transiation]

Mr. Speaker, Sir, | would like to say only
a santence regarding section (3) of Article
118 Le, joint sittings of the Houses, and joint
commitiee. | know the difference between
these two. Butifthe Joint Committeesi.e, the
committees which have been constituted
department wise or ministry wise enjoy the
same rights which are considered as the
rights of Joint Sittings, | think in that case
there is no right at all of the Council of States
to comment on the financial activities or
about the budget. | doubt that by giving its
opinion in these matters, the Joint
Committees have been tryingto snatch some
rights of the Joint sittings to some extent.
Article 118 (8) provides that sach House of
the Pariament would make rules regarding
its functioningi.e, Our House will make rules
for its own functioning and the Councll of
States will make rules for its own functioning.
We do not have the right to sit and frame
rulas regarding the joint sittings. | do not find
any such connotation.

[Engiish}
MR. SPEAKER: You are making very
good points and | appraciate it very much.

Now, supposing both Houses pass rules
which are identical, is there any difficulty?

{ Transiatior}
SHRI GOERGE FERNANDES: Those
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rules would be meant for that House. The
rules framed by that House would not be
applicable on us and the rules framed by us
would not be applicable on that House. We
are passing Rules sitting here. Rules
committee has framed those rules. Mr.
Speaker, Sir, kindly correct us if we are
wrong. Butthe rules which have been brought
here and the rules which had been brought
earlier, | have proposed some amendmants
for the purpose of running the Joint
Committee which would be constituted
now.Mr. Speaker, Sir, this is my first
constitutional objection in this regard.

Secondly { have some objections
regarding the amendments to Rule 331.
Under Rule 331, the Committees which had
been framed eartier though those were not
sovereign, hadthe rights to decide regarding
rules of its working, the matters o be
investigated and the persons to be
summoned for evidences etc. But underthe
new Rules these rights have been snatched
away and according to the new proposals
suggested by the Rules Committee those
rights have been conferred on you. | am not
highighting # as a personal matter
(/nterruptions)

MR. SPEAKER: Yes, 1t is perfectly
alright.

SHRI GEORGE FERNANDES: Since
the rules which would be framed, would
remain in force for sver.

[English)

MR. SPEAKER:; | understand the spirit
behind it. [interruptions]

[ Transtation]

SHRI GEORGE FERNANDES: We
have full falth in you. We know you would
naver allow any sort of viciation of the rights
ofthe House orthe rights of the committees.

We have a long experience of working with
you but | do not know what wouid be the
effect of these Rules which are going to be
institutionalised now afteryou. Nobody knows
as to who would be your successor and how
he would exercise his powers under these
rules because we are going to surrender our
rights in view of these rules

(interruptions)

MR. SPEAKER: Which rights are going
o be sumendered

(interruptions)

SHRI GEORGE FERNANDES: To
investigate any matter. Mr. Speaker, Sk,
under Rule 331, the commities being a
soveign body, has the right to select the
subjects for investigation. But according to
the new proposal which has been introduced
today, the speaker would have the sole right
to decide as to which bilt would be examined
ornot orwhich subjects would be investigated
by the committee. Even the right of referring
the matters to be investigataed before the
committee..{inlerruptions)

SHR! GEORGE FERNANDES: | have
strong reservation about it because in no
circumstances | am in favour of concentration
of powers of the House in the hands of a
sngle individual and it should not be done.
The question is not who is occupying the
oHice of the Speaker at present
{interruptions)This question is about the
tuture (inferruptions)

[Englshj

MR. SPEAKER: That point | will explain
fo you. You will be satisfied.

[ Transiation}

SHA! GEORGE FERNANDES: Mr.
Speaker, Sir, | wouki Bke to raise two momne



615  Aules Comm. Report
[Sh. George Femandes)

points. | would ke tosay that adjournment of
the House does not seem to be proper. it
does not seem 1o be proper that the House
should remain adjoumed when committees
discuss budget proposals. Mr. Speaker, Sir,
we are witnessing this trend for the last so
many years and the Lok Sabha Secretariat
will ba having more information aboutit, 1 am
sorry that, | could not collect all information
about it before raising this issue. The sittings
ofthe House have been gradually decreasing
forthe past several years (Interruptions) We
are ever eager to avail of any opportunity of
leave. It itis a holiday on thursday and there
ts no sltting on Saturday and Sunday, in that
case, we club fnday with it and like to go on
along week end leave. | am not saying that
the members do not ltke to sit in the House
but the result is that the problems which
should have been discussed here are not
being discussed.

Mr. Speaker, Sir, we have seen that
urgent and important Bills to replace the
ordinances have been laying pending in the
House for the last six months. The penod of
the ordinance was over. You have to
introduce them again. Now the House s
tacing a lot of difficulties | think its main
reason Is that we are not having adequate
trme in the House to discuss the matter. Now
i# we will have break for some days to
scrutilize budget proposals of different
departments, we will be depnved of
opportunity of asking questions. Question
hour belongs to Members who are baing
deprived of it. Through Question Hour
Members keep control on the executive. Itis
a most important pariamentary devide 1o
control the executive. We donot want togive
up this right for 5to 10 or 10 to 15 days. We
donot want to lose the opportunity of asking
questions relating to the problem of the public.

. I have strong reservation about adjoumment

of the sittings of the House. Now Zero Hour
has aiso become mmpomnant because call

MARCH 29, 1993

Aules Comm. Report 616
attention has been stopped.... (Inferruptions)

MR. SPEAKER: Where is it stopped? It
is not stopped

(Interruptions)

SHRI GEORGE FERNANDES: It has
been stopped. Had it contnued, there would
not all these problems... {Interruptions)

MR. SPEAKER: Calt attetions are not
entertained during the budget Session.

(Interruptions)

SHRIGECRGE FERNANDES: | am not
raising this pointnow. | am saying thatwillingly
or unwillingly we draw the attention of the
Government to certain issues during the
Zero Hour. For instance, today some of my
colleagues raised the issue of hailstorm and
the situation arising thereof in the different
parts of the country.

Shri Atalji has raised the mostimportant
matter here and all the Members of the
House supported him. You also asked the
hon. Minister to reply the matter regarding
prevalence of famine situation in Kalahandi
in Orissa, Palamu and Karwa.

Mr. Speaker, Sir, in this way discussions
on different subjects take place in the House.
Therefore, duringthe meetings of committees
the sitting of the House should not be
adjourned. The sitting of the House should
be held between 11 A.M. to 2 P.M. and after
3 P.M. the committees may sit as long as
they like.

Mr. Speaker, Sir, my next suggestionis
that there is a need of Secretariat for proper
functioning of these committees Now lwould
notlike to gointo it. As a Member of JPC I felt
the difficulties. We did not have supportive
ystenv which could coliect information and
which can understand the quastions. it took



817 Rules Comm. Report  CHAITRA B, 1915 (SAKA) Rules Comm. Report 618

alot oftime to provide this facility. We got this
supportive System in the end. Now, | don't
know how for 17 secretariats, supportive
systems and experts are available forthe 17
commitiees proposed to be formed. So we
should not implement this system without
making proper arrangements. Therefore, |
would like to request that so far as the
implementation of rules 1s concemed, it
should be postponed for some time.

inthe end, | would like to say that inthe
moming there was a debate on the issue of
allowing press. | request that workings of
these committees should be openedforpress
andthe media, which wantto participate int
and want to hear and write about the working
of these committees. These committees
should not work secretly. | have given
amendments in this regard

Mr Speaker, Sir, one more nothing is
mentioned in paragraph No 2 that such and
such persons were called lo express ther
opmions . My name was alsoncluded init. It
has been said that these people were called
to express ther opinion and after having
heard their opimon these rules have been
framed. | would hke to say that | was not
there This thing shouid be made clear.
Otherwise somebody will say ....

MR. SPEAKER' | am saying now that
you were not in that meeting.

(Interruptions)

MR. SPEAKER: Malniji has wntten a
letter as well as givan a notice. Let her speak.

SHRIMATIMALINI BHATTACHARAYA
(Jadavpur): This Report of the Rules
Committee is a very very important one
because it seeks to introduce a new gystem

mourpariamentary procedure. Cenan rules
have to be amended. We ait weicome this

new system. We think that in so far as it can
be made effactive, insofarasitcanenhance
the answerability of the Government to the
Parliament and tothe people, | think that this
Committee System should be introduced.

However, in order to make this
Committee System more effective, we have
suggested certain modifications in the
procedure which has been given in the
Report. So, | will just mention one point.
There are other colleagues who will mention
other points. But, | would just mention that at
the moment, we have three Standing
Committees- Committee on Environmentand
Forests, Committee on . Agriculture and
Committee on Science and Technology; and
these have very broad functions: five
functions for one Committes, five functions
for the second Committee and ten functions
for the third Committee.

Now once the new Commitiees have
been formed, these three eixsting
Committees are going to be superseded.
Therefore t seems to me that 1t is very
important that the existing functioning, the
existing prerogatives which have been given
tothese Standing Committees shouldnotbe
curtailed.

MR. SPEAKER: What function these
Committees will not be able to perform, |
would hke to know?

SHRIMATI  MALINI BHATTA-
CHARAYA: The major functions which these
Committees, it seems to me, will notbe able
to take up suo-moto are policy matters,
examining the plans and the tunctions of
differentMinistnes and the programmes and
projects of different Departments.

MR. SPEAKER: Will they not be able to
do while discussing the Budget? Will they
not be able to do while discussing the Bills?
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SHRIMAT! MALINI BHATTA-
CHARAYA: The discussion on the Budgetis
something different.

MR. SPEAKER: Thereis nothingwhich
the Ministries can do without getting the
money. So everything they do has to be
reflected in the Budget.

[Transiation)

SHRI GEORGE FERNANDES : The
Ministers and Officers will not be called in
these committees.

MR. SPEAKER: The officers will be
called.

(Interruptions)

[English]

SHRIMATI MALINI BHATTA-
CHARAYA: As you know when the Grants
are being discussed, it is very difficult to
bring in the discussion of policy.

MR. SPEAKER: What | am saying is
anything which can be coveredby the Budget
can be discussed by the Committee. That
means if they are not able to function without
getting the money that can be discussed in
the Committee.

SHRIMAT! MALINI BHATTA-
CHARAYA: Thatcanbediscussedbutit has
been said here thatforinstance inthe Repon
331(E) 1 (b&d) that only such Bills which
have been referred to the Committee... -

MR. SPEAKER: May | explain? Shni
Nirmal Kanti Chatterjee or somebody had
raised thjs issue very forcefully and originaily
we had allowed all the Bills to go to the
Committee but later on somebody said that
if the Bills are of technical nature wouid you
like the Committees to examine them. Then
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the question came up as to who shouid
decide that the Bill is of atechnical nature or
the Bill is a complicated piece of legislation.
And then it was decided that only Bills of
technical nature will not be referred to the
Committee. All other Bills will be referred to
the Committee and the Speaker will decide
which Billis of technical nature. Thatis all. All
Bills will go to the Committee.

SHRIMATIMALINIBHATTACHARAYA
: This is not only in relation to Bills but also in
relation to national basic long-term policy
document.

Now with Shri George Femandes, |
share every respect for the Chairman Rajya
Sabha and the Speaker but since there are
certain prerogatives given to the Committees,
i.e, they candiscuss these things suo-moto,
now to take away these prerogatives, does
not seem to me a very correct thing to do...

MR. SPEAKER: | followed it.

SHRIMATI MALINI
CHARAYA: And this is on these two points,
| think it should be reconsidered whether all
the functions of these three Committees
may be included in the functioning of the new
Committees.

[Translation]

SHRIBHOGENDRA JHA (Madhubani):
Mr. Speaker, Sir, whenever there is a new
preposition, naturally many doubts and
apprehensions are raised. As far as the
matter regarding standing committees is
concemed, our fiend ShriGeorge Femandes
has rightly said that we are stressing the
need for it right from the fourth Lok Sabha.
CPI had already made a demand for it long
back in 1977 by passing a resolution in this
regard. Certainly there are some
complications in it. These standing
committees will have more powers thanthose
of three committees in regard to passingof a

BHATTA- *

-
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BH or the reports and their scrutiny and
Budget. One more provisions should be
added that ait the non-technical Bilis would
be referrad to the standing Committees.

MR. SPEAKER: Who would decide 7

SHRI BHOGENDRA JHA: The hon
Speaker will decide it orthe Chalmman of the
other house will decide it.

[Engtish)

MR. SPEAKER: This is exactly whatwe
have done.

[ Transiation]

SHRIBHOGENDRA JHA: These words
should ailso be incorporated that all non-
technical bills will be referred. This should
also come in writing, we have to decide it

MR SPEAKER: | am making this
siatement on the floor of the House that
barring technical Bills ail Bilts would be refered
to the committees.

SHRI BHOGENDRA JHA: Some of the
friends have righlly pointed out that
afterwards aiso this will have to be done and
there are Rules alsoin this context that all the
non-technical Bills would be referred to the
Committee.

Secondly regarding the powers o the
Rajya Sabha specially inregardto Budgetary
and Financial matters a decision was taken
by the constituent Assembly after
considerable detiberations that this should
not remain with Rajya Sabha. The
terminology which has been used for this is
‘Broad Consensus’. If the sense of Broad
Consgensus is to be clarified it should be in
this way that this committee should not be
denled the power to give suggestions
regarding financial matters and at the same
time, the exemption given tothe Rajya Sabha

e s s s

in the Constitution should also be included.
So ‘Broad Consensus’ only conveys the
sense and doee not give it a proper name.
So, some people apprehend shortage of
time in the House but | do not ses any such
thing. | only believe Members will have to
give alittie more time. ShriGeorge Fernandes
has said that the Media shouid be kept out
ofits purview becausa they often concentrate
on non-constructive items. | agree to t and at
alater stage we would see how it is does and
would not aflow any delay in this matter,
From the fourth Lok Sabha we have been
making efforts and | would urge Shri George
Fernandes to......{Interruptions).
Amendment would be made lateronand itis
notbeing closed, soitshould notbe delayed.

[English}

SHRIRUPCHAND PAL (Hooghly): Now
that a Motion has been moved, naturalty, |
would ke to seeksome clarifications on
certain aspects of the new proposition. We
welcome the new system. it will be helpful.
But after all, itis an experlemental move and
we will have to see how effective it can be
made ultimately. For that matter, on the
question of these technical bifls, etc., in my
opinion, may be on small technical questions
they may be withheid from the purview o the
scrultyiny of the standing Commiltee.
Naturally, it should be very clear that the
Standing Committes should have every right
to discuss every bill, if they so consider.

Secondly, the clarification is about the
sittings. Wiil they sit only during the Budget
to scrutinise the Demands or will they sit
throughout the year, adjust consider the
functioning of a particular Ministry regarding
its performance, regarding thair utiisationor
long term poficy, or anything, as they have
been doing in respect of the three Standing
Committees that have been functioning? it
should also be made very clear.

mwmmdn‘
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[5h. Rupchand Pal]

Committee , will it be for the five year term,
or fortwo ysars or will t be constituted every

year?

Fourthly, about the Chairmanship, willit
beon the basis of the principle of the strength
of the different politica) parties or will they be
nominated as per the recommendations of
the political parties or will they be elected?

Lastly, | fully agree withthe points made
by my esteemed colieagues Shri George
Femandes and aiso Shrimati Malini
Bhattacharaya. In addition tothat, we should
be very clear about the sittings, that the total
sittings of Lok Sabha — or for that matter of
the other House though it is their concem —
will not be reduced.

These are the points on which | wanted
to seek clarifications.

SHRI RAM NAIK (Bombay Novth) By
and large we are welcoming; that is why we
are not speaking. But only one point should
be clarifiied. That is, the functioning of the
Pariament in the moming, that is, upto Zero
Hour and Bills, that working should not be
curtalied. About that an assurance should he
given and that has been agreed also. |
personaliyfeelthat aboutthe other points we
witl cross the bridge when we come toit. We
should accept the raport and go ahead with
the proposal.

SHRI SOMNATH CHATTERJEE
(Bolpur): So far as we are concemed , on
principle, we all support it. | have also said it
earfier. Though | am not on the Rules
Committee the principie of scrutiny of the
bucigetary proposais by the standing
committes is weicome bacause we hardly
have time to scrutinies them. It is becauses
we hardly have ime to acnzinise. But the
questiontoday is thatwe are asked o approve

of this report. That repart s notwithus. thag
not been circulated.

MR. SPEAKER: Not circulated.

SHAISOMNATH CHATTERJEE: No. It
is only presented just now. Thees are the
we would #ke 10 know Whether k could be
done tomormow, so that we can considerand
make our submiasions tomorrow. it is being
presentad only today. We do not have a copy
of it. We do not know. | am asking ShriNirmal
Kanti Chattejes ot brief name. But, there are
many things which shouid be looked into. Let
R be tomommow so that we can give our
considered views. (nfsrruptions)

SHRIE. AHMED (Manjeri): | respectfuily
submit that this matter requires a thorough
discussion. | refer to the Committee system
now practised by the Kerala Assembly

MR. SPEKER. No, No, please | will
explain 10 you averything.

SHRI E. AHAMED" | am coming to my
submission. According to me, two matters
shouid be included. One is the reference of
the Budget provisions tothe Committes. The
Commitiee should be given powars to make
necessary amendments within the Budget
provisions, allolted to each Ministry. A ministry
willbe consisting of several departments As
suggested by the hon. Finance Minister,
when he prasented the Budget and the
Demands for Grants, there will be separate
Demand for sach and every depaniment.
When it wil be referred tothe Commiltee, the
Commitise will have to go inlo several
depastments in one ministry. The Commitiee
shalibe given the power to make realiocation
of the funds and also to recommend
reappropriation by Supplamentary Grants
by the Houss and any raport made by the

MR.SPEAKER: | will sxpinin % you
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~ everything. Now, you take your seat. | will

explain to you.
' SHR! E. AHAMED: Again the Bill......
MR. SPEAKR: | will explain to you.

SHRI AMAL DATTA (Diamond
Harbour): We have already expressed our
welcome for this proposal what you have
brought when we appearedin the Committee
meeting on the last Friday. Arising out of the
discussions in that Committee, there are
certain things which are required to be
clarified.

Regarding the discussions of the
Demands for Grants and the Annual Report,
we understood that this may be allowed not
only during the short interval, which will be
allowed immediately after presentation of

~~ -the Budget, but any time during the year.

That is not contained there. It does not
appear exactly when one can discuss those
things and when notdiscuss. So, | wouldlike
this clairifcation thatthe Committee willbe at
liberty to discuss the Annual Report and the
Grants any time even apart from the time
allotted specifically for discussion of the
Grants. That is one thing. The second thing

isthatthe Committee can discuss any activity, *
» programme and project of the department.

This is so far as the functioning of the
Committee is concerned; the limit of the
Committee is concemed. So, the otherthings
is that regarding the Bills to be sent to the
Committee, we have already said that a

. clarification should also come from you at
. thsistage. About the tenure of the Members,

in every legislature where they have a
Committee system, it is always deerned

> “preferable that the members should

specialise in a particular copmittee, in a
particular ministry or in a particular subject
matter. Here, the one-year period is too
short. So, a clarification in that regards
necessary thatatleastthatitis desirable that
the Member should continue ina Committee
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for long enough period for specilization..

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Can it be extended for a further
period? .

SHRI AMAL DATTA: First thing is that
the Member should continue as long as the
Lok Sabha lasts. But, it should be desirable
to continue them beyond that so that they
can specialize. That is what is happening in
many legislatures having the Committee
system.

Then, the Chairmanship of the
Committee should be distributed in
accordance with the strength of the partiesin
Lok Sabha or Rajya Sabha, as the case may
be - Rajya Sabha, of course, is not our
province.

Then, the number of days has already
been taken up. The number of days of the
sittings of the House should not be curtailed.

These are the points.
[Translation]

MR. SPEAKER: | would like to thank ali
the Memberformaking valuable suggestions.
I would like to brief the House in this regard.

First of all, Shri George Ferandes has
rasied very good points. But | would reply to
them later on. | would like to give the
explanation on some points which hadbeen
sought.

It has been said that all the Bills would
be referred to Charman-Rajya Sanbha and
Speaker, Lok Sabha and they would decide
regarding their nature. Initially it was said

-that all the Bills would be referred to the

Committee but then it was asked if all the

“small Buills and technical Bills would also be

rferredtoit? Then it had been submitted that
there is no need to refer the small and
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technical Bitis to the Committees. Then this
quaestion had been raised as to who would
decide whether a Bill Is technical or non-
technical, then it was salid that Ghalvrq'lan
Rajya-Sabha and Speaker, Lok Sabhawouid
be the deciding authorities. | would like to
clarify in the House that Bilis o tochnical
nature would not be sent to Committees, all
the other Bills would be referred to the
Committees. The power to decide as to
which bill Is of technical nature and which is
not will rest with the Chairman Rajya Sabha
and Speaker, Lok Sabha and all others will
go to the committees.

Two ponits have been raised regarding
thesiitings. | wouldlike to make a clarification
that the commiitees would work dunng the
inter session penod also as the other
Committeas work. Only In the recess penod
during session, they woukd not work otherwise
throughoutthe year, these Commitiees would

As far as the question of tenure is
concemaed, it has been submitted that the
Members of this Committee would hoid the
Membership for a penod of one year. The
mode of selection has already been decided
The question has been raised as to whather
the members would be selected onthe basis
of election or nomination or on the bas:s of
the names submittad through respective party
leaders. it has been decided that the party
leaders would referthe names tothe Speaker-
Lok Sabha and Chaiman-Rajya Sabha
respectively and those members would be
made the members of the committee. The
tenure of the Committeas would be decided
by the Rules Committee, whether i would be
for one year or two years. The third thing is
that ¥ Party Leaders give tha name of the
same member repeatedly forfive years then
he wil aiso have o be taken into the
Commiites. Therelore, this tenure system
has been introduced and it will solve this

thing aiso.
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Now the question is reganiing the
Chalrman of the Committes. This question
had also been discussed as to how many
Chair persons from-a single party wouid be
nominated through the Speaker. | would fike
to clarify in this House that Chairmanship
would be given in proportion to is
membership in the House. | would #ike 1o
clerify that there is no ambigulty in . The
dabate in the Rules Committee as well the
debate in the House is on record. These
rules have been framed by us, sothere is no
problem in the interpretation of these Rules.

Now there Is the question of Question
Hour and Zero Hour. In this regard, | would
like to relterate my point that it is for the
Prestding officer to decide as to how much
time is to be given for a healthy debate on a
good point. We would not shirk from this
responsibllity But this is to be decided
whether after the formation of the
Commatiees, the ime given to raise questions
or other points1s iobe cut down. If Ris felt like
that then | would say that it is baseless. This
Question had been raised by Shri George
Femandes, therefore, | would clarify It to
him. So far as the Secretariat is concemed,
| wouid like to say that an assessment about
the expertise needed by the Secretariat will
be made once these Committees start
functioning. if the Committees do not start
functioning, it will not be assessed. Now, we
are going to provide them full secretarial
assistance. We can take the expertise from
the dopartment as well as from outside.
Alongwith thig, | have aleo said that i these
committees required any assisiance of
axperts from outside, that will be provided to
them. We will provide help wherever they
require, of the experts from laboratories,
industries, business, agriculture,
administration or from Rallways. But axpert
secretarial assistance can be provided
gradually onty after these commitiegs siart
working. ft cannot be bulit up atonce, We will
make sfforts (0 provide thet.
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The second point raised by George
Saheb is wery good. The point is that the
Committees of Lok Sabha and Rajya Sabha
will function according to their respeclive
rules. | would like tomade clear that an effort
hasbeenmade tomaintain similarity between
the rules of Lok Sabha and Rajya Sabha
regarding this committes system. The rules
of Lok Sabha and Rajya Sabha were made
by their respective committees and then a
joint committee finalised them. As there is
notmuch difference between the rules framed
by the two respective committees, though
technically the point is correct, | do not think
there will be any problem

Mr. George Femandes raised an
important issue that the financial powers are
vested with Lok Sabha and not with Rajya
Sabha. This has been made clear. Both
Houses have right to pass the Bills but their
powers about financial Bill and Money Bill
are different. The right to pass the Budget s
vested only with Lok Sabha and not with
Rajya Sabha. We gave a serious thought to
this matter and decided that these
Committees would have three or four types
of functions to discharge.

The first is that they will took into the
budget, discuss the demands and will submit
their report on them.

The sacond is that thay will iook into the
Bilis and submit their reports.

The third is that they will look into the
annual reports of the ministries.

The fourth is that these Committees will
look into the long term policies, which arenot
for 5ysars butfor 10,20 or 50 years, minutely
andwill report their go the House forexample,
our Science Policy has been continuing since
19568, Technology Policy has been continuing
since 1983, Industrial Policy has been
continuing for quite a long time, Similarly,
four-five years ago the Govemment framed

New Education Policy, New Health Policy,
New irigation Policy and several other
policies which are also reflacted in the Budget,
Bills, Resolutions and the Govemment's
decisions. These Committaes will look into
such policies also. it has been said.

[English)

‘After the Chairman or the Speaker

(Transiation]

We will be glad that all such policies will
be looked into by them. A question regarding
demands for grants of the Ministries had
come before us. It was suggested that 15
Committees each of Lok Sabha and Rajya
Sabha should be appointed for the purpose.
Thenthere would have been 30 Committees
n ail and there would have been some
practical difficulties. Now after congidering
all aspects, we have appointed committees
of both the Houses. it was stated in the rule
farmed eartier that anyone of them may look
into the demands for grants. it can be done
in the House as well as outside and in the
newspapers also. This work can be done by
he members of expert commitiee as well as
by those persons who are not related to the
Parfiament and they can also express their
opinion on them.

14.00 hrs.

But the right to vote is vestad only with
the Members of Lok Sabha. Therefore, we
had decided that if there is division of votes,
the Hon. Members of Lok Sabha will only
participate In it, the Hon. Members of Rajya
Sabha will not participate in . We have
made it clear in the nule, But after that when
discusston was heid, the Hon Members from
Rajya Sabha raised abjection that the system
you are going to introduce does not appear
to be good and as such, some other way
should be found out On that, it was said that
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the decisions of these committees will notbe
taken on the basis of voting rather they will
be taken on the basis of consensus. But
besides consensus you can express your
individual opinion also. There are no
restrictions on expressing one's opinion
neither in the House nor outside it, not in the
newspapers nor in the magazines. There'is
no restriction on it. Trlere is no restriction
also on expressing opinion on the demands
forgrants. There is restriction only on voting.
therefore, we have drooped the point of
voting from the system and have made
provision to take decision on the basis of
consensus. But consensus and dissenting
note can not gotogether. therefore, we have
framed rules making provisions for broad
consensus and dissenting note.

| would like to say humbly that we have
been able to finalise these rules after
considering them formorethan20years and
in these 20 years too, this issue ha been
.progressing gradually with - intermittent
hinderances. Now we have reached a stage
where these rules have been framed. While

making these rules we have discussedthem,

with the Govemment as well as the leaders
of opposition and with all those persons who
are interested in it. Shri'Nirmal Kanti has
played an important role in it. After holding
discussion with all concemed, we have come
out with these rules before you>

Regarding these rules, | would like to
make clear that we have made efforts to
include opinion of all Hon. Members inthese
rules. We made these rules with consensus.
now if anybody says that these rules are
pertfect, I think itis not correct but we have to
start the system and after starting it and
experimenting it for one or two years, if we
find some shortcomings in the rules, we will
remove them.

MARCH 29, 1993

.

632

Now my submission to all the hon.
Members is that with your consent and help,
this important thing has been done during
yourtenure. If, now we delayed in any way,
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it seems to me that there can be delay of-

further 20 years in starting this work. We
havefinalised these rules on the basic of the
views expressed by you. Itis notthatthere is
no base for these rules, we have framed
these rules keeping in view all these things
so that there is no problem in this system.
Moreover, at the moment we are in an
experimental stage. After experimenting for
one or two years, necessary changes will
certainly be made according to the need.

The greatest achievement of this
Committee system is that out of a budget for
about 2 lakh crores we used to pass in this
House, discussion could take place only on
grants for 30 or 40 thousand crore only,
remaining budget was guillotined. After
appointment of these committees at least 45

Members will hold discussion onthe demands -

for grants of each debatement and demands

“forgrants of no Ministry will be passed without
- discussion. {t will help the Government, the

Ministers concemed and the Secretaries of
these committees have nobeen setupto put
hindrances in the functioning of the Executive
rather they will be there to help them in a
better way so that the demands for grants of
each Ministry are discussed property. Thatis

why | have presented these rules before .

you.l would like to submit that if these rules
are passed today itself, then it will be good.
The rules, which have been framed, have
already been circulated. Later on, the
amendments them were also discussed in
the committee and the same were circulated
after the discussions. It means that we have
already circulated these rules thrice afterthe

discussion in the Rules Committee and onjy
then these rules have been given thé final -

shape. Eventhenifyouaretosay somethlgg.
| am ready to accept n

SHRI GEORGE FERNANDES: After
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hearing you, |would like to have clarifications
on only two points. You have not tnade the
thing. Clear on the point relating to Article
118 of the Constitution.

MR. SPEAKER: That is relating to joint
seasion. .

SHRA! GEORGE FEERNANDES: Mr.
Speaker, Sir, #you gothrough the rules, you
will find that at page 169 of the Appendix it
has been stated:-

{English)

“The House of Pariament Joint
Sittings and Communication
Rules.”

{ Transiation]

ummomnhmm;ow
rules. It is there first for the Appendix and it
ia important g3 wll. | had raised the matter
keeping In mind the Constitution.

|English}
Appendix 2 :

“Rules made by the President, after
consultation with the Chairman of
the council of States and the
Speaker of the House, in exercise

of the power conferred by clause 3
of Article 118 of the Constitution of
india.”

[Transiation)

The reply to the point raised by me
earfier has not come. Mr. Speakaer, Sir, you
want to pass it right now but the rules are
totally contrary to Aricle 118 (3).

MR. SPEAKER: | am making it clear, |
got the pont.

SHRAI GEORGE FERNANDES: The
manner in which these rules have been
included in our rules book is beyond our
competencé R should be sent to.the
President. The hon. chairman and the hon.
Speakershould discuss the matterand then
rules shouidbe framed. Mr. Speaker, Sir, the
point ratsed by me should be clarified.

MR. SPEAKER: No, | will inform you
later on.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, secondly, you have said that
the Members of the Rajya Sabha will aiso
have the right to append a note of dissent,
any Member of the Committee can do so.

MR. SPEAKER: Yes, yes.

SHRI GEORGE FERNANDES: The
Member of the Rajya Sabha may also give a
note of dissent. You have right now saki that
the hon. Members of this House wiil vote on
the financial matters, then the hon. Members
of the Rajya Sabha will have to face problem.
Ités not right that we all go for the discussion
adid only we have right to vote, but when the
issue of waiting note of dissent comes up,
where the Rajya Sabha does not heve any -
right then so many things will come in it.
Thersfore, | understand that | am not raising
any iesue which can create problem but
position should be cleared on these two
points

&

[Engiish}

These are all problems which need to
be rested and have to be overcome.

MR. SPEAKER: | am not looking at &
from that point of view. | am very very clear.

What is joint sitting? The Constitution
prowdes that
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*Ifthere is any difference of opinion
between the two Houses, a joint
sitting can be organised”.

Who presides overthe joint sitting? The
Speaker presides over the Joint Sitting.

Whatkind of rules should befollowed by
that joint sitting was a question and with
respect to that, the Speaker, the Chairman
andthe President, three of them, promulgate
the Rules which are to be followed by the

Joint Sitting.

itis nota Joint Sitting of the Committees.
This is completely different.

The Rulestobe made by this House are
made by this House only. The Rules
Commitiee looks into . The report is
prepared. it is put on the Table of the House.
Thenitis discussed by the Members and itis
passed by the Members. It is not necessary
for these Rules to be presented to the

. respacted President of India for his approval.

Butthe Rules which have to be followed
inthe Joint Sittings as such have to be made
not only by this House and the Speaker but
they have to be made by the Speaker, hon.
chairman and the respected President.

That is different. | have not even an iota
of doubt on this point. This is applicable only
to the Joint Sitting and not applicable to the
Committee. Let us now put an end to it.

Asfarasyoursecond pointis concemed,
this is a very valid point. But | would like to
ask on the floor of the House, are we
dissflowing the discussion of the demand or
a consideration of the demands by anybody
who is not a Member of the House?

My submission is, supposing the

demands are presented to the House, is
anybody disafiowed from expressing his view
outside the House and he should be aliowed
to exprass his views inside the House? The
fate of the Demands for Grants will not be
decided by the vote of the Members of the
Rajya Sabha. That has to ba done only with
the vote of the Members of this House. The
deciding vote is the vote given by the
Members of this House and not the Member
of any other House. Consgideration is not
disaliowed. Voting is disaliowed, clinching ls
disaliowed. | am not just arguing for the sake
of argiiment think that what we are trying to
do is correct.

[Transiation]

SHRI GEORGE FERNANDES: The
things which are discussed in that House,
can not ba mentoned here. What takes

MR. SPEAKER: We have joint
committees.

SHRI GEORGE FERNANDES: Joint
Committee 18 a separate thing. Our objection
is on the point that House has no righton the
subject, we are diluting ouf rights and we are
saying that the hon. Members from both the
Houses can take part in the discussions.

MR. SPEAKER: Anyone can take part
inthe discussion eventhe outsiders cantake
partin it.

SHRIGEORGE FERNANDES: That will
be in the form of pelitions (Inferruptions)

|English]

SHRI NIRMAL KANT! CHATTERJEE
{Dumdum); Sir, there are two other things.
(Interruptions)

SHRI PAWAN KUMAR BANSAL‘
{Chandigarh): The Members of Rajya Sabha
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can also discuss the matters (Infenuptions)

SHRI NIRMAL KANTI CHATTERJEE:
The Members of Rajya Sabha dodiscussthe
matters, There are two other points on which
your comments would be usefut. One refers
to the question of media and the other
question refers to calling the Ministers, On
this, you have not yet commented upon.

MR. SPEAKER. Shrimati Malini
Bhattacharaya, you said something. You
can speak in English.

SHRIMATIMALINI BHATTACHARAYA
(Jadavpur): | wantio know about the functions
of these Committees vis-a-vis the functions
of the existing Committees which they have.

MR. SPEAKER: | will explain. As a
matter of fact, while you were making that
point, | thought that | mada it very clear.

SHRIMATI MALINI BHATTA-
CHARAYA: You have talked about policies.
When the Budget is being discussed, of
course, the policy matters may comein. But,
by that time, the policy would have already
been formulated. But whereas the
Committees that we have, can they discuss
the plans, programmes, policies when they
are in the course of formulation?

MR. SPEAKER: Thatis a point on which
1 would like to be very clear. | have no doubt
in my mind that when the Demands for
Grants are discussed, they cover the policies;
they coverthe plans; they cover the projects;
they cover everything that is to be done by
the Ministers. If the funds are notprovidedto
the Ministries, they do not have any authority
to implement the plans, the projects and the

- policies. So, while discussing the Demands

for Grants, if you come across a policy which
has to be discussed by the Commiittee, there
shouid be nodifficulty in discussing he policy”;
there should be nodifficulty in discussing the
plan; thera should be no difficulty in discussing

the project; there should be no difficulty in
discussing some son of an order passed by
the Ministry which relates to the plans,
projects etc. What is not envisaged is the
discussion on the day to day administration
such as the transfers, appointments and
things like that. Now, the day to day
administration 18 such a small things, if the
Commitiees want to go into all these day to
day administrative matters aiso, they witi be
so0 much overburdened that they would not
have enough time to look into the broader
issues, the most impornant or the more
important issues. That is the point.

As far as the two points made by Shri
Nirmal Kanti Chatterjee are concemed, well,
we would like to follow the rules with respect
to allowing the newspapers o attent the
proceedings of the Committees which are
being followed by the other Commitiees also.
There are certain difficulties. What are those
difficulties? Letus considerthem. Oneofthe
difficulties is that when you are discussing a
matter in the Committee, you have notcome
to a final conclusion If the evidence is
recorded. that evidence cannot be referred
to by the hon. Members on the floor of the
House unless it is put on the Table of the
House. But if you allow the Press to attend
the processings, they would be abie to refer
to it; report . That means, the right and
privilege which is not available to the
Members also will be avallable to the
outsiders. | think that would a sort of an
aberration.

There is one move difficulty. The Press
in our country 1s very vigilant, very
responsible. We appreciate what they do.
sometimes, we may not agree with that they
say. But, then, we appreciate what they do.
Do they have enough time to repornt the
proceedings in the Housa fully? | think they
do not have enough space available in the
nawspapers to publish the same. they will
not have enough space to report to the
evidence or the arguments that take place in
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the Committee also. And if partial reporting
of what is happening in the Committee is
done, itis likely, sometimes, to mislead than
to lead to the correct conclusions. That is
why, if enough space is not available evento
report, let us not take decnsnon on the point,
at this point of time.

| am not saying that in future we may not
look into it and take a decision. When the
time comes, we will consider that point. But,
atthis point oftime, because we are following
aparticularkind of procedure, letus continue
to do that.

What was the second paint which you
have raised Shri Nirmal Kanti Chatterjee?

SHRI RAM VILAS PASWAN (Rosera):
It was regarding the Ministers.

MR. SPEAKER: As far as the Ministers
are concemed, please understand this. On
the one hand, we want this House to work for
a pretty long time, for many many days. We
do notwantto curtail the working days of this
House. Now, if you are asking for say 120 or
130 days in a years time and if the
Committees of these kinds are working, let
us say for 50 days in a year's time, then the
total working days would be, 130 days plus
50 days, that is, 180 days. There will be
some holidays also. And the Ministers will
hardly have any time toworkin their Ministries.
As would not like to crate a situation in which
the Ministers will notbe siting in the Ministries
carrying on their duties with which they are
entrusted with. This is also an aspect which
we have to consider. And that is why, at this
point of time, let us foliow what we are trying
to do and as the time passes and if there is
some other thing which comes out. we will
follow it.

MARCH 29, 1993
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SHRI RAM VILAS PASWAN: All right,
the hon. Minister can not be summoned but
request can be made to them from time to
time so that there can be co-ordination. The
Minister should not think that he has nothing
to do with the Committee and similarly the
Members of the Committee should not think
that they are separate entity. The Minister
can not be summoned, at least request can
be made to ensure his presence in the
committee for the sake of co-ordination. At
least we can make a request. The Minister
should not have any objection under these
circumstances. All the hon. Members of
Parliament should discuss it so that a way
out could be found not in case of
confrontation, if any.

MR. SPEAKER: Ram Vilas ji, you are
right. We would not like tobind anyone in any
way on this issue. The hon. Minister and
Chairman can do any thing about co-
ordination but there should not be any rules
regarding it.

[English]

SHRI E. AHAMED (Manjeri): My
question is about the statutory notifications
and the orders which the concerned
Departments issue. | would like to know
whether such orders and notifications will be
subject to the approval of the Standing
Committees.

SHR! RAM KAPSE (Thane): You were
replaying on the brad aspects and about
note of dissent. | would like to ask you only
one query. Sometimas, the Govemments
are voted out during the voting on the
Demands. You have experienced it in
Maharashtrawhenyouwere a Speakerthere.
So. | would like to know where the voting will
be done. as far as the Demands are
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concemed, in the House. | want to know
about that only. :

MR. SPEAKER: Kapse Ji every other

procedure which we are following will be
continued,

{Transiation]

SHRI BHOGENDRA JHA: There is one
lacuna in it, | would not ike that the Ministers
shouid always be there in the Committees.
The Committee should be allowed tohold full «
discussions but Minister should be present
occasionally only. If e consultative
Committees are loft, then there will be
chances to have direct connection with the
hon. Minister. it will not lead to any

confrontation.

[Englet}
Now the question is.......(Inferruptions)

SHRI SOMNATH CHATTERJEE : Let
us have it lomorrow. | have not seen it. Now
only we had clarifications.

MR. SPEAKER: Shri Somnath,
everybody has agreed. Why do you object

SHRI SOMNATH CHATTERJEE: | am
not disagreeing. Please do not
misunderstand me. What is the report, that |
must know.

MR. SPEAKER: | will tell you about the
procedura which we follow. | do notthink that
it is necessary to postpone it. But, if you
insiat, | shall have no objection.

.

SHRISOMNATH CHATTERJEE: Letis
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notbe a procedent that we are approving the
report without knowing it.

MR. SPEAKER: Stiri Somnath, we have
circulated it. But, unfortunately, you were not
here. Otherwise, | would Have discussed this
matter with you aiso. | have discussed with
your colieagues.

SHR! SOMNATH CHATTERJEE: The
precedent that is being set up now on the
fioor of the Housa is that report is being laid
and immediately i is being passed without
circulation. | do not wish to give an impression ,
that | am standing inthe way, because | have
supported it. But the question is that the
procedure is not right.

MR. SPEAKER: Somnath §i, we have
discussed this threadbars and it woulkd not
be a precedent, ke this one, in future also.

SHRISOMNATHCHATTERJEE: Letis
be said that this is not a precadent.

MR. SPEAKER: The questionis: ~

“That this House do agree with the
Third Report of the Rules
Committes laid on the Tabie on
2o9th March, 1993.”

The motion was adopted

Now, | wouid ke to thank you for the
spiendid cooperation. But then, again | shall
have to make a request that in the afternoon
als~ please coopeate to complete this
business because this business is a
Constitutional obligation placed on aft ot us,
Please cooperats. | will come back again
after discussing with you and you may
cooperate.

Now, the House stands adjoumad 1o
meet again at 3.00 p.m.
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surveliance of telephone
1420 hrs.

The Lok Sabha then adjourned for Lunch
#ill Fiftsen of the Clock.

The Lok Sabha re assembied after Lunch
at four minutes past Fifteen of the Clock.

[MR. SPEAKER in the Char

[English}

MR. SPEAKER: Mr. Home Minister,
would you like to make the statement?

15.041/4 hrs,
STATEMENT BY MINISTER

Electronic Susurveillance of the
telephone of the Minister of Human
Resource Development

[Enghsh]

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Ln 23rd March 1993,
during the Zero Hour, Hon. Members raised
the alleged issue of electronic survelilance
of the telephone of Minister of HRD. In this
connection Hon Members demanded a
clarification on the statement of Minister
HRD "chicumstances exist which require a
conclusive enguiry.”

Minister of State (IS) in the Ministry of
Home Affairs had assurad the Hon Members
that Govemment does not wish to hide
anything and is prepared to examine this
matter from all angles. Governmentis willing
to place all the information availabie to it
before the House.

The Minister for HRD had, on February
gth 1983, drawn the attention of the Prime
Minister towards a news item that the
appeared inalanguage daily published from
Calcutta the Prime Minister had directed the

of Min, of HR.D. 644 -

“Central intefiigence Depantment” 10 waich
the activities of some Central Ministers. The
News Hem had also alleged that the
intefiigence depantment had also started
eavesdropping on the telephones of the
Ministers. in this connection, the news ftam
further mentioned that a surveiliance is being
kapt on the persons who were meeting the
Minister for HRD.

In his letter of 8th February, 1993 the
Minister for HRD brought to the notice of the
Prime Ministerthata Private Agency engaged
by him had in fact confirmed that “two of my
Telephones are indeed being subjected to
llegal surveiliance.” The Minister for HRD
requested for the immediate intervention of
the Prime Minister

The Pnme Minister on the very day of
receipt of the letter of Minister for HRD made
enquiries to ascertain if surveillance of the
sort mentioned by Minister HRD has been
camied out in any manner and was
categorically assured by the agency
mentioned in the news report that they have
neither authonesed such an action, nor
‘indeed would it remotely occurto them todo
s0’. The result of this enquiry was
communicated on the 9th February 1993.

Through ancther letter the Minstar HRD
emphasized the need for a thorough
investigation since wsues of fundamental
nature were involved. The concemed agency
officiais met the Minister HRD and conducted
electronic sweeping of the premises andthe
telephones in question. After a thorough
technical enquiry the Agency came to the
conclusion that the enquiry could not elicit
any evidence 1o support that electronic
surveillance was taking place as alleged. A
copy of the report of the sweeping operations
was sent to the Minister HRD. The Minister
inearly March 1993 informed that the private
agency that conducted an enquiry earfier
stands by its conciusions. The Minister
suggested that to get to the tnith the
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association of the private agency that
conducted the enquiry would be useful. This
suggestion of the Minister HRD was readily
agreed to and the Minister has been
requested to furnish the name of the private
agency s0 that intelligence Agency could
associate withthem and gettothe rootofthe
problem.

Mr. Speaker Sir, as mentioned in this
august house on Tuesday the policy of the
Govemment on this issue is very clear and
open. No agency of the government are
authorised to conduct any surveillance on
anyone for political purposes. Government
would do everything in its powerto estabiish
the facts. This is possible on receipt of the
name of the private agency and gaining
access to such evidence the agency has,
which enabled it to reach a conclusion
contrary to that of the Intelligence Agency.

SHRI RAM NAIK (Bombay North): He
shouid resign now.

[ Transiation]

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, if cantrory to the
facts serious charges are being levelled
against the Government by a senior hon.
Minister, then the Minister should be dropped
from the council of Ministers. (Interruptions)

15.00 hrs.
MATTERS UNDER RULE 377

() Need to provide telecom-
munications link to all ad-
ministrative head-quarters
of Arunachal Pradesh)

[English}

SHRI LAETA UMBREY (Arnunachal
East) Sir, Arunachal Pradesh, he Land ot
rising sun, has the worst communication

system in the country. The State as no
airways, no rallways and nowaterways. It is
linked with only road communication and
telecommunication. But both the communi-
cation systems are available to the foothills,
adjoining Assam only. It is understood that
there is Government policy to link all the
panchyats of the country by 1995. Whereas
only two years are left, even the district and
sub-divisional headquarters are not hnked
by telecommunication.

There fore, | urge upon the Central
Govemment to link all the administrative
headquarters of Arunachal Pradesh by the
end of this year.

() Need for renovation of
Jharsuguda asrodrome and
extension of air services to
Western Orissa

SHRISRIBALLAV PANIGRAHI(Deog-
arh). Sir, there 18 an aerodrome at Jhar-
suguda in Orissa constrcted during the
Sacond World War. Due to lack of
Maintenance, this aerodrome is nowinabad
shape. It is situated at the centre of fast
growing Industrial areas of Sambaipur and
Sundargarh districts having Rrourkela Steel
Plant, Orissa Cement Limited, Rajangpur, ib
Thermal Power Plant and Ib Valley Coal
Mines, etc. There is legitimate demand for
renovation of this aerodrome andintroduction
of Vayudoot services between Bhubaneswar
and Jharsuguda and aiso providing a
stoppage of Delhi Bhubaneswar fiight at
Jharsuguda at{ast two days a week to start
with. But it is a matter of regret that instead
of taking necessary steps to provide air
services to Westem Orissa Companies of
five districts with a population of more than
one crore, the concemed authorities are
thinking of closing this aarodrome.

Considering the backwardnass of the
area and the immense potentiafity of
development and aiso the genuine demand
to provide air-link to this region, | urge upon
the Union Government to intervene in tha
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matter immediately and take_ necessary
action for the renovation of the Jharsuguda
aerodrome and extension of air services to
this area.

(iii) Need to provide Banking
credit for Welfare Schecs in
Kerala

SHRI KODIKKUNIL SURESH (Adoor):
Sir, banking credit for welfare schemes is
very low in Kerala whereas the deposits in
the banking sectorin Kerala is very high. The
Banking authorities ave total neglected the
need to provide credit for welfare schemes
being implemented for the people Kerala.

|, therefore, request the Central
Govemmment to take necessary steps.to
provide sufficient banking credit for the
welfare schemes in Kerala.

(iv) Need to ensure that crop
insurance dues are paid to
farmers in Gujarat

[ Translation]

SHRI CHANDRESH PATEL
(Jamnagar): Mt. Speaker, Sir, in Gujarat
dues under the crop insurance scheme for
the year 1990-91 are yet to bee fully paid to
the farmers and for the year 1991-92 not a
single farmer has been paid the dues under
the aforesaid scheme. This has caused
widespread discontentment among the
farmersin Gujarat. Recently all over Gujarat
farmers held rallies and demonstrations and
also submitted memoranda to the local
officials forimmediate payment clearance of
dues under the crop insurance scheme.

If payments are not made ontimetothe
farmers under the crop insurance scheme
then how they will be able to purchase agri-
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cultural inputs. If the dues are not cleared
paid immediately then not only in Saurashra
and Guijarat, but also all over the country the
farmers will come on to the streets and the
situation might then go out of control.
Therefore, | would like to humbly requestthe
Govemment to immediately pay the dues to
the farmers under the crop insurance
scheme.

(v) Need to clearthe proposals
of Bihar Government
regarding drainage system
at Gandak Command Area,
Bihar

SHRiI SHIVA SHARAN SINHA
(Vailshali): Mr. Speaker, Sir, eachyearduring
the rainy season kharif crop on 3,75,000
acres gets déstroyed due to floods under
Gandak Command Area in North Bihar.
Including command area of Jhanjha, Danda
and Kadane-Noon rivu lets farmers lcse
40,00,000 quintals of kharif foodgrains each
year. During the Rabi crop season water
logging in there in 2,75,000 acres of land.
This adversely affects 26,00,000 quintals of
Rabi Crop. In all every year farmers iose
66,00,000 quintals of foodgrains. Loss of
such magnitude is taking place year after
year. As a result of it the economic condition
of two crore farmers is deteriorating day by
day.

To find a permanent solution of this
problem the Government of Bihardidsend a
reportforapprovaltothe Central Govemment
for the construction of lower upper via
drainage scheme andlowerand upper Noon
drainage scheme for controlling fioods and
fore effective drainage of water. However, till
date the Central Government has notcleared
the scheme.

Therefore, | wouldlike tourgethe Central
govemment to immediately pay attention
towards this severe problem. a team of
experts shouldbe constituted for the through,
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seruting of the proposal. For agriculturel
development and for the welfare of the
farmers all out efforts need be made for
controliing floods and for the construction of

elfactive drainage sysiem In this commarhd
area.

(vi) Need to expedite to
construction work at
Pagladiya dam, Thalkuchi,
Assam

[Englsh]

SHR! UADHAB BARMAN (Barpeta)
The work on construction of the proposed
Pagladiya Dam multipurpose project at
thatiuchi, about 26 kms. north of Nalbari is
yetto start. There is much delay and strong
resentment prevails due to non
Iimplementation of the project.

For this project, necessary survey was
done in accordance with CWC guideline and
the Brahmaputra Board prepared the project
whoss cost has been estimated at around
Rs. 290 crore, The 28.75m high dam when
completed will serve the twin purpose of
flood control and imigation in the vast basin
of Pagladiq river. it is estmated that the
imgation facilities will be open for around
35,000 hectares of land and a new honzeon
will open up for cultivation.

But due care must be taken for the
families which may be affected due to
construction of the Dam. It is said that more
than 2300 families in that area may have to
be displaced in one or other ways.

1urge upen the Govemmaent to expedite
the work on the dam and take proper steps
1o rehabiitate the peopie 1o be affected in
this.ara.

(v)  Need to amend the Regls-
tration Act

[ Transiation]

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Speaker, Sk, under the
provisions of section-30(2) of the Registration
Actsame unscrupulous persons, with a view
tosave the stamp duty, get the registration of
Papers regarding transfer of immovable
property in Deihi, Caicutta, Madras and
Bombay. This registration of transfer of
property through powsr of attorney in metros
not only deprives the Uttar Pradesh
Government of revenue but aiso adversaly
affects planned development because of the
violation of social laws and Urban Land
Ceiiing Act. It is pertinent to note here that
the persons with feudal tendencies get the
transfer of property registered in Delhi,
Calcutta, Madras and Bombay through the
power of attomey. This often creates law and
order problems for the State Govemnment.

it 15 also important to note here that
Section 30(2) and Section-28 are very similar
in effect. Therefore, there is a need to also
amend Section-28. As a result of amending
Section-28 and Section-30 (2) some
amendments may be neaded
in Sections-64,65,66 and 67.
Therefore, | would like to urge the Central
Government to immediately pay attention
towards this.

(vil)  Need to have the fencing st
the very ‘Zero’ Point boder
line between india and
Bangladesh

[English}

SHRI AMAR ROYPRADHAN (Cooch
Behar): Sir, you are well aware that just to
stop Bangladeshi infiltration and to check
smuggling, a proposal had been made by
the Central Government toconstructaborder
road with 35 matres width and a fencing of
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barbed wire at least 100 metres away from
the ‘0' Point Border line of Bangladesh

There will be gates on the fencing just at a
distance of about onekm forcultivation The
cultivators who have to plough or harvest
their lands on the other side of the fencing

will have 10 go on that side through such
gates at 800 am and will have to retum
backat4 00p m Bythistype of proposalthe
entire land will be atthe mercy of Bangladesh
form 490 pm tll next day 800 am The
area of land 1s also not ignorable West
Bengal alone has a border of 2 221 kms

thus more than three lakh big has of land will
be at the mercy of Bangladesh for 16 hours
oul of 24 hours This will certainly be a set
back for our production Fencing at Assam
barder shows that the land beyond fencing
upto Bangladesh has been converted into
barmren land and similarly the West Bengal
will bee economically looser

Sir my am to raise this 1ssue Is to
request the Government to review the
proposal so that either the land across the
babadwirefencingbe taken over afterpaying
adequate compensationtothe eland owners
sharecroppers and tillers or the fencing be
made at the very Zero” Point of Indo-
Bangladesh border line so that the West
Bengal may not have the same fate which
the Assam had after fencing By means of
this Land of cultivators is also saved and the
purpose of the Government to stop
Bangladesh infiitration and smuggling s also
achieved

15.20 hre.

HIMACHAL PRADESHAPPROPRIATION
(VOTE ON ACCOUNT) BILL * 1983

[English}
THE MINISTER OF STATE IN THE

Account] Bill 1993 852
MINISTRY OF FINANCE (SHRI MV
CHANDRASHEKARA MURTHY) | beg to
move forleavs t introduce a Bill to provide for
the withdrawal of certamn sums from and out
of to Consolidated Fund of the State of
Himachal Pradesh for the services of a part
of the financial year 1993-94

MR SPEAKER The question is

“Thatieave be grantedto introduce
a Bill 1o provide for the withdrawal
of certain sums from and out of the
Consolidated Fund of the State of
Himachal Pradesh for the services
of a part ofthe financial year 1993-
94 L

The motion was adopted

SHRI MV CHANDRASHEKARA
MURTHY |introduce the Bill

MR SPEAKER The Minister may move
the motion for consideration

L

SHRI MV CHANDRASHEKARA
MURTHY | beg to move

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Himachal Pradesh
for to services of a part of the
financial year 1993-94 be taken
into considaration "

MR SPEAKER The questionis

“That the Bill to provide for the
withdrawal of certain suma from
and out of the Consolidated Fund
of the State of Himachal Pradesh

* Pubtised in the Gazette of inida, Extra ordinary, Part ll,section-2, 29-3-83
** Introduced | moved wit the recommendation of the presedent
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on Acocount) B 1993
for the services of a part of the
financial year 1993-94, be taken
into consideration.”
The motion was adopted.
MR. SPEAKER: The House will now
take up clause-by-clause consideration of
the Bill. The Question is:

“That Clauses 2 and 3 stand part of
the Bill."

The motion was adopted.
Clauses 2 and 3 were added to the Bill
MR. SPEAKER: The Question is:
“Thatthe Schedule, Clause - 1,the
Enacting formula and the Long Title
stand part of the Bill."
The motion was adopted
The Schedule Clause 1, the Enacting
Formuia and the long Title were added fo
the Bill

SHRI M.V. CHANDRASHEKARA
MURTY:1 beg to move:

“That the Bill be passed.”
* Pubiished in the Gazette of India,
Extraordinary, Part-ll Sector 2, Dated. 29-3-
93

** Introduced/Haved with the
recommendation of the President.

MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

1983
15.23 hrs.

HIMACHAL PRADESH APPROPRIATION
BILL ", 1993

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARA MURTHY): | beg to
movefor leavetomtroduce a Billto authorise
payment and appropriation of cartain further
sums from and out of the Consotidated Fund
of the State of Himachal Pradesh for the
services of the financial year 1992-93,

MR. SPEAKER: The question is:

“Thatleave be grantedtointroduce
a Bill to authorise payment and
appropriate of the certain further
sums from and out of the
Consolidated Fund of the State of
Himachal Pradesh for the services
of the financial year 1992-93."

The motion was adopted.

SHR! M.V. CHANDRASHEKARA
MURTHY: | introduce the Bill

MR. SPEAKER. The Minister may move
the motion for consideration.

SHRI M.V. CHANDRASHEKARA
MURTHY: | beg to move:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the
Consciidated fund of the State of
Himachal Pradesh for the services

* Publised in the Gazette of inida, Extra ordinary, Par Il section 28-3-93
** introduced | moved wit the recommendation of the presedent.
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of the financial year 1992-93, be
taken into consideration.”

‘R. SPEAKER: The question is:

That the Bill authorise payment for
appropriation of certain future
sums from and out of the
consolidated Fund of the State
of Himachal Pradesh for the
services of the financial year
1992-93, be taken into
consideration.”

The motion was adopted.
MR. SPEAKER: The House will now.
take up clause-by-clause consideration of
the Bill. the question is:

“That Clauses 2 and 3 stand part of the
Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

- MR. SPEAKER: The question is:
“That the Schedule, Clause-1, the
Enactingformulaandthe Long Title
stand part of the Bill.”

That motion was adopted.
The Schedule, Clause 1, the enacting

Formula and the long Title were added to
the Bil. :

SHR! M.V. CHANDRASHEKARA
MURTHY: | beg to move:
“That the Bill be passed.”

MR. SPEAKER: The question is:

MARCH 29, 1993
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“That the Bill be passed.”

The motion was adopted.

* Published in the Gazette of India,
Extraordinary, Part-1l Sector2, Dated. 29-3-
1993.

** Introduced/Haved with the
recommendation of the President.

MR. SPEAKER: What do we do about
this? What should we do? Should we take it
together? Jammu & Kashmir, Uttar Pradesh,
Madhya Pradesh...

SEVERAL
separately.

HON.MEMBERS:

MR. SPEAKER: You can put up your
candidates on the Bills because on each of
these items we are putting up one or two
candidates, so you can put up your
candidates. There will not be any restriction
on speaking as such but voting and allthose
and the reply can be made together.

SHRI JASWANT SINGH(Chittorgarh):
Mr. Speaker Sir, | do not want to raise an
unnecessary pointof quibbling. But here we
are considering the Budget of four different
States, includingJammu & Kashmir. Normally
this task would have been performed by the
respective State Assembles. | do notwish to
gointowhythose State Assemblies are now
not in existence. When you lump them
together for discussion so that the
convenience of voting is met with then | do
not think this is correct.

MR. SPEAKER: This constraintis there.
Otherwise | do not have insisted upon it.

We haveto pass these Budgets andthe
Railway Budgetby the 31stof March. Weare
ready to set up to any time that you wish.

SHRI JASWANT SINGH: It is not the

s
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question of sitting. When you lump them
together and aliow on each State two
speakers per State and eight speakers per
party, | do not know how you are going to
suve time.

MR. SPEAKER: We do save ime when
the reply is made togather. Only if you agree,
otherwise we will take it up saparately.

SHRIJASWANT SINGH: | havetovoice
my reservation on this issue. Naturally you
° are the custodian of the House and | will do
what you uybmlhavomymorvlﬁmon
this issus.

MR, SPEAKER: | do agree with you that
there wouid be a littie bit of mixing of the
issues and all these things. But one point
whichis gosngtobe commonis on dissolution
of these Assemblies. A common statement
should be made and the reply wouid be
common otherwise on each of these...

SHRI JASWANT SINGH: | do not wish
tobe argumentative but | urge youtoconsider
that the question of, for example, Jammu &
Kashmiris not a simpie questionfdissolution
of State Assembly.

MR. SPEAKER' O.K. But let us dacide
‘only one thing that upto 47 item we will finish
today Let us takie a decision because many

Demand for Grants (J8K), 1992-93
SEVERAL HO‘!. ﬁEMBERB: Let us
taka it saparately.

1528122 hrs.

JAMMU AND KASHMIR BUDGET, 1983-
94 - GENERAL DISCUSSION,

DEMANDS FOR GRANTS ON ACCOUNT
(JAMMU AND KASHMIR) 1993-94;

AND

SUPPLEMENTARY DEMANDS FOR
GRANTS (JAMMU AND KASHMIR),
1992-93

[English]
MR. SPEAKER: Motion moved;

“That the respective sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the third column
of the Order Paper, be granted to
the President, out of the
Consolidated Fund of the State of
Jammu and Kashmur, on account,
forortowards defraying the charges
during the year ending on the 31st
day of March, 1994, in respect of

of the things are going to be common. Do not the heads of demands entered in
make the common point. The pointwhich are the second column thereof agdinst
already made need not be repsated, Demands 1t027."
Demands for Grants on Account (Jammu and Kashmir) for 1993-94 submitied to the Vole
of the House Lok Sabha
No. and Name of Demand Amount of Demand for Grant on
Account submitted fo the vote of the House ~
Rs Rs.
1 2 3 4
1. General Adminisiration Depanmant 8,50,87.000 1,15,71,000
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No. and Name of Demand

Amount of Demand for Grant on

Account submitted to the vote of the House

Revenue Capital
As Rs.
1 2 3 4
2. HomeDepartment 90,89,37,000 29,75,000
3. Planning and Development
Department 1,20,18,000 3,50,00,000
4. Information Department 1,64,27,000 20,50,000
5. Ladakh Affairs Department 35,84,16,000 25,88,18,000
8. Power Development Department 139,29,30,000 120,84,75,000
7.  Education Department 113,66,43,000 7,80,00,000
8. Finance Departmen §3,51,37,000 5,25,00,000
8  Parllamentary Affairs Department 73,68,000
10. Law Department 2.98,97,000
11 industries and Commerce Department  15,57,35,000 38,00,68,000
12.  Agnculture, Rural Development and
Co-operative Department 29,76,94,000 26,20,80,000
13.  Animal Husbandary Department 17,74,36,000 4,33,25,000
14. Revenue Department 28,21,28,000 3,18,000
15. Food supplies and Transport Department 14,80,84,000 128,54,48,000
16.  Public Works Department 56,61,28,000 | 45,.27.22,000
17.  Health & Medical education Department 53,58,64,000 8,38,00,000
18.  Social Welfare Department 7.21,41,000 3,68,28,000
19. Housing and Urban Development
Department 9,08,71,000 22,70,50,000
20. Tourism Department 3,62,89.000 6,85.25,000
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Demands for Grants 0 Accout (J&K), 1993, Grants (J&K), 1992-93
No. and Name of Demand  * Amount of Demand for Granton
Account submitted to the vote of the House
Revenue Capital
Rs,
1 2 3 4
21.  Forest Department 17.91,54,000 '10,06,20,000
22. Imigation & Flood Control Department 23,95,75,000 16,59,58,000
23. Public Health Engineering Department  35,25,75,000 25,33,50,000
24. Estates, Hospitality and Protocal and
Parks and Gardens Department 7.32,80,000 1,35,77,000
25. Labour, Stationery and Printing
Department 4,03,65,000 1,11,04,000
26. Figheries Department 1,37,30,000 94,50,000
27. Higher Education Department 20,82,22,000 5,87,71,000
MR. SPEAKER: Motion moved- Charges that will come in course of payment

during the financial year ending the 31stday
“That the supplementary suns not  of March, 1993, in respect of heads of
exceedingthe amounts on Revenue Account  demands entered inthe second columnthere
andCapital Accountshowninthethirdcolumn  of against:-
of the Order Paper, be granted to the .
President out of the Consolidated Fund of Demands Nos. 1t0 2,4105,7,910 15
the State of Jammu & Kashmir to defray the and 1710 27"

Supplementary Demands for Grants (Jammu and Kashmir) for 1982-93 submitied to the

Vote of Lok Sabha
No. and Name of Demand Amount of Demand for Grant
submitted to the vote of the House
Revenue Capital
Rs Rs.
1 2 3 4
1. General Administration Department 5.75.28,000 60,00,000

2. Home Depaniment 42,88.34,000 55.00,000
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No. and Name of Demand * Amount of Demand for Gaant
submitted 1o the vote of the House
Revenue Capital
Rs Rs.
1 2 3 4
4. Information Department 25,07,000
5. Ladakh Affairs Department 6,52,20,000
7. Education Department 85,11,26,000 13,94,31,000
9. Pariamentary Affairs Department 38,15,000
10. LawDepartment . 72,01,000

11. industnes and Commerce Depantment 6,17,78,000

12.  Agriculture, Rural Development and

Co-operative Department 31.51,85,000
13. Animal Husbandary Department 3,95,85,000 . 95,36,000
14  Revenue Department 1,37,70,000 1,72,000

15. Food supplies and Transport Department  5,53,69,000

17.  Health & Medical education Department 23,73,93,000 9,74,000
18. Social Welfare Department 15,00,41,000 2,63,65,000
18. Housing and Urban Development

Department 7.56,95,000
20. TourismDepartment 53,986,000
21. Forest Department 10,00,83,000 5,66,49,000
22. [migation & Flood Control Department 8,60,75,000
23.  Public Health Engineering Department  23,75,88,000

24, Estates, Hospitality and Protocal and
Parks and Gardens Depariment 2,20,08.000 80,00,000
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No. and Name of Demand Amount of Demand for Grant
submitied to the vote of the House
Revenue Capital
Rs Rs.
1] 2 3 4
25. Lsbour, Stationery and Printing
Department . 51,56,000 85,897,000
28. Fisherles Depariment 56.00,000 1,77,000
27. Higher Education Department 4,86,38,000 8,81,57,000
{English} . 1991-82 and 1992-93. In‘its absence how
can we know as to how the funds approved
MR. SPEAKER: Shri Madan Lal py the Pariament were utiisad? We are
Khurana, Please initiate the Discussion. totally lnthe dark about alithis Wewould like
to have information about the money spent
{ Transiatior}

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, | am gratefulto you
for providing me the opportunity to Initiate
discussion on the Budget of Jammu and
Kashmir. We are holding discussion on the
Budget of Jammu and Kashmir for the third
time in the Tenth Lok Sabha. Unfortunately,
on all the three occasions no attention was
paid towards the suggestions given by my
party. For instance | have been constantly
saying that this Budget is incomplete and
have been asking for certain documents so
that we may get complete information and
make it a fruitful discussion as to how much
development has taken place in Jammu and
Kashmir and how much money has been
spent there, but ail in vain.

15.29 hra.
[MR. DEPUTY SPEAKER in the Chair}

Forinstance we have notbeensuppiied
copies of the performance report for the year

upto January during 1992-93 underplan and
non plan heads. We have also not been
supplied scheme-wise detailed information.
Thersfore, | would like to submit that casual
approach in the preparation of this Budget
just reflects the adhocism and lack of proper
direction in the policy of the Govermnment
regarding Jammu and Kashmir. | have got
stantling figures with me. The funds allocated
for roads and bridges during 1993-94 are nil
inthis Budget. Similarty, no funds havebeen
provided for the capital outiay on education,
sports, art and culture also. Similarly like
1992-93 no funds have been atiocated for
family planningin 1993-94 Isfamityplanning
notnecessary inKashmir? Are they atliberty
to have as many children as they wish?

Mr. Deputy Speaker, Sir, against the
provision of Rs. 19.61 crore made for water
supplies and sanitation last year, a provision
of Rs. 6.35 crore has been mada this year
under this Head. Similarty, for the National
Rural Development Programme, the amaunt
has been reduced from Rs. 23.20 crore to
11.39crore, These are some starting figures.
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Thus, | wantto submit that merely formalities
have been observed. No information has
been given regarding the total expenditure
made under these Heads during the last
year,

Mr. Deputy Speaker, Sir, itis very strange
that the total amount has been shown as Rs.
2800 crore out of which the deficitis Rs. 1240
crore. Toshow a deficit of Rs. 1240 crora out
of total amount of Rs. 2800 is a sort of fraud
and dishonest act. What is the effect of this
deficit. The Reserve Bank of India is the
banker for ali other states inthe country, But
J.K. Bank is the banker in Jammu and
Kashmir State. This J.K. Bank charges 20
percentinterest fromJammu Kashmir State
which take loans fromthe J.K. Bank lo meet
its deficit and pay Rs. 250 crore as interest.
Now the Governmant may think as to how
much developmental work is possible. there
inthe State if the State Government pay Rs.
250 crore as interest to the J.K. Bank. This
has been mentioned in his statement. Now
the entire funds are given tothe J & K State.
Then, how can the J.K. Bank give loans to
small scale industries. In many other areas
the employeas of the state Govemment do
not get aven salary for several months
because J.K. Bank has nobranchesinthose
areas.

Mr. Deputy Speaker, Sir, the J & K
Govermnment owes crores of rupees to the
F.C.I It has not been mentioned here. |,
therefore, suggest that a disciplined Budget
should be prepared honestly which must
pointout clearly whether the grants are tobe
provided or revenue is to be increased. This
should not be done through back door. The
hon. Minister should tefl in his statpment the
amount outstanding as sales tax and
electricity charges and the amount recovered
so far. it has not been mentioned in the
statement. Nothing has been said about tax
also. There 18 Lakhanpur Check Post for
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goods. If he wishes, he can get this
information from there and apprise the House
of it. But he does not want to do 80.

Mr. Deputy Speaker, Sir, the sales tax
on butter etc in Laddakh, as demanded,
should be abolished. This is a very justified
demand. In the North-eastemn pan of our
country income tax is not fevied. Simitar
demand has been made by the people of
Laddakhtoo. This is also a good suggestion.
The Government should think over it. Thus,
| had these two suggestions.

Mr Deputy Speaker, Sir, now | cometo
another point that there is no mention of the
Poiicy of Government on Kashmir. It is a
matter of concem about which our deputy
leader pointed out as to why we want to
discuss this Budget separately. Taking into
account the developments in Kashmir and
the policy.of the Government of india thereon,
we certainly want to discuss it here The

. Central Government has no concrete and
clear-out policy on Kashmir which is the
main reason for the presant state of affairs in
the State. The stance of the Ceniral
Government regarding Jammu and Kashmir
18 confused, based on adhocism,
directioniess, tactiess, immature and most
dangerous. It 'will have far-reaching
repercussions which is evident from the
developments during past days. Forexample,
| have a newspaper dated the 10th March
wherein a statement of Shri Rajesh Pilothas
appeared under the caption

*Kashmir menin bhariferbadal kee
sambhawana.”

“‘Govemnor Shri Saxena ko wapis
bheja jane ke sambhawana."

{Possibility of major changes in Kashmir.
Govemor Shri Saxena likely o be called
back.) The hon. Minister of State in the
Ministry of Home Affairs expresses such
wviews in Assam. Onthe 11th March, a news
item has appeared quoting, Home Minister,
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Shri Chavan that he has not been consuited
at all regarding the appointment of new
Govemor and he knows nothinginthis regard.
On the one hand, the State Minister in the
Ministry of Home Affairs says that the
Govemor s being sent back. On the other
hand, when asked by press-men the Home
Minister says that he knows nothing in this
regard.....(Interruptions)

Shri Pliot says thatthe Governmentis in
a mood to hold elections in Kashmir very
shortly and Shri Chavan says that there will
be no elections in Kashmir shortly. Shri
Saxena had offered to resign on the Sth
March. His resignation was accepted after
twodays. is this does not refiect confusion of
the Govemnment? What is the Justification
for these changes?! want to know the basis
for which the Govemment has removed the
Govemor and the Home Secretary. Does
the Gowt. want to drive from the back seat?
Orhas the Govermnment changedits strategy
in Kashmir?

Now the summer is coming. The show
will melt there and the infiltration will increase.
The miiitancy is increasing. The militants
possess arms and innocent people are being
killed. Our soldiers are still fighting there at
the risk of their own lives, the forces are
taking their course. What message does the
Govemment want to convery by making
sudden changes in a critical time? Our
soldiers are protecting the borders. They are
on vigil round the clock and fight. But when
thay feel that our Government is not aware
where it is leading the country to and the
Govemnment is setting free the terrorists
apprehended by them, what they will think?
You may go through past development.
Whenever some achievements are made,
tha Govemment undo them.

| want to cite an example. Somebody
may differwith ShriJagmohan. but everybody
admits it that the moment Shri Jagmohan
wentto Kashmirthe situation was very critical

Grants (J&K), 1992-93

and it was going out of control.He took certain
steps. Thereafier hewas transferred, Similar
story is beingtold about the present Govemor.
He took certain steps and the results started
coming but he is also being transferred.

In the light of the changes being made
bythe Govemment | want to know as to what
is the intention of the Government? What
message does it wanttocommunicateto the
country? 1t should point out clearly.
Sometimes certain news item appear in the
news papers which create doubts. A news
item has appeared wherein ithas been stated
that the former Chief Minister Dr. Farooq
Abdullah is being brought back again. The
presentGovemor and the new advisorto the
Govemor was appointed at hisinstance. Dr.

* FaroogAbduliah has said in a statement that

he wants to restore the pre 1953 situation
there. He madethis statementinan interview
with the B.B.C. Further he said that in order
to resoive the Kashmir issue a meeting of
india, Pakistan and Kashmir should be
convened. These two things are very
dangerous. What is the implication of pre-
1953 situation? Will the people willing to go
to Kashmir have to seek permit again? Shatl
we have to get permit to travel anywhere in -
our country? Shouid the Chief Minister of
Jammu and Kashmir be calied the Prime
Minister of Jammu Kashmir as was called
before 19537 Would the Govemor of Jammu
and Kashmir be calied ‘Sadar-a-Reyasat’ as
he was called prior to 19537 Would the
courts ofthat state notbe under the jurisdiction
of Supreme Court of india as they had been
before 19537 Will Jammu and Kashmir have
a different flag as it havd before 19537 Does
the Government wants to drag the country
back 10 19537 What are you thinlung ? By
convening the meetng of three parties-
Pakistan, india and Kashmir, does it want to
accord Kashmir an independent
status...{Inferruptions) "| want to say it very
clearly that the people who talk of pre-1953
situation, understand that the country cannot
move back towards pre-1953. The river
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Jhelum has flown too far to bring it back.
) Those who talk of zestoration of pre-1953

condition should know about the fate of the
then Chief Minister who have taken a dream
before 1953. The people of this country
know what happened to the then Prime
Minister of the state in June-July, 1953. Shri

FarooqAbdullahif playing a very dangerous

game by falking of pre 1953 condition. The
people of the country won'ttolerateit silently.
Since 1947 thousands of our soldiers have
laid theirlives forthis Kashmir. Dr. Mukherjee
sacrificed his life for it. It is not a betrayal to
him? What message we wouldlike toconvey
tothe personnel of our security forces whoar
defendingthe borders of the country in difficult
circumstances in Kashmir and are ready to
lay down their lives? To change policy on
Kashmir will be dangerous for the country.
Recent change in Kashmir policy will boost
secessionismin this borderstate. Tochange
the Governor 2f Kashmiris notjustachange
of the Govemnor, it is indicative a change in
the entire policy. A sea change in Kashmir
Policy is being made without giving any
thoughttoit. This changed policy coulkd mean
the retumn of Farooq Abdullah who advocates
negotiations with terrorists and Pakistan.
Govemment should leam a lesson from
Punjab. Punjabis retuming to normalay only
because Government has not held talks with
terrorists. Ifthe Government holds talks with
terrorists of Kashmir, thenthe forces engaged
in their efforts to overpower them would not
succeed. if Government adopts dual policy,
then it would prove dangerous. We would
not let the Government to take a U-turn.

1 would like to clarify one thing that if the
Government creates conditions conducive
to return of a few selected families of the
valley to power, then the people of Jammu-
Kashmir and Ladakh would not tolerate it.
They should realise as to what fate those
péople met who dreamt of creating situation
similar to one that prevailed before 1953
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seeking the assistance from Pakistan and
similar other forces to solve the Kashmir
issue.

Few questions come up before us in
respectof recentchange. The new Governor
hasgivensome assurances tothe misguided
youth, of Jammu & Kashmirbut notto migrant
youth. | would like to know why did he not
utter a single word of sympathy with the
migrated youth? Assurances are given only
to the persons who call the country by bad
names and of dividing it. Government has
not uttered even a single word of sympathy
about those who have become refugees in
their own country for the sake of the integrity
of the nation. Secondly | would like to submit
that Shri Pilot can pay a visit to meet the
misguided youth but he could not afford to
pay a visit to the migrants’ camp in Jammu.
No body had gone there on 27, 28 and 29th
October and an assurance had been given
that a parliamentary committee would pay a
visit to Jammu and Laddakh very soon, but
it has not yet paid a visit. Thirdly, | would like
to ask the Government if it would hand over
Kashmir to the some persons who have
brought Kashmir to such a pass. The
Govemment should think over this matter.

250 to 300 workers of the Congress
Party andthe National Conference attended
the Oath Taking Ceremony of the Govemor.
What message does this act convey? Does
it mean that the Govemor would fellow the
instructions of the Congress party and the
National Conference. Kashmirtangle cannot
be resolved by having negotiations with a
few selected leaders of Kashmir. Displaced
persons of Jammu & Kashmir and Laddakh,
Kashmiri-Speaking Gujjars and Bakarwal
and Rajpur Muslims should also be made a
party to negotiations and taken into
confidence. All these sections want to join
the national mainstream. Is it not a fact that
the moral support to former Govemnor of
Kashmir, Shri Saxena needed from the
Govemmentto over-powerthe terrorists from
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time to time was not given 1o him. it was not
decided as to who was the incharpe of the
‘Kashmir aftairs from New Delhi? Therefore,
thatshould alsobe decided underthe process
of change In poiicy the role of the former
Govermnor was kapt secret.

1 would iike to submit one inore thing.
The conditions in Doda are so critical that if
the new Govemor falledintaking sppropriate
measunes tocontrol the siuation, the situation

may become complicated.

| would also like to submit that many
temples have been demolishad there after
sixth December. | would not fike to referto it
here.

15.48 hrs.
[SHRI RAM NAIK in the Chair]

| would like to submit that a lot of
propaganda was carried out on AIR when a
structure al Ayodhaya was demolished. But
after the incident of 6th December the
govemment made a publicity on Radio and
Doordarshan as f mosques were being
demoalished throughout the country and the
peopie of a particular community were being
kilied, Mr. Chairman, Sir, | have a proof to
substantiate my statement and ! would like
the Government to issue a statement with
regard to it. This is the document which was
sent by the Government of Jammu and
Kashmir to the Home Ministry. It states that
after 6th December fifty two temples were
domolished, the houses of 280 migrants
were distroyed and 93 cow sheds were pulled
down. Thus property worth crores of rupees
had been demolshed. This is the report |
have with me If this report is wrong, the
Govemnment may contradict it. if this is true
then my submission 1s that if at al the
Govemment was really interasted in doing
this it could have done because & had a
reportwith it and as per the intormation of the
Govemment itself, Pakistan was involvedin
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it. if this is true, Pakistan could have been
axposed. By publishing the report we could
have exposed Pakistan before the world.
However, my submission is this that this
report Is being suppressed intentionally.
There is still time today. Govemment may
Issue aclarification in this respect. Thisismy
submission.

Mr. Chaiman, Sir, we feel distressed
when Govemment adopts double standards.
For example the govemment propagated on
Doordarshan and radio when the disputed
structure at Ayodhya was demolished but
why did it keep silence when three were
sensational reports of the domilition of
temples? Is k not the policy of adopting
double standards? Had the Government of
India propagated and publicised these facts,
Pakistan Govemment could have been
exposed.

Mr. Chairman, Sk, | would Fka to make
a submission with regard to Laddak. From
the security point of view Laddakh needs
special significance but no development is
taking place there. There is nocoliege forthe
people of Laddakh. Nehru ji had suggested
for an independent Ministry for Laddakh,
Gajendra Gadkar had also made several
recommendations but the govemnment had
not kep to its promise for formation of an
autonomous distnct concil onthe fines of the
Gorakha Hilts.

Mr. Chairman, Sir, | would like to submit
somethirg regarding the displaced persons.
More than one and a ha¥f lakh persons are
leading infomal fife as refugees in their own
country. None of the Prime Ministers ever
paid any visit to that place. A ParRamentary
Commiltee was supposed to visit the place
but that too has not paid its visit. | would iike
to submit that attention should be paid to it.
In the end, | would ke to give a few
suggestions. | am of the opinion that the
Govemment should make a clear policy
regarding Kashmir. What message dossthe
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government want to convey through this
wavering policy? Wouldthe government take
the Stand as was taken before 19537 what
attitude it would like to adopt towards
terrorists? My submission is that when we
visited the state we had come to the
canclusion thatthere are time supports which
aggravate terrorism there. First, aims and
ammunition are being provided to the
terrorists from foreign countries. second, the
infiow of foreign capital, Third, Government
funds reaching into the hands of terrorists
through contractors and aiso that which is
not being utilised in development activities.
Fourth, the anti-India local urdu Press of
Kashmir is carrying out propaganda against
India and Fifth, interference by “Panchmargis”
in Jammu and Kashmir Administration, So
the Govemment should make an attack on
these five supports. If govemment focuses
at these targets, terrorists would be
demoralised thus helping the Govemment
gain upper hand and have negotiations in
favour of its ownterms and if the Government
hoid negotiations today, it would be in loss.
Therefore, the Government should embark
upon an action plan taking into consideration
the suggestions | have given. In the end, |
would like to submit that keeping in view
what Pakistan Govemment did in the past
and what it is doing at present including the
incidents that took place in Bombay which all
are evidences and on the basis of which the
govemment of India claims that Pakistan is
behind encouragingterrorism in the country.
S0, the Government should seek the support
of other countries to declare Pakistan a
terrorist State. After negotiations with them,
action should be taken, This is my suggestion.

SHRISUDHIR SAWANT (Rajapur): Mr.
Chalrman, Sir, in June 91, when our
Govemment took office, there were many
problems before the country and the
Government has solved many problems by
taking firm steps. The sfiuation in Punjab Is
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improving. The Bodoproblem has also been
resolved to some extent but today the
situation in Jammu and Kashmir is not that
much good, | admit it, but the Government
has made efforts in this direction and as
Khurana ji has asked that the Govemnment
should have a clear policy in this regard.
Therefore, my submission tothe Govemment
is that there are problams in making this
poficy clear, which is going to be adopted in
respect of Jammu and Kashmir. The policies
made by the Govemment are being
implemented in Kashmir which is evident.

Just now Khurana ji was saying thatthe
Government was changed. | would ke to
say that it was an effort of the govemment to
change the administrative setup andkeeping
in view a policy the Govemment does
everything. We had alsomade a demand six
months back that the Govemor should be
changed. | admit that the Govemor has
discharged his duty quite well there, even
then this change was necessary because in
order to start the political process, for which
a particular situation is required, the
Govermnment has done it.

Mr. Chairman, Sir, the members of the
Bhartiya Janata Party and their colleagues
claim that there are communal elements in
Kashmir. Communalism is cropping upthere.
| fully refute such things. Those who say 80,
have never lived in Kashmir, | have been
there in Kashmir for 5 years. (Interruptions)

Mr. Chalrman, Sir, the root cause of the
problem is that the feelings of others are not
realised. The people of Kashmir have never
been communal. | admit that there may be
facts, in what he says, but the peopie there
had never been communal. History bears
the testimony that all the Muslims had made
a demand for the accession of Kashmir to
India in 1947 but the Hindu prince had
opposed it. When Somnath Sharma
Sacrificed his life to save Kashmir, Major
Usman had aiso laid own his fife to save
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Kashmir and drove out the intruders

Kashmir who had attacked it. Major Usman
was given Mahavir Chakra for it. Today
when the indian soldier passes through his
tomb, he does not march ahead without
saluting him. This has been the tradition of
the Indian military.

Mr. Chairman, Sir, similarly, when the
whole sector of Haji Peer was seized, general
Dayal was the Commander and there were
200 Muslim porters with his contingent. Wen
the Pakistani infiltrators emtered Kashmirin
1965 and 1971, both the Hindus and the
Muslims of Kashmir helped the indian army
to drive them out and the plan of Pakistan to
attack was folled. Ali these things cannotbe
forgotten. :

What ate the reasons of cropping up of
communalism in Kashmir after 19877 Who
18 responsible forit? We have towatchit. The
first and for most reason of communalism is
that the way the Britishers antagonised
Hindus against Muslims and ruled over the
country for 150 years. Pakistan had also
made a plantocratedistrubances in Kashmir,
in this country, to disintegrate this country
and to weaken it.

it was certainly a design of Pakistan but
who did support it. None other than the
Bhartiya Janta Party. They caried out a
propaganda for Ram Mandir and then the
Bhartiya Janata Party and Pakistan together
brought about communalism, So, the Bhartiya
Janata Party will have to own up this
responsibility.

(Interruptions)
MR, CHAIRMAN: Day Dayal Ji, you shouid

not speak like this. You should speak your
seatand maintain the decorumin the House.

(Inferruptions)
SHRIRAJVEER SINGH (Anonia): Hels
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from  under the influence of Ram and that is why

he is repeating the word, Ram again and
again

(Interruptions)

SHRI SUDHIR SWANT: | don't think
whether you have any relation with Ram.
They raised the demand for demolistion of
the Masijid in 1987. So, Pakistan used this
demand for carrying out propaganda since
the Masijid is being demolished in India, if
they want to live in India as Muslims, they
shall have to raise a demand for a separate
Kashmir. Pakistan did so because they have
started raising this demand here. The
scenario was quite ciear to them and it was
said that communalism will defineately take
birth. Just now he has said that there is no
policy on family planning in the Kashmir
Budget. Someone else said that the
population in Kashmir should be increased.
We know the person, who said so. You may
go through the population data from 1971 to
1981. During these ten years Hindu
population in Kashmir has increased while
the number of Muslims has decreased. it is
quite clear, while you have made a
responsible statement in this regard. One
can see here that efforts are bemng made to
induct communalism in everything which is
causing heavy damage to the country. They
cannotrause the slogan of patrioism because
they are using pseudo-nationalismto spread
communalism in the country. t had shown its
impact in Jammu Kashmir. One should go
through as towhy such a situation has arisen
in Jammu-Kashmir, You should go to
Tangdhar, Uri, Kargil and Partapur sector of
Kashmirtosee th siluation there. Even today
a person has to canry kerosene on his head
required for two days to Hight the stove in his
house. Such is the condition due to poverty
and unemployment. it has been the policy of
the administration there, so they are fully
responsibie for it and Palostan will use it.

There is nothing strange in it. None is ready
to serve there. When someone is posted
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there, he tries 10 leave that place. Today, in
many areas of Jammu-Kashmir, none of the
police officers is ready to serve, this is the
fact which is continuing for many years. We
will have to find out some solution to it. | want
tosay something about security forces. Today
the situation in Jammu-Kashmir is out of
control. Therefore, 8o many steps had to be
taken there. My submission to the
Govemnment is that the ammy is deployed
there besides the CRPF and BSF butthey do
not have ary coordination. As far as the
functioning of the B.S.F. is concemed, army
alsofunctions there which results inclashes.
Their setup will have to be changed so that
all the security forces may work together. |
would like to say that there are so many
organisations, functioning in Jammu-Kashmir
ke CBI, RAW, B.S.F., Amy, i.B. and
Intelligence agencies but there I8 no
intergration among them. Due to intend
disputes they are unabile to heip the amy
and the enemy is given help.

[English}

integration of Intelligence agencies in
Jammu & Kashmir is a must.

[Transiation)

Therefore, there must be such an
organisation, onthe basis of which there can
be co-ordination between the security forces
and the intelligence services. Sometimes, it
happens that any information of that place
first reaches Deihi andthen itis passedonto
Kashmir Causing delay in action which
impairs the importance of the army and
intefligence services and eventually the their
importance comes to an end. Therefore, my
submission 1o the Govemment is that it should
solve this problem.

Thirdly, there is no administration in
Jammu-Kashmir. There is no administrative
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machinary at district and tehsi. How will the
programmes of rural development, health
services and family pilanning be
implemented? The amy has worked well in
Mizoram, and Nagaland and It Is working
well in Jammu-Kashmir also, If has been our
experiance. If the principle of force with
compassion is followed, then they will work
well. Likewise, the army deployed there, will
have to be taken into confidence.

inthe presentcircumstances, the peopie
have faith in this agency. For the last so
many yearsthere has been harmony between
the people andthe army and they depend on
each other. Therefore, we should take up
action programme for army 30 that works
related to development and health are done
with the help of the ammy..

Mr. Chairman, Sir, regarding humap
nghts, | want fo say that this issue has been
discussed inside as well as outside the
country and we should make our policy clear
in this regard that being a Democracy, we
are interested in Human rights but human
rights also mean that wherever there s a
revolt, it will have to be dealt with on iron
hand because it is a question of the unity of
the nation.

(English]

The right of a State t0'secede from the
Union was not acceded to.

[Transiation]

States do not have the right to secede
from the Union. That is why Amencan civil
war was fought and then America came into
existonce. The same issue is involved in
Kashmir. No stale has a right 1o secede from
the Union and one can use force to keep a
state in the Union and the Government of
india is doing the neediul in this regard.
Therefore, | want 10 stale that this message
shoukd be sent 10 the foreign forces trying 1o
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disintegrate and divide our nation.

Mr. Chalrman, Sir, Pakistanandlis.|. are
behind the boam-blasts in Bombay. The
Chief Minister of Maharashtra has made this
allegation in no uncertain terms. it has truth
in t. Because in 1984, Pakistan had framed
a policy to disintegrate this country by
engineerings Hindu-Muslim riots. In orderto
impiement this policy, Pakistan has used
1.S.1. In a city like Bombay. We should take
initiative to get Pakistan declared as aterrorist
country and we should clearly tell It that if it
tries fo create riots in this country then we
can also give abefitting reply to it. We should
also make efforts in the intemational arena
to get is declared as a terrorist country.

| would request my all coleagues
including the ones from B..P. that the
communalism is responsible for the present
state of affairs in the country as wefl as in
Jammu & Kashmir. We should unitedly
support the efforts being made by ourfdends
Shri Rajesh Pilot and Shahkar Rao Chavan
for normalizing the situation because this is
in the interest of the country. Jai Hind

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Chairman Sir, | amunable
to undersiand as t0 what steps are being
taken to improve the situation in Kashmir
because so many things happen and remain
unknown; and whatever information is made
avalable by the authentic source L.e. the
Ministry, it has two different versions. But |
must say that if the Govemment intends to
set the things right with the heip of the same
old hands the Govemment is wrong in its
thinking. While talking about Kashrnir, many
of us refer to Punjab also. Shri Khuranaji has
gone to the extent of urging the Government
o adopt the same sivict measures in Kashmir
a8 it has taken in Punjab. To my mind, ¥ you
had adopted stem measures in Punjab like
Kashmir then you would have lost Punjab
100. it would be better ¥ we do not compare
Punjab with Kashmir while discussing the
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these States are different, history is different
and naturally the solution will also be different.

Mr. Chalrman, Sir, we are worried about
the policy of the Government to hold Kashmir
with the heip of army. Though for some
period, the Government did change hands
yet the policy regarding Kashmir has
remained unchanged. | donot wanttogointo
the details as to why temorism crept up, why
the tendency of militancy grew up among the
youths in Kashmir because such issues have
aiready been discussed many a times in the
House. But | want to mention a few points
and one of them is that Kashmiris had never
enjoyed the real power and | am happy that
Shri Sudhir Sawant i is supporting this point
by nodding because he had been there
during election time. The peopie of Kashmir
had never taken the ballot paper in their
hands. | am not saying this just because of
political differences or reasons. But even
today ¥ you ask the Kashmiris they will tell
you that they saw ballot papers only in 1977
andnotbefore that. Punjab neverfaced such
a situation. in Punjab, ballot was not in your
favowr, that is why you created such an
atmosphere there but in Kashmir people
naver had a chance of casting thelr votes.
Now, you are again depending on the same
people for a solution in Kashmir. We do not
have any dispute with the National
Conferenca. They are our friends but national
Conferance and Congress want to retain
power in their own hands somehow or the
other and in the process they are not at all
bothering about the public opinion. lfyou are
st thinking in this manner then your thinking
is totally wrong and with this sort of thinking
you cannot save Kashmir. Therefore, it
compels us 10 speak some harsh words in
the House in this regard, without caring
ywhether some people like it or not.

Mr. Chairman, Sk, tis not inthe interest
of the country to solve any problem including
Kashmir problem by using military force fora
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long time. This does not mean that our
jawans from army, stationed there
paramilitary force or from any other
Govemment agency, shouldbe subjectedto
criticism for any of the lapse if committed by
them unintentionally.

SudhirSawantiji have raised a question
of human right and stated that our nation
believes indemocracy Thersforethereisno
need to discuss human nghts; but what has
happened in Sopore, should it not be
discussed here orisita greatexample of our
democracy before the world. Two jawans
had an altercation. They bumt down the
whole village, killed at least 50-60 persons,
The town of Soaper was a beautiful one but
now if you look at the picture of Sopore you
will feel as ifitis a town of Germdny after the
2nd world war There we must differgntiate
between the terrorism anq the terrorism
created by the military force, para miltary or
police.

Terrorism 1s the order of the day in
Kashmir at present. If two boys are quarmel
then we must lake the stand that both of
them belong to usinthe same manneras we
consider Kashmir as an integral parn of the
country. We should readily accept this fact.
{donotknow, as to what extentwe are going
to accept this fact. If we place the national
feeling above religion in this House as well
as outside the House. then we should
consider the rifle wielding boy as our own
child. It is the need of the hour that the
muslims brethren of Kashmir are also the
equal citizens of India ke other citizens
belonging to other religions. such a faith
must be created among the muslim who
belong to that part of Kashmir which belong
to India.

Mr. chairman, Sir, we have ourselves
realised this thing. A question was raised as
towhere dowe stand in Kashmir. Whatis our
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status there. | am not placing this fact for the
sake of argument. | am presenting the facts
from my personal experience. The prevalling
atmosphere in the country is not conducive
to solving Kashmir problem. | want to place
this fact forcefully in the House.

Mr. Chairman, Sir, we meet Kashmiris.
They have faith in us. These people -isit us
eventodayto seek solution totheir problems.
But when we talk to them and try to pacify
them, it has become difficult for us to resolve
the queriesthey raise duringthe talks. Inthis
context it becomes necessary to have a look
on the prevailing situation in the country.

Shri Khurana has raised a point about
the number of temples demolished and views
expressed by people i this regard. The
matterof temple demolition did not arise only
after 6 December. Thisissue has beenraised
in the House on earlier occasions also. |
agree that it should be the duty of the
Govemment to gatherinformation about the
number of temples demolished and the
persons responsible for the demolition.
Because there has been a lot of discussion
in newspapers also in this regard. There
have been statements by the national
leadership of the BJP and the leader of
Jammu and Kashmir Statements
contradicting the above statements have
also been received. There was no scope to
doubt their intention. The newsmen went
there and collected information. When the
information was received in the House, it
was seen that the reports differed. | fail to
understand as to why the Government does
not deal with this issue honestly.

There should not be any difficulty with
the Govemment to.spell clearly as to the
number of temples or places of worship
demolished in the valley. If somebody tried
to keep people together, the Government
shouid not feel shy to make a mention of it.
The Govemment should at least collect
information and piace the facts in the House
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about the number of temples demohshed,
the persons who are responsible for the
demoiition of these temples and since when
these activities are going on with the reasons
behindthem | will nottalk of the white paper
But | will definitely ask the Govemment to
place all this before the House and also
make the House aware why do these things
take placeinthe country Kashmn youthfeel
guilty unnecessanly when they had not
demohshed any temple Instead they
safeguardedthe temples Leveliingcharges
agans! them i1s wrong

Mr Chairman Si now | would hke to
maka a few submissions about the Kashmin
Pandits The mgrant Kashmin Pandits who
are in Jammu Delh and other parts of the
country have been provided very litle
facihties At some plaes they have been
provided notacilittes {n 1990 the Govemment
talkedto them and made arrangements But
| am sorry to repeat in the House that the
Government 15 doing great njushce to
Kashmin Pandits who are compeliedto setile
in many parts of the country This type of
injustice cannot be done with any enemy
even The Government is doing mnjustice to
those people who are iiving n therr own
country as refugees What are ther
demands? They demand a small shelter
education and employment Many of them
are Govemment servants They get their
salary etc Butpropereducation andhousmng
facility are not being prowdmg to them
Sometimes they do not get their salary in
time it does not require alarge amounttobe
spent The Government need not have to
provide these faclities throughout the
country Kashmirl Pandits are residing only
n 5 7 places as refugees

Someweeks ago | wroteto Shn Chavan
in this regard | received a stereo type and
bureaucratc reply that every thing was O K
The assurances made to Kashmin Pandits
were the assurances of the Government, no
matter whether it was the Government of
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National Front of of some other party These
assurances were not made at the political
level These agreements were made after
holding a meeting with the officers of Delh
Adminiétation Ministry of Home Affairs and
the Ministry of Finance These are
Govemment documents and not pnvate
documents We would Ike that the
Government should identify their problems
It 1s hme and agan being said that the
Kashmin Pandits would not be allowed to
live in Kashmir

| would like to raise this 1ssue in the
contextof Human Rights ShnH N Wanchoo
was at one time a Member of the CP|
Perhaps he continuedtobe a Member of the
said party tll his death He was a leader of
the A1 TUC He was a trade unionist and
wasclosely associated with Kashmir Though
he was Pandit by buth, he was very much
associated with Kashmir He was killed |
would not like to level any charges though |
could do not since we know who killed him
But | would like to know from the Government
whether it heid any inquiry into his death
Who assassinated Shn Wanchoo? The
documents that he had given me 10 days
before his deth are still with me He come
here to give nformation about the number of
people wrong fully apprehended and
murdered How the Govemment has rejected
the verdict of the court with the help of a
credhct from another court He was trying to
remove misgivings He wanted that tension
batween the Mushms and the Pandits should
be removed He was making efforts in this
direction

Mr Finance Mimusler, since you have
brought here this Budget | would kke to have
the reply of the Govemment through you as
to who killed Mr Wanchoo He was not a
terronst He was a man who was unifying
both the communities forlongatime Panchis
had no enemity with hm He voiced their
problems and fought with the Government
The Mushm youth in the valley had no ran
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corme against him. Wanchoo was the only
person who protected their human rights,
Who killed him?

| know as to how the Government
handied the situation in the valley. It wanted
to strengthen terrorism. It did not want that
there should be some one who would create
love and hammony in the minds of the
Kashmiris towards the country. This was
said but the situation was not like that.
Because the day Wanchoo was killed, there
was complete strike throughout the valley
the next day. He was killed at Jawahar
Chowk. The august House knows as to why
the Chowk was named Jawahar Chowk,
There is noplace in india which has notbeen
linked with the names of the particular family
or its successive generation. The entire
populace of the valley demandag that the
name of Jawahar Chowkshould be renamed
as Wanchoo Chowk. Who will concede their
demand? | would like to Govemment to give

areplytoit.

There was a reference to Laddakh. |
would like to cile two things about Laddakh.
The Govemment is neglecting Laddakh very
much. Thers has been tension between
Buddhists and Muslims in Laddakh for the
last 2-3 years. | am not going intoiit as to who
created this tension? Otherwise, | wili be
charged with raising anotherissue of conflict.
Thistension has divided the two communities.
The Govemment should remove this tension
atthe earliest in the interest of the people of
the country. There are certain urgent
problems, but the Government is notlooking
into them.

Now let me make a submission about
Kargli. There is a proposal to set up an
airport there. The former Prime Minister who
belonged tocongress, had promised to solve
this problem. But the Govemnment has not
started any construction work there till now.
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The Government cannot think about any
provision of employment and development
of the area. There could be problems of
electricity and roads. Are they thinking of one
thing only? The whole money will be spant
on military, para-military, Jall and Home
department. One can see this from the
Supplementary Demands of Grants placed
by the Government. A sum of Rs. 42 crore,
88 lakh and 34 thousand, is being demanded
by you. The Budget presented by youplaces
Power Development Department at the top,
then Education at second place and Home
Department at third place. You have
demanded a sum of Rs 90 crore for Home
Department. | would hke to state that be it
Laddakh or J & K, the Government does not
want to pay attention towards solvingthe day
to day préblems of the peopie there Itisonly
interestedin restonng powerto ts own people
in Kashmir.

A Brain storming 1s scheduled for 3rd in
Dethi. | do not want to mention the name of
the orgamisation behind this. An effort was
made to aliot a sum of Rs. 100 crore to them
from the Budget. | was also one of the
persons who raised their voice against it to
stop it. The same organisation is organising
“Brain storming on Kashmir” that is to say
that adopting measures to keep Kashmir in
the hands of Congress only. If you can only
think as to how to hoid the remns of Kashmir
withsomeone's help andfinance, thenpardon
me, you cannot save Kashmir. Because
suchisthe prevailing situation there, through *
Khuranaji said that we shouid not talk to
those boys but we have to hold talks with
them only. You may put in a lot of efforts but
nobody is there in Kashmir except them. if
you really want to solve the problem then you
will have to negotiate with them whom you
do not even want to see and want to tackle
them at gun point, You will have to talk to
them.

| would request the hon. Minister to
kindly answer my questions. | would like to



689 J& KBudget 1993-94, CHAITRA 8, 1915 (SAKA) Supplementary Demand for 690

Dernands for Grants o Accout (J&K) 1993,

say to the Govemment in clear terms to
negotiate with those youths It s for you to
decide as to how and at what level but you
should do it with everybody help | wold ke
toconciude with the hope that without making
it a party question you would solve this 1ssue
in a better way as to how you can provide
leadership there as per the hopes and
aspirations of the people of that state

|English}

SHRI HANNAN MOLLAH (Ulubena)
Mr. Chairman Sir, this is consecutively third
year we are discussing this Budget here it
should be discussed elther at Snnagar or at
Jammu This is the end result of the cnme
commmtted by the ruling party of this country
for the last over four and half decades It is
the party which demolished Kashmir and
brought the situation as it is today

| agree with Shn George Femandes
that the people of Kashmir when hear about
votmg they think that t will be ngged because
they never knew what is voting This 1s the
situation of the State

When we had an opportunity to discuss
with so many people in Kashmir, they
categoncally stated to the delegation that
poiitical process n Kashmir should be nitiated
but not i terms of voling If you talk of vote
now then the Kashmr 1s gone

Most of the political parties which are
active thers since independence are
imelevant Kashmiri people have no faith in
those paople They are hated by the people
of Kashmir. Ksaping this in view we suggest
that first astablish the relevanca of political
parties in the country For that you take
certain measures But in stead of that they
are in a hurry to install their own people
because without power Congress cannot
survive

Sothis situation as he said that they are
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completely alienated from the rest of the
country Now how can you integrate them?
The Congress people arp responsible for
destroying the democratic process there
The other side 1s also responsible by
repeatedly raising the question of articie 370
and threatening the people of Kashmir of
destroying their culture, their religion, their
way of life They never talk of special status
to Himachal Pradesh orNarth Eastem States
or Santhal Paragana There are so many
statuses in our Constitution but they stick to
gving special status to certain section of
people article 370 bacause by whipping that
they get communal mileage So both are
responsible One 18 opporturism and the
other 1s communahsm The forces have
destroyed Kashmir and created the present
situation there

They have brought these allocations,
but what for they are? You know when we
went there we were told that Govemment
was sending money from Delhi and a major
part of its was being siphoned-off, through
corruption There 1s a lot of construction
taking place in NOIDA because the officers
in Delhi gothere and investment theirmoney
here They think as if we are ruled as a

colony

How will the people of Kashmir have
confidence m this Government? We had
seen that 90 per cent of the people had no
place in the administration there The
discnmination is all through there and itis all
because of the situation that has been
created

So, there s a umque situation in Kashmr
| beg to differ with Shn Madan Lal Khurana
when he sald that we should not talk to the
Kashmin people We cannot take Shn
Khurana from here and establish hum there
andtalkio hm We havetotalk tothe people
of Kashmir We cannot import people to
Kashmir from Delm Calcutta or Bombay
We have to talk to the people of Kashmr



691 J& K Budget 1993-94,
[Sh Hannan Mollahi

only But we have to distinguish that there
are some pro-Pakistani glements also we

rave tocombat with thuse forces adequalely

egions of foreign forces are there We have
to f 1co them squarely But at the same time
other sections of the peuple are also thero
They are not pro Pakistanis We have to
pursue them We have to talk to them We
cannot just ignore them

Secondly the financial cnisis in Kashmir
is also very senous They have seen the
srverest drowght of 500 yedrs last year
Houses are desttoy in floods roads are
destroyed schools andcollege buddingwere
destroyed Lotofdamage had beendone in
floods Their agricultuie was destroyed But
the relief and re h abi itation for reconstruction
had not been taken up properly Where has
the money gone? The Cent-al Govemment
allocated the money from here for flood
reliet But they have not got the benefit of it

Then comes the que stion of tounsm
Shn Khurana was talking to income and
receipts From where will the money come?
Thetr main source of income is tounsm If
tounsmis hit howcan the people live there?

The problem of unemployment s there
I had written a letter of the Mimister of Human
Resource Development recently In Anant
Nag Distnct they trained some boys for
teaching posts Some 500 or 600 were
trained But nothing happeneaafterthat No
appointment had taken place

Atter coming back for there, we had
written to the Pnme Minister demanding that
atleast 50,000 jobs have tobe createdtosee
that the unemployed people will get some
confidence that they are now pan of the
country and the government is thmking about
them Butthe Govemnmentis busy inslalling
some stooge there but not in solving the
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problem ofthe Kashmiripeople Theindustrial
situation and the other problems there are
very senous

Sir, at this rate, who will look after the
development work if there Is no Government
there? The terronsts are there We have
seen But the majorty of the people are not
supporting the terronsts, because terrorism
is today de-generating The tewmorists are
extorting money they are raping women,
they are attacking mosques and temples,
everythmg at random A large number of
common people are against these terrorists
The terronsts are aganst our government,
our forces sometimes some atrocities are
committed-nghtly or wrongly-on some
Kashmins by ourJawans They are nodoubt
working in very dithcuitand extrene situations
But some incidents are happening ke Sapore
Because of which the people are losing faith
in them

itis a very senous situationthere There
1s nothing ke law and orderthere There are
no doctors inthe hospitals nor are there any
medicines available The pubhc distribution
system s notworking properly Nowbecause
of land shides many people are stranded
They are not abie to come and gothere But
the Government is only talking of fighting the
enenves across the border tfwekstentothe
Palastan Radio and TV we know their plans
But the problem of Kashmir is nol n our
prionty Ist, n our propaganda But, n
Pakistan, everyday they are propagating
How can we combat? Our Doordarshan he
totally falled to combat the Pakistani
propaganda We should have a proper
comprehensive policy to spread the comect
mformation of the Gavernment's activities
andour attitude toward the Kashmiri pgople
The conspiracies of the Pakistanis should be
exposed and all their terronst activities should
be exposad But, our Doordarshan has totally
falled it cannot combat one per cent of the
Pakistaniprosganda Thatis shame on ous.
That s going on
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| have aiready said about corruption,
Htegal felling of trees, smugging and all
thesa things All these activities are helping
the terronsts if the administration can take
the benefit to the people, whatever s
sanchioned from the Pariament we can
change the situation because the Kashmin
people believe that the money Is coming
from Delhs and the money 1s going back 10
Deihi to corrupt bureaucrats and officers

| have a few suggestions to make here
First of all a clear cut Government policy is
necessary We have to stant the pohtical
procass but, what does itmean? An Adwvisory
council was set up without any power It
cannot solve the problem Some polibcal
parties can be associated with the Advisory
Council with adequate powers so that thesr
recommendations are accepted by the
Government We have to gradually buid up
the credibiiity of those political parties among
the Kashmir people Only then they can be
accepted in the iong run The electoral
process can come later on

The problem of Ladkakh 1s mentioned
by Shn George Femandes | support his
suggestion and this shouid be looked into

in Jammu the terronst activiies are
also increasing it should be properly deaith
with and their iong standing demand for the
Dogn language tor inciusion in the Eighth
Schedule of the Conslitution should be
accepted by the Government The unity ol
tHe Kashmin people with the rest of the
country can be ensured only by associating
them in all aspect of our life

The Kashmin people have thewr own
history, theirownlanguage their ownculture
and their own ways ot ife They are afraid ot
losing their identity We have to ensure that
all those things are protected so that we can
create a confidence in the minds of the
peoole of Kashmir We have to take them
into conhdence We have to sian a dialogue
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with them We have to start development
actmvities properly so they they can prosper
with us unitedly We haveto ensure that real
autonomy will be ensured through which the
Kashmin people remain with us, prosper
with us and communalism also should be
foughtproperty fcommunalsignals continue
togotoKashroir it only alienates the people
and strengthens the hands of Pakistan and
other communal forces in Kashmir  So, a
secular a democratic and an honest view
should be taken to the Kashmin people 8o
that we can keep Kashmir properly with us
and develop and prospe: it with democracy

with proper human nghts with autonomy
and with prospenty

With these words | oppose this Budget
because this will give them the money but |
think this money will not be spent and will be
pumped out because ot the corruption Ifthe
Govemment ran stup that corruption and
utihse the money preperly some relef can
be giver to the people

With th. s¢ words | conclude

MR CHAIRMAN There are now six
names | would urge all the subsequent
speakers Ly umplete therr speeches within
five minute. The only this item can be
compleled

SHARIChi TABASU (Barasat) Sir the
economic ¢ Lhchion of yammu and Kashmir
15N sharmhies indthere1s no doubt about it
Of cowrse 1t1s a discussion on the budget of
Jammu and Kuashmir but the Jammu and
Kashmir budge! cannot be discussed in
1solationfrom the political situation prevailing
inJammu and Kashmir and aiso by ignonng
the recent development and likely
developments to take place in Jammu and
Kashmr

1 would only refer to certain
developments which need clanfication trom
the Government it has been the constant
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refrain from this side that the' Government
lacks in an integrated, comprehensive and
humanistic approach to the problem of
Kashmir. If there is any policy of the
Govemmentof India regarding Kashmir, that
policy is extravagant in military activities,
that policy is of ad hocism and that policy is
the policy of indecision. Thatis whatis known
as the Kashmir policy. Now the time has
come that the Government should come out
with an integrated, comprehensive and quite
realistic policies with regard to the Kashmir
situation.

We are told that immediately political
process is to be initiated. There is no
difference of opmion on intiating polhtical
process. And whatis really meant by political
process? | am told there is an idea gaining
ground and the Govemment might have
come tothis conclusion. | de not know; | want
to knowit. According to them, the initiation of
the political process 1s equal to the revival of
the early Legisiative Assembly which had
been dissolved in February, 1980. |
compietely disagree with that idea, that is,
the idea of revival of the Legislative Assembly
of Jammu and Kashmir which was dissolved
in February, 1891. If there is to be a political
initiative, there should be a different process.
Something has also been hinted at, that is,
dialogue. Dialogue is the only instrument in
this case. The problem is such that you
cannot solvs it by sending an army of
occupation -excuse me, Sir. India should not
project herselfin a way that she is occupying
Kashmw and maintaning an amy of
occupation. Theimage is not o be projected
in such a manner as if India is interested in
invading or physically conquenngthe termtory
of Jammu and-Kashmir. It 1s not to be the
conquest of terntory, it 18 the question of
conquenng to hearts of the millions of the
Jammu andKashmirpeople. You might have
succeededby sending army, you might have
succeeded by killing quite a big number of
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people of Jammu and Kashmir. We have to
admit that the Government has falled to
conquerthe minds, the conquerthe hearts of
the people of Jammu and Kashmir, and
there has been a compiete alientation of the
masses of Jammu and Kashmir from India.

In this context, | also want to make it
clear that the revival of the Assembly would
be abadprecedent. it would be a wrong step
because it was been the general complaint
of the people of Kashmir that even that
election, that Legislative Assembly was a
rigged one and it had no legitimacy. if a
Legislative Assembly whichwas elected and
which lost its relevance, which lost its
legitimacy, is revived, how can you expect
that there will be people’s cooperation and
people will expert it as a genuine
representative Assembly of the people of
Kashmir? It will not only be a representative
body of the people of Jammu and Kashmir,
it would create further complication sofaras
the Constitution of our country is concermed.
That does not mean that | am immediately
for holding an election. That is also not
possible as the present condition siates.

From the interview which Mr. Farocoq
Abdullah recently gave, certain points have
been mentioned. This should not be taken
out of context. Farooq Abdullah has said
some other things also. He says that there
has been some kind of rethinking in the mind
of the Govemment of India. He has also
expressed the view that it is his impression
that India also wants to project a kind of
image. he has also suggested that there
should be some kind of larger or.greater
autonomy. | want to know from the Minister
of internal security what does he really mean
by larger or greater autonomy for
Kashmur...(interruptions)

[Transiation)

SHRI DAU DAYAL JOSH! (Kota): Mr.
Chairman. Sir, | am on a point or order. Dr.
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Farooq Abdulla had said about restonng the
position of 1953. Does yourparty agree toit?
Dr. Shyama Prasad Mukhenee died in 1853
and at that time also the situation was not
good A big movement was launched and
the slogan was that there can not be two
Heads and two flags in a country Do you or
your party agree to restore the position of
1953 once again in this country? Are you in
tavour of the same situation there and want
that a person like Dr Shyama Prasad
Mukherjee be sacrificed once again, would
Shn Basu clear this point?

SHRI CHITTA BASU It 1s not the
question of pre-1853 position It has been
menioned by Farooq Abdullah that whether
to accept it or not to accept it now rests with
the Government | also want to know from
the Government Butthere s a greater need
for autonomy for Kashmir | cannot
immediately say the quantity of autonomy,
but any party and my alhes are of the opinion
that the problem can be solved through
greater autonomy

17.00 hrs.

That greater autonomy is to be created
throughdialogue Autonomyistobeextended
and there 1s no doubt about 1t There should
be autonomy not only in Kashmir but also in
greater quantum in Uttar Pradesh and
Rajasthan | am not saying for greater
autonomy only for Kashmir but | am saying
for it tor Rajasthan also

Therefore, the problem is to be viewed
from that point of view that there should be
larger quantum of autonomy granted to
Jammu and Kashmir so that the people of
Jammu and Kashmur feel as an integral part
of india

There have bean certain changes inthe
world also When we discuss Jammu and
Kashmir we cannot keep ourseives aloof
trom the worid devetopments in a sense

Grants (J&K), 1992-93
Kashmir alsois apartof our extemnal relations
It has also got cartain exjemal factors Of
late there have been cartain changes in the
United Kingdom Of late there have been
certain changes in the attitude of the Unted
States also which would also take note of
that

| am told that the pressure i1s mounting
in Pakistan nght from the Government of
India and from other extemnal forces also to
disassociate from extending support to the
terronsts engaged in Kashmir Now the
Herald from Karachi quoted very recently
and | think on 16th or 17th of March and 1t
says that

“Pakistan Pnme Minister has
‘Pnvatised’ the ad programme for
Kashmin terronsts by edging out
the ISi and inteligence Bureau from
running tne training camps and
allowing the Jamit-E-Islam, retired
ISl officers and others totake over”

There are totake overthe traningcamps
for the Kashmin terronsts Therefore,
Palistan is under world pressure Pakistan,
under the pressure of india, 1s also trying to
take the path of camoufiage the training
camps which were being directly run by the
IS officers, or directly being financed or
funded by the Pakistan Government are
now being clandestinely funded and
patronised There should be increasing
pressure by mobiising the intemational
opinion so that Palastan gets exposedbefore
the intemational community and see thatthe
Kashmir problem is solved to the interest of
the people of Kashmr for the further
strengthening of India's unity and integnty

Lastly | would only appeal to the
Govemment of India not to take the path ot
reviving the already dissolved legisiative
assembly of Kashmir That does not heip
soive the problem |t further complicates the
problem It bnngs in certain constitutionai
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1ssues which will be injurious to the interest
of the country.

1 would reques! the Govemment to see
what are the Govemment's views with regard
to these imtiatives for the political process.
Thank you

{Translation]

SHRI VIJOY KUMAR YADAV
(Nalanda)’ Mr. Chairman, Sir, the problem of
Kashmir has been a complex one for a long
time and the people in power are stil not
pondering over it in the nght direction and in
the interest of the nation. '

Onecan easily understand that Pakistan
18 trying to complicate the Kashmir 1ssue
Everyboay understands this fact One can
understand that Pakistan has its vested
interest in it but when Congressmen want to
entangle this 1ssue in the party interest then
what answer the Government has to it

The people of Kashmir were not that
much worned when Palkistan wanted to
complicate this problem Butthe real problem
arose when the congress party could not
overcume the temptation to denve political
beneiit out of 1 Kashmir, where Muslims
made a lot of sacnfices in order to live with
Hindustan and when there were nots In
whoie uof the country, it was all peaceful in
Kashmir 1f the Government of National
Conference had been allowed to rule the
state and considenng its extraordinary
situation, all sort of assistance had been
prowided to them and Congress had not
indulged i mampulations to form its
Government then this issue would not have
become so much complicated.

Alongwith this and considenng the
histoncal background of Kashmir, the
geographical situation and its role atthe time
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of India's independence had we not given a
communal colour to the Kashmir problem, if
the communal power withinthe country would
have felt that whatever we may do in other
pants of the country but at least we should not
do this in Kashmir in the interest of the
nation, and the way the 1ssue of Article 370
was raised, and even today the manner in
which it is being raised and by raising this
issue if you want to check terrorists or those
who are indulging in sabotage or the people
who have been influenced by Pakistani
Propaganda, then it 1s clear that you are
helping them, you cannot stop them If you
continuously raise the issue of Article 370
then Pakistan can be guide the people by its
Propaganda, who are nol in the mainstream
and poltical stream and it will aiso help the
terronsts who are being harboured by
Pakistan

The incidents, in Ayodhya had a very
damaging effect on the Kashmir issue The
way the incident of demolishing the tumples
was exaggerated helped the terronsts as
well as give impetus propaganda by Pakistan

When we claim to he a patriot and take
such steps in Kashmir which hamper the
reform process or help teirorsts in any way
then | do not think it 15 1 the interest of the
nation Wehavetomakhe jonteftortstosohe
the Kashmun problerm Til yesteic vy each
and every Kashmin waa « pataot but afte
the Pakistan's attack the same people havo
been labled as rebels. if they have this thing
intheir minds then it can never be termed as
a nght things You can never solve this
Kashmir problem by having that type of
mental make up

Itis the need of the hour that the people
who are misled should be brought into the
mainstream through a polilical process All
such powers, who intend to have a correct
solution of the Kashmir problem should
collectively make efforts Such ettorts should
be made at the grassroot level. Now the time
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has come when we should redress all their
grievances, beit the problem of development
of that region or the economic problem which
were praviously ignored by the Government
by providing themn a economic package or a
scheme so that the misled youth there can
be brought back into the mainstream There
are number of persons who have been
misguidedby someelements Efforts should
be made to get released the people from
theirclutches Thase things cannotbesolved
through military Sir, ftis not at all possibie to
solve thus problem through the use of force
but the action taken by the miltary and the
police often becomes atrocities and such
reports of atrocities we see in newspapers
frequently If the Government wants the
solution to thus problem through pressure
rifle and builet then the problem will neverbe
solved

Mr Chaiman, Sir it 1s a matter of
pleasure that slowly and slowly the problem
of Punjab has beensolved The people used
to have an idea about Punjab and they were
ina State of uncertainty whether the problem
uf Punjab would be solved or notbutitis a
matter of pleasure that now Punjab 1s going
1awaras the solution of the Punjab problem
115 a big achievement and not a smail une
L ikewise a sulutiun to the Kashnir problem
should also be found How the Government
van be mn there? How the protvem of
teirorsm can be solved there and how the
misyurded people can be brought into the
mainstream? How the people canbe inciuded
 the pohtical process? All these things
<houid be given consideration only then his
problem will be solved With these words |
conclude

PROF PREM DHUMAL (Hamrpur) Mr
Chairman Sir, the Parlament has been
passing the budget of Jammu and Kashmir
for the last three years Prnor to me many
hon speakers have exprassed their views
more on finding out the solution of the Jammu
& Kashmir problem than on the budget

Grants (J&K), 1992-93
17.12 hrs.

[SHRIPETER G MARBANIANG in the
Chair

| would like to draw the attention of the
hon Minister towards the factthat whosoaver
may be responsible for the failure but the
country has ultimately failed to keep those
people in the mainstream Major Sawant
had saidindetail thatthe Central Govemment
and the State Government employees had
to tlee from there and the hon Minister,
some of them have been living in your own
State Karnataka Some such HMT
employees are living in Tumkur, Banglore
and Lucknow When the question of their
admission in the central School came up,
they startea running from hither to thither so
that someone may do something for them |
had written to the hon Minister of Human
Resource to give them admission of
Humannanan grounds Mr Chairman Sir,
you will be surpnsed to know that they were
given admission out of my own quota omitting
the names of the people of my constituency
and the hon Mimister had given me this
nformation It means that the Central
Guovernment 1s not prepared even to bear
thus much of responsibiity

Mr Chaiman Sw the employees who
had taken loans to construct thewr houses
there had lo fiee from there because of the
detenorating law and order situation Since
this ondition is the gift of the Govemment to
the people of J & K the recovery of the loans
shouid not be expedited but the instalments
of the loans are still being recovered from
them Nothing has been said for themn this
budget As Khurana ji has said that some
sheetis given to them butthis sheetdoes not
make anythingclear Some prowisions should
also be made for such people some
provisions should also be made for the
displaced persons who have been uprooted
torm there and are facing a 1ot of hardships
and probims and are still living in verv odd
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condition. Now, those employees, who had
taken house building loans and constructed
their houses to live but actually they are not
living in those houses, will pay the
instaiments. How they will pay their loans?
Youshould pay your attention tosuch people
also.

One more thing has happened in
Kashmir. Majour Sawant had also made a
reference to that. Balanced growth has not
been there. Shri Hanuman Mollah was also
sayingthatthe development funds have also
ben embazzled. There are two national
highways beyond Balot. One leads todistrict
Doda and the other one leads to Kashmir
valley. The Governmenthas spentthe money
in Kashmir valiey but the condition of the
national highway indistrict Doda, which leads
to Kishtwar and Bhadrawaha is very
miserable. That is also a beautiful valley but
no developmental work has been donethere
from the point of tourism.

ltisthe problem of the country. Everyone
knows aboutit as to who s responsible for ail
these mishappenings. Who has been ruling
there? Can anyone deny the factthatabomb
was thrown on the Boskey Nath temple at
Bhadrawala and the man who was running
way after throwing the bomb at night, was
caught by the local people? Did the identity
card, dropped from his pocket, not belong to
Gulam Mohammad, Constable working in
Ninth Battallion of Jammu-Kashmir Armed
Police? Does not the Government know this
fact? Are not such things taking place there?
It is not a fact that some of the policemen,
who were kidnapped by the terrorists, were
killed and their bodies were cut into pieces
and returned after removing their eyes?

Major Sawant has made a reference to
Bngadier Usman and hissacrfices. The one
who s recruited in the national army is there
for the protection of the nation. Shall we
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consider the things in'this way? Shri Ayub
Khan our hon. Member who was posted
there and fought againgt Pakistan is present
here wherever some reference is made in
this direction his name or some particular
names are mentioned but they are not the
only persons who had sacrificed their lives or
only they fought for the country. There are
lakhs of army men who had sacrificed their
lives for the sake of the country without any
consideration of religion. It should not be
thought that he belonged to some particular
religion and that is why he sacrificed his life.
Were a few Sikhs killed there? Were a few
Hindu officers killed there? Who has made
less sacrifice for the protection of the country.

if you are to fight with B.J.P. then face it
in the field of elections but do not associate
the problem of Kashmir with Ayodhya. Why
doyou preach us? Whatsor of message.are
you going to give to the nation? Ohe of the
Speakers, who spoke pnorto me had said a
thingthat our radio and teléwvision have been
atotalfailure. No due publicity is given to our
national activities and the people living inthe
border areas watch the Pakistani telewvision.
Former Defence Minister and the present
Chief Minister of Maharashtra says that the
disorder was created by Pakistan. It
egineered the bomb explosion in
Maharashtra. The hon. Home Minister, the
hon. Mirster of External Affairs andthe hon.,
Prime Minister make the statements that it
was a foreign plan executed by the local
people. Who were these local people, do you
know. If you know to foreign brain then take
some step. Get Pakistan declared a terrorist
country.

injustice 1s being done with Laddakh.
There is not even a single degree college,
I T.I.andtechnical institute. in one region the
Govemment money s beingembezziedand
on the other hand in the name of education
noteven a single collage ar ! T 1. is being set
up Theirlanguageis Bhodiand the teachers
of this language are not provided to the
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schools then how the development will take
place thera.

How will the people unite?

Before concluding | would like to make
one more point. At the time of partition, in
1847, some people settled in Jammu but till
date they have not been given the right to
vote. Delimitation of constituencies may be
undertaken on the basis of population.

The people of Jammu had been
demanding inclusion of X ‘Dogn’' in 13th
Schedule for a long time. They had also
staged a dhamna at the Boat Club. Their
demand had the backing of all the parties.
Indecisiveness in regard to minor issues
causes discontentment. Therefor, | would
like to submit to all the hon. Members of all
hues to also preach something to them
instead of only giving sermons to us.

We were told that S/Shn S.B. Chavan
and Rajesh Pilot are making great efforts.
What are they doing? itappearsinthe Press
that both the hon. Ministers are not even on
talking terms then how can they discuss the
Kashmir policy? What purpose will be served
by talking to the discredited leaders who
rigged the elections? The Government must
talk to the true representatives.

Punjab was discussed in the House.
The hon. Members hailing from Punjab are
present in the House. Undoubtedly the
starting of the political process in the State
was good, but the law and order situation
was totally tackled by the police. Therefore,
the credit goes to both. The Chiel Minister
never intervenced. The police did its job to
control the situation.

With these words | would like to submit
thattilithe Government honestly displays s
will to control the situation in Jammu we are
unabie to support the Budgetary provisions.

Grants (J&K), 1992-93

SHRI SURYA NARAYAN YADAV
(Saharsa): Mr. Chalrman, Sir, I rise to speak
on the Budget of Jammu and Kashmirforthe
third or fourth time. Shri George Femandes
dwaelt over it in detail. He submitted that all
the States should be given equal importance.

I oppose this Budget. More than Budget,
the retumn of normalcy is important in the
State. Sir, situation in the state is being
discussed at length time and again, but
nothing concrete is being done. What is the
reason behind it the Govemment had been
unabile to tell till date? | would like to know
from the Govemment whether the people of
Jammu and Kashmir support militants? if
they support the militants then what remedial
measures had been "taken by the
Govemment? As per my information onthe
people donotsupport the militants, but remain
silent out of the fear of the militants. For
instance after Bombay, were bomb blasta
took place and it was being said that now it
is the tum of Delhi, and when in this very
house some sound came from the above
everyone ran helter-skelter. Is not the iife of
the people living in Jammu and Kashmir in
danger. Has the Govemment made special
security arrangements for them? As per my
knowledge nothing has been done. Proper
arrangements had not been made All of us
are aware of all this. Pakistan overtly says
something else, but covertly instigates
militancy inthe State The Government s not
gving befithng reply to Pakistan and there
are some persons in Kashmir whofrequently
goto Pakistan. The Government of Kashmir
makes no efforts to check this. Probably you
may notbe awae of all this. The Government
should enquire about allthis Tillthe militants
are checked they will continue to spread
terror Miltants donot care for the hfe of the
people of Kashmir. The Government must
pay attention towards the situation in the
State. Just awhile ago twas being discussed
in the House that ‘Pandits’ nave migrated
from the State and none s wilingto goback
The Government should findout the reasons
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for therr reluctance to go back As far as |
know they are worned about their safety

The Government must do something in this
regard 1would like to submit that the people
of Kashmir are panic stncken The
Govemment must do something i this
regard Two-three measurescanbe adopted
One | have already told you Second is
starting a dialogue for peace If this proposal
1s tumed down then the Government must
asksternmeasures Through dialogue many
a great men have solved vanous problems

Thisisanationalissue Gandhijiwon freedom
for the country without taking up arms { am
the foliower of his ideclogy However i the
militants do not agree for peace then stem
measures must be taken to crush militancy
so that the people of the State can hve
peacefully If alithisis notdone than miltancy
will gain further ground whether be it in
Nagaland of LTTE and the people will start
thinking that the Government lacks guts

The Govermment is unable to ensure safety

Therefore |would hketosubmitthatdialogue
for peace must'be imhated and if noting 1s
agreed upon the stern mesures must be
taken Onthennes of Punjab Kashmirissue
also needs to be sored out

Mr Chairman Sir bell 15 being
repeatedly rung But for shortage of time |
would have made two-three submissions |
wanted to again raise the points raised by
Shn George Femandes but won't do so
now | support the points raised by Shn
George Femanded We will continue to
oppose this Budget till normaicy s restored
inthe State With these words 1 conciude my
speech

[English)

SHR! BOLLA BULL! RAMAIA (Eluru)
Sir, theissue of Kashmir s of major attention
to every one of us in this country The major
probiem of thes State 1s of border security In

MARCH 29, 1993 Supplementary Demand for 708

Grants (J&K), 1992-93
fact, the terrorism which 1s causing

destruction to that State is a major item in
spite of our maximum amount of efforts The
money that s being spentforthat State s not
properly utiised

Itis one ofthe best States where we can
alsomprove alotoftounsm and handicrafts
Iinternationally it has got a reputation of its
silk and wodlen things It has got the best
sports goods and also fruits Peace and
harmony s the mostimportant thingin allthe
places Recently, an All Party Delegation
also visted Kashmir to study the present
condition and to see whether wee can again
bnngback autonomy But, unfortunately still
things are not upto the mark But it requires
alot of employmentpotential Pegpiealways
nke peace and harmony put it requires the
proper attention and requires to control
terronsm That is the major portion With
more employment potential we can create
more harmony and then only it will develop
Whatever amount s being spent there should
not be misused and should be properly
monitored as to how it 1s really reaching to
people of the State and helping them Then
only it will really have peace and harmony
and people will have the realsation and
satisfaction Witthese fewwords ithank you
very much and conclude

[Transiation)

SHRI RAMASHRAY PRASAD SINGH
{(Jaanabad) Mr Chairman S |am grateful
to you for allowing me to speak This debate
should have been conducted in the
Legisiative Assembly of Kashmir | would
ke to submit that the B J P repeatedly
raises the issue of article 370 This arlicle
370 has not brought prospenty but only
appeased the people of the State However,
| think that for prospenty the youth must be
provided with employment and then only
they will come into the national mamnstream

Sir, we repeatodly oppose article 370
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which has been used as a means of
appeasement Thirdly Iwould like tosubmit
that whatever may be the reasons for the
complex Kashmir issue, to my mind one of
the Main reason for it 1s the doings of the
people of the ruling party dunng the last four
and a haif decade the persons who have
introduced the Budget in the House Had
employment onented schemes been started
in the State then the youth would have
remamed patnots and had not jointed the
ranks of militants because of poverty

Sir, | would quickly make the third point

The rubng party had remained in power for
nearly fourdecades and had only encourage
four things m the country whose
consequences the entire nation is now facing

They encouraged corruption regionalism

fundamentalism and casteisminthe country

The ample of casterism i1s Bihar Many an
hon Member raised the issue of ballot n the
State Thought the peuple enjoy the right of
franchise but d not even have the ghimpse of
the ballot paper Therefore thereisthe need
to streamhine the election process In my
State 30 per cent population has never seen
the ballot paper Youth have taken up arms
and killings are taking place daily

Sir we are interested in the unty and
integnty ofthecountry That s whytheelection
process should be streamlined so thatevery
voter does in fact casts his/her vote for
electing the representative People are
prevented from exercising ther nght of
franchise and they move away from the
national mainstream did join the ranks of
disgruntied elements With these words |
conclude

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI MV
CHANDRASHEKARA MURTHY)} Mr
Chawman, Sir | am thankfulto the Members
who have paricipated in the discussion

Grants (J&K) 1992-93

Most of the Members spoke more on areas
like law and order therronst activities and
about holding of elections Some Members
who participated, talked about th financial
aspecls We are all aware about the law and
order situation terronst achivities and
Government s efforts to initiate political
process To find out a political solution the
Government 1s making very sincere efforts
But as allged by several Membeis we are
discussing the State s budget for more than
three imes in this august House Unless the
normaicy s attained in Jammu and Kashmir
and the political process 1s intiated the
involvement of the peouple in the
developmental activities is really difficult

Whateverinformation thave atpresent
I wish tu share with the hon Members of this
august House A senior Member of this
House hon Shn George Fernandes sad
that Mr Wanchoo was kiled in 1992 and no
action had beentakenby the Government sa
far Thisis not true The date of death Jf Mr
Wanchoo was 5th December 1992 The
Govemment immediately entrusted the
matterto CBlon9thDecember 1992 withot
loss of time The investigation 1s pendina
betore the CBI

SHRI GEORGE FERNANDES His
anybody been arrested? Has any action
been taken? (Interruptions)

MV CHANDRASHEKARE MURTHY
Regarding the demolition of temples in
Jammu and Kashmwr as pointed out by Mr
Madan Lal Khurana and Mr  George
Femandes the Government is also making
elforts and the information 1s bemng coliected

So far as the financial aspects are
concemed | would ike o impress upon the
speakers who are really womed about the
development of the State of Jammu and
Kashmw# The State Plan outlay for Jammu
and Kashmir The State plan outlay for
Jammu and Kashmrtot 1993-94.1s approved
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at Rs 880 croce as compared to Rs 620
crore of the revised outlay of 1992-93

The central assistance forthe planis to
the extent of Rs 782 81 crore The thrust
areas are agriculture energy minerals trans-
port and social services

| also wish to share with the House
aboutthe sectoral allocation The allocation
for agnculture in 1992-93 was Rs 78 63
crore (revised) n 1993-94 itis Rs 87 59
crore an increase of 11 4 per cent For
energy the revised allocation in 1992-93
was Rs 120 43 crore in 1993-94 itis Rs
251 21 croreanincreaseof 117 8percent
For industry and minerals the revised
allocation n 1992-93 was Rs 32 91 crore
n1993 94 ti1sRs 74 74 crore-anincrease
of 100 4 parcent Fortransport the revised
allocationn 1992-93was Rs 49 32crore In
1993-94 tis Rs 69 70 crore an increase of
41 3percent Forsocialservices,therevised
allocation in 1992-93 was Rs 220 90 crore
in 1993-94 tisRs 247 92 crore anincrease
of 12 2 per cent

During the year 1992-93 the
Governmert of India on the
recommendations of DOr Rangarajan
Commuttee and inter ministnal group gave
an additional central assistance to the tune
of nearly Rs 222 53 crore to the State

Shn Madan Lal Khurana has pointed
out that the allocation for the State Plan has
been decreased For example, for roads
and bndges in 1992-93 t was Rs 4319
crore in 1993-94 1t1s Rs 54 46 crore, In
education sports, arts and culture, in 1992-
93 it was Rs 6 16 crore, in 1993-94, it 1s
Rs 77 S9crore Some Members have alleged
Jhat they have not spent any amount, no
allocation 1s made for family weltare Itis not
comrect in 1992-93 twas Rs 8 28crore, in
1993-94 for the centrally Sponsored
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schemes, hundred per cent was funded by
the Government of India For water supply
in 1992-93, we had spent Rs 51 8 crore, In
1993-04, it 18 Rs 5B 93 croe For rural
development n 1992-93 it was Rs 1049
crore, in 193-94 itis Rs 11 39 crore

About the rehabilitation of the migrants,
the Government i1s making all efforts to
rehabilitate all the migrants we are providign
camps in Jammu and Delm Even cash
assistance and ration 1s being provided for
them More than that medical education
and civic amenities are also being provided

ShriGeorge Fernandes has pointed out
aboutthe protection and rehabilitation of the
Kashmin pandits

Sir the Govemmant Is very sincere in
giving protection to Kashmin Pundits On
several occasions the hon Home Mimster
and the Minister for Internal Securty even
outside and within the House have speitout
the Government s decision onthe issue we
are trying our bes! to get back to State to
normalcy and to inthiate political process so
that we can continue to take up
developmental activities in a more befitting
manner in Jammu & Kashmir

With this | appeal to the Members of the
House to pass this Budget and withdraw all
the Cut Motions and support this Budget
Thank You Sir

MR CHAIRMAN | shall now put the
Demands for Grants on Account in respect
of Budget for the State of Jammu and Kashmir
for 1983-94

The question is

“ That the respective sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the third column
of Order Paper, be granted to the
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*  Demands for Grants o Accout (J&K), 1993,

on Account) Bili, 1993

Supplementary Demand for Grants (J&K), 1992-93

President, out of the Consolidated
Fund of the State of Jammu and
Kashmir, on account, forortowards
defraying the charges durng the
year ending on the 31st day of
March 1994, inrespectoftheheads
of demands entered in the second
column thereof against Demands 1
to27"

The Motion Was adopted

MR CHAIRMAN 1 shall now put the
Supplementary Demands for Grants In
respect of the Budget forthe State of Jammu
and Kashmir for 1992-93 to the vote of the
House

The question Is

“That the Supphimentary sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the third coulmn
of the Order Paper be granted to
the President out of the
Consolidated Fund of the State of
Jammu & Kashmir to defray the
charges that will come in course of
payment durning the financial year
endingthe 31stdayof March 1993,
In respect of heads of demands
entered in the second column
thereof against -

Demand Nos 1to2 4105 7 9 to 15

and 17t0 27 °

The Motion was adopted

17.48 hrs.
JAMMU AND KASHMIR
APPROPTIATION
(VOTE ON ACCOUNT) BILL 1993
[Enghsh)

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE SHRI MV

CHANDRASEKARAMURTHY Sir Ibegto
move for leave to introduce a Bill to provide
for the withdrawal of certain sums from and
out of the Consolidated Fund of the State of
Jammu and Kashmir for the services of a
part of the financial year 1993-94

MR CHAIRMAN The question i1s

“Thatleave be grantedto introduce
a Bill to provide for the withdrawal
ot certain sumsfrom and and out of
the Consolidated Fund ofthe State
of Jamgpu and Kashmur for the
services of a part of the financial
year 1993-94

The Motion was adopted

..

SHRI MV CHANDRASEKARA
MURTHY Sir | introduce the Bill

MR CHAIRMAN The Minister may now
move thatthe Billbe taken into consideration

SHRI MV CHANDRASEKARA
MURTHY Sir | beg to move **

‘That the Bill to provide for the
«~ithdrawal of certain sums from
and out of the Consolidated Fund
ofthe State of Jammu and Kashmir
for the services of a part of the
financial year 1993 94 be taken
into consideration

MR SPEAKER The question s

“That the Bill to prowde for the
withdrawal of certain suns fromand
out of the Consolidated Fund of the
State of Jammu and Kashmir for
the services of apart of the financial

*Pubhshed in the gazette by Indha, extra ordinary part i, section 2, dated 23 3 93
**Introduced moved with the recommendation of the president
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year 1993-94, be taken nto
consideration "

The Motion was Adopted

MR CHAIRMAN We will now take up
clause by clause consideration of the Bill
MR CHAIRMAN The questionis
That Clauses 2 and 3 stand part of
the 8l
The Mohon was Adopted
MR CHAIRMAN That question 1s
That the schedule Claluse | the
enacting formua andthe hong Title

stand parnt of the Bill

The Motion was Adopted

Clauses 2 and 3 were added o he Bill

The Schedule Clause 1 the Enacting
Formula and the Long Title were added to
the Bill

| beg o move
“That he Bill be passed’
MR CHAIRMAN The quesion s

“That he Bill be passed "

The Motion was adopted

MARCH 29, 1993J&K Appropnation Bi¥ 1993 716

17.82 hrs

JAMMU AND KASHMIR
APPROPRIATION BILL, 1993

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI MV
CHANDRASHEKARA MURTHY) Ibegto
move for leave tointroduce a Billto authonse
payment and appropnation of certan further
sums from and out of the Consolidated Fund
of the Stale of Jammu and Kashmur for the
services of the financial year 1992-93

MR CHAIRMAN The gquestionis

' Thatleave be grantedto introduce
a Bill to authonise payment and
appropnation of certain furthersums
from and out of the Consolidated
Fund of the State of Jammu and
Kashmir for the services of the
financial year 19382 93

The Motion was Adopled

.

SHAI MV CHANDRASHEKARA
MURTHY [ introduce he Bill

MR CHAIRMAN The Minister may
now move the motion forconsideration of the
Bill

SHRI MV CHANDRASHEKARA
MURTHY | beg to move **

“That the Bill to authonse payment
and appropnation of certain further
sums from and out of the
Consolidated Fund of the State of
Jammu and Kashmir for the serv-

" I;ntroducod moved with the recommendation of the president
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ices of the financial year 1992-93
be taken into consideration

MR CHAIRMAN The questionis

That the Bill to authonse payment
and appropnaion of certain further
sums from and out of the Consoli-
dated Fund of the State of Jammu
and Kashmir for the services of the
financial year 1992-83 be taken
into consideration

The Motron was adopted
MR CHAIRMAN The House Will now
take up clause by clause consideration of
Bl
The question 18

“That Clause 2 and 3 stand pan of
Bilt "

The Mohon was adopted
Clause 2 and 3 were added to the Bill
MR CHAIRMAN The questionis
“Thatthe Schedule, Clause - 1,the
enacting formula and the Long
Title stand part of the Bill -
The Mobon was adopted
The Schedule, Clause1, the Enacting
Formuia and the Long Title were added to
the Bl

SHRI MV CHANDRASHEKARA
MURTHY | beg to move

*That the Bill be Passed
MR, CHAIRMAN The questonis

“That the Bill be passed
The mohon was adopled

MR. CHAIRMAN The Houss will now

Bil, 1993 718

take up combined discussion on Item Nos
20 to 28 in today's List of Business

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT) Sir why are you combin-
ing all these tems (/nterruptions)

MR CHAIRMAN Hon Members, may
| remind the House that the time allotted is
already finshed So the Members should
try to be as brief as possible

[ Transaction]

PROF RASA SINGH RAWAT
(AJMER) The conditions are different in
different States Therafore each State should
be taken up separately (Interruptions)

SHRI TEJ SINGH RAS BHONSLE
(RAMTEK) ltems 45 to 47 delegation of
power, should alsoc be appended to it
{Interruptions)

SHRI BHAGWAN SHANKAR RAWAT

(AQRA) Sir, this should not be combined
and must! be taken up separately

(Interruptions)
{Enghsh]

SHR!I CHANDULAL CHANDRAKAR
{DURG) Sr, 151t all combined?

MR CHAIRMAN It s combined
{Interruptions)
MR CHAIRMAN The items pertaimng
toUttar Pradesh and Rajasthan are combined
now Please do not wasle the time of the

House
(Interruptions)

MR CHAIRMAN The items 20 to 28

{Interruptions)
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SHRI JASWANT SINGH (CHITTOR-
GARH) :Sir, this matter had come up earlier
during the day when the hon. Speaker had
first suggested that all these State Budgets
could be considerad together. It was then
considered by the House and observations
were made that it would not be possible to
consider all the State Budgets together.
Secondly, each of the State Budgets have
got their own distinctive aspects, political
and economic. Therefore, it would not be
possile- and the hon. Speaker was good
enough to say - that each of these State
Budgets would be taken up separately.
Subsequently, there was a meeting of the
Business Advisory Commitiee in which too
also it was specified clearly that each of
these States should be taken up separately.
i that is the matter then the House will sit
today untill all these Budgets are cleared or
10.00 p.m. whichever is earlier. of course,
you are the Chairman. You are free to
change the Speaker’s ruling. But, if you are
free to change then we are aiso free to
protest against it. That was decided in the
moming, and | would urge not to change
that. (Interruphions)

THE MINISTER OF STATE IN THE
MINISTERY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): Sir,
|wanttospeak, ifl may be heard please. The
point that has been made by Shri Jaswant
Singh on taking the Budget separately or
- togetheris upto the House todecide. Earlier
the hon. Speaker had - what he has said is
correct - proposed to have all of them taken
by various Members saying it was not
possible. Butthe issueis not that. Theissue
is fundamentally that upto em No. 47 -
which includs Delegation of powers to the
president we should take up.

1 would request the House that it is not
relevant that whether we take it jointly or
whether we take them separately; but we
must finish upto that today and then the
Railway Budget to be taken up. | want to
make it clear that we have made
arrangements for serving dinner to the hon.
Members, to the staff, the press and even
guests - if they want to have. But then my
request to the Members of the House is that
let us complete this business; let us see that
we maintain quorum. | do not think it reallly
matters whether we take them individually or
separately. Thatis my view. But, however,
members have differed. | leave it to the
House. Earlierwe have taken up separately.
What 1s important is that we finish the
bussiness. Thatis all. (Interruptions)

SHRI JASWANT SINGH: Sir, this item
1s not for discussion.

SHR!I RANGARAJAN KUMARAM-
ANGALAM: Individually or separately, we
will take up and let us finish.

SHRI JASWANT SINGH : 1t is not for
discussion because the decision was taken
Also the decision was teken that the four
remaining State Budgets would be completed
toady..

SHRI RANGARAJAN KUMARA-
MANGALAM: Andthe Delegation of powers.

SHRIJASWANT SINGH : And of course
the Delegation of powers would be completed
today. All of thus would be completedby 10
p.m. or whichever is sarlier. That decision
has already been taken. | see no reason why
that should be changed. They mustbetaken
separately. The Delegation of powers is a
different matter. Delegation of powers of all
the four States can be taken together and
disposed of.

SHRIRANGARAJAN : Sir, | have really
noobjection. Butitis upto you Mr. Chairman.
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and the Delegation of powers togsther.
What is important is that we donot have long
speeches and it does not reach a stage
where 10 p.m. comes eariier than we finish
the work. | would liketo say very frankly that
it was decided that we finish the work today
orsit upto 10 p.m. whicheveris eariier. if we
finish the work today before 10 p.m. itis all
right. But, as | made clear, we made
arrangements for dinner for everybody 1t
would be reasonably sumptuous. Everybody

" would ve there. We would be happy to host
you.

SHRI JASWANT SINGH: Sir, the only
alteration that | would suggest is that you can
iimit the discussion en each of the State
Budget to one hour. You can limit that. you
can so limit that in whatever order you take
the States, the discussion will not be more
than a@n hour But you must take ail the
States separately.

MR.CHAIRMAN:" | wanttobe guided by
the House Do we take a combined
discussion of tem Nos. 20 to 28 or have
separately?

SHRIDATTA MEGHE (NAGPUR): We
can combine all of them.

MR CHAIRMAN: The time constraintis
there. Even if you have separate discussion,
please tell your Members also to have only
bnefsubmissions. Hon. Minister may speak
on this.

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, whatever mightbe argued,
in the moming the Speaker has already
nbserved and decided that we could have it
separately.

Letus go ahead separately. Letus start
because in the amount of time we take on
this, we may finish with one or two speakers.
Let us quickly start. Let us limit the time to

U.P. Budget 1993-94, 722

Demands for Grants on Account (UF) 1993-94,
Supplementary Demands for Grants (UP), 1992-93
We can take the State Budgets separately v o

one hour per Budget. Let us see that we
finish the target. That is what | plead.

18.04 hrs

UTTAR PRADESH BUDGET 1993-94 -
GENERAL DISCUSSION,;

DEMANDS FOR GRANTS ON ACCOUNT
(UTTAR PRADESH) 1993-94
SUPPLEMENTARY DEMANDS FOR
GRANTS (UTTAR PRADESH), 1992-93.

[Enghsh]

MR. CHAIRMAN : We will now take up
item nos. 20, 21 and 22 in today’s list of
business relating to Uttar Pradesh Budget.
Hon. Members present inthe House, whose
cut motions for the Demands of Grants in
respect of Uttar Pradesh Budget for 1993-94
which have been circulated, may, f they
desire to move their cut motions, send slips
to the table within fifteen munutes indicating
the serial numbers of the cut motions they
would like to move and those cut motions
onhly will be moved. | request you to please

. sheck to the time.,

MR. CHAIRMAN : Mation moved:

“That the respective sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the third column
of the Order Paper, be granted to
the President, out of the
Consolidated Fund of the State of
Uttar Pradesh, on account, for or
towards defraying the charges
during the ;year ending on the 31st
day of March, 1994, in respect of
the heads ol demands entered in
the second column thereof against
Demands 1 to 28 and 3010 95."
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MR. CHAIRMAN : Shri Bhagwan
Shankar Rawat may speak now.

[Translation]

SHRIBHAGWAN SHANKAR RAWAT
(Agra): Sir, the Bill pretaining to Delegation
of power has not been taken up. House is
discussing Budget of Uttar Pradesh.

| would like to say that the Government
of Uttar Pradesh was dismissed
unconstitutionally four hours after the then
Chief Minister of the State has tendered his
resignation. The Central Government
dismissed the State Government on the
pretext that law and order situation in the
State has deteriorated. That 18 why the
Central Government has taken over the
administration of the State. But | would like
to point out that the law and order situation in
Uttar Pradesh has been deteriorating
constantly even alter imposing President's
rule on the evening of 6th December. B.J.P.
Govemment led by Shri Kalyan Singh was
dismissed. Under his regime, law and order
situation never deteriorated and communal
riols never took place. Curfew was never
impossed. There were no murders and no
police firing. Prior to this, under the regime
of S/Shri N.D.Tiwarl, and Mulayam Singh
and now after imposing President's rule,
Firing and blood-shed has been a common
feature.

Secondly, | would like to say thatthe law
and order sitation has deteriorated to such
an extent that the shadow of terrorism is
visible even on the roads of planes in U.P
These days whereas inthose days terronsm
was confined to only teral region due to
pressure mounting on terrorists in punjab.
As a result of which they were fleeing in
search of protection. Six bombs were seized
in Agra. J.K.L.F. people have taken the
responsibility of ploiting bombs in Agra. Two
people were killed in a bomb biast. Not only
this, stock of bombs was seized in Meerut.

in Mathura, one Gghgms worker was
apprehended in connection with a bomb
blast. It was said that he was a member of
Bajrang Dal. But later on it was exposed that
he belonged to Congress party. Thus the
law and order situation has become worst. |
would also like to say that Taj Mahal in U.P
is a monument of intemational importance.
Theentireworidfesls proud ofit. Butitis also
in danger. The administration of Uttar
Pradesh is unable to protect it.

So far as President Rule Is concemed,
it appears as if Congress party which could
not come in power through elections, is
trying to capture power through back at
door. A congress man has been appointed
as Deputy Chaiman of the planning
Commission. A committee on 20 - points
programme has been set up The people
belonging to Congress partly have been
included inthe Commitiee. Theresadispute
on the issue as to who should be given the
status of a Minister or a Chalrman. The
conflict is going on,

(Interruptions)

SHRI DATTA MEGHE (Nagpur) : Is he
delivaring a speech on Budget or Congress
Party’s activities. Let Budget be discussed.
Merely talking of Congress can neve be
tarmed as a Budget speech. (/nterruptions)

In our opinion, it has been started by
BJP people. This problem hasbeencreated
by them. (Interruptions)

SHRIBHAGWAN SHANKAR RAWAT .
| would like to say that the Govemor is nol
being allowed to function freely. The
Congress people have created conflictin the
office of the Advisor to Governor. Security
Guards picked up quarrel in the corridor of
U.P. Assembly. in this way, we are being
hood-winked.  Trickfully the people of
Congress are being inducted indirectly. Not
only this, there were ad-hoc committees of
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cooperative societies. They were dissolved
on the pretext of holding elections. But
elections were notheld. Conspiracy is being
hatched with a view to nominate Congress
people in the cooperative societies. Itwould
be betterif elections are held there. Whether
itis President's Rule orthe rule of Congress
party if any body is set up, all politicel parties
should be given representation as per their
strength. Theissue of Uttrakhand is pending.
it should be settied. But the Presidential
Government is silent in the matter of
Uttrakhand and playing with the sentiments
ofthe people. Theprogress of Uttar Pradesh
has suffered a set back during the lastregime.
But the Government of Kalyan Singh has
tried to augment the preogress, At present,
the percent capital income of U.P. hascome
down sharply as compared to 1950 when
india bacame a republic. Atthattime position
of U.P. was third in prosperity whereas it
stands at 11th position today.

Sir, the Central Govemment s deceiving
the peopie in the matter of Uttranchal. The
State Govemment is not placing the interests
of U.P. properly. The unemployment problem
of Uttranchai cannot be solved uniess
Uttranchai is made a separate State.

Sir, we have passed 72nd and 73rd
Constitutional Amendment to improve.
Panchayat Raj system with a great
endeavour. But | am sorry to say that the
U.P. Government has not brought forward
any legislation to frame rules and laws,
regarding holding elections to Municipal
Corporations and improve panchayati Raj
system. Under three tier system Block
Development Committees of District Councils
and Gram Sabhas were to be set up. No
legisiation has been brought forward in this
regard. The powers to enact a law will be
delegated. The Under-Secretary willprocess
allthose rules and laws. Butthatis not being
done. The people atlarge are being deceived.
Norms pertaining to reservation have not
been fixed. That is why elections to

Panchayats can notbe held. My friend was
asking apout the Budget. The soul of Rajiv
Gandhi must be shedding tears on those
deveiopments. The 72nd Amendment was '
brought forward because he intented to
strengthen the Panchayat Raj System. But
it is very strange that no funds have been
allocated in the Budget to improve the
Panchayat Raj System by the Governor.
The District Councli cannot construct even
one kilometre long road. You can see the
copy of the Budget. Inthe name of provision
of funds for construction works, Panchayat
Raj System has been neglected. | want to
say that the Government wishes that the
Panchayat Raj System should not succeed.

Sir, | would like to say that the pace of
development has slowed down. During the
regime of Kalyan Singh, separate funds
were allocated for Deen Dayal Scheme,
increasing unemploymenmt of U.P. was
checked ari employment was provided to
the people under this scheme Today no
separate provision has been made for this
Deen Dayal Scheme. With the result the
unempioyed youths may not get employment
opportunity and they will remain unemployed.
It has been mentioned in the preface of
Budget that 60n percent funds has been
allocated for the rural development. But
provision of 60 percent funds have not been
provided in the Budget for the rural
development. | would like to tell you that
situation in U.P. cannot improve unless the
lot of poor farmers is not imporved and
unampioyed youths don't get employment.
The previous Govemment had made a
provisionto connect every village with roads
andsanctioned Rs 90 crores forthe P.W.D.
Department. As aresult of it the rural areas
were to be benefited. But the present
Administration of the State has stopped this
scheme and the sanctioned amount has-
been withdrawn. Not even a single road is
bemng constructed by the P.W.D. in rural
areas. The proposals relating to road
construchon on are notbeing taken up. The
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Kalyan Singh Government had made a
provision of Rs. 55 crores toconstrut matalied
roads on the payement of canals and to
construct pakka pavement of canals. This
provision was made so as to faclitate the
people to travel to villages and further with a
view to ensure that theae pavements are not
cut. But this scheme costing Rs. 55 crores
has been cancalled. Under the scheme,
1000 kms. long roads were to be constructed
on the pavements of canals.

The Uttar Pradesh Govemment under
the presidents Rule sought assistance from
the Central Govemment aleo for this purpose.
But the Central Government aiso dended it.
Eadier, the Kalyan Singh Govemment
wanted to meet this axpense from its own
financial resources. Roads at Keshandi
needtobe developed. Agricultural products
from villages reach the mandis in town by
roads in Uttar Pradesh. The Govemment
collects money as mandicess for the
agricultural products 0 as to keep the
transportation faciiities in a proper shape.
Therefore, the roads should be developed.
But the entire money meant for this purpose
has been credited 1o the P.L.O. The money
has been deposited in Government
exchequer. Thismondy is being distributed
as salaries 10 employees. The money s
being spent on merry -making. Nothuing 18
being done for the weltare of farmers.

Sw, under the President’s Rule evena
100km long road was nol sanctioned forthe
agnculture Production Marketing Commat-
tee By apraoposalto construct 600km long
road was sent by vanous knshi mandes
Those mandis have adequate financial
resouirces to meet the expenses on
construction of roads.

Mr. Chairman, sir, the power position in
Uttar Pradeshis very miserable The Summer
is on setting and the waler-level 18 going

down.. There is the problem of drinking
waterin vilages. in order to provide drinking
water hand-pumps should be instalied and
waterof wells should be purified. A collective
drinking water scheme had been launched
in Uttar Pradesh but It has also been stalied
due topetty short-comings. Atsome places
though the plantis ready, there is no eictricity
connection. At other places the pipeline is
either damaged or broken on account of
which the farmers and the poor do not get
drinking water. Proper arrangements should
be made for it which is not being done now.
Similarty, there is acute problem of drinking
watér in towns also. There was a proposal
to construct a barraga under the Ganga-
Action Plan at Kanpur, a Yamuna barrage at
Agra and another Yamuna barrage at Golail.
The construction of all these barrages would
have gone a long way in providing irrigation
fachiities and drinking water to people. But
this plan has been put in doldrums underthe
Presidents’ Rule. The plan for Agra has aiso

-been thrown into poilitical tumoil. The

Congressmen at Kanpur are opposing the

As regard irrigation, | would ke to state
that 50 per cent tube wells in Uttar Pradesh

are oul of order. Proper attention is not being
pad to repair them. No amrangement is
being made to modemise and concrete
canals and utilise every drop of their water
You will be surprised to know that under the
pressure of a Central Minister, the
bureaucracy of Uttar Pradesh did not
safeguard the interests of Uttar Pradesh in
the meeting of inter-state water dispute on
shanng of Yamuna water. it sacrificed the
interest of Uttar Pradesh. The Rajasthan
Govemor, Shri M Chenna Reddy was hurt
to find out that the interest of the people of
Uttar Pradesh and Rajasthan is being held at
slake. He wrote a letter stating that stil
elections held and representatives of their
peoples alected to take a decision according
to the wishes of their people, the sharing of
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Yamuna water dispute shouid be putoff. Mr.
Chairman, Sir, it is a fraud with the interests
of the peopie of Uttar Pradesh.

Mr. Chairman, Sir, regarding power
generation, the erstwhile U.P. Government
had said that sugarcane is produced in
large quantities there and electricity can eb
generated from bagasse. This can provide
electricity not only to Uttar Pradash only but
alsotothe entire North India. Butthe Central
Govemment has taken no action on the
Bagasse Project which was referred to it by
the Uttar Pradesh Govemment. Due to
negligence on the part of Central
Govemment, no progress is made in that
project.

Similarly, the Kalyan Singh Govermnment
had mooted a proposal to simplify the sales
tax procedure. Therewas a proposal to give
certain concessions to people and authorise
people to make seif assessment. Therewas
also a scheme for brick-kiin owners under
this scheme, but on the pretext of review, the
scheme has been stalled for so many days.
As a resuft of this the brick-kiln owners could
not get the lump-sum benefit which they
might have received through this
simpiification. Similarly, there was ascheme
to resolve the problem of ‘Khandsar’
producers also. They too would have got
this kind of benefit, but they couid not. inthis
regard, the people of Uttar Pradesh have
been misled. In the original scheme of Shri
Kalyan Singh- Govemment, there was a
proposalio make scrutiny upto a tum-over of
Rs.5 lakhs in seif-assessment. Under the
President's Rule provision was made to
scrutinize 5 per cent cases and 10 per cent
cases fortum-overof Rs. 10lakh. Asaresult
of it, the bureaucracy will have its upper hand
and there will be rampant corruption and
expioitation of traders. Under the scheme
the sword of domocies will remain hanging
overthe heads of iraders because any case
can be brought under scruting any time.
Thus, thetraders have been putinadiiemma.

As regards setting up of Dr. Bhimrao
Ambedkar University the then Prime Minister
late Shri Rajiv Gandhi had gone to Lucknow
on April 14th, 1989. He expressad his deep
sympathy for the scheduled Castes. Shrimati
Gandhihad announced thatthe Dr. Bhimrao
Ambedkar University at Lucknow would be
sel up at & cost of Rs. 111 crore during the
latter is birth centenary year. JTha \:P.
Govemment paid Rs 20 crore. | provided
land worth Rs. 16 crore. Thereafter, it
raleased Rs.4 crore more. But instead of
giving Rs. 111 crore assured by the Central
Govemment, it did not pay even 111 paise.
Iwould like to point out that the birth centenary
year of Dr. Bhimrao Ambedkar is ending on
the 14th Apdl. Therefore, if the Central
Government has any feeling for the
Scheduled Castes and regardfor Dr. Bhimmoa
Ambedkar and late Shri Rajiv Gandhi in
whose name the Bhartiya Janata Party was
condemned in the Surajkund session of
AICC; the amount of Rs. 111 crore should be
sanctioned and Dr. Bhimrao Ambedkar
Central University set up. | want to point out
that this is a good opportunity to do s0. The

Singh Govemment had proposed to extend
the H.B.J. pipeline up to Agra and NOIDA.
{interruptions) The Central Govemment is
neglecting the development of Uttar Pradesh
and overlooking itsinterest, But there shouid
be no such thing. In Uttranchal tourism
should be promoted as an industry in hill -
areas. It will remove unemployment. there
1S no provision fo promote smali-scale
industries in this Budget. The previous
Government had announced to develop
agriculture and dairy ndustry. But no
adequate provision has been made in this
Budget. Theres no special provision for the
development of Utiar Pradesh. My hon.
friends from the Congress party feel that | am
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saying some thing wrong. M it is so, the
Government should mustar courage to
announce on the fioor of the hoyse to hoid
elections before the 15th June. If it does so,
| will withdraw my criticism. It will enabie the
people know the position of the Budget. It
will make their i} feeling towards Uttar
Pradesh clear. A Bill on of Uttar Pradesh
State Legislature Delegation of powers has
been introduced and it has been proposed
therein to set up a 30 member Advisory
Committee. The Bill has been preceded by
an Ordinance, but the Advisory Committee
has not been set up so far. While preparing
the Budget by the Govemnor, the M.Ps of
Uttar Pradesh shouid have been consulted.
Except consulting representatives on party
lines, otherelected members were neglected
and they were not consulted. The problems
of Uttar Pradesh are being overiooked. When
certain hon. Members compiain, their
complain is sidetracked by saying that it
would be resolved. | oppose this Budget.
This Budget has been prepared by
bureaucrats. The Budget has beenprepared
.considering U.P. as Central colony and the
peopie of the state are being exploited. |
demand holding of elections in Uttar Pradesh
without any delay. After forming a popular
Govemment there, the State should be
allowed to decide its own fate. The
Constitutional provisions which have been
violated there should be restored and

implemented.
[English]

SHRI RUPCHAND PAL (HOOGHLY) -
Mr. Chairman Sir, itis the prerogative of the
State Legislature to discuss the State Budget.
Butan extraordinary situation had deveioped
in UP where the elected State Government
had been induiging in nothing less than anti-
national actwvities They had been
encouraging the communal forces. They
had been aiding and abetting hate campaign

against particular communities and ultimately
on the 6th of December what happened in
UP at Ayodhya hadput the whole nationinto
shame .to the oulside world. A State
Govemment, its Chief Minister, inspite of his
pledge before the Supreme Court....

MR. CHAIRMAN: Weare onthe Budget,
piease. Do not cross that. Start with the
Budget and end with the Budget.

SHRIRUPCHAND PAL.: lam comingto
the Budget, It is not usual; it is not an
ordinary situation.

MR. CHAIRMAN: We have had many
discussions on that. No more, please.

SHRI RUPCHAND PAL.: Itis very much
relevant tothe Budget. When | was speaking
on the premuigation of the President’s rule in
UP and ohter States - the imposition of the
President’s rule under Article 356 - | had
mentioned that we are very much opposed
tothe imposition of the President's rule. The
State should have right to discuss iis own
problems and to find out its own solutions.
Anicle 356 had been misused. We have sad

experience regarding that.

Butin the case of UP and the otherthree
States we supporied that because there
was no other akemative. The party which
had been given the right and authority to
serve the peeple of those States had been
frittering away their energy in communal
activities. UP as the largest State of the
country has s own porblems. There is
regional imbalance There 18 the problem of
poverty, particularly in eastern UP and a lot
istobedone UP s a State where hundreds
and thousands of smallindustries have been
closed down because of the wrong policies
of the Central Government. But the BJP
Government over there miserably falled to
address itselfto the urgent problems affecting
the pecple of UP: the problem of povertry
and the problem of unemployment. There
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has been stagnation in its agriculture for
quite sometime and people believed that the
BJP Government would provide a new leap.
But they falled miserably. They induiged

‘ thamseives at Ayodhya in the demoiition of
aplace of worship of a particular community
~ 1 am not going into detils of that.

Now the people have leamt that BJP
cannol provide the atemative. The elected
Govemment of the BJP overthere had rightly
been dismissed because not only they had
failed to serve the economic interests of the
peopile, but they had been dividing the pecple
on communal lines.

As reagards education, the NCERT has
brought a note that in History textbooks
purported for the school students distortions
of very ugly dimentions has crept in. Inthe
State machinery, in the bureaucracy and in
the law enforcing agencies, they have brought
out the distortions. During that time,
corruptions was also ramp ant. | can cite
examples. As | have a very imited ime, | do
not want to take much time of the House. In
the lmigation Deparatmen, in Musalfamagar
District, the people have so many times
submitted their representation, complaining
against the Executive Engineer who had
been loatingmoney and the BJP Govemment
did not do anything. insuch away, icancite
somany exampie about the dormuplion during
the BJP time. Now, the people have realised
that the Congress (1) had failed miserably
and the BJP alos did not deliver the required
goods to them. So, we find - you also know
that - of late, that in four Universities students’
elections have been heid; and by very big
margins, the BJP supported candidales have
been defested, as also that of Congress (1)
supported, of course. Both Congress(l) and
the BJP supportad candidaled have deleated
inthe slection of different working commitises
and others in the Universities. this is a good
development; thus is a healthy development
in the country.

SupplementaryDemands 774
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We should expect that the Central
Govermment who have undertaken in their
own hands, the rule of UP, should atleasttry
to address themselves to some urgent
problems of the people of UP. What are
they? Thereisthe acute problem of drinking
wate in certainparts of UP. The peasanisdo
not have water for imigation purposes;
necessary institutional credit is lacking for
the small and middle peasants. Those who
have produced something throught their
blood and sweat of their labour, cannot market
the produce. They cannot have remunerative
prices, fair prices.

The youth of UP do not find any future
for themselves. Rampant unemployment is
there, even though UP has been given more
than many other States of india — UP has
been given much more thanthe Eastempart
of india, in agriculture, in industry and in
many other areas; but stil because of
mismanagement, bacause of lack of political
will to move in the right direction, the basic
problems affecting the poorer sécions of the
people, the working class, the peasantry of
UP, could not be solved.

Now, when thereis the President’s rule,
wea would eagerly look forward that the Central
Government should come forward and
provide some succor to the problems of
Eastem UP, like the problem of child labour,
winch is there in Varanasi and many other
places. As you know, thereis the problem of
child labour inmany parts ol UP, be itin glass
factory, be it in weaving , be it in many other
areas. Even today, there are reports that
the intemational conscience is being hurt at
the destitutes, at the sad He of children

working in many parts of the country and in”

Uttar Pradesh also. There is no provision to
provide any help 1o these heipless people.

i

]

I ook forward aiso that the changes

brbught about by the BJP in education, inthe
syllabus, inthe textbooks, inthe bureaucracy,
in the law-enforcing a agencies should be
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corrected immediately. This Govemnement
should just remove all hurdies in the way of
healthy development of peasantry in their
own intereet.

Lastly, this Government is not moving in
the right direction to find out an abiding
solution to the problem of Uttar Pradesh.
We have aiready stated while moving the
adjipumment motion that a reference under
article 145 will not serve any purpose because
that is the root of the problem. We have
suggestsd ‘that the Govemment should
undertake a comprehensive review andmake
areference under article 138(2). they should
just demonstrate their political will 1o solve
the problem or Uttat Pradesh-and refrain
from induiging in partisan politics for nasrow
electral gains.

With these words, | wouid just expect
that the people will ultimately have their own
right to discuss their own problems. This is
anextraordinary situation. The peopie should
be given their own right back as soon as
there is normaicy, as soon as the situation in
Uttar Pradesh improves.

MR. CHAIR MAN:; Mr. Ram Viias
Paswan. You have sent three names. Will all
speak on Uttar Pradesh.

[Tranelation]

SHAI RAM VILAS PASWAN (Rosera):
We three would speak on this lssue.

[Englsitf

MR. CHATR MAN: Then constrain 1o
yourgme.
{Nansiation]

BHAI RAM VILAS PASWAN: AR right.
Mr. Speaker Sir, | rise 10 oppose the Budget

of Uttar Pradesh presented by the Central
Govemment. You have rightly said that the
speach of our freind Shri Mohan Singh was
sufficient if others' intervention was notat all
required. But | want to draw your attention
towards two-three points. Even nowwe are
not aware whether there is President's Rule
in Uttar Pradesh or BJP is still ruling the
state. In other words, ¥ you don't mind, |
would like to say that the rule in the
state is even worse than the BJP rule. On
this basis, | rise to oppose the Budget of Uttar
Pradesh,

It was our view that Government would
be willing to hold elections within a period of
six months provided the condition of the
State improves. We were ready to give a
thought to this point. But now we have
reached this conclusion that Govemment
shouid not extend the period of President's
Rule a minute more than six months and
hoid elections in U.P as soon as possible, |
rise to make this demand.

MR. CHAIRMAN Sir, it is not an ordinary
issue. Thereis noteven asingle districtin the
state in which officers have not committed
atrocities against the minorities and
q:pmuoddpm Govemment has not
transfered any of the officiais whom it was
accusing. Our rally had beed obstructed
thrice in Banaras but did the Government
transfered any of the officials?

Mr. Chairman Sir, | have visited
Allahabed district only yesterday and | would
ke to submit had | been thers one
Harfjan would have murdered there in
the poiice station Rsel. On the night of
twenty -fifth one person Girish Pasi 8/0 iate
Sh. Dhuliu belonging to Scheduled Caste
was apprehended in Thhapur vilage and
brought to the Saral Akit Police Station. | am
toling all this because RS. six crores have
been demandedforthe police n
the total Budget of Rs. 5111 crore.. | iss 0
oppose it forwhich |am giving reasons. That
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boy was apprehended on 25th and you will
be surprisad to know that five persons of his
family had been murderd. Among them
were Dharamva), Rammanochar Passi, Budul,
Shiv Prasad and Bhayya lal. Al of them
belonged o his famity and on twenty fifth that
boy was amesied. One thousand people
foliowed hirn as they apprehended last he
may not be killed in a fake police encourtter.
Butinthe presence of such ahuge crowd this
did not happen and the boy was brought to
Allshabad. /Shri Shashi Prakash M.P and
District Judge and Shri Bhagwan Prasad,
Ex-MLA met the Senio Superintendent and
apprised him of theirapprehensions be that
the boy may notbe kiled in the take encounter
and requested him 1o take action as per law
but avoid keeping the boy there in the police
custody as he is being tortured. They
requested him that he should be sent to
Judicial custody. Your would be surprisedto
know that although he said that he would
send him that day yet he did not act
accordingly. On being asked again he toid
that he would send him in the night. But
again he did not send him 10 the judicial
custody. Yesterday | went there in the
morining. | talked to the concemed senior
S.P. who claims since he is a relative of the
D.G. nobody can do any hamm to him. |
requested him to take action as per law but
he should not be kept in the police custody
because he is being tortured there. He is
being beaten. He said that he would send
him by 10 AM. But he did not send. Again
when we met him he said that he would send
him by 12°0 Clock that day but again he did
not do 80.

Mr. Chairman, Sir when we came back
from Hira Nagar local peopie gheraoed us.
Shii Ramdhan, Chairman of scheduled
Castes and scheduled Tribed Commisssion
was siso with us. They complained that we
project yourseif as their leaders and people
are being killed in fake encounters and we
don’t take any action. Then | had a take with
the Commissioner fof the areas. | asked him

if there was absoiutely jungle raj in the area
or law of the land prevalis? From the
residence of Shri Bhagwan Prasad | made
atelephone call to Mr. Reddy - the Govemor
and had half an hour discussion with him. He
said that he wouid interfere into the matter
but he was not aware whether the boy has
been senttojall ornot. Mr. Chairman sir, this
matter relates to a Member of Pariament
and Scheduled Caste Community and you
are saying that the law and order situation is
good. | would like to inform you about the
persons kifled by police. | have a list of such
persons with me. Persons beionging to
Scheduled Castes vizMunni Passi, Kuldeep ,
Passi, Pramod Passi, Badri Passi, Shivial
Passi, Pappu Dhobi, Nandan Passi, Sunder
Chamar, Khemchand Khatik have been killed
in polic encounters.

Mr. Chairman Sir, | have got a long list
of those persons who have been idiled in
police encouters.  The names of few persons
| have quoted abgve. | would also like to
bring to your notice the places to which they
belong. Munni Passi (Naini), Kuideep Haita
(Mohasim Ganz), Pramod Passi, (Mamford
Ganj), four other members of Passi
Community Badr Passi (Chilla), Shiviai passi,
Meuijeeb alias Nanka Musiim (Mamfordganj),
Puttan ‘Passi (Nayapur), pappu Dhobi
(Khuidabad), Nandan Yadav Rajava, Nanhe
-passi (Suleem Sarsi), ashok Pal (Pura
Gadaria), Sachendra Chamar (Bhui Para)
Dulara Muslim (Shah Ganj) Khem chandra
Khatik (Nevada) were kifled in fake police
Encounteres and several others have been
involved in false cases by the Uttar Pradesh
Police.

Mr. Chairman Sir, in indrarukh in Kanpur,
four persons of the oppressed classes were
cutinto pieces. from leg to head. Sh. Kesri
Lal represpts that area in the Pariiament.
Their eyes were {aken out. Such a henious
crime was commitiad in that area. If you
wantto getinformation regarding the persons
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and party who are resposible for this crime
you would get the information provided you
vigit that area.

Mr. Chairman Sir, rape was committed
in Andua village. Two of them had been
kitied on the spot and one is still absonding.

[Translation]

Even after that you have come to say
that your Govemmentwas running smoothly.
Do you propose to issue a white paper to
show the number of District Magistrates and
S.Ps. during the regime of B.J.P and the
number out of them transferrred after the
congress came into power? Those officers
musthave beentransferred whose reputation
was a little good but the officers who worked
on communal lines must be working there..
{interruptions). We usedtociticizethe B.J.P
and complain against them but the B.J.P.
Goverhment is no more there. Now, stateis
being ruled by Central Government. So now
it becomes the duty of the Central
Govemment to state the number of persons
murdered and the number of officers
transterred during their rule in the state by
issuing a white paper?.. ({nterruptions)

SHRI SANTHOSH KUMAR
GANGAWAR: Can youtell us the number of
persons killed during the B.J.P regime and
the number of persons kitled after that?

SHRIRAM VILAS PASWAN: Thisisfor
you to tell us. | would like to repeat that now
the congress is in power there. Our four

leaders were killed. Shri Sharada Prasad -

Rawat was killed, Shri Gomati Prasad was
kiied, Shvi Mahedru Singh Bhati was kiled.
These all were political murders. Whatisthe
action being taken by the present
Govemment in this regard?

The second isssue is regarding the
reservation forbackward classes. There was
a provision of 15 percent reservation for
backward classes. When our Government
had come to power in centre Shri Mulayam
Singh Yadav was the Chief Minister of Uttar
Pradesh . Heincreased the reservation from
15 percent to 27 per cent. The people
moved the court against that. The court
granted a stay-order thereon. Now the
backward classes are not getting even one
percent reservation. Now, the Supreme
Court's verdict has also come. Is the
Govemtment going to give 27 percent
reservation to backward classes in Uttar.
Pradesh in the wake of the vprdict given by
the Supreme Court on 16 the November?

Your will be surprised to know that a
Chowkidar in Bihar, who is a Government
Sarvant and who occupes the lowest rank,
gets a meagre salary of Rs. 100 per month.
Inthese day of price rise, achowkidarwhois
a poor fellow gets only Rs. 100 per month in
salary. The Bihar Governmenthas giventhe
status of government servent to chowkidar.
We wauld like to know whether the Uttar
Pradesh Govemment is also going to make
chowkidar a govemment servant or not?

Similardly thereis the case of Uttarkhand.
We had gone to Negiji's house and had Mr.
V.P, Singh. We supported the demand for
Uttrakhand. You are inciting the people to
raise the demand of Jharkhand, why don't
you accept the demand of Uttarkhand.

Iwantedtocongratulate Shri Arjun Singh
but now it seems | will have to think agaijn
aboutit. inthe Ambedkarcenteneary meeting
he had suggesied that Ambedkar University
should be conferred the status of a Central
University but now{ don't know why is he not
announcing it in the Parliament. | would like
the Government to announce on the simiar
patiemn that university in Lucknow will be
conferred the status of a Centrat University.
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The Park which was named after Bagu
hazrat Mahal has recently been changed to
Urmila Park. itshould be changed backtoits
original name. Begu Hazrat Mahal was not
an ordinary woman. she had sacrificed her
life in the fight for freedom. If you wish to
change a name then Harshad Mehta Park
should changed to Ummila Park. But the
names of the parks and roads after our
freedom fighters, who made great sacrifices
for the freedon of the country, should not be
changed.

You must include the writings of Baba
Sahab Ambedkar in the text books. You
must take out the lessons which are
communal in nature. You must check the
killings of Daiits and poor there.

I had visited the Mewana are of meerut
District llias Qureshi, a Janata Dal worker
and Secretary General of Dalit Force was
arrsted under GUNDA Act. | had raised this
matter in the House also. The Union
Govemnment had stated that they would
conduct an inquiry into it. Its reportis yetto
comae. | have written to the Govemment and
the District Magistrate. There is virtually no
Government in Uttar Pradesh. Only the
chaos is prevailing over there. You are only
Worsening already chaotic state of affairs
created by Bhartiya janata party. That's
why, we oppose this budget and make
demand that the elections be held in Uttar
Pradesh at the earlest and a popular
Govemment be instalied there.

Text of Cut Motions

[Engilish}

SHRI SANTOSH KUMAR GANGWAR
(BAREILLY): 1bet to move:

“That the Demand for Grant on Account
under the Head industries Department
(Heavy and Medium Industries) be reduced
by Rs. 100."

/Need to revive the Lucknow unit of
scooter India Limited/(1)

“Thatthe Demand for Grant on Account
under the Head Agriculture and other allied
Departments (Horticuttural Development) be
reduced By Rs. 100."

/Need for starting immediately the
already sanctioned Krishi vigyan Kendra in
Bareilly/(2)

/Need to open an Agricultural Degree
College in Bareilly/ (3)

“Thatthe Demand for Grant on Account
under the Head Agnculture and other alied
Departments (Panchayath Raj) be reduced
by Rs 100."

/Need to set up a Krishi Upted Mandi
Samiti in Nawabganj Tahsil, Bareilly./(4)

/Need to create a new development
block in Meerganj tesil of Bareilly /(5)

“That the Demand for Grant on Account
under the Head Cane Development
Department (Cane) be reduced by Rs. 100.

MNeed to bnng drawal of sugarcane in
Utar Pradeshat par with the national drawal/
(6)

/Needlosetupan office ofthe sugarcane
committee in Nawabganj Tehsil in Bareilly./

@

“That the Demand forGrant on Account
under the Head Cane Dvelopment
Department (Sugar industry) be reduced bu
Rs. 100."

/Needtogivelicences to fifty new sugar
mills keeping in viewthe increasing needs of
the people in Uttar Pradesh. /(8)

/Need 1o issue licences for establishing
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sugar mills at Nawabgang and Mirganj in
Bareilly (U.P.) . /(9) .

/Nead to allocate funds on priority basis
for sugarmill at Bareilly, being transfeeredto
Sald_pur. /(10)

“That the Demand for Grant on Account
under the Head Home Department (Police)
be reduced by Rs. 100."

/Needto deploy necessary para military
forces andto make adequate armangements
to dea! with the terrorism in Taral area /{11)

“That the Demand for Grant on Account
under the Head Medical Department
(Allopathy) be reduced by Rs. 100"

/MNeed to open a medical college in
Bareilly./(12)

“That the Demand for Grant on Account
underthe Head Medical Department (Pubiic
Health) be reduced by Rs. 100"

/Needto open a modem hospital of 500
. beds in Bareilly./(13)

“That the Demand for Grant on Account
under the Head Urban Development
Department be reduced by Rs. 100"

/Need to aliocate additional special
grants to the Municipality, Bareilly./(14)

“That the Demand for Grant on Account
under the Head Public Works Department
(Estabilshment) be reduced by Rs. 100.”

/Needto accordsanction forconstructing

a new bridge on Yamuna river near Nainl in
Aliahabad/ (15)

/Need to construct a bridge at Pithora

Chainpur development block of Dohra Lalpur
road in Bareilly (U.P.)./ (18)

Meed to construct a bridge on the
Ramganga rivertoconnect Mirganj and Aonia
tehsiis of Breitly (U.P.)(17) S

/Need to upgrade dum-teat Vidyalaya,
Bareilly, upto High School./(18)

“That the Demand for Grant on Account
under the Head Education Department
(Higher Education) be reduced by Rs. 100.

/Need to open a degree college in
Nawabganj tehsil in Breilly (U.P.)./(18)

MNeed to set up an examination centre
of chartered accountacy in Bareilly./(20)

/MNeedto open an engineering college in
Barellly. /(21)
*“That the Demand for Grant on Account

underthe Head Imigation Department (Works
) be reduced by Rs. 100.

/Need to construct pucca tracks on the
sides of canals in U!anmm

"That the Demand for Grant on Account
under the Head Uttaranchal Development

Department be reduced by Rs. 100.”

/Need to create an Utiranchal State./
(29)

DR. RAMESH CHAND TOMAR
(HAPUR): | beg to move: '

“That the Demand for Grant on Acoount
undier the Head Medicel Deparmine (Medical
Education and Training) be reduced by Rs.
100. ' '
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Meed to open a Medical College in
Ghaziabad in U P./(68)

“That the Demand for Grant on Account
under the Head Public Works Department
be reduced by Rs 100

/Need to construct Hapur by-pass/ (68)
*That the Demand for Grant on Accout

“Thatthe Demand for Grant on Account
underthe Head public Works Department be
redcued by Rs 100 )

MNeed to construct a bndge over the
nver near Surana Village m Muradnagar
area of Ghaziabad destrict /(71)

“That the Demaod for Grant on Account
underthe Head pubhc Works Departmentbe
reducad by Rs, 100 "

/Need to construct Tatheta-Tyod: road
n Ghaziabad./(72)

“That the Demand for Grant on Account
under the Head Public Works Department
be reduced by Rs 100 °

MNeed to construct Modinagar-Hapur
road in Ghaziabad /(73)

“That the Demand for Grant on Account
under the Head Public Works Dapartment
be reduced by Rs 100

*Tha the Demand for Grant on Account
under the Head Public Works Department
be reduced by Rs 100"

MNead to construct Roads from Bhawan
Bhadur Negar to Gorh road in Ghaziabad./

74)

“That the Demand for Granton Account
under the Head public Works Departmentbe
reduced by Rs 100"

/Need 10 construct roads from Farid-
nagar to Akhada, Badamala in Ghaziabad ./
(78)

Demands 786
for Grants (UF), 1992-93
“That the Demand for grant on Account
underthe Head public Works department be
reduced by Rs 100"

MNeed to construct roads from Mu-
radnagar to Chitora-Narpur in Ghaziabad /
(76)

“That the Demandfor Grant on Account
under the Head pubhic works Department be
reducedbyRs 100"

/MNeedto construct bndge over Kali niver
In Ghaziabad distnct /(77)

“That the Demand for Grant on Account
under the Head Public Works Department
be reduced by Rs 100"

/Neeadto construct road in rural areas ot
Ghaziabad (U P )/(78)

“That the Demand for Grant on Account
under the Head Educaton Department
(Secondary Edcuation) be reduced by Rs
100 *

/MNeed to open an Intermediate college
in the naem of dr Ambedkar in Modinagar,
Distnct Ghazniabad./(79)

“That the Demand for Grant on Account
under the Head Education Department
{Secondary Education) be reduced by Rs
100"

/Need to open a degree College at
Huradnagar, Distt. Ghanabad in U P./(B0).

"That the Camand for Grant on
Account under theHead Education Depart-
ment (Secondary Education)be reduced by
Rs 100"

MNeed to open primary Junior High
School, High School and Intermediate Col-
leges in rural areas of Ghaziabad district /

(81)
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“Thatthe DemandforGrant on Account
underthe underthe Head Education deparn-
ment (Higher Education) be reduced by Rs.
100."

/Needtoopenan Engineeringcollegein
Ghaziabad, U.P./(82)

“That the Demand tor Grant on Account
under the Head Industries Department
(Village and small industries) be reduced by
. 100"

/Need to set up small scale industreis in
Tehri district of Uttar Pradesh./(298)

“That the Demand for Grant on Account
under the Head Medical Department (Public
Health) be reduced by Rs. 100

MNeed to open a primary Health centre
atvillage paturi (Dharmandai) in Tehri district
of Uttar Pradesh./(304)

“Thatthe Demand for Grant on Account
under the Head Tourism Department be
reduced by Rs. 100."

/Need to encourage tounsm in Tehn
and Uttarkashi hilly areas of Uttar Pradesh./
(305)

“That the Demandfor Grant on Account
under the Head Tourism Department be
reduced by Rs.100."

Meed to further develop Tourists sites
at Tehri and Haridwar in Uttar Pradesh./
(306)

SHRI BHAGWAN SHANKAR RAWAT
{Agra) : | beg to move:-

~ *Thatthe demand for grant on acccount
under the Head Food and Civil Supplied
Department be reduced by Rs. 100."

/Need to provide ration cards to all the
people in U.P, to enable them to purchase
ration from public Distribution System./(83)

“That the demand for grant on account
under the Head food and Civil Supplies
Department be reduced by Rs.100."

/Need for the nenewal fo old and
dilapidated ration cards. /84)

*That the demand for grant on account
under the Head Food and Civil Supplies
Department be reduced by Rs.100"

/Need to provide adequate quantity of
fod grains in ratton shools in rural areas.{85)

“That the Demand for grant on account
under the Head Home Department (Jail) be
reduced by Rs. 100.”

/Need to improve the hving conditions,
medical facilities and the quality of food
served to the presouers in the Distnct Jails./
(86)

“That the demand for grant on account
under the Head Home Department (Police)
be reduced by Rs.100.

/MNeed to incrrease the number of police
stations and police force in sensitive areas
of the state including Terai region and Agra
division./(87)

“That the demand tor grant on account
under the Head Home Department (Police)
be reduced by Rs. 100,

/Needtoprovide sophisticated weapons
and adequated training to the pofice force./
(88)’

“That the demand for grant on account
under the Head Home department (Police)
be reduce by Rs. 100"
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/Need to improve the residential
tacilities, and other service conditions fo the
police force /(89)

“That the demand for grant on account
under the Head Medical Department
(Allopathy) be reduced by Rs 100"

/Nead to provide sop histicated medical
facilities toimprove Sarojini Naidu Hosprtal ,
agra beingthe international tounst Centra /
(90)

“That the Demand for grant on account
under the Head Medical Department
{Allopathy and unam) be reduced by Rs
100"

/Need to complete the construction of
emergency hospital in Agra /(81)

‘That the demand for grant on account
under the Head Medical Department
{Ayurvedic and Unani) be reduced by Rs
100°

MNeed to improve Ayurvedic and Unani
hospitals of the State /(92)

“That the demand for grant on account
under the Head Urban development
deparnment be reduced by Rs 100 ™

/Needto accord approval to Sur Sarovar
and Sur Samarka Yojna sent by the Agra
development authont_yf{%}

“That the demand for grant on account
under the Head Urban development
department be reduced by Rs 100 ™

/Need to streamline the traffic systems
and to reduce the rush oon roads by
constructing Mudnka Marg and Master Pian
roads in Agra /(94)

‘That the demand for grant on account
under the Head Urban development

department be reduced by Rs 100 "

/Need to prowide sufficient financial
assistance to accelerate the space of
construction of Wate Plant at Sikandra in
Agraandtomaintain the efficiency andqualty
of water treatment of old Agra water plant /
(95)

“That the demand for grant on account
underthe Head Industnes department (Mines
and Mineralas) be reduced by Rs 100"

/Needtoprovide forcollective Insurance
Scheme and to set up Health /centres for
Health Improvement of mine workers (86)

“Thatthe demand for grant on acccount
underthe Head Industnes department(village
and Small Industnes) reduced by Rs 100"

/Need to provide appropnate financial
asistance to entrepreneures manufactunng
shoes in cottage ndustry for production /
(97)

‘That the demand for grant on account
under the Head Industnes department
(Viliage and small industnes) bt reduced by
Rs 100~

/Need to provide appropnate financial
assistance to artisans for buying and storning
raw matenals /(98)

‘That the demand for grant on account
under the Head Inudstnes Department
(Village and Small industnes) be reducedby
100

/MNeed to encourage entrepreneures
making cotton and woolen carpets incottage
ndustry /(99)

“That the demand for grant on account
under the Head Industreis Department
(Village and small Industnes) be reduced by
Rs 100"
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MNeed to encourage the industrial
utitization of milk products./(100)

“That the demand for grant on account
under the Head Industries Department
(Village and Small Industries) be reduced by
1?..100’

/MNeed to formulaté a scheme for
establishing cottage industries based on
various agricultural products in the villages./
(1o1)

“That the demand for grant on account
underthe Head Four Department be reduced
by Rs. 100"

/Need to formuiate an effective plan for
contivous power transmiasion and

distribution of power supply in agra./{102)

“That the demand for grant on account
under the Head Power Department be
reduced by Rs. 100."

/Need to provide power supply for 18
hours in the day to farmers in the village for
irrigation./(103)

“That the demand for grant on account
under the Head Power Department be
reduced by Rs. 100."

/Need to provide adequate funds for
electrification of villages /(104)

“That the demand for grant on account
under the Head Personnal and Appointment
Department(Training and other Expenditure)
be reduced by Rs. 100."

MNeed to provide funds to District
ouncils for img lementing the proposals for
ru.. *constructior /(105)

“that the demend for grant on account
under the Head Environment Department
be reduced by Rs. 100.

MNeed to take steps to avoid the

environmantal poliution in Agra./{108).

“That the demand for grant on account
under the Head Environment Department
be reduced by Rs. 100."

/MNeedtoimplerent speedily the Second
Phase of Ganga Action Pianin Agrato clean
Yamuna river./{107)

“That the demand for grant on account
under the Head Public Works Department
{Communication) ba reduced by Rs. 100.

MNeed to construct the roads as are
already sanctioned by the Govermnement./
(108)

“That the demand for grant on account
under the Head Public Works Department
{Communication) be redued by Rs. 100"

MNeed to impiement the proposed plan °
of Rs. 55 crores for converting Kuchcha side

roads fo canais into pucca side roads./(109)

“That the demand for grant on account
under the Head Education Uepapmem
{Primary Education) be reduced by Rs. 100"

/MNeedtoconstruct bulidings for Primary
Schools which are without buildings./ (110)

*That the demand for grant on account
under the Head Education Department
{Primary Education) be reduced by Rs. 100°

* MNeed to open primary and Junior High
schools in all the villages having population
mgnﬂ\mloon. K111)

’ 'Thatm.odomandforgraruonmum
the Head industries Department
{Export Promotion) be reduced by Rs. 100"
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/Needto encourage the export of finished
goods of leather including shoes by
establishing a leather city In Agra /(112)

“That the Demandfor Grant on Account
under the Head Industries Department
(Export Promotion) be reducced by Rs. 100."

MNeed to provide special faciiities for
production of cotton and woolen carpets in
Agraand Durries and Duppattas in Fatehpur
Sikri. /(113)

“That the Demand for Grant on Account
under the Head Industries Depamtment
({Export Promotion) be reduced by Rs. 100.”

/Need for adequate supply of stone for
use by the craftsmen making art pieces of
stones. /{114)

*That the Demand for Grant on Account
under the Head Industies Department
(Exponrt Promotion) be reduced by Rs. 100.”

/Needto establish an ndustry based on
agriculture whose products can be used for
export purposes./ (115)

“That the Demand for Grant on Account
under the Head industries Department
(Export Promotion) be reduced by Rs. 100.”

/Need of regular supply of slactricaity to
the industrial units making goods for export.
{116)

“That the Demand for Grant on Account
underthe Head industries Department (Mines
and Minerals) be reduced by Rs. 100."

/Need for adequate facilities for

continuing mining works in stone mines./
(1

“That the Demanf for Grant on Account
under the Head public Works department

704
993-94, for Grants (UP), 1992.93

(eomunirfuuun) be reduced by Rs. 100."”

/Needto convert the rural link roads into
metalled roads and to complete the
incomplete roads. (118)

“Thatthe Demandfor Grant on Account
under the Head Social Welfare Dapartment
(Social Werltare) be reduced by Rs. 100,

/Need to provide pension to afl the
widows and the aged for their livelihood./
(119)

“That the Demand for Grant on Account
under the Head Soldier's Welfare
Department be reduced by Rs 100.”

/Need to formulate a detailed plan to
rehabliitate all the exsoldiers. /{120)

“Thatthe Demand for Grant on Account
under the Head Institutional Finance
Department (Sales Tax) be reduced by Rs.
100."

Meed to simplfy the procedure for
collection of sales tax and to reduce the rates
of sales taxes./(121)

“That the Dermand tor Grant on Account
under the Head Irngaton Department
(Establishment) be reduced by Rs. 100"

/Needtoconstructabarrageon Yamuna
in Agra immediately /(122)

“Thatthe Demand for Grant on Account
under the Head Imgaton Department
{Establishment) be redued by Rs 100."

/Needtoaugmentthe imgation facilities
by constructing sub-canals of Agra canalin
Fathpur Sikri and Fatehabad area of Agra./
(123) '

SHRI RAJENDRA AGNIHOTRAI
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(JHANS!I): | beg to move:

'Tha‘ltheDemndtorGraninn Account
under the Head power Depariment be
reduced by Rs.100"

MNeedto lay line from Lalitpur to Mehroni
and from palito Baibehat and also to provide
a 32 K.V. Sub-station in Mehroni in Lalitpur
district./(124)

“That the Demand for Grant on account
under the Head Power Department be
reduced by Rs. 100.”

/Need to allocate more funds for rural
electrification in Jhansi distnct./(125)

“Thatthe Demand for Granton Account
under the Head ‘Power Department be
reducced by Rs. 100.

/Needto produce more electricity. /(126)

*That the Demand for Grant on Account
under the Head Agricculture and other allied
Departments (Rural Development) be
reduced by Rs. 100"

/Meed to provide more funds for porper
development of rural areas of Bundelkhand

region./(127)

“That the Demand for Grant on Account
under the Head Urban Development
Depariment be reduced by Rs 100."

/Need to provide more funds for meet
shortage of dnnking water in rural areas of
Jhansi district./(128)

“thatthe Demand for Grant on Account
under the Head Urban Development
Department be reduced by Rs. 100"

/Need to provide more funds for meet
shortage of drinking water in rural areas of

Lalitpur district./ (129)

“Thatthe Demand for Grant on Account
under the Head Transpornt Depariment be
reduced by Rs. 100."

/Need to provide more funds for im-
provement of state Transport service and to
provide bus services from Devgarh, district
Lalitpur to Lucknow and Khajral. /(130)

“That the demand for Grant on Account
under the Head Tourism Department be
reduced by Rs. 100.”

/Need to take steps for proper
development of tourism in the State./(131)

“Thatthe Demand for Grant on Account
under the Head Tourism Deparment be
reduced by Rs. 100.”

/Need to encourage tourism by setting
up a bird santuary at the big pond of Talbehat
of Lalitpur district./ (132)

“That the Demandfor Grant on Account
under the Head public works Department
{Communications) be reduced by Rs. 100.”

/Need to provide adequate funds for
construction and maintenance of roads and
bridges, in the State. /{133)

“That the Demand for Grant on Account
under the Head Secretariat Administration
be reduced by Rs. 100."

/Need to take steps to check wasteful
expenditure./(134)

MAJ. GEN. (RETD.) BHUWAN CHAN-
DRA KHANDURI (Garhwal): 1 beg to move:

*That the Demand for Grant on Account
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under the Head Technical Education De-
partment be reducedby Rs 100"

Meed to make G B pant Engineenng
college, paun Garhalfully functional by filing
up vacancies of lecturers and staff /(135)

“That the Demand for Grant on Account
under the Head Technical Education
Department be reduced by Rs 100"

/Need toconstruct suttable busldings for
I T I's in paun and chamoh Distncts /(136)

“Thatthe Demand for Grant on Account
under the Head Finance Deparment ,(State
Lottery) be reduced by Rs 100"

/Need to bar sale of lottenes in entire
state /(137)

“That the Demand for Grant on Account
under the Head Education Department
(pnmary Education) be reducedbyRs 100"

/MNeed to open pnmary schoois in
Garhwal Mandas! as per nomms for hills /
(138)

“That the Demand for Grant on Account
under the Head (Education be reduced by
Rs 100"

/Need to construct proper school
builldings for pnmary schools m Garhwal
Mandal /(139)

‘That the demand for Grant on Account
under the Head Educaton Depa-ment
(Pnmary education be reducedbyRs 100 *

/MNeed to provide adequate staff in
prmary schols /(140)

“that the Demand for Grant on Account
under the Head Educaton department
(Secondary Education) be reduced by Rs
100"

for Grants (UP), 1992-93

/Need to upgrade more Junior Schools
to High Schools and High Schools to
Intermediate to bnng these upto the laid
down norms in hills /(141)

“Thatthe Demand for Grant on Account
under the Head Education Department

(Secondary Education) be reduced by Rs
100"

/Need tofill up large scale vacancies of
teachers in High Schools and Colleges n
Garhwal Mandal /(142)

“Thatthe Demand for Grant on Account
under the Head Education Department
(Secondary Education) be reduced by Rs
100"

/Need to introduce Science and Maths
subjects in all High Schools and Colleges in
Garhwal Manda /(143)

“Thatthe Demandfor Grant on Account
under the Head Education (Higher Education)
be reduced by Rs 100

Meed to provide laborafory facilihes
and equipments in schools and colleges in
GGarhwal Mandal /(144)

“Thatthe Demand for Grant on Account
under the Head Education (Higher Education)
be reduced by Rs 100"

/Needtostartadditional Degree colleges
n Garhwal, paunand chamoli distncts /(145)

“That the Demandtor Grant on Account
underthe Head Education (Higher Education)
be reduced by Rs 100"

MNeed to fill large scale vacancies of
lecturers in Degree colleges in Distnct Paun
Garhwal and Ghamol /(146)

“That the Demand for Grant on Account
under the Head General Administration
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department be reduced by Rs. 100"

/Need to exercise economy in

expenditure./(147)

“That the Demand for Grant on Account
under the Head General Administration
Department be reduced by Rs. 100."

/MNeedtocheck effectively malpractices
in govemment Department./(148)

“That the demand for Grant on Account
under the Head General Administration
Department be reduced by Rs, 100."

. MNeed o introduce and implement “Hill
cadre" in Uttaranchal immediately./(149)

“That the Demand for Grant on Account
under the Head general Administration
Department be reduced by Rs. 100.”

/Need toincrease the number of Blocks
inuttaranchal foar better administration /{ 150)

*That the Demand for Grant on Account
under the head General Administration

Department be reduced by Rs. 100."

/MNeedt6establish & new Tehsil at Pokhi
inDistrict Chamoli ( Mandal) /(151)

“Thatthe Demand for Grant on Accocount
under the Head General Administration
department be reduced by Rs. 100.”

/MNeedtofill up the quota ex-gervicemen
in Govemnment jobs /(152)

“That the Demand for Grant on Account
under the Head Soidier weifare Department
be reduced by Rs. 100.”

MNeedtoprovide loans to ax-servicemen
for starting their own ventures./(153)

“That the demand for Grant on Account

Meed to organise and encourse
cooperative societies by ex-servicemen. /
(154)

“Thatthe Demand for Grant on Acccount
under the Head Soldier welfare Department
be reduced by Rs. 100.”

/Need to organise block-level groups

meetings of ex-soldiers for working against
social evils. /(155)

“That the Demand for Grant on Account
under the Head Soldier Welfare Department
be reduced by Rs. 100."

/MNeed to start a "land Army" of ex-
soldiers for carrying out certain types of
Government Works/Schemes. On the
patiem exdsting in some States /(156)

MAJ. GEN. (Retd) BHUWAN
CHANDRA KHANDURL: | beg to move:

“That the Demand for Grant on account
under the Head Cultural Affairs Department
be reduced by Rs. 100.”

/MNeed to develop the ancient cultural
heritage of people of Uttaranchal /(157)

“That the Demand for Grant on account
under the Head imigation Department
(Works) be reduced by Rs. 100.”

/MNeed to tone up the functioning of
Irrigation Department in Garhwal Mandal./
(158)

“That the demand for Grant on account
under the Head Excise Department be
reduced by Rs. 100 "

/Need to have proper control on sale of

™~
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liquor in garhwal J(159)

“That the Demand forGrant on Account
under the Head Excise department be
reduced by Rs. 100.”

/Need to enforce prohibition In
Uttaranchal./{160)

“That the Demand for grant on account
under the Head Excise Department be
reduced by Rs. 100."

/Need to take strict action against illicit
distrillers of iquer./(161)

“That the Demand for Grant on account
underthe Head Industries Department (Mines
and Minerals) be reduced by Rs. 100."

/Need to examine feasibility of exploring
minerals in Uttaranchal /(162)

“That the demand for grant on account
under the Head Industries department
(Village and small industries) be reduced by
Rs. 100"

/MNeedto establish and encourage small
scale industries in garhwal./(163)

“That the Demand forGrant on Account
under the Head Industries Department
(Handioom Industry) be reduced by Rs. 100.”

/Need to optimise the handoom industry
in Uttaranchal./(164)

“That the demand for Grant on account
underthe Head Power Department be reduce
by Rs. 100.*

/MNeed to utiiise the tremendous hydro-
electric potential by going in for Run-at-the-
River schemes on alarge scale in Garhwal./
(165)

“That the Demand for Grant on account

under the Head power Department be
reduced by Rs. 100."

/MNeed to explore and utilise the
tremendous micro-Hydro-electric potential
available in Garhwal Mandal of Uttaranchal.
K168)

*“That the Demand for grant on account
under the Head Power Department be
reduced by Rs. 100.”

MNeedto allocate adequate funds forthe
electrification of villages of districts pauri-
Garhwal and Chamoli./(167)

“That the Demand for grant on account
under the Head Power department be
reduced by Rs. 100."

/Need to rationalise the billing system
for electncity bills./ (168)

“That the demand for grant on account
under the Head Power Department be
reduced by Rs. 100."

/Need to provide additional manpower
for maintenance of electricity system in
Uttaranchal /(169)

“That the demand for grant on account
under the Head Agriculture and other allied
departments (Horticultural Development) be
reduced by Rs. 100.”

/Need to utiise and develop the
horticultural potential available in Garhwal./
(170)

“That the demand for grant on account
under the Head.agriculture and'other allied
departments (Horticultural development) be
reduced by Rs. 100."

/Need to create cold storage facility for
mﬁmdhﬂbhmmﬂm
and Chamoli./(171)
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“That the demand for grant on account
under the head agnculture and other allied
departments (Horticultural development) be
reduced by Rs 100"

/Meed to establish a frut processing
industry in Garhwal Mandal of Uttaranchal /
(172)

“That the demand for grant on account
under the Head agnculture and other allied
departments (Horticultural development) be
reduced by Rs 100"

/Need to fix procurment pnces of fruits
and potatoes in Garhwal Mandal /(173)

“That the demand for grant on account
under the Head Agnculture and other allied
departments (Agnculture) be reducedby Rs
100

/Need to establish a research centre fo
developing True potato Seed (TPS) indistnct
chamoli of Uttar Pradesh /(174)

“That the demand for grant on account
under the Head agniculture and other allied
departments (Fishenes) be reduced by Rs,
100"

/Need to develop Fishenes in Garhwal
Mandal /(175)

“That the demand for grant on account
under the Head personnel and Appointment
Department (Traiming and other Expenditure)
be reduce by Rs 100"

/Needtoexercise economyinimparting
training to the personnel /(176)

“That the demand for grant on account
underthe Head personnel and Appointment
Department (Traning and Other Expendrure)
be reduced by Rs 100"

MARCH 20, 1993 SupplementaryDemands 804
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/Needto eliminate unnecessary courses
form the training programme of offices /
(77

“That the Demand for grant on account
under the Head personnel and appointment
department (Training and other expenditure)
be reduced by Rs 100"

/Need to utihse individuls on propoer
assignments after training courses /(178)

“That the demand for grant on account
under the Head Food and Civil Supplies
Department be reduced by Rs 100"

/Needtoensure quality - control of tems
being issued through PDS /(179)

‘That the demand for grant on account
under the head food and Civil Supplies
Department be reduced by Rs 100"

/Needtoopenmore PDS out-lets in hilly
areas of Uttar Pradesh / (180)

“Thatt the demand for grant on account
under the Head Food and Civii Supples
Department be reduced by Rs 100"

/Meed to distnbute more kerosene
through PDS in Garhwal Mandal / (181)

“That the demand for grant on account
under the Head Sports Department be
reduced by Rs 100"

/Need to provide playgrounds/stadia at
block levels in Garhwal Manda /(182)

“That the demand for grant on account
under the Head Home Department (Jail) be
reducedby rs 100"

/Need to improve the iving conditions
for the pnsoners in Jails /(183)}
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“That the demand for grant on account
under the Head Home Department (Police)
be redcued by Rs 100"

/Need to prevent custody deaths /(184)

“That the demamﬂ[or grant on account
under the Head Home Department (Police)
be reduced by Rs 100"

/Need to improve descipline and
behawviour of police with public /(185)

“That the demand for grant on account
under the Head Home Department (Police)
be reduced by As 100"

/MNeed to check malpractices in police
department /(186)

“That the demand for grant on account
under the Head Home department (Police)
be reduced by Rs 100"

/Need to improve the organisation and
equipment of police Force / (187) .

“That the demand for grant on account
under the Head Home department (Political
Pension and Other Expenditure) be reduced
byRs 100"

/Need to clear backlog applications for
pohitical pensions (188)

“That the demand for grant on account
under the Head Medical Department (Medical
Education and Training) be reduced by Rs
100 *

/Need to establish a Medical College in
Garhwal Mandal / (189)

“That the demand for grant on account
under the Head Medical Department
(Alippathy) be reduced by Rs 100"

/Nead to provide adequate medicinesto

hospitals (1910)

“That the demand for grant on account
under the Head Medical Department (Al-
lopathy) be reduced by Rs 100 "

/Need to fill up the large number of
vacancies of doctors in Govt hospitals 1n
Garhwal Mandal /(191)

“That the demand for grant on account
under the Head Medical Department
(Allopathy) be reduced by Rs 100"

/Need to improve the unhygenic
conditions of hospitals, particularly inremote
hilly areas /(192)

“That the demand for grant on account
under the Head Medical Department
(Allopathy) be reduced by Rs 100 "

/Need to gve mimimum tenure of three
years to doctors posted to hilly region of
Uttar Pradesh /(193)

“That the demand for grant on account
under the Head Medical department
(Allopathy) be reduced by Rs 100~

/Need to improve the Base Hospital,
Snnagar (Garhwal) / (194)

“That the demand for grant on account
unnder the Head Medical Department
(Ayurvedic and Unani) be reduced by Rs
100 "

/MNeedto encourage Ayurvedic medicine
system by prowiding adequate funds and
rasearch facilites / (195)

“That the demand for grant on account
under the Head Medical Department
(Ayurvedic and Unani) be reduced by Rs
100 *

/Needto establish an Ayurvedic Medical
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Coliege-Cum-Research Institute at
Rishikesh./ (196)

“That the Demand for grant on account
under the Head Medical Department
(Ayurvedic and Unani) be reduced by Rs.
100.”

/Need 1o encourage Research and
Development of Herbal Plants grown in
Garhwal Mandal/ (197) )

“That the demand for grant on account
under the Head Transport department be
reduced by Rs. 100."

MNeedto replace the old and dilapidated
buses now operating in Garhwal Mandal /"
(198)

“That the detmand for grant on account
under the Head Transport Department be
reduced by Rs. 100."

MNeedtoincrease the bus services from
district headquarters in Garhwal Mandal to
various towns in the country./ (199)

“That the deroand for grant on account

under the Head Toursim Department be -

reduced by Rs. 100."

MNeed to create large scale-infra-
structure for develaping Tourism in Garhwal
Mandai./ (200)

“That the demand for grant on account
under the Head Tourlam Departmant be
reduced by Rs. 100.”

MNeed 1o declare Pauri (Garhwal) as 8
Tourist station for purposes of rail-
concession/(201)

“That the demand for grant on account

under the Head Environment Department
be reduced by Rs. 100."

/Need to control the excessive poliution
being created by vehicular traffic and
quarrying in Dooh Valley./ (202)

“That the demand for grant on account

under the head public works department
{Communication) be reduced by Rs. 100."

/MNeedto complete Dev Prayag bridge,
which- has collapsed twice during
construction./ (203)

“That the demand for grant on account
under the The Head Public works Department
{Communication) be reduced by Rs. 100"

/Need to complete the construction of

the damaged bridge at Dehradun at the
earfiest/ (204)

“That the demand for grant on account
under the Head Public works Department
{Communication) be reudced by Rs. 100.”

/Needto repairthe extensively damaged
roads in Dehradun town./ (205)

“That the grant on account
under the Head works department
{Communication) be reduced by Rs. 100.”

/Needioconstruct Dehradun by-pass at
the earllest./ (206)

“That the demand for grant on account
under the Head Public works Department
{Communication) be reduced by Rs. 100."

/Need to sllocate separats funds for
black topping the Kutcha roads in Garhwal,
80 far as to compiete those in five years./
(207)

“That the demand for grant on account
under the Head public works department
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(Communication) be reduced by Rs. 100.”

Meed to get the “Forest-clearance” for
alarge number of roads whose construction
is heid up for many years./ (208)

“That the demand for grant on account
under the Head Forest Department be
raduced by Rs. 100."

Meed to investigate into the causes d
recurring forest fires and fixing accountabiiity /
(209)

“That the demand for grant on account
under the Head Forest Department be
reduced by Rs, 100.”

Meed to critically examine the tree-
plantation figures and those being shown as
destroyed by forest-fires every year./ (210)

“That the demand for grant on account
under the Head Forest Department be
reduced by Rs 100"

MNeed to arrange Sateliite cover to
ascertain actual forest cover acheved each
year./(211)

“That the demand for grant on account
under the Head Forest Depastment be
reduced by Rs. 100.”

/MNeadtoamaligamate the "Van-Nigams®
with the forest department./ (213)

*That the demand for grant on accoum
under the Head Forest Department be
reduced by Rs. 100."

/Need 10 examine handing over tree-
plantation funds to the cooperative and
mmmmmm

“That the demand for grant on account
the Head Uttaranchal Development
department be reduced by Rs. 100."

/MNeed 10 increase the allocation for
drinking Water Uttaranchal./ (215)

“That the demand for grant on account
under the Head Uttaranchal Development
depértment be reduced by Rs. 100."

MNeed to tacke drinking water problem
on warfooting in District Pauri and Charmoli
{Garhwal)/{2186)

*That the demand for grant on account
under the head uttaranchal
department be reduced by Rs. 100."

/Need 1o establish suitable Industries in
“Zeroindustry” districts of Uttaranchal /(217)

“* Need to evolve a proper system to
preven unauhonsed fellig of trees. / (212)

“That the demand for grant on account
under the head uttaranchal development
department be reduced by Rs 100"

/Need toimplement the “The Hill Cadre
Scheme” imme diately./ (218)

“That the Demand for Grant on account
under the Heed Uttaranchal Development
depasrtment be reduced by Rs. 100/

MNoed to fll up the large number of
vacancies of teachers from Primary o
Degres Colleges immediately./ (219)

“That the demand for grant on account
under the Head Uttaranchal development
depertment be reduced by Rs. 100."

MNead to aliocate special funds for nwal
slectrification./ (220)

“That the demand for grant on account
under the Head Uttaranchal Development
department be reduced by Rs.100."

/Neod to aliocate special funds for
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harnessing the huge wind energy potential
available in Uttaranchal. /(221)

“That.the demand for grant on account
under the Head Uttaranchal development
department be reduced by Rs.100.”

/Need to shift the Assistant Director
(Hills) to Gair Sain immediately./(222)

“That the demand for grant on account
under the Head Uttaraanchai Development
department be reduced by Rs. 100."

/Need to clear the numerous water
supply scheme pending at various stages./
(223

“That the demand for grant on account
under the Head Uttaranchal Development
department reduced by Rs. 100."

/Need to merge Jal Nigam and Jal
Sansthan in Uttaranchal/ (224)

SHRI JAGAT VIR SINGH DRONA
(Kanpur) | beg to move:-

“That the demand for grant on account
under the Head Housing Department be
raduced by Rs. 100."

/Need to construct more houses for the
economically weaker section of society in
Kanpur./(225)

*That the demand for grant on account
under the Head Housing Department be
reduced by Rs. 100."

/Need to caterfor small residential plots
for poor people in Kanpur./ /(226)

“That the demand for grant on account

under the Head Housing Department be
reduce by Rs. 100.”

/Need to streamline the working of
Kanpur Development Authority. /(227)

“That the demand for grant on account
under the Head Housing Department be
reduce by Rs. 100."

/Need to speed up sanction of Housing
Plans by Kanpur Development Authority./
(228)

*That the demand for grant on account
under the Head Housing Department ve
reduced by Rs. 100",

/Need to promote construction of multi
storeyed housing complexes. /(229)

“That the demand for grant on account
under the Head Housing Departmen be
reduced by Rs. 100".

/Need for timely completion of projects
to avoid hike in prices of building materials./
(230)

“That the demand for grant on account
under the Head Power Department be
reduced by Rs. 100."

/MNeedto revive Riverside Power House,
kanpur and convert it into gas based. /(231)

“That he demand for gran on account
under the Head Power Departtment be
reduced by Rs. 100.”

/Need o replace old ransmission lines to
avoid loss of electricity transmission and he
ensure better valtage supply in Kappur./
(232)

“That the demand for gran on account

under the Head Power Departmen be
reduced by Rs. 100."

/MNeed toinstal more Power sub-stations
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n Kanpur for the equal distnbution of load /
(233)

“That he demand for gran on account
under «he Head Power Department be
reduced by Rs 100"

/Need to ensure continuous power
supply of cold storages and othersuchunits
(234) .

‘That the demand for gran on account
under the Head Power Deparimen be
reduced by Rs 100

/Need to streamiine the procedure for
disposal of pending applications for power
connections (235)

That he demand for grant on account
under the Head Power Department be
reduced by Rs 100

/Need to check errors n bithng of
domestic consumers  (236)

‘' That the demand for grant on account
under the Head Food and Civil Supphes
Deparimert be reduced by Rs 100"

/Need to streamiine he PDS mn Kanpur
to ensure regular supply to Pubkc / (237)

That the demand for grant on account
under the Head Food and cwil supphes
Department be reduced by Rs 100"

/Need to ensure punstive action agamst
offenders engaged in PDS /(238)

“That the demand for grant on account
under the Head Food and Cwil Supphes
Depantment be reduced by Rs 100"

/Need to check m-alpracticos n
Government offices of Food and Ciwvd
Suppiies Department / {(239)

“That the demand for grant on account
under the Head Food and Civil Supphes
Department be reduced by Rs 100

/Needto check supply of inferior quahty
of foodgrams hrough PDS /(240)

“That the demand for grant on account
under he Head Food and cwil supplies
Department be reduced by Rs 100 °

/Need to provide more commission in
PDS toreduce malpracices by shopkeepers /
(241)

“That the demand for gran on account
under the Head Food and Civit Supphes
Depariment be reduced by Rs 100

/Need to demand higher gunta of
foodgrans from Centre for U P 1 proportion
of population /(242)

' That the demand for gran' on account
under the Head Sports Department be
reduced by Rs 100"

/Need o provide atleast one playground
in every school / (243}

“That the demand for grant on account
under the Head Sports Departmen be
reduced by Rs 100"

/Need to prownde more funds for
promotion of sports in rural areas  (244)

“That the demand for grant on account
under the Heac Sports Depanment be
reduced by Rs 1w~

/MNeed to give same status to physical
euducation teacher as 15 given to other
teachers /(245)

“That the demand for grant on account
under the Head Sprots Department be
reuduced by Rs 100"
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/Needto arrange more sports coaching
camps for boys between 9-12 years age
group./(246)

“That the demand for grant on account
under the Head Sports department be
reduced by Rs. 100."

/Need to establish gymnaswums for
centralised coaching in urban areas./ (247)

“That the demand for gran on account
under the Head Sports Department be
reduced by Rs. 100."

/Need to open sports collieges for
talented youth./(248)

“That the demand for grant on account
under the head Home Department (Police
be reduced by Rs. 100.”

/Need to check malpractices prevalent
in Jal Nigam, Nagar Mahapalika and Jal
Sansthan./(249)

"That the demand for grant on account
under the head medicla Medical Depart-
ment (Medical Education and Training) be
reduced by Rs 100."

/Need to strictly bam pnvate practice by
medicos working in Govemment service./
(250)

“That the demand for grant on account
under the head Medical Department (Medical
Education and Training/be reduced by Rs.
100."

Meed to provide advance facilties in
hospitals attached to Medical Colleges so
that the students can update their knowl-
edge./ (251)

“That the demand for grant on account
under the head Madical Department (Medi-
cal Education and Training) be reduced by
Rs. 100.”

/Need to have more stress on practical
. training for students in Medical Colleges./
(252)

“That the demand for grant on account
under the head Medical Department (Medi-
cal Education and Training) /be reduced by
Rs. 100"

/Need to equip J K Cancer Institute,
Kanpur wih modem equipments and to
appoint specialists /(253)

“That the demand for grant on account
under the head Medical Department (Med:-
cal Education and Traning) be reduced by
Rs. 100."

/MNeed to increase the number of seats
for Post Graduate studies in Medical Col-
leges / (254)

“That the demand for grant on account
under the head Medical Department (Aliopa-
thy) be reduced by Res 100"

MNeedtomake available ife saving drugs
inall Government Hospitals for peoplg ./255)

“That the demand for grant on Account
underthe Head Medical department (Aliopa-
thy) be reduced by Rs. 100.”

/Needtoprovide facilities for CAT scan-
ning in all distnct hospitals. /(256)

“That the demant for grant on account
underthe head Medical Department (Allopa-
thy) be reduced by Rs. 100."

/Need to establish a government hospi-
tal with facilities to treat brain injuries and all
othermajor mjuries in Kidwai Nagar, Kanpur./
(257)

*That the demant for grant on account
under the head Madical Dapartment (Allopa-
thy) be reduced by Rs. 100, *

4
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/Need to improve the hygieninc
conditions in government hospitals./(258)

“That the demand for grant on account -

under the head Medical depariment
(Aliopathy) be rerduced by Rs 100"

/Needto ensure that all the equipments
in the hosprals are always in working
condition. /{(259)

“That the demand fol grant on account
under the head Medical Department
(Allopathy ) be reduced by Rs 100 "

Need o shift postmortem house of
Kanpur to Somewhere on the outskirts of the
city / (260)

*“That the demand for grant on account
under the head Urban Development
Departiment be reduced by Rs 100"

/Need to provide more funds to Kanpur
for roads, street ights swerage and water
supply./ (261)

“That the demant for grant on account
under the head urban Development
Department be reduced by As, 100"

/Needto realgnentire sewerage tisposal
system in kanpur./(262)

“That the demand for grant on Account
under the head Uraban Development
Department be reduced by Rs 100"

MNeed to prowidel a new water works to
Kanpur 10 cater the needs of 40 lakhs of
population of Kanpur./ (263)

“That the demand for grant on Account
under the head Urban Development
Department be reduced by Rs 100"

/Meed tocheckmalpractice prevalingin
Jal Nigam, Nagar Mahapalka and Jal

for Grants (UP), 1992-93
Sansthan./(264)

*
“That the demand for grant on account
under the Urban Development Departement
be reduced by Rs 100" '

/Need o check poliution of dranking
water in Kanpur by sealing ail drains which
fail in the nver Gaga /(265)

“That the demand under the

* Thatthe demandforforgrant on account
under the head Urban Development
Department be reduced by Rs 100 "

/Need to tone up the functioning of the
urban Department for achieving betfter
results /(266)

‘That the Demand for gran oh account
under the Head Education Deparment
(Pnmary Education) be reducedbyRs 100 ™

/Needto revamp Primary Education and
ensure one school for every village having
population of atleast 100 people / (267)

“That the demand for grant on account
under the head Education Department
(Pnmary Education) be reducedby Rs 100"

/Need to provide adequate buikdings
furniture and trained the teachers in every
Pnmary Schools / (286)

“That the demand for grant on account
under the head Education Department
(Secondary Education) be reduced by Rs
100"

/Need to eater for an Intermediate
College for girls in Kanpur / (269)

“That the demand for grant on account
under the head Education Depariment
{Secondary Education) be reduced by Rs
100"

1
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/Need to ensure atleast 180 working
days in every academic session / (270)

“That the demand for grant on account
under the head Education Depariment
(Secondary Education) be reduced by Rs
100"

/Need oregulanse the academic session
and conducting of examiation in ime and
timely declaration of result /(271)

“That the demand for grant on account
under the head Education Department
{Secondery Education) be reduced by Rs
100

/Need to provide playground to every
college /{272)

“That the demand for grant on account
under the head Fducation Department
(Secondry Education) be reduced by Rs
100"

/Need to ensure admission for every
bnght student for higher studies /(273)

“That the demant for grant on account
under the head Educaton Department
(Secondary Education) be reduced by Rs
100"

/Needto aboksh the provision of passing
in lit drvision as it poses problems in getting
admussion to higher classes /(274)

“That the demand for grant on account
under the head Education department
(Secondary Education) be reduced by Ras.
100"

/Need to grant more funds for
maintaining colleges library (275)

“That the demand tor grant on account
under the head education Department

MARCH 29,1993  Supplementary Demands 820

for Grants (UP), 1992-93
{secondary bEducation) be reduced by Rs.
100"

/eed to ensure moral education n all
colleges./ (276)

SHRIMOMAN SINGH (Deona). I begto
move -

“That the demand for grant on Account
underthe head Industnes Department (Heavy
and Medium Indutnes) be reduced by Rs.
100."

/Need to sel up a Public Seclor
Undertaking in Tahn Garhwal distnct of Uttar
Pradesh /(299)

“That the demand for Grant on Account
underthe headindustnes Department (Heavy
and Medium Industries) be reduced by Rs
100"

/Need to prowide all the faciities to
establish industries in no industry distncts /
(300)

“That the demand for grant on accoun
under the head Agriculture and other alked
Departments (Horticulture Development)be
reduced by Rs 100"

/Neead to open a Knshi Vigyan Kendara
in distnct Deona of Uttar Pradesh /(301)

“That the damand for grant on account
under the head Cane Development
Depanment (Sugar Industry) be reduced by
Rs. 100." )

Meed to open a sugar mill in Rampur
Karhance of district Deoria and to expand
the sugar mill of Deona and Betalpur./{302)

“That the demand for grant on account
under the head Home Department (Polce
be reduced by Rs. 100.”
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/Need to abandon the policy of prowid-
ing of unnecessary personal secunty at he
State expenses to the people of cnmnal
tendencies /(303)

“That the demad for grant on account
under the head Public Works Depariment
{Commurucation) be reducedby Rs 100"

/Need to connect places of Boudhist
pilgrime by broad roads in U P and to com-

plete the construction of long pending bndges
a the earhest /(307)

“That the demand for grant account
under the head Education Department
(Higher Education) be reduced by Rs 100 "

Need to prowide facility of M A courses
in all the degree colleges in U P /(308)

“That the demand forgrant on account
under the head imgation Depaniment (Works)
be reducedby R 100"

/Need to complete Sanu nver project
and Tehn Dam project at the earhest / (309)

| Transiahon)

SHRI TEJ NARAVAN SINGH (Buxar)
Honourable Mr Chairman after the con-
gress Govemment the people of Uttar
Pradesh were looking forward to a govern-
ment which would turther pave way for the of
the state progress of the state But when
B J P cameinto powerin Uttar Pradesh the
people of Uttar Pradesh were certain that
they would now get tube wells for imgation
the unemployed youths would get empioy-
ment the roads wouid be constructed the
pooer would get loans from banks which
would throw open the path of progress for
the poor in Uttar Pradesh TheB J P Lead-
ers usad to promise in their speeches that if
they came to power they would work forthe
development of Uttaar Pradesh and it has
become clear that dunng thewr rule in the
State BJP gave more attention to the
1ssue of temple and masyid than the develop-
mentofthestate Thisis the reason whythe

budget 1s being presented in this House
Otherwise it would have been presented in
the states, Assembly of Uttar Pradesh since
they had an elected government there But
fortunately or unfortunatiey what should have
been done there 15 being done here

Every body swears by Ram Bad and
good people both swearby Ram Everywork
1s started with the name of Ram The BJP
people did everything in the name of Ram
andthe congress people also did everything
in the name of Ram this budget which has
been presented here after the imposition of
presidents Rule does not have as much
provision as 1t should have for the
developmentof Uttar Pradesh There s poor
imgation facility in Uttar Pradesh A lot of
money s required for building up ol a dam
over he Ganges But all these things do not
find any mention in this\ budget The youth
1s unemployed there  Most of the factones
are lying closed Large sums are needed to
reopen those factories but no such prowvision
has been made in the budget for opening
them

The people trom the ruling party as well
as from the opposition have made ademand
time and agan to allocate more and more
funds for the devilipment of Uttaranchal
The budget has a j rovision of only Rs 200
crore for this purpose  If the intention of the
Govemnment is clear then | demand that at
feast 500 crore ruj 1 i~ should be provided
forthe purpose Th . hasbeenignoredsince
long Therefore 1riemandthatRs 500crore
shouldbe provided The dispute overtemple
and mosque has created panic among the
people Steps should be taken o-normalise
the situation No efforts have been made so
far in this direction No efforts have been
made so farin this d rection Shn Ram Vilas
Paswan has corred ilv stated that all those
officials responsible for commatting atroci-
ties and creches law and order problem are
shali working therr They have not been
trasterred The offi.cts posted dunng the
regme of Shn Mu'ayam Singh and who
successfully maintauned the peace n the
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state, were transferred from thers dunng the
BJP government IThose officers who com-
mitted atrocities and completely ignored he
law and order situation and even violated the
orders issued by the Supreme Court are stil
continuing inthe state dunngthe President's
Rule, That's why | would like to say to the
congressmen, that all those officers who
preperated atrocities on the poor and he
Hamans and who are still engaged n it,
should be transferred from there If hey are
not transferred there, what i1s he difference
between the BJP Government and the Press-
dent rule You have said that the BJP had
violated the order of the Supreme Court
dunng their regime but you are not violating
it, but the atrocities that well committed on
the poor in the state dunng BJP regime are
still being committed by he same officers
You have no nght o say, no are you entitied
tosay that no atrocities are being commitied
in the State dunng your penod

Our area 1s adjacent to Uttar Pradesh
The Police of that state have committed on
he Hamjans andthese are still being commat-
ted 1would like to urge upon he Government
that those officers should be transferred
from there at the earlest so that labourers
and common men in Uttar Pradesh could
feel that his rule 1s better than the rule of the
Bhartiya Janata Party Congress has also
said that both mandir and maspd will be
constructed but | say, that the construction of
mandir and masyd 1s not going to help in the
development of Uttar Pradesh ltwon'tmake
any difference # mandir and masjd are
constructed even after five years There 1s
no dearth of temples and mosques in Uttar
Pradesh If the data are collected we'll find
that the largest number of temples and
mosques are there in Uttar Pradesh There
is no dearth of places of worship erther for
Hindus or for Musims in Uttar Pradesh As
BJP remamed entangled between Mandir
and mosque1ssuein Uttar Prades Congress

Government should not getentangledin it, It
would be very unfortunate for Uttar Pradesh.
Therefore, Government should forget the
issue of temple or mosqgue for 5-10 years
and pay all attentions to provide employ-
ment to the unemployed youth all in the
state Theyouth from he state gotoHaryana
and Punjab in search of employment if
Govemmenttakes steps to provide employ-
ment to the youth Then Uttar Pradesh wilt
not go the Kashmir and Punjab way. One
cannot say anything about it Therefore, |
would hke o request the congress people
that should be entangle themselves inMandir
Masypd 1ssue hke the BJP peopile.

| would hke to submit that Congress
cntises the Bihar Government very much In
Bihar, a chowkidar 1s paid a salary of Rs
1100 tormonth while in Uttar Pradesh, Delh,
Haryana and Maharashtra chowkidara are
not treated even fourth class employee, and
they do not get even Rs 100 per month
Therefore | would like to submit that now
Congress is in power in all he four states, so
it should at least pay As 1100 to the
chowiledara in Uttar Pradesh so that they
come at par with their counterparts in Bihar

in the end, | would like 1o say a few
words about he development of Uttar
Pradesh Govemnment of incha should give
more funds for the development of Utlar
Pradesh K shouldno allocate only to Mahar-
ashtra, Andhra Pradesh and Karnataka but
it should also allocate more and more funds
for the development of Bihar and Uttar
Pradesh Steps should also be taken to
reopen the factories which are lying closed
At the same time wngation facility shoukd
also be provided to the farmears in the state
with these words, | conclude.

19.00 hrs

{MR. DEPUTY SPEAKER i the Chair
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SHRI SATYAPAL SINGH YADAV
(Shahajahanpur) Mr Deputy Speaker, Sir, |
nse to oppose the Budget of Uttar Pradesh
presented by Government in the House In
this regard | would hke to submit that the
budget which was used to be passed by
Government of Uttar Pradesh after a prolong
dissuasion of three months 1s now not being
allocated even 3 hours for discussion 1think
itis a greatinjustice to a large state hke Uttar
Pradesh

Sir the financial cnses cannot be solved
unless Ayodhya tangle is resolved Afterthe
incident of sixth December lakhs of Rupees
have been spenton Ayodhya Qurcolleagues
Shn Rawat has submitted just now that no
riots took place in Uttar Pradesh dunng BJP
regime | would Iike to submit thal question is
not that as to where did the nots of bomb
explosion take place It 1s not important
whether they took place in Bombay Calcutta
or Kanpuroratsome otherplace Buitistrue
that the incident of 6th December was so big
that it shook the entire country it has totally
against the interests of the country and the
people of the country are now facing 1s
consequencies The whole country is now
faced withcommunal sttuation Ithas affected
our fmancial position badly particularly of
Uttar Pradesh Ithas wiped outthe congress
basefrom Uttar Pradesh"* This time congress
has won only five seats from Uttar Pradesh
but now 1t would be difficult to win even five
seats for them This should be clear to
congress We are 20 mambers of Janata
Dal (Interruptions)

SHRIDUTTAMEGHE ** itis notcorrect
tosay (/nterruptions)

This should not be uttered by a Member
of Parkament
[Enghsh)]

MR DEPUY SPEAKER If there s any

unparkamentary word we will remove tfrom
the record

{Interruptions)
[ Translation)

SHRI NTISH KUAMR Mr Deputy
Speaker Sir why did theyleave Arjun Singh
mnthe lurch after pushing him n the forefront
I do not know who is digging a whom ?
{Interruptions)

SHRI SATYAPAL SINGH YADAV
Congress has done only one good thing
even since it has come to power It has
dismissed their Government | think they
should have been thrown into indian Ocean
as they has create such possible
{Interruptions ) But today the position is that
they do not have the courage to remove or
transler the BJP people wherever they are
working The distnct officer of Benaras and
Police Commussioner of Jaunpur both are
working like the representatives of BJP
Govermnment They do not have the courage
totransferthemfromthere There s apoltical
adwiserto Pnme-Mmister | wouldnot mention
s name that adviseris adopting very meas
tactics He i1s inciting the Police officers
against us although he does not have the
courage tofaceus With the help of police he
wants to cause harm to us and face us
through these police officers He i1s adopting
such mean tactics

Sw we aretwenty members Keepingin
wview the incident that took place on 6th
December we do not want elections at
present as we thought communal situation
could rock the country but now the situation
is changed (Interruptions) We wanted the
elections not to be held at that ime These
people thought that by spreading communal
frenzy they would win the elections But
today through this House | would win the
elections But today through this House |
would ke to submit that we are prepared to

TEEXpunged as ordered by the chan
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face these people in election arena We
reiterate we are preparad to face them and
we are ready for that Let this Government
announce elections | demand that this
Government should hold elections within six
months penod

Secondly | would like to state that who
adopted mean tactics are be coming our
heroes These BJP people had committed
such a wrong and these people are treating
them as heroes They people do not have
courage totransfer or remove these officers
whereas Our people are being made target
because of personnal enemity They are
working with narrow mindedness and trying
to harm us

Mr Deputy Speaker, sir | would hke to
let your know the present state of affairs in
Uttar Pradesh Twenty fourpercent electneity
1s being supphed to rural areas while rest
76% 15 being supplied to urban areas
Similarly only ten percent of loans all being
distnbuted in rural areas and miety percent
in Urban areas Only fifteen percent of the
fotal expenditure i1s being spent on rural de-
velopment whereas 85 1s being spent on
Urban development Before the general
elections of 1989 large fund used to be
provided for rural development but after the
BJP Government came into power all the
works of rural development were suspended
and the same attitude 1s being adopted by
Congress Government No Rural Develop-
ment work i1s being done at present (/nter-
ruptons)

BJP people claim that no communal
nots took place during their regme Who
was responsible of firmg on farmers of
Ramkola When they were demanding
payments of sugarcane? Who was
responsible for ordenng finng on the factory
workers of Dara Cement? Students were
sent to jails All these things are still going

during congress ruletoday We did nothave
only hope of impiementation of rural Devel-
opment programme from BJP, ueven during
Congress Rule it has been able tocombat it
(intarruptions) If these people are saying
that the firing o Ramkola farmers were or-
dered during Skn Mulayam Singh regime
then they should correct themselves

Uttar Pradesh has become are sting
place for these people dunng the governor's
rule there No development work i1s being
carried out in Uttar Pradesh rather it has
become a resting place for them A retired
IPS officer, who 1s an Advisor to Governor
dd not ke any residence except Chief
Minister's residence on Kalidas Margand he
started dunng there so that no commonman
could reach him The officers there are not
under any control They act according to
thewrwill The Present Government is totally
incapable to have a check on these officers
Therefore |oppose the present Government
there

Mr Deputy Speaker Sir so far as the
demand of Uttrakhand i1s concermned we
supportit We are infavour ofcreatinga new
state of Utirakhand Attrocities on Hanjans
have increased | donotwanttosayanything
more on it as Shn Paswan i has already said
alot on t  The Maxmum wincidents of
Kidnapping took place dunng BJP rule and
these are stili taking place (Interruptions)

Mr Deputy Speaker Sir a teference
has been made about the plight of
Chowkidars these pcople should lean
something from Bihar BJP people could not
learn any thing from them because they
focussed their attention on the lradors class
ratherthanonthelowerclass These people
should leamn something from Bihar A
chowkidar i Bihar gets Rr 1100 as his
salary whilein Uttar Pradesh he s paid very
meagre salary The electricity 1s in short
supply there police atrocities are on the
mcrease corruphon is nsing students are
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being senttoalils, students are being, sentto
jail by enacting anticopying legisiation which
1snotcorrect | am not in favour of copying
but atthe same time | do not support sending
the students behind the bars instead of
making adequate arrangements for thewr
education andstudy This system shouldbe

changed

Sir, the Govemment 1s trying to pass
presentBudgetinafewhours  (Interrup-
tions) The present Government is not
trustworthy They have lost their credibiity
The people have nofaithinthem Theycould
notsettiethewr owncase Butelactions should
be held there within six months, as early as
possible and they should be preparedto face
the consequences

(interruptions)

DR RAMESHCHAND TOMAR (Hapur)

Mr Deputy Speaker Sir, the discussion on
Budget of Uttar Pradesh for 1993-94 should
havebeen held in Lucknow Butlamsorryto
say that it i1s being discussed here In
Pariament in Delhi The Presidents
Rule ({interruptions) 1s a betrayal and
injustice to the people of Uttar Pradesh

Elections were held n UP in May June
1991 The people of the State had voted the
Bhartiya Janata Party to powertorulefor five
years andto L ,derlake developmental works
inthe State PriortotheB J P rule,itwasthe
Government of Mulayam Singh Althat ime
curfew was imposed in 28 distncts and
incidents of kindnapping loot and dacoity
were on the height As a result the
industnalists of Uttar Pradesh had made up
thewr mind to shift to other States Just now

the hon Member of the Janata Dal was
talking about the administration ofthe B J P

Government in Uttar Pradesh 1wouid liketo
tell um that | am an M P trom Ghazniabad

Two and a quarteryears agowhenthere was
the Government of his Dal there were 214
incidents of kidnapping in Ghaziabad alone

The ransom amount for kidnapping ranged
fromRs 10lakhtoRs 50lakh The amount
to the tune of Rs 214 crore of respected
persons had gone in the hands of bad
characters Which party did they support?
The Govermment of the B J P had assured
the people to make a soceety free of
fear (interruphons) When Shn Kalyan
Singh took office in Uttar Pradesh | can
claim that we have fulfilled the assurances
made in our mandesto At the time of the
B8 J P Govemment goondas startedfieeing
Uttar Pradesh We had declared in our
election manifesto that we would remove all
the hurdies in the way of construction of Ram
temple at Ayodhya The people were happy
We did what we said The Budget of Uttar
Pradesh for 1992-93 was presented under
the leadership of on Kalyan Singh 1 would
hike totell my communustfnends, whoblamed
us for paying less attention to development
thatthe Govemmentofthe B J P had made
provision for 60 per cent development of
rural areas in Uttar Pradesh

(Interruptions)
[Enghsh)

MR DEPUTY SPEAKER The ime at
our disposal s very short andthere are more
than4-5hon Members belongingto different
poliical parties to speak {/nterruptions)

[ Transiation}

DR RAMESH CHAND TOMAR Prior
to it no Govemment allocated such huge
funds for rural development Underthe rural
development programmes roads would have
been constructed bncks laid electncity
provided and hospals and matemity centres
opened We were fulfiling our commitments
made to public but unfortunately our
Government was dismissed on 6th
December 15crore people of Uttar Pradesh
were betrayed
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[English)

SHRI LOKANATH CHOUDHARY
{Jagatisinghpur): | am just trying to know
whether the projected estimates presented
underany Head are differentfrom the Budget
presented by the B.J.P. Government. The
hon. Member should point it out.

MR. DEPUTY SPEAKER: Thatisnota
point of order (Interruptions)

[ Transiation)

DR RAMESH CHAND TOMAR: Ever
since the President's Rule was imposed on
6th December, the incidents of kidnapping,
loot and dacoity are on the increase, which s
quite untortunate. The people are
experiencing difficulty. The development
works that we had started have been stopped
Ithas caused widespread resentment among
the people of the State.

| was comparing the Budget for 1993-94
with that of 1992-93 presented by the B.J.P.
Govemment. As the Govemment admits
that prices nse by 10 per cent every year,
accordingly the Budget for the current year
should have been for Rs. 4700 crore. But it
1s only for Rs. 4250 crore. We have allocated
60 per cent funds for the development of
rural areas in the Budget for 1992-93but itis
being overiooked now and only 40 per cent
amount has been allocated for the purpose.
It 1s too meagre to develop the iural areas.

When we were inpowerin Uttar Pradesh,
we had are arrangementto pay remunerative
prices of sugarcane to farmers. We had
taken indiative to pay compensation to
farmers whose land had been acquired in
1967. But with the imposition of President's
Rule. the development work has come to a
gninding hait Payment of compensation to
tarmers for their acquired land has been
stopped. The payment of sugarcane prices
is not being made fo farmers. They are being

lodged in jails. It is injustice to farmers,

The Congress is doing injustice to the
people by imposing President's Rule in Uttar
Pradesh which we wouid never tolerate. |
and my colieagues of my party and other
parties have been demanding that elections
be held there at the earliest. | want toteli the
people, who are saying that we have done
great injustice there, that we have pulled
down disputed structure, that if elections are
held in Uttar Pradesh, pecople will decide
themselves as to whom they favour and
whom not

Inthis Budget, 40 percent provision has
been made for the development of rural
areas which is quite inadequate. In orderto
solve the problem of drinking water, negligible
amount has been provided | demand more
allocation as there 1s acute shortage of
drinking water in Uttar Pradesh Farmers
should be given assistance for therr crops
which Is. sometimes, ruined due to natural
calamity. No allocaton has been made for
this. In view of these things, no provision for
work of public interest has been made in this
Budget | oppose it The development of
rural areas has been overlooked | demand
that elections be hold there atthe earliest At
the same time, the people, who were
speaking against the B.J P Govemment,
will know what is reality

SHARI MOHAN SINGH (Deona) Mr
Deputy Speaker, Sir, Uttar Pradesh 1s the
biggest state where population 1s 14 crore.
Roughly it can be divided into five pans
Eastern Uttar Pradesh, Western Utlar
Pradesh, Bundelkhand, Uttranchal and
Central Uttar Pradesh. All parts have their
own problems. it is useless to think that
discussion on all these problems can be held
in just 2-4 minutes

Mr. Deputy Speaker, Sir, as regards
population, U.P. is the biggest state. It stands
fourth from the bottom inscfaras per capita
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incoma, agnculture, capital investment,
ulilsation of electricity and increasing
unemployment are concerned and there
seems to be no provision i the Budget for
the development of such a large state
Unforiunately the previous Government of
U P hadset alithe resources atnaught The
same policy has been adopted while
prepanng this Budget

Mr Deputy Speaker Sir, the Tehn
Project, meant for the development of U P
15 hanging fire Neither the Govemment of
U P nor the Central Government s saying
anything aboutthe future of this project After
disintegrationof the US S R , the project on
which Rs one thousand crore have already
been spent by us and which 15 likely to
provide electncty water and imgation
taciities after its completion 1s hanging fire
There 1s no indication in this Budget of the
steps likely to be taken by State Government
of the Central Government toimplement this
project The Central Government is neither
going to take inthative to inform us from
where this project would be funded when
the former US SR has already
disintegrated The Govemment of India has
faledin giving any assurance to the backward
people of U P about what advance action it
isgoingtotakeonthat Simiarly, theprevious
Government has made provision for excess
grantof Rs 40croreforEasternU P andRs
10 crore for Bundelkhand as taken No
increase has been made in this excess grant

n this Budget .

Mr Deputy Speaker Sir, as regards
resources, | am sorry to say that no stone
has been left unturned in setting all the
sources of sales-tax at naught Revenue
worth Rs 2200 crore should have been
accrued to the State from sales-tax It has
been estimatedthat there has been a shorttall
of Rs 300crore in revenue from sales-taxin
the revised estimates of the previous
Government The argument advanced in
support of this shortfall 1s that ¥ faciities

giventothe business men of the country and
of the state then they would voluntanty
deposit in the treasury and thus the amount
ofsales-taxwiligoup Butas perthe statitics,
there s every likelihood of 25 per cent shortfall
n recovery of sales-tax for the UP

Government in the current Budget In this
regard | would like to submit that sales-tax
onmotorvehicles hadbeen reduced from 10
per cent to 8 per cent On this account, the
U P Government has received Rs 4 crore
191akhless from sales taxbynow Similarly

there has been less recovery of sales-tax on
vanaspati ghee of Rs 6 crore 7 lakh up to
December If the present trend continued

the myth that the reduction in rate of sales-
tax would induce people to voluntanly deposit
sales-tax and that recovery would go up will
be exploded This will be so because no
guarantee of the solution to the problem of
evasion of sales-tax has been kept in mind
while reducing the rate of sales-tax

The bureaucracy of the State has also
reduced the expont duty on rectihed spint by
rupees one per bulk itre The Central
Government should not confer any nght on
bureant crafic Govemment to modify the
major policy decision | am sayming it with gnef
thatn orderto facitate some distillary owners
of Westem UP the bureaucracy n
connivancewiththem has reducedthe export
duty on rectified spint by rupee one per bulk
hitre which will cause aloss of more thanRs
30 crore to U P Government

The UP Government has abolished
tolitax The GovemmentofU P alsoreduced
the export duty on the rectified spint Simiarty
the U P Government has reduced sales tax
onmany items | request the Government of
India to organise a meeting ot all the State
Govemments and Centre should bring about
uniformity in the rates of sales tax which
manly constitute the sources of income of
State Governments In absence ofthis when
a state Governiment increases or reduces
the rates which causes lass to some States
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[Sh. Mohan Singh]

and also encourages the smugglers in other
States. Therefore, through you, | want to
make a request that Finance Minister should
organise a meeting of all the State
Govemnments and Governmentshould make
efforts to bring uniformity in rates of tax, such
as, vehicle tax, sales tax and excise duty
falling which some State Governments will
eam profitand others will suffer loss and this
practice will go on unending.

| want to state that loans on the State
Government are also increasing
continuously Inthis Budgetloanwillamount
to Rs. 1184 crore and atter taking further
loan from the Central Goverment this
amount will nse lo Rs. 1911 crore The
atmosphere required for repayments of loans
1s not there in Uttar Pradesh

Mr. Deputy Speaker. Sir, | can say it
without any hilch that today m President’s
rule. all defeated leaders of the Congress
are beng given cabinet rank one by one.
some has been appointed as Deputy
Chairman of National Integration Council.
and some other has been appointed as
Deputy Chairman of the Planning
Commission and another person has been
appomnted as chaiman of the 20-Point
Programme thus giving all of them through
which an effort is being made by the Central
Govermment under President’s Rule 10 ruin
the resources of Uttar Pradesh

In this context, | want to say that the
budget allocation for police has also been
increased by As. 100 crore Just now one of
my colleagues was saying that during the
regime of the BJP nule, peace and happiness
was established there but | want to state that
terrorist fled from Punjab have taken refugee
inU.P.today. Althe tme of thewr Government
more than 67 persons were killed detaining
them as terrorists but there seems to be no
end of this menace.

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): But last time it was you people
who had advocated their case. | want to tell
you that only 8 of them were accepted as
hard core terrorists by Punjab
Govemment...(Interruptions) I you pleac
their case, then now can tefrorism and
terrorists be wiped out.

SHRI MOHAN SINGH (Deoria): Mr.
Deputy Speaker, Sir, tobring terrorismtoan
end and tokill someone brutally in cutody are
entirely two different things. The way they
have mercilessly killed people in police
stations and common people were killed in
broadday lightat 12. O'clock out Hajrat Gan)
square cannot be termed as mopping up of
terronsts, ratherthese are merciless killings.
Today, anallocation ot Rs. 100 crore tosuch
police force 1s, in my opimon, simply amisuse
of U.P. Government's funds

With these words. | along withmy fnends.
demand that election in UP. be held
immediately An elected Governmentshould
be installed in U.P as the people want
because the persons they have elected for
fiva years have beated aretreat atjust in one
and a half year due to problems. The
population of U.P. is not going to re-elect
such people Therefore, | want an early
election there and these paople should be
told theur worth | want to request the House
as well as the Government Thank you.

{English|

MR. DEPUTY SPEAKER: On this
subject. three of four Membar's names are
there. If each Member were to speak for five
minute, | think, we can satisfy them aiso.

{Transtation]

SHRISANTOSHKUMAR GANGWAR:
Mr. Deputy Speakar. Sir, many members
from U.P. Want to speak. | want that they
should be given an opportumty to speak.
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Thus s the largest State the maximumnumber
of members from that state belongto B J P
Therelore, | request you to kindly permit
those who want to speak on the Budget for
Uttar Pradesh  (Interruptions)

{Enghsh)

MR DEPUTY SPEAKER But the
question 15 that we have to complete the
discussion on the Budgets of Rajasthan
Madhya Pradesh ete

({Interruptions)
[ Transiation)

DR LAXMI NARAYAN PANDEYA
{Mandsaur) Mr Deputy Speaker Sirif you
even aliow 2-4 minutesto the members they
can express their feelings | thnk UP 15 a
large State and if you allow them, they will
express their feelings before the Central
Government Therefore | aiso request you
to kindly dllow sometime to each of
them  (Interruptions)

[Enghish)

MR DEPUTY SPEAKER If « the
understanding of the House that each
Member will have five minutes to speak?
The speeches should be vary very relevant
and i tune with the existing circumstances
Now, | call Shn Yaima Singh Shn Yama
Singh the time at our disposal is very short
So, please cooperate

SHRI YAIMA SINGH YUMNAM (inner
Manwpur) Sir | will only take live minutes

I nse to support the Budgat

SHAI CHANDULAL CHANDRAKAR
(Durg) Mr Deputy Speaker, Sir. for each
State's Budgel. one hour has been allotied
By 10 O'clock, the Budgets of all the other
states havelobepassed Thisisthedecision
ofthe BAC andthe House has been extended
accordingly Now if two hours each to Uttar

for Grants (UP), 1992-93

Pradesh, Rajasthan and Madhya Prades
aragivep, twillbefiushed by about 1 o clock
in the rught  Therefore, my request i1s you
havetotakethe imefactorintoconsideration

{Transiation)

SHRI BHAGWAN SHANKAR RAWAT
(Agra) Mr Deputy Speaker the population
of UP s 14 crore Their destiny is to be
decded Therefore we should not make
haste

SHRISANTOSH KUMAR GANGWAR
Mr Depuly Speaker Sir please give a
chance to the members of U P to speak
(Interruptions)

SHRI NITISH KUMAR Mr Deputy
Speaker Sir please allow all the Members
who want to speak up to the ime they speak
because the budget 1s to be: passed and it
will be done there is no problem in it

MR DEPUTY SPEAKER Youwillhave
to sit late Are you ready?

SHRINITISH KUMAR Yes Sir we are
ready for it

{Enghsh)

MR DEPUTY SPEAKER It s true we
have agreed 10 complele the discussion of
each State within one hour

SHRI SRIKANTA JENA (Cuttack) The
time shoulid be aliotted as per the allocation
of fund to the different States Accordingly
you can give the time

MR DEPUTY SPEAKER The pointis
evary oneis a party tothis decision We have
been discussing ali these matters in the
BAC., here etc It)s a very relevant point

(Interruptions)

MR DEPUTY SPEAKER We shall
restnctthetime ShnYaima Singh Yumnam
please continue
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SHRI YAIMA SINGH YUMNAM: Sir, |
risetosupportthe Budget. | wantto perticipate
in this discussion because | regard Uttar
Pradesh as an ideal State because she has
produced many Prime Ministers. It is
considered as a State of learning aiso. There
are many places of pilgrimage. So, | would
like toparticipate in the discussion regarding
passing of the Budget. However, | wouldlike
to express my opinion that it would be best
for the State of Uttar Pradesh if the election
can be held at an early date. This is also my
opinion as well as the opinion of my party.

Sir. it is not fair and proper to impose
President's Rule in the lard where Lord
Ramachandra ji was bom. It will be very fair
and proper if Ram Rajya is established inthe
State of Uttar Pradesh. This President’s Rule
is quite opposed to Ram Rajya. | am very
much infavour of passing the Budget. But, at
the same time, | would like to urge the
Government for holding the election as early
as possible so that the popular Government
can be restored at the earliest possible date
in the State. That s my firm opinion. | am not
interested in blaming anybody or accusing
any party for what happened in UP. We
understand that the President's rule was
imposedin the State of UP as a result of what
had happened on he 6th December, that is
the demolition of the disputed structure. it is
the aftermath of thatevent. lam notinterested
in accusing anybody or any party in this
respect also. | am only trying to say that it will
be better for the people it the popular
Govemment s restored by holding elections
as early as possible.

We have experienced bitterly the taste
of President’s rule in the States. President's
rule means another name for the rule of
bureaucrats. Many programmes to be taken
up for the welfare of the people are suffered
because now a days any programme without
the participation or involvement of the people
will not be successtul. | would fike to suggest

that elections should be held in the State as
early as possible.

| am prepared to say that the BJP also
are going to the people. When the people of
the UP approve the ways or the actions
taken by the BJP while running the
Government, it must be accepted. The
Congress Party should notthink that elections
should be held only when the situation is
favourable forthe party. Indiais such a great
country. So if we want to make democracy
prevail in the country, we must take that
attitude.

Lastly, while closing | would like to
express a few words in Manipur language
which you have permitted.

[Translation}

* | would like to mention that the world is
fast changing. It is not the time for fighting
amongst ourselves. | propose for coming to
acompromise of the warring groups or parties
so that we can work unitedly for making the
country strong.

SHRI TEJSINGHRAO BHONSLE
(Ramtek): Mr. Deputy Speaker, Sir, we are
debating the Budget of the largest state of
India with a population of 14 crores. Increase
inthetotal Budgetary allocations in the Budget
prepared under the President's rule by the
Governor clearly reflects that good
programmes are in the offing in Uttar Pradesh.

19.40 hrs.
[MR SPEAKER in the Chain

During 1992-93 sum of Rs. 400 crores
was allocated for irrigation. For the current
year a provision of Rs. 500 crores has bean
made in the Budget. For power generation
Rs. 1400 crores was aliocated. However,
this year Rs. 1500 crores has been allocated

** Translation of the speach, Originally delivered in Manipuri
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for this purpose For the transport sector
allocation has been increased by Rs 200
crores Forthe Social Services alsoallocation
has been increased by Rs 100 crores The
hon Members gave political colour to the
discussion and that s why discussion could
notbe centered on developmentalone |cafi
understand all this Why was the Siate
Government dismissedis known to all of us?
When the need of the hour was the unity and
integrity of the nation thenthis controversial
issue of Mandir-Masyd cropped up to the
detnmentofthe nation Inthe afternath ofthe
6th December episode caste nots did take
place all over the country Riots took place
even in Bombay and Catcutta and no region
remained unaffected | would hke to submit
toyou allthis  (Interruptions)

[English]

MR SPEAKER We have difficulties in
completingthebusiness Soplease conclude

[ Transiation|

SHRI TEJSINGHRAQ BONSLE | am
confident that development works will be
inihated after the passing of the Budget The
Government of iIndia gave tundstothe B J P
Government of the State for wnting off the
loans of the farmers upto Rs 10 000 each
The centre and the State Government hadto
share the burden on 50 50 basis butitis not
known how has the money been spent
Farmers of the state are i dire straits and
are also unable to seek fresh loans Suchis
insituation in the state After all this they are
asking why was the State Government
dismissed?  (/nterruptions)

[Enghsh)
MR SPEAKER Please conclude now

We have discussed all these things m great
detail

{Interruptons)

MR SPEAKER Please help us and
cooperate with us

(interruptions)

MR SPEAKER Letthe Mimister explain on
your behalf

(Interruptions)
[ Translation)

SHRI TEJSINGHRAO BHONSLE We
have to support and pass the Budget being
debated upon in this House Opposing the
Budget will serve no purpose | wanted to
speak more However since the discussion
has already spread over 1 45 hours |would
like to urge the House to pass the Budget so
that peace canbe restored inthe State Both
the temple and the mosque should be
constructed there With these words |
conclude my speech andsupportthe Budget

SHRI RAJNATH SONKAR SHASTRI
(Sardpur) Mr Speaker Sir | thank you for
allowing me to speak | totally oppose Uttar
Pradesh Legislative Assembly (Delegation
of Powers) Bill 1993

6th Decembe! episode at Ayodhya s a
blotonthenation Thisincident puttheentire
nation in shame It i1s also a blot on the
democracy inthe country Forconstructinga
temple many atemple were destroyedanda
mosque was demolished too All over the
country and even abroad many a temple
were demohshed as a result thereof Thats
why the Government was dismissed All of
us welcomed the disrmssal of the BJP
Government in Uttar Pradesh as it was the
need of the hour It s unfortunate that the
Presidents rule 1e the Congress rule 1s
even worse than the administration of the
former BJP Government Shn Ram Vilas
Paswan nightly stated that in all spheres of
Wle difhicuities have increased Probably the
administration 1s not aware of all this
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[Sh Rajnath Sonkar Shastn]

At the time of dismissal of the BJP
Government itwas expected that all actions
andrdecisions of the State Government will
be reviewed and lacunae set nght Havever
none of the decisions were reviewed The
officials responsible for this state of atfairs
during the BJP Government are still holding
the same positions and none has been
transferred Under Presidents rule none has
been transferred and none has been taken
totask Change has notservedthe purpose
Therefore why was the Presidents rule
imposed Atrocities on Harjans ar nsing
rapidly inthe State | would hketosayinclear
terms that atrocittes commutted duning last 4
& months of the President's rule are of higher
than those committed during the tenure of
the BJP Government (Interruptions) |
understand that the State Government has
been dismissed by the Centre

{ am going to narrate a very surprsing
case Please try to understand this agony
Developmental works are under taken in
UP paricularly in eastern UP On 6th of
the lastmonth acase came tohghtin Ghaipur
The construction work worth Rs 2 crores
has been done there on paper only Four
drains have been constructed without using
a spade as it has been done only on the
paper Wells were to be dug to provide
dnnking water to Hanjans | am giving you
information that 12 wells were reported to
have been dugat a costof Rs 40 000 each
But physically not even a single well exisls
there All wells were dug on paper
(Interruptions) Undersuch asituation there
1s no difference between the admmistration
of BJP Government and the Central
Government For the Collector of
Banaras (interruptions) That tyranmcal
Collector 15 stll working there today
(Interruptions) Mr Speaker Sir | have told
you my agomes (Interruptions) | compiained
to you against the Collector of Banaras

{interruptions)

Please listen to the entiwe thing

MR SPEAKER What are youtalkingail
this

Enghsh)
{\ gl

You have to refer to the Government
not to the speaker

[ Translation)

SHRI RAJNATH SONKAR SHASTRI
You may recollect that the Collector

MR SPEAKER I do notremember any
thing

SHRIRAJNATH SONKAR SHASTRI |
am reminding you

MR SPEAKER No not at all

SHRI RAJNATH SONKAR SHASTRI
The Collector who committed rregulantes
and against whom we lodged a complaint
here hasnotbeentransferred The Minister
of Home Altairs talked to the Commussioner
over phone and discussed about the
Collector But the Collector 1s still working
there as usual discharging his duties about
an S P in Jaunpur also

MR SPEAKER Inyourspeechyouare
making a demand for transfer You cannot
deliver such a speech You should wind up

SHRI RAJNATH SONKAR SHASTRI
The S P 1s working there even today In
Jaunpur, aHanjan was selingfish TheS P
asked himto give im fish When he demed,
he was beaten up All such type of mcidents
occur Now a day it 18 under President's
Rule (Interruptions) What 18 bemng done
there under the President’s Rule Sir, crme
18 Increasng in every nook and comner thers
Alltypes of problems have been created and
you are saying that it 1s now President s Ruie
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inthe State | would like to say that peopie of
the country will ask you because it 1s your
President's Rule Youwere rukngthere after
imposing President’s Rule (Interruptions)
What does it mean? What will you reply? |
would like to make a request that our
expectations have not been fulfiled There
has always been frustration Your
performance has been bogus as compared
to the performance of B J P (Inferruptions)

SHRI NITISH KUMAR What he s
saying? He 18 saying that your work has
been bogus Mr Speaker S what s it?
Was your work ever bogus?

MR SPEAKER Please think before

you speak You are spealing in the
Parhament

SHRI RAJNATH SONKAR SHASTRI
Sir the present President s Rule 1s a mess
The people of U P had great expeclations
under the President s Rule After disnussal
of BJP Government we were expecting
thatwe would get some faciities and rehet
under the Central Rule But more problems
have been created under the Presidents
lule ANl the officers are working as they
1+ 1o work earher

Sir | would hke to request that more
funds should be provided in the Budget for
developmental works The plight ol eastem
U P 1s miserable We demand that special
prowvision should be made in the Budget for
easter U P whichin cludes distncts Ghawpur,
Jaunpur, Balia and scores of ather districts
People are dying of starvation in these
distncts There is widespreadunemployment
nthe area A milk based industry canbe set
upn Ghazpur Employmentcanbeprowded
to unemployed people by setting up an Amul
factory No reference has been maden this
regard i this Budget

Sir, | would hke to request the
Govemmentthat more funds may be prowded
mthe Budget Sir roadtransportis not gobd

for Grants (UP) 1992-93

there Bndges are in bad condition Thereis
a bndge at Chandras in Jaunpur It was
constructed 10 years ago Now it has been
damaged completely | made several
requests toconductan enquiry into the lapse
but no enquiry has been conducted so far
Sanction was made to construct a bnidge at
Kairakat But no provision of funds for the
purpose has been made in the Budget Sir
through you | would like to request the hon
Ministertorevise the Budgetinsuch amanner
sothatthe people of eastemn region could get
full opportunity toprosper Bridges and roads
shouldbe constructed there Sir whenthere
was BJP Govemment in the State we
were in distress due to suspension of subsidy
onfertiizers Subsidy onfertiizers shouldbe
increased today f 1S under Presidents
Rule (Interruptions)

MR SPEAKER Are you keeping in
mund that you are being ndiculed in the
House

{Interruptions}

SHRI RAJNATH SONKAR SHASTRI
Today the State 1s under President s Rule
You can do anything under the President s
Rule or through it You
should (Interruptions) Mr Speaker Sir |
am not addressing you |am addressing the
Govemment

{Interruptions)

SHRI RAJNATH SONKAR SHASTRI
Sir the Rule 1s that we should address you
That 1s why | am looking at you and the
Government 1s listening to me | have the
Government in mind while addressing you
(Interruptions)

The Government should immediately
provide subsidy to farmers through the
President ( Interruptions)

MR SPEAKER The Speaker doesnot
have any Govemnment
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SHRI RAJNATH SONKAR SHASTRI
The Government should providg subsidy to
farmers i/mmediately so that the farmers
could carry out the work with fertilizer on
agnculture (Interruptions)

Mr Speaker, Sir, In this way, our

\ expectations have not been fulfilled in the

President’s Rule Thatis why, | request you

to revise the Budgetinsuchamannersothat
the eastern region could make progress

DR PR GANGWAR (Piibhit) Mr
Speaker, Sir, | nse to oppose the Budget of
Uttar Pradesh that has been presented by
the Central Government Sir there are 895
blocks and 1 12,562 villages in the State In
terms of area it1s larger than many countnes
in the world the Budget which has been
presented s very meagre No development
can be made with this meagre allocation
The Central Government has curtailed the
allocations which the BJP Government had
made dunng its tenure The Central
Government has slalled all projects for the
construction of bndges and roads and cut
the budget sharply However contrary to
this, export duty on hquor has been reduced
Liquorshould havebeenbanned as itcauses
degradation of moral character, but instead
the Government has reduced export duty on
it

Mr SpeakerSir myconsttuencyfallsin
the terai region The Government has not
taken any concrete steps to stamp out
terronsmfromthearea Inthisregard|wouid
hke to submit that the Nepal border should
be sealed, bndges and roads should be
constructed, good vehicles should be phed
and the telecommunication network should
be strengthened But nothing tothis effectis
being done

Mr Speaker, Sir, the geographical
condition of hilly areas 1s totally different from
theplains The previous Government of Uttar
Pradesh had made a demand for the creation

of a separate Uttaranchal state for the
development of these hilly areas but the
Central Government did not pay any attention
to t Similarly, the Government of Uttar-
Pradesh had sent a proposal to the Central
Government to ban cow-slaughter towards
whichthe latterhas paidno attention. Eleven
distncts in the terar region including my
distnct Pilibhit have thousand tonnes of
Basmett and non-Basmat nce in stock in
their mills godowns and with farmers. The
millowners are expenencinga lot of difficulties
forwant of transportation faciibhes andfor not
getting remunerative pnces. As such
necessary steps should be taken tolift these
stocks atreasonable rates Cropshavebeen
ruined due to hallstorm Keeping this loas in
view the loans and tax on the people of the
area should be waived Mr Speaker, Sir,
some of my fnends have made a reference
to Ayodhya incident, but | do not want to go
into it

MR SPEAKER Do not go mnto that,
because this 1ssue has already been
discussed extensively

(Interruptions)
DR PR GANGWAR. Had the hon
Pnme Minister not called this structure as

Babn Mas)d from the ramparts of Red Fort
on 15 August, 1992*

{Interruptions)
MR SPEAKER Itis notgomng on record.

(Interruptions)

SHRI RAM PUJAN PATEL (Phaoolpur)
Mr Speaker, Sir, | thank you for givingme an
opportunity to speak

The Budget of Uttar Pradesh presented
today by the hon Minister of Finance is a
delusion like the Central Budget. it will have
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far-reaching adverse effects on Uttar
Pradesh

Firstofalll would hke to suggest that the
Budget year should start from 1st July and
end on 30th June instead of the present
practice of starting on 1st March and ending
on 30th Apnl

20.00 hrs.

Annual Budgot s for the penod from 1
April to 31 March But instead it should be
from 1 July to 30 June Indian climatc
conditions are not conducive to this type of
Budget iming When we present the Budget
making 1t effective from 1st Apnl no work
worth the name i1s done from Apnl to June
every year All the financial resources are
spent dunng the penod from 1st Apnl to 30th
June From 1st January to 31st March the
entire Budget allocation is spent quickly and
its major portion s spent on wasteful
expenditure At the same time a lot of
wregulanties are also commutted in the work
done dunng this penod If the Budget s
presented dunng the Monsoor Session the
budgetary allocations can be spent onuseful
purposes since there is no rain from 1st
Oclober to 30th June The Government
should evolve a policy so as to remove the
dispanty between the nch and the poor ltis
a matter of regret that instead of paying
attention to 1t people are concerned to
mobilise votes and notes on the pretext of
caste and religion This tendency cannot
strengthen the country It would be better if
the people practise religion but do not fight
overreligion This will strengthenthe country
and the society as well The Govemment
should concentrate its attention on providing
clothes shelter and foodtothe poorandalso
guarantee protection totheir life and property

When the leading arms dealers of the
world came to India allthe so called patnots
had participated in the dinner hosted by him
i 1s a matterof regret Food has direct effect

onones mind and body | hold this view it
1s said that mindis formed according to food
we eat and the speech is the outcome of the
water we dnnk The former Pnme Minister
had laid the foundation stone of a bndge on
Yamuna nver but the work on it has not yet
started

The State of affairs in U P Police are
deplorable Two types of Gundas are
operatingin the State One s official andthe
other 1s non-official People can face the
wroth un-official gundas and save their ives
butthey cannot protect themselves from the
onslaughts of official gundas The Police are
the official gundas Police officers work for
the protection of their fellow workers even
though they are meantfor providing protection
to the pecple This practice cannot be
checkedunless the practice of earming black-
money by senior Government officials and
polticians 1s checked A law should be
enacted to take action againstpeople eaming
money through illegal means Thereis acutle
shortage of means of imgation in Uttar
Pradesh There s a needtotake care of the
flood affected areas and provide electncity in
time there The Hon Pnme Minister had
stated there should be no restnction on the
movement of wheat and nce throughout the
country Butin Uttar Pradesh restrnictions are
imposed on the movement of these items
from one district to the other Even for
movement of these items from one marketto
the other one has to grease the palm of
corrupt police |f the restngtion imposed on
the movement of wheat and nce 1s hited
throughout the country twill help in checking
thewr pnce-nse in the market and help the
farmers get reasonable pnces for thew
produces andsave smallfarmers andtraders
from corruption A lot of talk is made on land
reforms Itis alsothe policy of the Govemment
tocarry out consolidation work in villages but
in Uttar Pradesh there 1s a mnule that
consolidation would be done after a every
twenty years | am repeating saying here
what | sad m the Agnculture Adwisory
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Committee Dacoity 15 not committed for 20
years in a wilage where consoldation 18
done The officers were taken aback to hear
this thing | would like tourge the Govemnment
tofixa tme imitforcamyng out consolidation
work in a willages, consolidation should not
be done in less than 50 years, otherwise it
would not be possible for villagers to lead a
peaceful ife The Pargana officer of Phulpur
cancelled pattas’ of 115 personbelongingto
Scheduled Castes in village Andavan

Kavihar Bandhawan, Tahpurandin Phulpur
tehs in my constituency Phulpur m Uttar
Pradesh These ‘pattas had been issued in
1976 The Governmentof Uttar Pradesh had
enacted a law on 1st June 1986, according
to which the land under the possession of
Scheduled Castes and Scheduied Tnbes
would automatically come under therr
ownership As such it s notpropertocancel
their pattas The matter should therefore

be investigated The whole of the money
underi R D P should be given directly and
if it1s given through the middieman then 20
per cent commussion is charged Therefore,
due to this corruption the welfare of the rural

people 1s not possible

Potato 1s grown on a large scale in
Allahabad and Farrukhabad The
Govemment has agreed to the tact that only
60 percentis utihised 15 percentis exported
and nearly 20 per cent of potato 1s spotled
Thereore potatopasedindustnes shouldbe
set up there so that vanous things can be
made of potato

I thank you, for gving.. sie an r.pportunity
to speak

SHRI ASTBHUJA PRASAD SHUKLA
(Khaiilabad) The Bhartya Janata Party
Govemment had made a plan tomake Uttar
Pradesh self-relant Thisbudgetshouldhave
been according to that plan The BJP
Govemment of Uttar Pradesh, under the

feadersip of the then Chisf Minister, Shn
Kalyan Singh had decided to spend 60 per
cantofthe whole budget on rural development
and accordingto that only they had fixed the
standard Vanous employment generating
plans ke animal husbandry and fisheries
efc were started and it was decidedto spend
more on these The Government of Uttar
Pradesh had made programmes for
promotng small ndustries, cotage industnes
and Khadi Gramudoyog but these
empioyment generating schemes have been
faled and neglected in this budget

Just now the discussion on maha and
the goondas was going on | would like to
submit that these people were killed n Uttar
Pradeshinencounters Theywere caughtor
they took shelter in Bihar after running away
from Uttar Pradesh Sometimesback some
mcidents have taken place in Delhi also My
submussion s that the amount of grant fixed
for the Government of Uttar Pradesh by the
Centre is not according to the standard The
Govemment 1s providing aid for the areas
where more than 65 per cent of the people
are lnving below poverty ine But | would like
toknow that 200 crore rupees has been fixed
for Uttaranchal Is this amount in proportion
tothe other States |t we look atthe standard
fixed for the people living below poverty ine
then the amount equivalent 1o the whole of:
the budget of Uttar Pradesh should be granted
as ardtothe State by the centre | know how
Uttar Pradesh is being given a step motherly
treatment The Government of Uttar Pradesh
had made a scheme to provide employment
opportunities to the people iving in villages
by spending 50 crore rupees on the Deen
Dayal Upadhaya scheme The scheme has
been washed out totally You have decided
tospend 8 crore rupees There is nopnmary
schoolbulidng There s no arrangement for
the education ofthe girls The schools donot
have chair to sit in for the teachers and
carpets forthe students There arenochalks
and boards The rural areas db not have
colleges The percentage of kteracy in Uttar
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Pradesh is 27 | would like to know the
arrangement made for the expenditure,
where it was to be made in exceas What
arrangements have been made to pronde
electricity, fertiisers and watertothe farmers?
Itthe furmers of Unar Pradesh are nothappy
then how the willages will go for development
Therefore, certanly this budget is pamntul |
urge upon you that the elections should be
heid immaediately in Uttar Pradesh Justnow
thepeopie were saying thatthe Government

may & proposal 10 hold elections It
should thatof anging the statement
outsxde Our sittng closer to us should

not adopt a dusl ptfey and the Govemment
should bring a proposat to Fold elechons
immediately keeping in view [heir demand
We would weicome the elechons i Uttar
Pradesh and if the elections are conducted
then once again the Bartiya Janata Party wilt
be able to form a popular Govemment

Thank you very much for gnvng me an
opportunity to speak

[Enghsh]

"THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRAI
RANGARAJAN KUMARAMANGALAM) Mr
Speaker Sir,|would liketoinformthe House
that dinner is available n Room No 70,
Parhament House lor ail the Members as
well as for the members of the Press We
have also made arrangements for the staft

(interruptions)

MR SPEAKER You should realse
when we had said that we will take up ali the
Budgets together you have not agreed

B854
[Translation)

H

SHRI SANTOS KUMAR GANGWAR
Mr Speaker, Sir, | would ke to elaborate 5-
6 ponts

[Englsh

MR SPEAKER Htisnotgoing on record

{Interruptions)”

[Transiation}

SHRI RAJENDRA AGNIHOTRI
(Jhanst) Mr Spédaker, Sir | would hkke to
conclude withun 30 seconds

MR SPEAKER- Not ke this Earher
you had asked one hour, now two hours
have passed and now you can not conclude
m 30 seconds

SHRI RAJENDRA AGNIHOTRI Mr
Speaker S, | would like to say 4 things
What s he future of Rajghat Project Therais
asenous shortage of dnnkng water inalithe
four desincts of Bundelkhand area Theworks
stopped dve to lack of money should be
started again so that the problem of water
can be solved Thirdly, the hon Minister
should clearly as to what rehef he is going to
gwvetothe farmers for the destructoncaused
by hatlstormandran Fourthly, it should also
be made clear whether the power
connections to the farmers fortheir tubewelis
which have been stopped and the
connections fordomest use have alsobeen
stopped will be restarted or not? Since
Bundelkhand s abackward area therefore a
clear assurance should be gven That s all
| want to submat

*Not recorded



855 U.P. Budget 1993-94,

Demands for Grants on Account (UP) 1993-94,

[Enghsh)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARA MURTHY): Mr.
Speaker, Sir, | am thankful to all the hon.
Members who have participated in the
discussion Most of the hon. Members have
talked about the law and order situation and
also aboutthe date of holding the elections;
atrocities on Dalits and certain administrative
measures lotone upthestate Administration.

In item no.45, we are discussing the
question of delegation of Legislative Powers.,
The hon. Home Minister will reply on all
these points

I will restrict my reply only to the financial
aspect and the present Budget

The Annual Plan for 1993-94 1s approved
at Rs. 4050 crores as compared to Rs. 3853
crores for 1992-93, which shows an increase
of 5.11 percent. The net Central assistance
n 1993-94is Rs. 1165.44 crores as compared
to Rs. 1107.81 crores for the year 1992-93.
The mainthrustareais irmigation, flood control,
energy. transport and social sérvices | will
also give sectoral allocations. In imgation
andflood controlin 1992-93,itwas Rs.417.7
crores and now in 1993-94 it 1s Rs. 505.90
crores; In energy in 1992-93 it was Rs.
1461.82 crores and now it 1s Rs. 1531.55
crores in 1993-94; in transport in 1992-93 it
was Rs. 339.54 crores and now in 1993-94,
it 1s Rs. 481.85 crores On other Social
Services, itwas Rs 723.6 crores in 1992-93
and n 1993-94 it is Rs. 812.9 crores Even
the aliotment for the rural sectorts more than
sixty per cent. The employment schemes
have been prowvided higher outlays and
provision of Rs. 2500 crores on Special
Employment Schemes and of another Rs.
18 crores for employment schemes in other
deparntments has been made. The allocation
under Jawahar Rozgar Yojana for generation
of rural employment in the year 1993-94 15
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Rs. 510 crores against Rs. 400 crores in
1992-93. Regarding schemes for metalling
canal roads - this is for irrigation - Rs. 45 .
crores are being allocated in 1993-94. Also
a special provision of Rs. 200 crores has
been made for Uttaranchal region provision
for special funds for Eastem U.P. and
Bundelkhand region has aiso been made
andsums of Rs 40crores and Rs. 10crores
respectively have been provided. For higher
education, a provision of Rs. 25 crores has
been made, out of which funds will be
provided for Ambedkar University, which is
being set up in Lucknow.

One hon Member has pomnted out that
sales-tax rec@ipts have been reduced. It is
notcorrect in 1992-93, Budge! Estimate for
sales-tax receipts was Rs. 2,027 crores and
the Revised Estimate was Rs. 2.040 crores.
But for 1993-94, the Budget Estimate is Rs.
2.382 crores.

As regards the State Excise, the 1992-
93 Budget Estimate was Rs. 757 crores and
the Revised Estimate was Rs. 805 crores.
butin 1993-94 it 1s Rs. 947 crores.

Hon. Member Shn Mohan Singh has
pointed out about Bihar Hydero Development
Corporation. Itis a jointcorporation, forwhich
eighty percent contnbution s from the Centre.
The outlay for this corporation for the year °
1993-941s Rs. 300crores ....(Interruptions)

SHRI SRIKANTA JENA (Cuttack): What
about rectified spint?

SHRI MV CHANDRASHEKHARA
MURTHY Regarding rectified spirt. | have
no mformation. | shall supply it to the hon.
Member. . .(Interruphions)*

MR. SPEAKER No slatement made
without my permission will go on record.,

SHRI M.V. CHANDRASHEKHARA
MURTHY: sir, we are seeking Vole on
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Account forthe State only for sixmonths and
| appeal to the Members of this House to
withdraw their Cut Motions and support the
Budget

MR SPEAKER | shall now put all the
Cut Motions moved to Demands for Grants
on Account, Utter Pradesh for 1993-94 to
vote together unless any Member desires
that any of tus Cut Motions may be put
separately

| am putting all the Cut Motions to the
vote of the House together

All the Cut Motions were put and
negatived

MR SPEAKER | shall now put the
Demands for Grants on Account Uttar
Pradesh for 1993-94 to the vote of the
House {Interruptions)

SHRI RAM VILAS PASWAN (Rosera)
twant Dwision Sir  (Interruptions)

(Transiation]

Mr Speaker Sir we have putforth so
many ponts but the Government has not
given even a one hne answer to all these
Why can not they reply? He has said thatthe
hon Home Mimuster will reply what does it
mean Hsuchanansweris gventhenwewill
vote agamst it (Interruptions) Whatisthe
use of holding discussion fthe hon Minister
says that the hon Home Minister would
reply When will he come here and when will
he give reply? The people are being killed in
this way in Uttar Pradesh At least what we
are saying should come on record At least
some reply of that should

come  (interruphons)

MR SPEAKER What a childish game
you are playing here'

{interruptions)

for Grants (UP) 1992-93

THE MINISTER OF WATER
RESOURCES AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRIVIDYA
CHARAN SHUKLA) Mr Speaker Sir when
the budget of a State is discussed thenitmay
be that the hon Minister may not be having
all the facts which are being raised here
Therefore he can not replyto all the facts |
would like to give this assurance that the
answers of the i1ssues raised by the hon
Member here willbe sentto himinwrniting so
that he can have the full information There
will not be any obstacle in it that 1s what |
would ke 1o assure

{Enghsh]
MR SPEAKRE The question 1s

That the respective sums not

exceeding the amounts on
Revenue Account and Captal
Account shown in the third column
of the Order Paper be granted to
the President out of the
Consohdated Fund of the State of
Uttar Pradesh on account for or
towards defraying the charges
dunng the year ending on the 31st
day of march 1994 mn respect of
the heads of demands entered in
the second column thereof against
Demands 1 to 28 and 30 to 95"

The motion was adopted

MR SPEAKER Now | shall put the
Supplementary Demands for Grants (Uttar
Pradesh) for 1992 93 to the vote of the
House The question s

That the Supplementary sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the third column
of the Order Paper be granted to
the President out of the
Consoldated Fund of the State ot
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Uttar Pradesh to defraythecharges
thatwill come in course of payment
duringthe financial yearending the
31stday of March, 1993, inrespect
ofheads of demands entered in the
second column thereof against :-

Demands Nos. 1,2,4107,910 19,
2110 28, 3110 38, 40, 4210 44, 47
to 52, 54 10 57, 5910 61, 6310 66,
68, 70 to 73, 75 to BO, 83, 84, 86,
87, 80 to 92 and 95*

The mohon was adopted

20.22 hrs

UTTAR PRADESH APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1993

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARA MURTHY)" | beg lo
maove for leave to introduce a Bill to provide
for the withdrawal of certain sums from and
out of the Consolidated Fund of the State of
Uttar Pradesh for the services of apartof the
financial year 1993-94

MR. SPEAKER: The question 1s:

“Thatleave be grantad tointroduced
a Bill to provide for the withdrawai
of certain sums from and out of the
Consolidated Fund of the State of
Uttar Pradesh for the services of a
part of the Financial Year 1993-
4",

The motion was adopted

Account) Bill, 1983 860
SHRI M.V, CHANDRASHEKARA
MURTHY: | introduce the Bill

SHRI M.V. CHANDRASHEKARA
MURTHY: Sir, | beg to move*:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Uttar Pradesh forthe
services of a part of the financial
year 1993-94, be taken into
consideration™.

MR. SPEAKER: The question is:
“That the Bl to provide for the
withdrawal of certain sums from
and out of the Consohdated Fund
ofthe State of Utlar Pradesh forthe
services of a pan of the fmancial
year 1993-84, be taken into
consideration”.

The motion was adopted
MR. SPEAKER. Now the House will
take up Clause by Clause consideration of
the Bill.
MR. SPEAKER. The queston is:

“That Clauses 2 and 3 stand part of the
Bar.

The mohion was adopled
Clauses 2 and 3 were added to the Bill
MR. SPEAKER: The question is:
“That the schedule, Caluse/l, the
Enacting formuia and the long title
stand part of the Bili".

The motion was adopted

* Published in the gazette of india Enircordinery, Part i1
** introduced with the recommendetion of the president.
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SHRI MV CHANDRASHEKARA
MURTHY | beg to move

“That the Bill be passed"
MR SPEAKER The question is
“That the Bill be passed”

The motion was adopted

20.25 hrs.

UTTAR PRADESH APPROPRIATION
BILL 1993°

(Enghsh]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI MV
CHANDRASHEKARA MURTHY) Sir ibeg
to move for leave to mtroduce a Bill to
authorise payment and appropnation of
certain further sums from and out of the
Consohdated Fund of the State of Uttar
Pradesh for the Services of the Financial
year 1992-93

MR SPEAKER The queston s

“Thatleave be grantedtointroduce
a Bl to authonse payment and
appropriation of certain furthersums
from and out of the Consolidated
Fund of the State of Uttar Pradesh
for the Serwices of the Financial
year 1992-93"
]
The motion was adopted
SHRI MV CHANDRASHEKARA
MURTHY |introduce the Bill **

SHRI MV CHANDRASEKARA
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MURTHY Sir, | beg to move **

“That the Bill to authorise payment
and appropnation of certain further
sums from and out of the
Consoirdated fund of the State of
Uttar Pradesh for the services of
the Financial year 1992 93 be
taken into consideration

MR SPEAKER The questionis

“That the Bill to authonse payment
and appropnation of certain further
sums from and out of the
Consolidated Fund of the State of
Uttar Pradesh for the services of
the Financial year 1992-93 be
taken into consideration ™

The motion was adopted
MR SPEAKER The House will now
take up clause-by-clause consideration of
the Bili
The question is

“That clauses 2 and 3 stand part of the
Bill"

The mobon was adopted
Clau=es 2 and 3 were added to the Bill
MR SPEAKER The question s
“That the Schedule, Clause 1, the
Enacting Formula and the Long
Title stand part of the Bal"
The motion was adopted
The Schedule Clause 1 the Enacting

Formula and the Long Title were added to
the Bl

*Not recorded
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SHRI M.V. CHANDRASEKARA
MURTHY: Sir, | beg to move:

“That the Bill be passd.”
MR SPEAKER: The question Is:
“That the Bill be passed.”
The mation was adopted
20.27 hrs.

MADHYA PRADESH BUDGET 1993-94
GENERAL DISCUSSION,
DEMANDS FOR GRANTS ON ACCOUNT
1993-94 (MADHYA PRADESH)
SUPPLEMENTARY DEMANDS FOR
GRANTS (MADHYA PRADESH, 1992-93

AND

RAJASTHAN BUDGET 1993-94
GENERALDISCUSSION
DEMANDS FOR GRANTS ON ACCOUNT
1993-94 (RAJASTHAN)
SUPPLEMENTARY DEMANDS FOR
GRANTS (RAJASTHAN)

[English)

MR. SPEAKER: You know, the situation
in Jammu and Kashmir and Uttar Pradesh
was different. Now, Rajasthan and Madhya
Pradesh can betakentogether. We will aliow
the Members to speak. The Members from
Rajasthan as well as Madhya Pradesh will
be allowed to speak and | would request the
Members from the Ruling Party from Madhya
Pradesh and Rajasthan also to resinct their
number because whatever has been
proposed by the Government, | think, I1s in
accordance with the thinking of the Members
of the Party also. That i1s why, | would rather
ke to give more time to the Opposition
Members on this point.

SHRIGUMAN MAL LODHA (Pali): This

tary Demands for
Grants (Rajasthan), 1992-93

was decided in the B.A.C.

MR. SPEAKER: No, no, there is no
decision on that line. There was an
understanding.

{Interruptions)

SHRI GUMAN MAL LODHA: It is a fact
that every State has got its own problems.

MR. SPEAKER: Yes, you can speak.

SHRIGUMANMAL LODHA: Now, there
is a Presidential Rule there.(/nterruptions)
We cannot speak there and we cannot speak
here.

MR. SPEAKER. No, no, you can speak.
| will called you.

{Interruptions)

SHRI GUMAN MAL LODHA. If Your
Honour would force a joint discussion.
(Interruptions)

MR. SPEAKER: Mr. Lodha, you please
realisethatwe are now at8 30p.m Wehave
two Budgets to pass, there are Bills to be
passed and there 1s one more Bill to be
passed. Please understand that the time
constraint is there

{!nterruptions)

SHRI GUMAN MAL LODHA- Four core
people have been watting for a long time.

+ MR, SPEAKER. Ohyes, youcan speak.
SHRI GUMAN MAL LODHA" You will

always disappear and somebody else would
come and say, ‘There is no time'

{!nterruptions)

MR. SPEAKER. Please take your seat.

“"Moved with the recommendationof the president
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Madhya Pradesh and Rajasthan Members
will speak Butplease understandthatthere
is atime constrant that Presidng Officersdo
notspeakinthe House, itis only the Members
who speak in the House, and if you have not
been able to utihse the time for these
purposes then, well youshallhavetomake
an adjustment and see that there 15 no
constitutional difficulty

[Translation}

PROF RASA SINGHRAWAT (Aymer)
Mr Speaker Sir we shouldbe givenachance
to speak (/nterruptions)

SHRI RAM VILAS PASWAN (Rosera)
Sir it was decided earlier that all the four
States will be discussed altogether Then
the 1ssue of separate discussion has been
raised due to these people (/nterruptions)

[Enghish)

MR SPEAKER There 1s no point in
saying that | stand on thus and that Well |
am saying that you can speak on that point
I will allow the Madhya Pradesh Members to
speak

(Interruptions)

SHRIGUMANMAL LODHA Ithappens
that you disappear in the Chamber
somebody else would come and say Now
thereisnotime Ten O'Clock is the last ime
and then go

{Interruptions)

MR SPEAKER No no, | will sit until
you all speak You can take it that | will not
disappear into the Chamber | will allow you
You are from Rajasthan and Madhya
Pradesh | will allow you all

Grants (Rajasthan) 1992-83
[Transiation]

PROF RASA SINGH RAWAT Mr
Speaker, Sir when two and a half hours
have been allotted for holding discussion on
the Budget of Uttar Pradesh there should
thenbe atlersttwo hours be given for holding
discussion on the Budget of Rajasthan

MR SPEAKER Professor Sahab you
may please be seated

PROF RASA SINGH RAWAT Mr
Speaker Sir the Assembly s dissolvedthere
if we are not allowed to speak here where
else can | speak

MR SPEAKER ProfessorSahab |am
not preventing you to speak What | am
saying 1s that you will be given time to speak
later

[Enghsh)

Why don't you understand this? Unless
I raise my voice you don t understand

SHRIS B SINGH (Rajnandgaon) Mr
Speaker regarding the Madhya Pradesh
Budget it has not been made with the
approval of the M Ps from the Ruling
Party (/nterruptions)

MA SPEAKER Okay |am readytosit
until this Budget i1s over but you should sit
here and you should not disappear after
making the speech

(Interruptions)
MR SPEAKER Motion moved

‘That the respective sums not
exceeding the amounts on
Revenuc Account and Capitat
Account shown in the third column
of the Order Paper be granted to
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1993-84,

Grants (MP) 1992-93
the President, out of the
Consolidated Fund of the State of
Madhya Pradesh on account, foror
towards defraying the charges
dunng the year ending on the 31st

Demads for 1993-84,

Grants (Rajasthan), 1992-93
day of March, 1994, in respect of
the heads of demands entered in
the second column thereof against
Demands 110 73",

Demands for Grants on Account (MADHYA PRADESH) lor 1993-94 submitted to the Vote
of Lok Sabha

No. Name of Demand

Amount of Demand for Grant on
accoun! submitted to the vote of the House

Revenue Capitai
Rs. Rs.
1. General Administration 15,68,32,000
2. Other expenditure pertaining to
general administration department 1,37,80,000
3 Police 1,83,80.78,000 4,02,50,000
4. Other expenditure pertaining to
Home department 2,00,98,000 1,000
5 Jails 12,31,10,000
6. Expenditure pertaining to
Finance department 2,07.42.83,000 12,86.25,000
7. Expenditure pertaining to
Commercial Tax department 35,27,43,000 20,25,000
8. Land revenue and distnct
administration 69,82,36,000 71,50,000
9. Expendrure pertaining to
Revenue department 9,49,83,000 30,00,000
10. Forest 1,44,31,09,000 5,26,08,000
11.  Expenditure pertaining to
Commerce and Industry department 20,20,95,000 14.65,15,000
12. Expenditure pertaining to
Energy department 1.17,62,64,000 1,30,87,60,000
[
13 Agnculture 68,37,38,000 12,14,94,000
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Grana rMP) 1992-93 Grams {Rajasthan), 1992-93

No. Name of Demand Amount of Demand for Grant on
account submitted to the vote of the House
Revenue Capital
Rs. As.

14.  Expenditure pertaining to Animal

Husbandry department 33,38,21.000 35.50.000
15.  Dairy davelopment 5,72,50,000
16. Fisheries 4,19,03,000 1,00,000
17. Co-operation 17,19.61,000 5,22.50.000
18. Labour 8.77,59,000
19.  Public health and family welfare 1,73,32.87.000
20. Public health engineering 1.05,52,80,000 3,76.48,000
21.  Expenditure pertaining to Housing

and Environment department 6,68.97.000 8.84 44 000
22.  Expenditure pertaining to Local . .

Government department 49.78.68,000 5,82,50.000
23. Water resources department 96.41.90.000 11.55.87.78,000
24. Public works-roads and bridges 1.03.60,55,000 12.69.50.000
25. Expenditure periaming to Mineral

resources department 2.89.68.000
26. Expenditure pertaining to

Culture department 4,59,79,000 55,000
27.  School eduction 4.88.83.70,000 _ 87.75.000
28. State legisiature 2,92.43,000

3

Administration of Justice and Elections 19,43,38.000

30. Expenditure pertaining to Panchayat
and Rural Development department 1,00,51.81,000 12,50,000

31.  Expenditure pertaining to Planning,
Economics and Statistics department 4.93,71.000

Lt S r——— ~ s e ) Py A T8 el o 4 sk Pl o




871 M P Budget 1993-94, MARCH 29, 1993 Rajasthan Budget 1993-94 872
Demands for Grants on Account (MP) Demands for Grants on Accout (Ray )
1993-94 Supplementary Demads for 1993-94, Supplementary Demands
Grants (MP) 1992-93 N Grants (Rajasthan) 1992-93

No Name of Demand Amount of Demand for Grant on

account submitted to the vote of the House
Revenue Caprtal
Rs Rs

32  Expenditure pertaining to Public
Relations department 6 35 17 000

33  Tnbal welfare 123 00 47 000 216 43 000

34  Social welfare 24 63 69 000

35 HRehabilitation 174 09 000 65 85 000

36  Transport 10 90 93 000 1 26 98 000

37 Tounsm 76 21 000 20 00 000

38  Additional expenditure under
employment programme 9 00 000

39  Expenditure pertaining to Food
and Civil Supphes deparntment 12 10 58 000 350 00 000

40  Expenditure pertaiming to Command
area development department 4 95 37 000 356 38 000

41 Tnbal areas sub plan 2 49 37 81 000 1055572 000

42  Pubhc Works relating to Tribal
Areas Sub-Plan-roads and bndges 500 000 18 14 50 000

43  Sports and Youth Welfare 5 68 69 000

44  Higher Educatidn 62 46 74 000 40 00 000

45  Minor imgation Works 18 16 77 000 30 85 75 000

46  Science and Technology 1 40 00 000

47  Man-Power Planning Department
and Technical education 3102 14000 66 71 000

48 Narmada Valley Development 1982475000

49  Scheduled Caste Welfare 13,36 50 000
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Demands for Grants on Account (MP) Demands for Grants on Accout (Raj )
1993-84 Supplementary Demads for 1893-94, Supplementary Demands for

Grants (MP) 1992-93 Grants (Rajasthan) 1992-93

No Name of Demand Amount of Demand for Grant on
account submitted to the vote of the House
Revenue Capital
Rs Rs

50  Expenditure pertaining to 20 Point

implementation department 104,79,000
51  Rehgious Trusts and Endowments 48 25 000
52  Externally aided Projects pertaining

to Agriculture Department 9 28 35 000 10 00 000
53  Externally aided Projects pertaining

to Energy Department 6 00 00 000

) L]

54  Expenditure pertaining to Agncultural

Research and Education 704 17 000
55  Expenditure pertaining to Women

and Child weltare 3391 24 000 93 05 000
56  Rural industnes 10 75 65 000 66 42 000
57  Externally aided Projects pertaining

to Water resources department 10 00 00 000
58  Expenditure on Relief on account of

Natural Calamities and Scarcity 63 57 00 000 9 50 00 000
59 Externally aided Projects pertaiming

to Co-operation department 1 11 50 000
60  Expenditure pertaining to Distnct

plan schemas 14 41 75 000
61 Externally aided Projects pertaining

to Public Health and Family Weltare

department 7 7385000 86 28 000
62 Externally aided Projects pertaining

to Rural Development department 62 39 000

83  Externally aided Projects pertaining
to Public Health Engineering depantment 2 00 00 000
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(Raj.)

1993-94, Supplementary Demads for 1993-94 Samlemmmybanm

Grants (MP) 1992-93 Granis (Rajasthan), 1992-83
No Name of Demand Amount of Demand for Grant on

account submitted fo the vote of the House
Revenue Capital
Rs Rs

64  Special Component Plan for

Scheduled Castes 1.24,63,35,000 66,91.88,000
65  Awialion department 1,28,40,000
66  Welfare of Backward Classes 18,40,02,000 18,40,02,000
67  Public Works-Building 89.27,25,000 21,00.48,000
68  Public Works relating to Tribal

Areas Sub-Plan-Buildings 5,60 99,000
69  Expenditure pertaining to Urban

Weltare department 10,86,32,000
70  Extemnally arded Projects pertaining

to Man-Power Planning Department 5,35,20 000
71 Public Undertakings 250,000
72 Expenditure pertaining to Gas

tragedy rehef works 11,16,74 000 7.87.27,000
73  Expenditure pertaining to

Plantation Forestry, Environmental

and Development of waste lands 32,08.000 3,99,00.000

MR SPERKAER Motion moved

‘Thal the Supplementary sums nol
exceeding the amounts on Revenue
Account and Capital Account shown
m the third column of the Order Paper.
be granted to the President out of
the Consolidated Fund of the State
of Madhya Pradesh to defray the
charges that will come n course of

payment dunng the financial year
ending the 31st day of March, 1983,
in respect of heads of demands
entered in the second column there
of against -

Demands Nos. 1104, 6108, 1010
14,17 19t024,261030,. 32,104
36,39,41.44,45,471049, 5410 56,
58 .61, 64. 85, 67, 88" and “72

o~
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Supplementary Demands for Grants (Madhya Pradesh) for 1992 93 submitted to the Vote
of Lok Sabha

Grants (MP) 1992 93

No and Name of Demand

Amount of Demand for Grant on Account
submutted to the vote of the House

1 2 3 4
Revenue Capital
Rs As

1 State Legislature B 1 :&; 09 000 o

2  Council of Ministers 1 04 37 000

3  Secretanat 13 04 09 000

4  Distnct Administration 37 97 52 000

5  Admnistrative Services 7 76 85 000

6  Adminstration of Justice 15 75 01 000

7 Election 16 79 04 000

B Revenue 35 13 15 000

9  Forest 35 86 58 000 2 50 000
10 Miscellaneous General

Serwices 4 18 000
11 Miscellaneous Social Services 4 31 89 GO0
12  Other Taxes 7 44 07 000
13  Excise 27 17 48 000
14 Sales Tax 9 35 10000
15  Pension and other Retirement
Benefits 116 14 15000

16  Police 126 77 58 000 8 35 000
17 Jass . 6 39 26 000
18. Public Relation 2 42 40 000
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Demands tor Grants on Account (MP) Demands for Grants on Accoul (Ray )

1993-94 Supplementary Demads for 1993-94, Supplementary

_Grants rM;?_} 1892 93

No and Name f Demand

Demands for
Grants (Rajasthan), 1992.93

Amount of Demand for Grant on Account

t1993-94 880

submitted to the vote of the House
1 2 3 4
Revenue Capial
As As

19 Pubbc wurke 64,68,60,000 17 63,13,000
20  Housing 8.84,11,000 5,32,50.000
21 Hoadsand:r J ve 73 94,83,000 51,17.50,000
22  AreaDevelrpment 31,68 35,000 23,39,72,000
23  Labour and Fmployment 12,46 50,000
24  Education Ar

and Cult jre 549,08 53,000 1,51,90,000
25  Treasurva 1A Lunts

Administiat B 87 35000
26 Medical and = it v Health

and Sanitati n 171,00,22 000 1 00 000
27 DrnkingWatt gy

Scheme 115.64.65 000 118,71,34,000
28  Specnial Proramme for

Rural Deveiopment 39,78.55 000
29  Town Planmng and Regional

Development 8.72,64,000 2.67,50,000
30  Tnbal Area Development 60.,56,10,000 11,00,33,000
31 Relief and Rehabilitation 6,65,000 1,000
32  Cwil Supplies 4,22,73.000
33  Social Secunty and Welfare 63,23.22,000 9.81,000
34  Rehef on Account of Natural

Calamities 124,00,00.000 2,000
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No and Name of Demand Amount of Demand for Grant on Account

submuitted to the vote of the House

2 3 4
Revenue Capntal
Rs As
35 Miscellaneous Community
and Economic Services 54 27 98 000 24 00 000
36  Co operation 29 32 36 000 18 27 24 00O
37 Agnculture 45 15 45 000 841 F8 000
1R Minor Iy Jation and soil
Consenation 19 86 68 000 64 46 0L0
19 Animal HusbanJry and .
Mediral 3351 04 000 30 500G
4 State Et turprises 83 10000 61120 000
" Commut tyNe ¢} pment 21 46 50 000
42 industries 2474 73 000 1925 12000
A
s Mines 16 26 65 000 1 84 00 000
44 Satonery 1nd Printing 86391 000 375 000
15 Loans to Government
Servants 68 91 9C 0NO
46 Irigation 151 84 70 000 2174 08 000
47  Tounsm 1 25 86 000 1 68 673 000
48  Power 107 53 50 000 166 37 50 000
49  Compensation and Assign
ments tn Local Bodes and
Panchayat Raj Instiutions 596 26 000
50 7571 26 000

Mr Speaker 1 shall now take up

Rural Employment *

Supplementary

Demands lo1r Grants




883 M.P. Budget 1993-94,

MARCH 29, 1993 Rajasthan Budget 1993-94 884
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1993-94, Supplementary Demads for 1993-94, Supplementary Demands for

Grants (MP) 1992-93

(Rajasthan) for 1992-93.

MR. SPEAKER: Motion moved

“Thatthe Supplementary sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the third column
of the Consolidated Fund of the

Grants (Rajasthan), 1992-93

State of Rajasthan to defray the
Charges that willcomein course of
pyment dunng the financial year
ending the 31stday of March, 1993,
in respect of heads of demands
antered in the second column
thereof against Demands NOs. 2o
8.111013, 151023, 26, 27. 2910
37and 3910 48."

Supplementary Demands for Grants (Rajasthan) for 1992-93 submitted to the Vote of Lok

Sabha

No. and Name of Demand

Amount of Demar.d for Grant
submitted to the vote of the House

2 3 4
Revenue Capital
Rs Rs
2.  Council of Ministers 88,111,000
3. Secretariat 16,40,000
4.  Distnct Administration 3.51.16.000
5  Admunistration of Services 1.31.57.000
6. Admnistration of Justice 84.34.000
7. Election 40.93.000
8. Revenue 3.94,51,000
11.  Miscellaneous Social
Services 14,50.000
12. Other Taxes 63.05.000
13. Excise 14,17,80.000
15.  Pension and other Retirement 37.88.000
16.  Poiice 209952000
17, Jails 26.50,000
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No and Name of Demand Amount of Demand tor Grant
submitted to the vote of the House

1 2 3 4
Revenue Capital
Rs Rs
18  Public Relation 46 80 000
19 Public Works 10 91 57 000 557 30 000
20 Housing 80 50 000 10122000
21 Roads and Bndges 2 97 38 000 6 11 55 000
22  AreaDevelopment 126 34 000 309 79 000
23  Labour and Employment 35 59 000

26  Medical and Public Health

and Sanitation 7 42 27 000 47 75 000
27  Dnnking Water Supply Scheme 2362 93.000 28984 000
29  Town Planning and Regional

Development 64 97 000
30 Trnbal area Development 2 94 03 000 41 35 000
31 Retief and Rehabilitation 109 000
32  Cwil Supples 108 25 000
33  Social Secunty and Welfare 1354 15 000 65 66 000

34  Relief on Account of
Natural Calamites 44 76 12 000 7 04 19 000

35  Miscellaneous Community

and Economic Services 12 68 000
36 Cooperation 26 36 51 000 12 B2 23 000
37  Agnculture 3000 305 00000

39  Animal Husbandry and
Medical _...575c000
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Demanas for Grants on Account (MP) Demands for Grants ":" mﬁ)@
1993-94 Supplementary Demads for r%&mmwj ity
Grants (MP) 1992-93, Rayasthan), 1992-83
No and Name of Demand Amount of Demand toi Grant
submitied to the vote of the House
T 4
', 2 3 e
Revenue Capnal
L Rs Rs
40  State Enterpnises 226 73000
41 Community Development 122 67.000
42  Industnes’ 10 36,684,000
43  Mines 590 75000 324 85 000
44 Stationery and Pnnting 164 79 000 o
45  Loansto Govemment
Servants 2 50 00 000
46  Imgation 12 94 24000 2115 00 000
C 4
47 Tounsm 75 00 000
48 Power 69 30 44 000 24 20 76 000
{Enghsh) months has also been fixed Elections at

MR SPEAKER ShnGumanMalLodha
may Speak now

[ Translation)

SHRI GUMAN MAL LODHA (Pali) Mr
Speaker Sir President s rule was imposed
in Rajasthan by misusing the article 356 of
the Constitution After that there was an
expectationthat elechonwould be heldinthe
month of May of June to allow the 4 crore
people of Rajashanto express theirmandate
Ihis very unfortunate thateventhe by elections
which were scheduled to be held a time
penod has fixed and 80 much so that the
election of Chief Minister of Andhra Pradesh
whic was necessary to be heid witin six

other States have beon held but there has
been a murder of democracy in Rajasthan
Madhya Pradesh Uttar Pradesh and
Himachal Pradesh and efforts are beiny
made to perpetuate the State of Affairs m
those States In suvch a stuaton the
responsibility of the Members of Pariament
increases to consider in detail the provisions
of the budget that has been introduced
Keeping in view the paucity of ime | would
hke to put in bnet a few pomts for yow
consideration and for the consideration ot ¥
the Government

The population of Rajasthan i1s above 4
crore and the situation 1s that Rajasthan
the most backward State in India Even after
tat the budget aliotmaent for Rajasthan
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Grants (MP) 1992-93
lesserthan the earlier allotment. The budget

allotment for 1993-94 is lesser than the
allotments made during the regime of Bharo
Singh Shekhawat who hadbeensuccessfully
carrying out the different schemes of the
Govemment.

| would like to cite an example. Western
Rajasthan is completely surrounded with
deserts. Jaiselmerand Barmerare the border
areas that are important from defence point
of view and from the point of view of ever
countering the agression of Pakistan,
~Whenever there is any. Even then the
allotmentforsuch desert areas of Rajasthan
during 1992-92 was only Rs. 30 crore. | am
very sorry to note it. | would like to submit tha
the hon. Minister may himself see that the
budget allotment for 1993-94 has been
reduced. The value of money has decreased.
inflation has increased and there has been
devaluation of rupee even thenitis only Rs.
20 crore.

The capital outlay on educaion has been
very tow in this Budget. It is highly painful to
note thatonly 20 percent women of Rajasthan
are literate. The average lteracy rate of India
is 52 per cent. This average in Rajasthanis
38 per cent. Out of that the per centage of
those children whose parents provide them
education and who are to share the
responsibility of development is only 20 per
cent. We thought that this time the Central
Government would provide for greater
amount of budgetary allotment. Butcontrary
toitthe capital outlay on education has been
reduced. There has been a significant fall in
capital outlay on education from Rs. 14 crore
to Rs. 6 crore only during 1991-92. Similarly,
the capital outlay on medical facilities has
been reduced from Rs. 11 crore 55 lakh to
Rs. 10 crore during 1891-92. For family
planning programme, which deals with the
biggest problem of our country whic defeats

Grants (Rajasthan). 1992-93
all our endeavours of progress. our present

hon. Minister of Finance has reduced the
amount of allotment fiom Rs. two and a half
crore to Rs. 7 laks. | do not think that they
would also go back on their policy of family
planning as they have done in regard to the
policy of socialism or as they have done in
regard to the policies of Nehru and oter
policies. Similarly, the amount of allotment
for rural development has been reduced
from Rs. 47 lak to Rs. 12 lakh. Moreover, for
the welfare of the scheduled castes and the
scheduled tribes for which every individual
of the country is worried and for whom there
hasbeen special provisionsinthe consitution.
the Government has reduced the budgetary
allocation from Rs. 1 crore 6 lakh to Rs. 74
lakh. This causes great concern. Keeping all
these data in mind. t would like to submit that
Government should give a rethinkingtoit.. *

2 e <
: (Interruptions)”

[English)

MR. SPEAKER: This is not going on
record. The reference to Rajyapal is not
going on record.

[Translation]

MR. SPEAKER: Who eise than you is
more knowldgeable constitutional provisions.

(Interruptions)

SHRI GUMAN MAL LODHA: | am not
against the Governor but as | know he is the
Chief executive there these days.....
(Interruptions)*

[English]

MR. SPEAKER: the reference to
Rajyapal is not going on record.
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1993-94 Supplementary Demads for 1993-94, Supple

Granis (MP) 1992-93
[Translaton)

SHRI GUMAN MAL LODHA This 1s
under your junsdiction The advisors
appointed there are doing their personal
work nstead o! taking interest in
administration With the appointment of
another two unofficial persons
maladministration 1s going on there | would
ke to say that you should think over it
Personally | am not against the Governor
but on the question of finance expenditure
where it was necessary to increase the
expenditure it has not been increased This
Is objectionable The expenditure on poor
Scheduled Castes Scheduled Trbes
education and medical has been reduced
and otherexpenditures have beenincreased
It 1s highly objectionable

Rajasthan expenencess the mostcntical
problem of power The committee on power
which was appointed to go into the problem
in Rajasthancouldnot solve it Actionshould
be taken to coverup the deficit of 44 percent
otherwise this deficit will increase further
But no prowision has been made in the
Budget to coverup the dehcit

A numberof schemes had beenchaked
out for Rajasthan A number of projects had
to be completed No prawision has been
made for this in the Budget These incluce
Surajgarh project Dholpur project and Chittor
project These Thermal stations had 1o be
set up there But no funds have been
sanctioned for these projects

Underthe Government of Bhairon Singh
Shekhawat we had launched a number of
public welfare schemes There will be no
exaggeration if | have a word of praise for
these schemes The Finance Commussion
had commented that these schemes have
ensured all round development of Rajasthan
The Bhairan Singh Shekhawat Government
enacted alaw that persons having more than
two chidran cannot contest elections so as

Grants (Rajasthan), 'mlbr
toimplementthe tamily planning programme
The Panchayat Act and the Municipal Act
wereamended Thatwas alsoimplemanted
(Interruptions) If one has more children, he
neednotcome to Rajasthan Lethimcontest
elections inLalu sarea there s nosestnction
onit Inthis way he carnad out many reforms
He waived loans of thirty lakh farmers and
made them prospenous Bhatron Singh
Shokhawat Governmenthad exempted land
revenue of unirngated land The practice of
imposing compulsory elecincity charges was
elminated Inthis way he launchedanumber
of schemes for tho welfare of farmers
Scheduled Castes and Scheduled Tnbes
He launched the Balmiki yojana and opened
Eklavyatraningcentre The peopie belonging
to Scheduled Trnbes could avail the full
benefits of similar schemes launched after
Baba Sabeb Ambedkar's name These
centres were opened there to provide full
benefit to these people The reservation
quota for SC/ST was increased upto 50 per
cent in respect of fresh gaurds in the Forest
Depantment The reservation quota for
Scheduled Tnbes was mcreased upto S0 per
centforconstables assistanceteachersand
inseveral other avenues Dunng ShnBhawon
Singh Shekhawats tenure schemes like
Apna-Gaon Apana-Kaam and ‘Antyuodaya
Yojana were launched In evaluation of the
performance of Jawahar Rozgar Yojana
Rajasthanstoodfirst Rajasthanwaspraised
by the Finance Commusston and the Pnme
Minister nmself or maximum implementation
of this scheme Rajasthan sacured top
position in all welfare programmes under
Bhatron Singh Shekhawat Government Mr
Speaker Sir when we are talking of budget
aliocatons, | may point out that unfortunately
President s Rule was imposed i the State
under Artiice 356 Inthe nams otdevelopment
the allocations are being cut | would Iike to
request the Finance Miruster that for the
powercnsis specially work of the on Dholpur
thermal plant, Mandalgarh thermai plantand
Plana Lignite project should be started at the
carhest The most important thing 18 that
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1993-94, Si

Grants (MP) 1992-93
Rajasthan expenences acute scamity of
dninkngwater Fordrinking waterwehaveto
cover miles Durnng tha hottest month of
June when people do not like to go out of
theirhouses, our women, mothers andsisters
travel 4 to 7 kilometres for geting dnnking
water Atthattime wateris not avatiable from
underground sources Due to tius there 1s
great resentment among people Work onlift
irngation scheme of Rajasthan canal, indira
Gandhi canal which was likely to be extended
up toJodhpur has not yet been started About
15 lakh peopie live inthe city It is so strange
that the city of Jodhpur, having a population
of 15 lakh does not have arrangements for
supply of tap water There was rain a few
days ago there s adeficit of Rs 120 crores
to implement the it irmgation schemes in
Jodhpur this work was to be completed in
19888, but it 1s stil ncomplete | would iike to
request that a provisions o Rs 120 crore
should be made to bring that water This
water should be made available to Kolakar
and Jodhpur so as 1o avoid pressure on
Jawaidam in Palforwhichfarmers willhave
to sufter the scarcity of water for imgation |
would ike to request you that allotment should
be made keepingin view the requirements of
Jodhpur canal this canal ts also important
from strategic pointof view This canalis just
ke the ichchogil Canal of Lahore Dunng
Shn Lal Bahadur Shastn s time when our
army entered into Pakistan it had to stop
near this Ichchogil canal There s a defence
line Swmilarly i Rajasthan, Badmer
Jaisaimer Jodhpur Bikanerare the mportant
areas from strategic pomnt of view So this
project should be completed The Broad-
gauge plan should aiso be completed |
would ke to request that due care shouldbe
taken for these welfare schemes

Sir aprovision of Rs 23 crore has been
made in this Budget, the Governor saici that
there will be surplus from this allocation Sir
the Slate which has hunger scarcity of
dnnking water, tack of education lack or
roads and lack of medical equipments for

Demands for Grants on Accout {(Ray )
Demads for 1993-94, Supplementary Demanads for

Grants (Rajasthan) 1992-93
patients there a budget 0 Rs 23 crore
cannot be sad surplus sir, in developing
States surplus budget cannot be that
attractive We want that there should be
development ISF there will be defcit or
development we will cover it up when the
BJP next comes to power in Rajasthan We
have done in the past without imposing any
new tax With these words | would like to
request t